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 LOK  SABHA

 Tuesday,  March  3,  964/Phalguna  13,
 885  (Saka)

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 (Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Mr.  Speaker:  Shri  Yashpal  Singh.

 Shri  Yashpal  Singh:  Question  No.
 394.  .

 Mr.  Speaker:  No.  4l3  may  also  be
 taken  up  along  with  that.

 Escape  of  Mr.  Walcott

 +
 Shri  Yashpal  Singh:
 Shri  Hari  Vishnu  Kamath.
 Shri  S.  N.  Chaturvedi:

 4394, 2  Shri  Indrajit  Gupta:
 |  Shri  Prakash  Vir  Shastri:
 |  Shri  M.  L.  Dwivedi:
 {Shri  P.  Cc  Borooah:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  the  Officer  appointed  to
 investigate  into  the  causes  of  the
 escape  of  Mr.  Walcott  from  Safdar-
 jang  Airport  on  26th  Septernber,  963
 has  submitted  his  report:

 (b)  if  so,  his  main  findings;  and

 (c)  the  action  taken  or  proposed  to
 be  taken  on  them?

 The  Deputy  Minister  in  the  Ministry
 of  Transport  (Shri  Mohiuddin):  (a)
 No,  Sir.

 (b)  and  (c).  Do  not  arise.
 2290  (Ai)  LSD—.
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 Arrest  of  Walcott

 +
 ¢  Shri  Hari  Vishnu  Kamath:

 #413,  _  Shri  Yashpal  Singh:
 )  Shri  S.  M.  Banerjee:
 |  Shri  Nath  Pai:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  press  re-
 ports  to  the  effect  that  Mr.  Daniel
 Walcott  has  been  arrested  in  Paris;
 and

 (b)  if  so,  the  steps  taken  or  are  pro-
 posed  to  be  taken  to  secure  his  pre-
 sence  in  India  by  extradition  or  other-
 wise?

 The  Deputy  Minister  in  the  Ministry
 of  Transport  (Shri  Mohiuddin):  (a)  A
 news  item  appeared  in  the  Times  of
 India  dated  the  l6th  February,  1964,
 regarding  the  arrest  of  Mr.  Daniel  H.
 Walcott  in  Paris.  The  Indian  Embassy
 in  Paris  were  telegraphically  addres-
 sed  in  the  matter  and  have  since  con-
 firmed  that  Mr.  Daniel  H,  Walcott  was
 arrested  by  the  French  authorities  on
 the  llth  February,  1964.

 (b)  The  question  of  securing  his
 presence  in  India  by  extradition  is
 being  examined.

 श्री  'यदा पाल  सिह  :  क्‍या  यह  सही  है  कि
 जब  मि०  वाल् कट  कराची  गये,  तो  पाकिस्तान
 सरकार  ने  उनको  प्रेस  की  भी  इमदाद  दी
 कौर  हिन्दुस्तान  के  खिलाफ  बयान  देने  की  भी
 मदद  दी  ?

 श्री  मुही उद्दीन  :  हिन्दुस्तान  के  खिलाफ
 उन्होंने  जो  बयान  दिया  था,  वह  मैंने  भी  पढ़ा
 है,  लेकिन  क्‍या  वहां  की  हुकूमत  ने  उनको
 इमदाद  दी  है,  मुझे  इसका  इल्म  नहीं  है  ।
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 श्री  यशपाल  सिह  :  क्‍या  सरकार  का
 विचार  है  कि  इस  केस  में  एक्स्ट्रा डी शन  के
 लिए  कहा  जाये  ?

 भ्रध्यक्ष  महोदय  :  इसका  जवाब  दे  दिया
 गया  है  ।

 श्री  मु हो उद्दीन  :  वह  ज़ेरे-गौर  है  ।

 श्री  यशपाल  सिंह  :  अध्यक्ष  महोदय,  मेरा
 नाम  दुसरे  क्वेन्टिन  में  भी  है,  इसलिए  मुझे
 और  प्रश्न  पूछने  की  इजाजत  दी  जायें

 अध्यक्ष  महोदय  :  श्री  कामत  |

 Shri  Hari  Vishnu  Kamath:  May  I
 remind  the  hon,  Minister  of  the  ques-
 tion  I  put  to  him  on  the  last  occasion,
 three  weeks  ago,  as  to  whether  the
 Government  has  inquired  into  re-
 ports  to  the  effect  that  the  District
 Manager  of  Air  India,  Delhi  pluyed
 host  to  Mr.  Walcott  just  before  he
 smuggled  himse!f  and  his  plane  out
 of  India  and,  if  so,  what  has  this  in-
 qu:ry  revealed?

 Shri  Mohiuddin:  |  have  not  made
 any  enquiries  about  it.  But  the
 whole  case  has  been  referred  to  a
 senior  officer  of  the  Government  for
 examination  and  I  hope  that  that
 Point  also  will  be  considered  «ulong
 with  the  others.

 Shri  Hari  Vishnu  Kamath:  When
 will  the  report  be  out?

 Shri  Mohiuddin:  The  report  has  not
 yet  been  submitted  to  Government,  I
 am  not  sure  how  long  it  will  take,
 but  I  hope  it  will  not  be  very  Jong.

 Shri  Hari  Vishnu  Kamath:  Since
 Mr.  Walcott’s  escape,  have  the  secu-
 Tity  arrangements  in  and  _  around
 Safdanrjang  airport  been  tightened
 and,  if  so,  in  what  manner?

 Shri  Mohiuddin:  Yes,  Sir;  they  have
 been  tightened,  but  it  is  rather  diffi-
 cult  to  say  in  what  manner  they  have
 been  tightened.  Arrangements  have
 been  ‘made  by  the  police  and  other
 agencies  for  the  protection  of  the
 areas,
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 Shri  Ranga:  When  a  suggestion  has
 fallen  from  my  hon.  friend  Mr.
 Kamath,  on  the  floor  of  the  House,
 is  it  not  the  duty  of  Government  to
 convey  it  to  whichever  Officer  has
 been  appointed  to  enquire  into  this
 matter  and  bring  these  things  to  his
 notice  while  carrying  on  that  enquiry?

 Shri  Mohiuddin:  That  question  and
 the  answer  have  been  sent  to  the
 officer  concerned  for  information  -and
 necessary  action.

 Shri  Kapur  Singh:  Is  there  any
 truth  in  the  current  rumour  that  after
 his  public  departure  from  India,  Mr.
 Walcott  had  once  again  paid  a  some-
 what  prolonged  visit  to  this  country
 to  demonstrate  once  more  our  indul-
 gent  ineffectiveness  in  the  matter  of
 vigilance?

 Shri  Mohiuddin:  |  have  no  informa-
 tion  about  it.  I  am  afraid  he  could
 not  pay  any  visit  unless  he  can  escape
 the  airport  authorities  and  passport
 authorities  and  so  on.

 Shri  Kapur  Singh:  He  is  not  in  a
 position  to  deny  it.

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  (Shri  Raj  Baha-
 dur):  I  think  an  incorrect  impression
 will  go  out.  We  have  got  no  informa-
 tion.

 Mr.  Speaker:  Then  why  not  the
 Minister  deny  and  say:  it  is  not  a
 fact.  On  the  one  hand,  Government
 is  afraid  that  it  would  create  a  wrong
 impression.

 Shri  Raj  Bahadur:  It  is  not  a  fact.

 Shri  Hem  Barua:  In  view  of  the  fact
 that  Mr.  Walcott  has  made  serious
 allegations  in  Pakistan  against  our
 Government  officials—he  has  called
 them  corrupt  also—may  I  know
 whether  the  senior  official  of  the  Gov-
 ernment  of  India  who  has  been  asked
 to  investigate  into  the  matter  has  been
 instructed  to  enquire  into  this  parti-
 cular  allegation  which  was  mis-
 chievously  made  by  Mr.  Walcott?



 3453  Oral  Answers

 Shri  Mohiuddin:  He  has  been  asked
 to  enquire  into  the  whole  affair,  and
 I  am  sure  that  if  there  is  any  suspi-
 cion  or  doubt  about  that  he  will  exa-
 mine  it.

 Dr.  L.  M.  Singhvi:  On  what  level  is
 the  question  of  extradition  of  Mr.
 Walcott  being  considered?  Why  has
 it  taken  so  long  to  finalise  the  ques-
 tion  of  seeking  extradition  of  Mr.
 Daniel  Walcott  from  Paris?  Will  it
 be  done  after  he  leaves  Paris?

 Shri  Mohiuddin:  |  might  say  that
 extradition  treaties  are  different  with
 different  countries.  There  was  no
 trace  of  Mr.  Walcott  anywhere.
 We  had  first  been  communicat-
 ing  with  the  United  States  Gov-
 ernment  and  J  have  already  informed
 the  House  that  they  had  promised
 help,  and  now,  it  has  been  found
 that  he  ts  now  in  France.  So,  that
 treaty  with  France  is  different  and,
 as  ]  have  stated,  it  is  being  examined.

 Shri  Sheo  Narain:  What  special
 arrangements  have  the  Government
 made,  after  Mr.  Walcott  left,  at  the
 Safdarjung  airport?

 Shri  Mohiuddin:
 the  House.

 Shri  D.  com  Sharma:  May  I  know  if
 Mr.  Walcott  will  be  extradited  to  the
 USA  and  then  we  shall  take  up  the
 question  with  the  USA,  or,  will  he
 be  extradited,  if  possible,  straight  to
 India,  and  may  I  know  whether  he  has
 been  arrested  in  Paris  on  the  com-
 Pplaint  that  we  made  or  on  some  other
 complaint?

 Shri  Mohiuddin:  In  Paris  he  has
 been  arrested  on  some  other  comp-
 laint  as  far  as  my  information  goes
 Extradition  means  extradition  to  the
 country  in  which  the  offence  has  been
 committed.

 Shrj  Maheswar  Naik:  There  has
 been  some  goog  time-lag  between  the
 time  when  Mr.  Walcott  came  into
 contact  with  the  airport  and  the  time
 when  he  took  off.  Was  it  not  n€ces-
 Sary  that  the  investigating  officer
 should  go  into  it  before  the  responsi-

 I  have  informed
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 bility  is  fixed?  Why  was  it  not  found
 out  whether  some  people  who  were
 in  charge  of  it  were  responsible  in
 respect  of  Mr.  Walcott  getting  into
 the  aircraft?

 Shri  Mohiuddin:  That  is  exactly
 the  subject  of  enquiry.

 श्री  यशपाल  सिह  :  पाकिस्तान  सरकार
 ने  हमारे  चोर  की  हैल्प  की  है,  तो  उस  गवनंमेट
 के  खिलफ  हमारी  सरकार  ने  क्‍या  एक्शन
 लिया  है  ?

 भ्रध्यक्ष  महोदय  :  नैक्स्ट  क्वेन्टिन  |

 Air  Pact  with  Nepal

 +
 Shri  Yashpal  Singh:
 Shri  Dhaon:

 |  Shri  Bishanchander  Seth:
 |  Shri  B.  P.  Yadava:

 *395.  <  Shri  Shree  Narayan  Das:
 |  Shri  P.  C.  Borooah:
 |  Shri  D.  0.  Sharma:
 [  Shri  Sham  Lal  Saraf:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Nepal’s
 Foreign  Minister  has  sought  an_  air
 pact  with  India;

 (b)  if  so,  the  reaction  of  the  Indian
 Government  thereto;  and

 (c)  when  the  agreement  is  iikely
 to  be  signed?

 The  Deputy  Minister  in  the  Ministry
 of  Transport  (Shri  Mohiuddim):  (a)
 A  proposal  has  been  received  from
 the  Government  of  Nepal  for  the  con-
 clusion  of  an  Air  Transport  Agreement
 between  India  and  Nepal.

 (b)  and  (c).  Government  of  India
 have  welcomed  the  proposal.  The  de-
 tails  of  the  agreement  are  being  exa-
 mined.

 aft  यशपाल  सिह  :  हम  नेपाल  के  साथ
 जो  सन्धि  करने  जा  रहे  हैं,  उसकी  मेन  ट्म्ज
 क्‍या  हैं?
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 tt  मुहीउह्दीत  :  मेन  टम्स  का  बयान
 करना  इस  वक्‍त  मुमकिन  नहीं  है  ।  यह  तो
 गुफ्तगू  पर  मुनहसिर  होगा  दन  से
 गुफ्तगू  होगो  और  उसके  बाद  तय  होगा  ।
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 श्री  यशपाल  सिंह  :  क्या  सरकार  को  यह
 पता  हें  कि  नेपाल  ने  पाकिस्तान  सरकार
 के  साथ  भी  इस  तरह  का  एग्रीमेंट  किया
 है  कौर  एक  मिथान  में  दो  तलवारें  नहीं  रह
 सकेंगी  ?  f

 श्री  मुहीउह्दीन  :  पता  तो  है  कि  एग्रीमेंट
 सया है ऐ

 Shrj  Sham  Lal  Saraf:  May  I  know
 whether  this  agreement  which  is  going
 to  be  signed  on  between  the  two
 countries  will  be  confined  to  passen-
 ger  and  cargo  service  only  or  there
 is  something  ‘more  that  will  be  com-
 ing  up?

 Shri  Mohiuddin:  It  is  a  civil  avia-
 tion  agreement,  and  a  civil  aviation
 agreement  covers  mainly  passengers

 anc,  if  necessary,  also  cargo.

 Shri  D.  0.  Sharma:  So  far  as  [
 know,  Nepal  has  an  air  pact  with
 China  also.  May  I  know  if  by  con-
 cluding  an  air  pact  with  Nepal  we
 shall  be  landing  ourselves  in  some
 difficulties  because  of  their  pact  with
 China  and  whether  it  will  be  possibie
 for  them  to  fly  Chinese  nationals  and
 Chinese  goods  to  our  country?

 Shri  Mohiuddin:  I  am  not  aware  of
 any  agreement  with  China.  But  of
 course,  there  are  countries  who  have
 agreements  with  countries  like  China
 and  other  countries  and  we  do  not
 refuse  to  have  agreements  with  them.
 As  ar  as  flying  of  Chinese  nationals
 and  other  personne!  is  concerned,
 this  is  govered  by  other  rules.

 Shri  Ramanathan  Chettiar:  May  I
 know  whether  Nepal  has  _  recently
 concluded  an  agreement  with  Paki-
 stan  and  whether  an  air  service  would
 be  operated  between  Kathmandu
 and  Dacca.
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 Shri  Mohiuddin:  I  think  there  has
 been  an  agre€ment;  J  am  not  yet
 sure,  I  am  not  fully  aware  of  the
 detaiis  because  the  copies  of  the
 agreement  between  two  foreign
 countries  are  received  rather  late.  I
 am  not  yet  in  possession  of  the  de-
 tails  of  the  agreement.

 Shri  Bishwanath  Roy:  In  view  of
 the  information  received  by  the  Gov-
 ernment  till  now  regarding  the  pro-
 posal,  may  I  know’  whether  _  the
 Nepal-India  air  service  would  be  an
 extension  of  the  Indian  Airlines  or  it
 will  be  a  collaboration  of  the  two
 countries?

 Shri  Mohiuddin:  There  is  no  ques-
 tion  of  collaboration  at  the  present
 moment.  The  Royal  Nepal  Airlines
 are  operating  at  the  present  moment
 and  we  are  also  operating  to
 Nepal  at  the  present  moment  under
 what  is  called  the  temporary  permit
 system.  In  order  to  convert  that
 temporary  permit  system,  it  is  now
 proposed  to  enter  into  an  agreement.

 Shri  Kapur  Singh:  May  I  know
 whether  in  the  context  of  the  attitude
 reflected  by  the  proposed  agreement,
 Nepal]  is  now  willing  enough  to  recog-
 Nise  its  ancient  geo-political  ti€¢s  with
 India  in  full  measure?  The  Minister
 is  trying  to:laugh  it  away.  It  is  a
 very  important  question.

 Mr.  Speaker:  It  is  very  important,
 but  it  is  a  matter  of  opinion.

 Shri  Kapur  Singh:  No,  Sir;  it  is  a
 a  matter  of  appraisal  which  the  Gov-
 ernment  makes  of  the  agreement,  and
 in  the  appraisals  of  the  Goverment,
 this  House  is  very  much  interested.

 Mr.  Speaker:  I  do  not  doubt  that,
 Shri  Harish  Chandra  Mathur.

 Shri  Harish  Chandra  Mathur:  The
 hon,  Deputy  Minister  stated  that  he  is
 not  aware  of  fhe  terms  of  the  agree-
 ment  between  Pakistan  and  Nepal  and
 that  the  terms  of  the  agreement  bet-
 ween  two  foreign  countries  are  receiv-
 ed  rather  late.  May  I  know  if  in  this
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 particular  matter,  India  is  not  con-
 cerned  directly,  because  the  flight  bet-
 ween  Dacca  and  Kathmandu  will  have
 to  be  over  our  territory?  I¢  that  is
 so,  is  it  not  the  practice  that  the
 country  concerned  is  taken  into  con-
 sideration?  May  I  know  what  is  the
 attitude  of  our  Government  in  this
 matter?

 Shri  Mohiuddin:  I  am  not  sure  what
 is  the  meaning  of  the  question  asked.
 {ff  the  hon.  Member  means  that  the
 air  agreement  with  China  would
 imply...

 Shri  Harish  Chandra  Mathur:  I  ask-
 ed  abou!  Nepal-Pakistan  agreement.
 Any  flight  between  Dacca  and  Kath-
 mandu  will  be  over  our  territory.

 Shri  Mohiuddin;  As  I  have  said,  I
 am  not  aware  of  the  details  of  the
 agreement.  But  as  far  as  flights  of
 regular,  scheduled  services  are  con-
 cerned,  they  are  governed  generally
 by  ICAO  rules,  whether  they  are  the
 services  of  Pakistan  or  of  Nepal.  At
 present,  we  have  got  services  of
 Nepal  Airlines  coming  to  India  and
 our  airlines  going  to  Nepal.  As  far
 as  the  third  country’s  air  services  are
 concerned,  I  am  not  fully  aware.  If
 they  are  scheduled  services  of  a  coun-
 try  which  is  also  a  member  of  ICAO,
 then  there  will  be  no  restriction.

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  (Shri  Raj  Baha-
 dur):  May  I  add  that  Nepal,  Pakistan
 and  India  are  all  members  of  ICAO
 and  first  and  second  freedoms  in  air
 transport  are  permitted  under  certain
 conditions  for  the  members  of  ICAO.
 The  agreements  that  are  concluded
 between  two  countries  are  normally
 filed  with  ICAO  and  then  we  get
 copies  from  there.  On  that  basis,  these
 flights  are  arranged  and_  these  air
 agreements  are  arrived  at.

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  order,  Sir.  May  I  know
 whether,  in  fairness  to  the  Mouse,
 before  the  Ministers  come  to  the
 Hous»  for  Question  Hour,  they  do  not
 sit  together  and  discuss  how  ques-
 tions  are  to  be  answered  in  the  House?
 In  that  way  time  of  the  House  may  be
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 saved  and,  also,  they  may  not  contra-
 dict  each  other.  Would  you  please
 advise  them  to  do  this?

 Mr.  Speaker:  There  is  no  point  of
 order.  He  interrupted  by  saying  that
 he  wanted  to  raise  a  point  of  order.

 Shri  Hari  Vishnu  Kamath:  It  is  a
 matter  of  procedure.  One  Minister
 answers  in  one  way  and  another  in
 some  other  way.  Yesterday  also  it
 ‘happened.

 Mr.  Speaker:  Order,  order.  Let  us
 go  to  the  next  question.

 Telephone  Exchanges

 +
 f  Shri  Vishram  Prasad: a

 ‘|  Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Posts  and  Tele-
 graphs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  open  a  num-
 ber  of  more  telephone  exchanges  in
 various  cities;

 (b)  whether  there  is  also  a  scheme
 to  introduce  trunk  dialling  in  various
 cities;  and

 (c)  if  so,  the  number  of  the  ex-
 changes  with  the  names  of  cities  which
 will  be  linked  with  direct  trunk  diall-
 ing?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Posts  and  Telegraphs  (Shri
 Bhagavati):  (a)  Yes.

 (b)  Yes.

 (c)  It  is  the  aim  to  gradually  intro-
 duce  subscriber  trunk  dialling  bet-
 ween  all  large  automatic  exchanges  in
 the  country.  At  present  such  facility
 exists  between:

 l.  Delhi—Agra.
 2.  Kanpur—Lucknow.

 श्री  विधान  प्रसाद  लखनऊ
 और  कानपुर  के  सिवाय  और  भी  बड़े  बड़े

 शहर  हिन्दुस्तान  में  हैं  ।  उनको  आपस  में
 मिलाने  में  कितना  समय  शौर  लगेगा  ?  और
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 शहरों  को  भी  कानपुर  और  लखनऊ  ककी  तरह
 से  डायरेक्ट  डायल  सिस्टम  से  कनेक्ट
 करने  में  कितना  समय  और  लगेगा  ?

 Shri  Bhagavati:  We  are  trying  to
 implement  an  interim  scheme  __bet-
 ween  some  selected  routes,  namely,
 Delhi-Kanpur,  Delhi-Lucknow,  Agra-
 Kanpur,  Agra-Lucknow,  Kanpur-
 Varanasi,  Delhi-Jaipur  and  Dethi-
 Meerut.  Some  equipments  have  been
 ordered  from  the  ITI.  Some  have
 been  received,  When  we  receive  ail
 the  equipments  these  installations  will
 be  completed.  As  8  longterm  mea-
 sure  we  are  now  laying  coaxial]  cables
 in  the  main  routes  of  Delhi-Bombay,
 Delhi-Jullundur,  Bombay-Madras,
 Madras-Coimbatore,  Bombay-Nagpur
 and  Bombay-Indore,  Then  again,  we
 are  having  microwave  links  in  Cal-
 cutta-Assam  section  ang  also  in  Simla
 side  ‘and  Srinagar  routes.  When  we
 complete  a!]  these,  we  will  have  large
 blocks  of  reliable  circuits.  Then  we
 propose  to  have  subscriber  dialling  in
 these  routes.  For  that  we  are  having
 automatic  trunk  exchanges  in  Madras,
 Bombay,  Delhi  and  Kanpur.  That
 will  take  some  time.  We  have  re-
 ceived  tenders  for  the  work.

 श्रो  विश्राम  प्रसाद  :  इस  स्कीम  को

 चालू  करने  और  पूरा  करने  में  कितना  समय
 लगेगा  ?

 विधि  मंत्री  (श्रो  Ho  कु०  सेन)  :  कम  से
 कम  तीन  चार  साल  लगेंगे  ।

 तो  सर  पाण्डेय  :  इस  बात  को  देखते

 हुए  कि  देश  में  टेलीफोंज  की  मांग  बहुत  अधिक
 है  और  तमाम  प्रार्थनापत्र  जो  हैं,  वे  दफ्तरों  में
 पड़े  रहते  हैं,  क्या  सरकार  इस  सिलसिले  में
 जल्दी  करेगी  ताकि  लोगों  को  टेलीफोन  जल्दी
 मिल  जाया  करें  ?

 श्री  Ho  Fo  सेन  :  जल्दी  करने  की  कोशिश

 हो  रही  है  ।

 श्री  प्रकाशवोर  शास्त्रो  :  जिस  तरह  से
 दिल्‍ली  और  गाजियाबाद  का  आपस  में  सीध।
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 सम्पर्क  हो  गया  है,  उसी  तरह  से  दिल्ली  के
 जो  उपनगर  हैं,  जैसे  फरीदाबाद  है,  गुड़गांव
 हैं  जो  दिल्‍ली  से  लगे  हुए  हैं,  क्या  इनमें  भी
 सीधा  टेलीफोन  सम्पक  स्थापित  करने  की
 कोई  व्यवस्था  है  ?

 श्रो  ग्र०  Fo  सेन  :  ऐसी  उम्मीद  है  ।

 श्री  तुल शो दास  जाधव  :  टेलीफोन  करप
 टशन  देने  का  जो  घंटा  है,  यह  एक  प्राफिटेबल
 धंधा  है  श्र  देश  में  टेलीफोन  की  बहुत
 ज्यादा  मांग  है  1  मैं  ज.नन।  चाहता  हूं  कि  इस
 डिमाण्ड  को  पूरी  न  करने  के  क्‍या  कारण  हैं  ?

 Shri  Bhagavati:  There  is  shortage
 of  resources,  We  do  not  get  enough
 equipments.  We  are  now  producing
 the  equipments  in  our  factory  at
 Bangalore.  We  are  also  importing
 some  equipments  by  taking  help  from
 the  World  Bank,  We  are  trying  our
 best  to  ‘meet  the  demands.

 श्री  विश्वनाथ  पान्डेय  :  इस  योजना
 पर  कूल  कितना  धन  खर्च  होगा  ?

 अध्यक्ष  महोदय  :
 दिया  है  |

 को  ब्रज  बिहारी  मेहरोत्रा  :  दो  बरस

 पहले  कहा  गया  था  कि  दल्ली  से  कानपुर  और
 लखनऊ  को  डायल  सिस्टम  से  मिला  दिया
 जाएगा  ।  मैं  जानना  चाहता  हूं  कि  इसको  अभी
 शर  कितना  वक्‍त  लगेगा  ?

 वह  तो  उन्होंने  कह

 Shri  Bhagavati:  I  cannot  give  the
 exact  time;  I  can  only  say  that  it
 will  be  completed  within  a  very  short
 time.

 Shri  P.  Venkatasubbaiah:  The  hon.
 Minister  has  read  out  the  names  of
 the  cities  from  where  direct  dialling
 can  be  made.  May  I  know  why
 Hyderabad  has  not  been  included  in
 that  list?

 Mr.  Speaker:  He  is  arguing.

 Shri  Daji:  In  view  of  the  fact  that
 the  capacity  of  the  factory  to  produce
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 more  equipments  is  limited  and  also
 in  view  of  the  fact  that  our  foreign
 exchange  position  is  not  satisfactory,
 are  we  thinking  of  building  or  estab-
 lishing  another  factory  for  the  manu-
 facture  of  these  equipments?

 Shri  A.  K.  Sen:  Yes,  Sir.  The  Gov-
 ernment  has  already  decided  to  set  up
 another  factory.

 Shri  Kapur  Singh:  May  I  know
 whether  there  is  any  proposal  to
 liberate  Chandigarh  from  the  tyranny
 of  a  manned  telephone  exchange  by
 installation  of  an  automatic  dialling
 system?

 Mr.  Speaker:  Order,  order.  I  have
 heard  of  liberation  of  countries  but
 not  of  liberation  of  cities.

 Shri  Kapur  Singh:  Chandigarh  is
 suffering  grievously  under  the  tyran-
 ny  of  a  manned  exchange.

 Shri  Hem  Barua:  They  are  not  man-
 med  but  womaned  exchanges.

 Shri  Kapur  Singh:  Will  the  Govern-
 ment  replace  it  by  an  automatic  diall-
 ing  system?  +

 Shri  A.  K.  Sen:  Shri  Kapur  Singh
 needs  no  extra  emnhasis  to  emphasize
 his  point.  It  is  our  expectation  to
 instal]  automatic  exchanges  in  almost
 every  city.

 Haldia  Port

 +
 Shri  Maheswar  Naik:

 [  Shri  D,  C.  Sharma:
 «397

 4
 Shri  Rameshwar  Tantia:
 Shri  Dinen  Bhattacharya:

 |  Dr.  U.  Misra:
 [  Dr.  Ranen  Sen:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  it  is  u  fact  that  he  visit-
 ed  the  Haldia  Port  site  towards  the
 end  of  Deember,  1963;

 (b)  whether  any  understanding  has
 been  reached  with  the  Railway  Minis-
 try  for  expeditious  construction  of  the
 railway  line  to  the  port  site;  and
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 (c)  the  progress  made  so  far  in  the
 setting  up  of  the  port  and  the  amount
 spent  thereon?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  (Shri  Raj  Baha-
 dur):  (a)  Yes.  The  visit  was  on  the
 4th  January,  1964.

 (b)  The  construction  of  a  new  rail-
 way  line  to  the  Halida  Port  site  is
 included  in  the  Third  Plan  program-
 me.  Preliminary  engineering  and  final
 location  surveys  for  a  broad  gauge
 line  taking  off  from  Panskura,  a  sta-
 tion  on  the  Howrah-Kharaghpur  sec-
 tion  to  Haldia  Port,  have  been  com-
 pleted  and  the  survey  reports  are
 awaited.  In  the  meanwhile  the  con-
 struction  of  the  line  has  been  sanction-
 ed  by  the  Railway  Ministry  on  the
 3lst  January,  1963.  Land  acquisition
 is  already  in  hand.  The  project  is
 estimated  to  cost  Rs.  84  lakhs  includ-
 ing  the  cost  of  electrification.  The
 target  date  for  the  completion  of
 the  work  has  been  fixed  at  March
 1966.

 (c)  Considerable  progress  has  been
 made  on  the  detailed  planning  of  the
 various  facilities  to  be  provided  in  the
 first  phase  of  the  development  of  the
 Haldia  project  and  the  preparation  of
 specifications  and  tender  documents.
 An  application  has  been  made  to  the
 World  Bank  for  a  loan  to  cover  the
 foreign  exchange  requirements.  Seve-
 ral  tenders  for  the  preliminary  and
 permanent  works  and  for  the  construc-
 tion  cquipment  have  been  invited.

 A  panel  of  architects  and  town.
 planners  has  been  appointed  to  prepare
 a  detailed  lay-out  plan  for  the  Port
 Colony  at  Haldia  and  its  proper
 integration  with  the  township  that
 would  ultimately  develop  there  and
 also  to  prepare  detailed  designs  for
 the  various  types  of  residential  and
 non-residential  buildings  that  would
 be  built  at  Haldia.  A  lay-out  of  the
 port  colony  showing  how  it  will  he
 integrated  with  the  township  that  is
 expected  to  develop  at  Haldia  has
 been  prepared.  Appreciable  progress
 has  been  made  in  regard  to  the  pre-
 paration  of  designs  for  the  various
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 types  of  buildings  to  be  constructed
 at  Haldia.

 Soil  borings  at  various  sites,  of
 Haldia  have  been  taken  in  order  to
 determine  the  characteristics  of  the
 soil  strata  at  the  various  sites  where
 deep  structures  carrying  heavy  loads
 have  to  be  constructed.  The  report  on
 the  strength  and  other  characteristics
 of  the  soil  at  various  sites  has  been
 received  and  the  data  so  obtained  will
 be  incorporated  in  the  tender  docu-
 ments  for  heavy  Civil  Enginecring
 structures.  The  work  on  taking  soil
 borings  in  the  river  for  the  oil  jetty
 is  in  progress.

 The  amount  spent  on  the  project
 including  land  acquisition  upto  the
 29th  February.  964  is  Rs.  65  lakhs.

 Shri  Maheswar  Naik:  May  I  know
 to  what  extent  this  new  port  will  be
 able  to  relieve  the  congestion  of  the
 Calcutta  port  when  this  new  port
 comes  into  being  and,  while  doing  so,
 to  what  extent  it  will  minimise  the
 importance  of  Calcutta  port?

 Shri  Raj  Bahadur:  I  do  not  think
 it  will  minimise  the  importance  ef
 Calcutta  port.  It  will  be  a  subsidiary
 port  to  Calcutta  port.  It  will  cater  to
 such  traffic  as  coal  iron  ore  and  simi-
 lar  commodities.

 Shri  Maheswar  Naik:  I  am  told  that
 while  the  Minister  visited  Haldia  port
 he  said  that  compensation  will  be  paid
 at  an  enhanced  rate.  May  I  know
 whether  the  Central  Government  is
 coming  forward  with  50  per  cent  of
 the  enhanced  amount  for  payment  of
 compensation  for  acquisition  of  land?

 Shri  Raj  Bahadur:  I  am  not  quite
 clear  as  to  what  the  question  is.  So
 far  as  compensation  is  concerned,  it
 is  determined  according  to  the  law
 by  the  authorities  concerned  of  the
 West  Bengal  Government.  Whatever
 compensation  they  have  decided  to
 pay  is  being  paid  and  will  be  paid.

 Shri  D.  C.  Sharma:  It  is  mentioned
 in  the  statement  that  the  World  Bank
 has  been  approached  for  a  loan  and  an
 application  has  been  made.  What  is
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 the  amount  of  the  loan  that  has  been
 asked  for  and  at  what  stage  of  pro-
 cessing  is  the  application  now?

 Shri  Raj  Bahadur:  An  application
 for  loan  has  just  been  presented  to
 the  World  Bank  by  India’s  Executive
 Director  on  the  World  Bank.  We
 received  this  information  in  January
 1964,  So  far  as  the  amount  of  the  loan
 is  concerned,  it  is  essentially  meant  to
 cover  the  foreign  exchange  component
 of  the  total  cost  of  the  port  project.
 It  might  be  in  the  vicinity  of  Rs.  4
 crores,

 Shri  S.  C.  Samanta:  How  much  of
 foreign  exchange  will  be  necessary
 for  the  port  and  how  much  for  the
 construction  of  the  railways?

 Shri  Raj  Bahadur:  So  far  as  the
 port  project  itself  is  concerned,  as  I
 have  said,  the  foreign  exchange  com-
 ponent  would  be  Rs.  4  crores.  The
 total  cost  of  the  rail  link  is  Rs.  B14
 crores.  I  do  not  know  how  much  of
 forcign  exchange  is  needed  for  the
 rail  link.

 Shri  ,Dinen  Bhattacharya:  May  [I
 know  whether  in  the  township  that
 will  be  built  in  Haldia  the  persons
 whose  lands  have  been  acquisitioned
 for  the  project  will  be  given  prefe-
 rence  with  regard  to  accommodation?

 Shri  Raj  Bahadur:  We  shal]  give  due
 consideration  to  the  claims  of  such
 people  who  have  been  displaced  as  a
 result  of  the  project.  -In  fact,  many
 of  the  economic  advantages  by  way  of
 employment  potential  and  other  things
 would  be  available  to  such  people
 who  are  displaced.

 Dr,  L.  M.  Singhvi:  May  I  know
 whether  the  question  of  making  Haldia
 a  free  port  would  be  taken  up  with
 the  qucstion  of  making  Kandla  a  free
 port?  On  what  criteria  would  this
 matter  be  decided?

 Shri  Raj  Bahadur:  We  have  taken  a
 decision  to  set  up  a  free  trade  zone  at
 Koendla,  as  distinguished  from  a  free
 port.  We  have  to  see  how  it  operates
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 before  we  take  up  the  question  in  re-
 gard  to  any  other  port.

 Agricultural  Production

 +
 Shri  Maheshwar  Naik:

 #398.
 Shri  P.  C.  Borooah:
 Shri  R.  S.  Tiwary:

 Shri  P.  R.  Chakraverti:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  84  on
 the  26th  November,  963  and  state:

 (a)  the  manner  in  which  the  addi-
 tional  assistance  for  boosting  agricul-
 tural  production  has  been  given  to
 different  States  and  the  basis  on  which
 this  has  been  distributed;

 (b)  whether  this  aid  had  been  ear-
 marked  for  specific  types  of  projects,
 if  so,  how  it  has  been  distributed
 amongst  different  categories  of  pro-
 jects;  and

 (c)  the  special  consideration,  if  any,
 paid  to  the  tea-producing  States  for
 the  purpose  of  allocation  of  the  special
 agricultural  aid?

 The  Parliamentary  Secretary  to  the
 Minister  of  Food  and  Agriculture
 (Shri  Shinde):  (a)  and  (b).  The  addi-
 tional  assistance  has  been  allocated  to
 different  States  after  taking  into  con-
 sideration  additional  outlays  budgeted
 and  approved  for  agricultural  pro-
 grammes,  the  overall  resources  posi-
 tion  of  the  States  and  the  availability
 of  financial  resources  with  the  Centre.

 The  additional  assistance  has  been
 allocated  for  specific  programmes,
 namely:

 ()  Agricultural
 production  Rs.  0:98  crores

 (2)  Minor  irriga-
 tion  Rs.  2°]  crores

 (3)  Soil  conserva-
 tion  Rs.  2.3  crores

 Total:  Rs.  5:40  crores
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 (९)  No  special  consideration  has
 been  shown  to  the  Tea  Producing
 States.

 Shrj  Maheswar  Naik:  May  I  know
 what  specific  steps  the  Central  Gov-
 ernment  are  taking  towards  the  deve-
 lopment  of  those  backwarg  areas  of
 the  States  which  have  got  tremen-
 doug  potential  for  development  and
 yet  are  lacking  in  development  so
 far?

 Shri  Shinde:  While  drafting  the
 Third  Five  Year  Plan  the  backward-
 ness  of  the  different  States  has  been
 taken  into  consideration  for  making
 financial  outlays  for  different  States.

 Shri  Maheswar  Naik:  My  question
 was  in  respect  of  those  areas  which
 are  very  backward  and  yet  have  tre-
 mendous  potential.  It  seems  that
 nothing  has  been  done  so  far  for  the
 development  of  these  areas,  What
 specific  steps  have  been  taken  either
 by  the  Centre  or  the  States  concerned
 for  the  development  of  those  areas?

 The  Minister  of  State  for  FOog  and
 Agriculture  (Shri  A.  M.  Thomas):
 The  additiona]  assistance  woulg  de-
 pend  upon  the  ability  of  the  various
 State  Governments  to  utilise  the
 amount  already  set  apart.  Ags  _  far
 as  agricultural  production  js  concern-
 ed,  the  total  amount  that  was  set
 apart  in  the  Plan  came  to  Rs.  00
 crores.  Then,  subsequently  it  was
 found  that  some  State  Governments
 would  be  in  a  position  to  spend
 somethingi  more.  So,  an  additiona!
 Rs.  27°55  crores  have  been  allotted,
 and  this  sum  is  mainly  for  minor
 irrigation  and  soil  conservation.  The
 additional  assistance  comes  to  Rs.  5°40
 crores.

 Mr.  Speaker:  There  are  about  40
 hon.  Members  rising  to  put  questions.
 We  had  discussion  on  agriculture  only
 yesterday.  Then.  we  are  having  dis-
 cussion  on  the  general  budget  also,  I
 hope  hon.  Members  would  rea‘ise
 that.
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 को  जिभूति  सिर  :  ग्राम  मन्त्री  जी  ने
 बतलाया  फि  करीब  १६  करोड़  द  सायल
 कंजर्वेशन  के  लिए  और  माइनर  इरीगेशन  के
 लिए  सरकार  ने  दिए  हैं  1  मैं  जानना  चाहता  हूं
 कि  क्‍या  सरक,र  ने  किसानों  के  फायदे  के  लिए
 स्टेट  गवनंमेंट्स  स  मिल  कर  रुपया  खर्च  करने
 के  जिए  कोई  योजना  बनाई  है  कि  यह  रुपया
 कपि  तरह  स  खर्च  होगा  ।

 Shri  Shinde:  I  think  al]  the  steps
 that  are  meant  for  increasing  the
 agricultural  production  go  a  long  way
 to  help  the  agriculturists.  Even  the
 provisions  for  minor  irrigation  and
 soil  conservation  necessarily  help  the
 agriculturists.  So,  J  do  not  know
 why  the  hon.  Member  should  presume
 that  agriculturists  are  not  likely  to  be
 helped  because  of  these  schemes.

 Shri  Hari  Vishnu  Kamath:  Paper
 allocations  would  not  help.

 Several  hon.  Members  =  rvose—

 Mr,  Speaker:  I  find  the  number  of
 hon.  Members  rising  is  increasing.
 So,  I  might  pass  on  to  the  next  ques-
 tion.

 Shrj  Tyagi:  Let  us  try  our  luck.

 An  hon,  Member:  It  is  a  serious
 matter.

 Mr.  Speaker:  The  matter  is  cer-
 tainly  grave,  Therefore,  [  will  pass  on
 to  the  next  question.

 State  Trading  in  Foodgrains

 Shri  P.  R,  Chakraverti:
 |  Shrimati  Savitri  Nigam:

 |  Dr,  Ranen  Sen:
 +400,  <  Shri  Shree  Narayan  Das:

 |  Shri  Dimen  Bhattacharya:
 |  Shri  S.  M.  Banerjee:
 |  Shri  N,  R.  Laskar:
 L  Shri  Indrajit  Gupta:

 oF

 [
 Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 e.nment  propose  to  enforce  state  trad-
 ing  in  foodgrains;  and
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 (b)  if  so,  the  main  outlines  of  the
 scheme?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 A.  M.  Thomas):  (a)  No  ,Sir.

 (b):  Does  not  arise.

 श्री  विभूति  मिश्र  :  राज  सरकार  के  पास
 गल्ले  की  जो  दिक्कत  है  उसको  देखते  हुए  क्‍या
 सरकार  ने  उसके  स्टेट  ट्रेडिंग  के  सम्बन्ध  में
 शब  तक  कोई  काम  उठाने  का  विचार  नहीं
 किया  है  ?

 Shri  A.  M.  Thomas:  This  matter
 was  referred  to  by  my  senior  collea-
 gue  yesterday  when  he  replied  to  the
 debate.  The  methods  now  adopted
 are:

 (a)  to  build  up  and  operate  a
 buffer  stock  in  foodgrains.
 The  earlier  decision  to  build
 a  buffer  stock  of  5  mil'ion
 tonnes  of  foodgrains  has  been
 replaced  by  a  more  _  recent
 decision  to  build  8  buffer
 stock  of  6  million  tonnes  of
 fodgrains  consisting  of  4  mil-
 lion  tonnes  of  wheat  and  2
 million  tonnes  of  rice;

 (b)  To  undertake  an  _  intensive
 procurement  programme  to
 mop  up  as  ‘much  of  the  mark-
 etable  surplus  as  possible  of
 rice  and  paddy  without  un-
 duly  disturbing  the  markct,
 in  an  effort  to  increase  the
 scope  of  Government  distri-
 bution  through  fair  price
 shops  as  well  as  to  add  to  the
 buffer  stock,  if  possible;

 (c)  To  increase  the  number  of
 fair  price  shops  and  to  orga-
 nise  more  and  more  consumer
 co-operative  stores;  and

 (d)  To  enforce  stricter  control
 over  the  wholesale  traders  in
 foodgrains  through  Food-
 grains  Dealers  Licensing
 Orders  as  alsO  Over  Rice

 ®  Mills  and  Wheat  Roller  Flour
 Mills.
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 All  these  have  been  referred  to  in
 detail  by  the  Minister  of  Food  and
 Agriculture.

 श्री  विभूति  मिश्र  :  कल  की  बहस  से  हर
 तरह  सेस  सर  को  मालूम  हुआ  कि  गल्ले  को
 लोगों  ने  होश  करता  रक्खा  है  और  किसानों  के
 पास  कुछ  ही  गल्ला  है  ।  इसको  देखते  हुए  क्या

 हमारे  मन्त्री  जी  ने,  जो  कि  पूरी  सलाह  किये
 बैठे  हैं,  अपना  विचार  इस  तरह  का  ,बनाया  है
 कि  जागे  चल  कर  स्पष्ट  ट्रेंडी  की  आय  ताकि
 उनके  पास  गल्ला  आये  |

 Shri  A.  M,  Thomas:  The  question
 of  hoarding  is  also  sought  to  be  com-
 bated  by  the  Foodgrains  Licensing

 Order.  If,  after  scrutiny  of  the  re-
 turns,  the  Government  finds  that
 there  is  hoarding  in  any  particu’ar
 commodity  with  any  particular  dealer,
 in  that  case  either  the  Government
 can  requisition  the  stocks  or  direct  the
 there  is  hoarding  in  any  particular
 price  or  to  unload  the  stocks  in  the
 market.  Al!  these  directions  can  be
 given  on  a  Scrutiny  of  the  returns.  So,
 ihe  uecessity  is  more  for  aq  stricter
 control  over  the  wholesale  trade
 through  the  efficient  administration
 of  the  Foodgrains  Licensing  Order,

 Shrimati  Savitri  Nigam:  In  spite  of
 the  various  measures  which  have  been
 repeated  in  this  House  so  many  times,
 the  necessary  is  more  for  a_  stricter
 ful  in  controlling  black-marketers  and
 middlemen  and  all  the  wrong  steps
 taken  by  the  traders  in  foodgrains.
 May  I  know  what  new  steps  Govern-
 ment  is  intending  to  take  to  eliminate
 these  middlemen?

 Shri  A.  M.  Thomas:  There  is  no
 question  of  blackmarketing  because
 there  is  no  control  on  prices  of  wheat
 and  rice  except  in  certain  States
 where  the  maximum  controlled  prices
 have  been  prescribed  mainly  for  pro-
 curement  purposes.  Apart  from  that
 there  are  no  controlled  prices;  50
 that  the  question  of  black-market  does
 not  arise.  Of  course,  the  question  of
 profitcering  do¢s  arise  and  te  various
 measures  that  we  are  launching  in
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 that  respect  have  been  mentioned
 yesterday.  It  is  not  possible  to  men-
 tion  al]  these  in  answer  tO  an  omni-
 bus  question.

 Shri  Dinen  Bhattacharya:  In  view
 of  the  fact  that  Government  is  not
 immediate!y  proposing  to  enforce  State
 trading  in  food-grains,  what  positive
 steps  does  Government  propose  to
 take  to  hold  the  priceline  and  to  gua-
 rantee  reasonable  prices  to  growers?

 Shri  A.  M.  Thomas:  I  have  men-
 tioned  the  various  steps.  Government
 also  proposes  to  have  a  floor  price  as
 well  as  a  maximum  price  and  to  en-
 force  the  maximum  price  also,

 श्री  विश्वास  प्रसाद  :  मन्त्री  जी  ने  बताया
 कि  सरकार  अभी  स्टेट  ट्रेडिंग  का  विचार  नहीं
 कर  रही  है  1  मैं  जानना  चाहता  हूं  कि  क्या
 सरकार  इस  बात  को  सोच  कर  ते  करेगी  कि
 किसान  को  उसकी  फसल  का  कम  से  कम
 इतना  मिलेगा  और  उसके  ऊपर  इतना  परसेंट
 प्राफिट  ट्रेड  वाले  करगे  ?

 प्रत्यक्ष  महोदय  :  यही  तो  सब  कुछ  कल
 होता  रहा  है  ।

 श्रो  विश्राम  प्रसाद  :
 कल  नहीं  मिला  ।

 इसका  जवाब  तो

 भ्रध्यक्ष  महोदय  :  मुझे  तो  इसका  जवाब
 मिला  था  कौर  बहुत  तफसील  के  साथ  मिला
 था  ।  कल  जो  जवाब  दिया  था  सरदार  स्वर्ण

 सिह  ने...

 जो  विश्राम  प्रसाद  :  कल  इसका  जवाब
 नहीं  मिला  कि  कितनी  कीमत  किसान  को
 मिलेगी  और  उस  पर  कितना  और  प्राफिट
 ट्रेड  वाले  कर  सकेंगे  |

 भ्रध्यक्ष  महोदय  :  उन्होंने  कहा  था
 कि  फ्लोर  की  कीमत  तो  मुक़र्रर  कर  दी  गयी
 है  और  ऊपर  की  कीमत  में  कितना  वैरिएशन
 हो  सके  इसके  लिए  उन्होंने  कहा  था  कि  जहां
 तक  जल्द  हो  सकेगा  फैसला  करके  ऐलान
 करेंगे  ।  इसमें  जवाब  झ्ञाता  है  य.  नहीं  ?
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 at  रामेइवरानन्द  :  मैं  यह  जानना  चाहता
 हूं  कि  यदि  सरकार  ने  स्वयं  इस  प्रकार  का
 व्यापार  कृषकों  से  सधा  अन्न  लेकर  अपने
 अधिकार  में  किया  तो  जैसे  सुनारों  की  बेकारी
 का  झगड़ा  चला  था  क्‍या  उसी  तरह  से  भिन्न  के
 व्यापारियों  की  बेकारी  का  झगड़ा  नही  चलेगा
 और  क्या  वे  बेकार  नहीं  हो  जायेंगे  ?  उनके
 लिए  सरकार  क्या  यत्न  करेगी  ?

 खाद्य  तथा  कृषि  मंत्री  (श्रो  स्वर्ण  सिंह):
 स्वामी  जी  की  राय  में  दूसरे  सदस्यों  की खिदमत
 में  पेश  करता  हूं  ।

 श्री  रामेइबरानन्द  :  मैंन  पूछा  कि  क्‍या
 राय  है  ।

 Shrimati  Renu  Chakravartty:  What
 machinery  is  Government  setting  up
 Or  has  set  up  in  Order  to  ensure  that
 the  peasant  gets  the  price  which  is
 put  as  the  floor  price  and  the  consu-
 mer  gets  it  at  the  maximum  price?

 Shri  A.  M.  Thomas:  There  is  no
 risk  at  present  of  the  agriculturist
 getting  a  price  lower  than  the  floor
 price;  in  fact,  the  open  market  prices
 are  much  higher  than  the  minimum
 price  that  has  been  fixed.  But  if  it
 touches  the  floor,  we  will  step  into
 the  market  and  purchase.  Even  now
 some  State  Governments  have  autho-
 rised  the  c0-Operative  societies  to
 purchase  even  at  the  open  market
 prices.  So,  there  will  not  be  any
 difficulty  in  enforcing  the  minimum
 price.  The  difficulty  will  be  in  en-
 forcing  the  maximum.  With  regard
 to  the  minimum  there  will  not  be  any
 difficulty  ‘at  all.  Government  will  see
 that  the  agriculturist  gets  the  mini-
 mum  price.

 Shrimati  Renu  Chakravartty:  What
 about  the  maximum?

 Shri  A,  M.  Thomas:  With  regard  to
 the  maximum,  in  fact,  that  would  be
 mainly  enforced  through  the  admin-
 istrative  machinery  by  enforcing  the
 Foodgrains  Licensing  Order.  In  fact,
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 this  matter  was  discussed  in  detail  at
 the  Food  Ministers’  Conference.  We
 have  impressed  upon  the  State  Gov-
 ernmeénts  to  strengthen  their  admin-
 istrative  machinery  in  the  Food  De-
 partment.  With  the  decontrol  intro-
 duced  some  years  back,  the  machin-
 ery  that  was  existing  in  various  States
 has  been  practically  wound  up.  So,
 there  is  only  a  skeleton  machinery  in
 various  States.  But  we  have  asked
 the  State  Governments  to  strengthen
 the  administrative  machinery  and  we
 have  also  said  that  the  sharing  of
 the  financial  burden  can  also  be
 considered  between  the  Centre  and
 the  States.  So,  we  are  serjous  about
 this,

 श्री  राम  सहाय  पाण्डेय  :  श्रीमन्‌,  मैं
 जानना  चाहता  हूं  कि  क्‍या  गिला  प्रोक्योरमेंट
 स्कीम  के  ग्रन्तगंत  कोई  लक्ष्य  निर्धारित  किया
 गया  है  ?  यदि  हां,  तो  क्या  इस  लक्ष्य  की  पूर्ति
 के  लिए  सारे  राज्यों  को  लिखा  गया  है,  और
 लिखा  गया  है  तो  उसका  क्‍या  परिणाम  शाया
 है?

 Shri  A.  M,  Thomas:  Of  course,
 some  target  has  been  fixed.  We  in-
 tend  to  procure  about  a  million  tons
 from  the  various  States  in  the  cur-
 rent  year.

 श्री  Wo  To  शर्मा  :  कल  मन्त्री  महोदय
 ने  खाद्यान्न  के  वितरण  वगेरह  के  उपाय  बत-
 लाए  -  मैं  यह  जानना  चाहता  हूं  कि  उन  स्थानों
 में  जहां  कि  सिचाई  की  कोई  व्यवस्था  ही  नहीं
 शौर  जहां  सिचाई  की  व्यवस्था  होने  से
 खाद्यान्न  का  बहुत  उत्पादन  हो  सकता  है,  उसके
 लिए  प्रान्तीय  सरकारों  को  कुछ  करने  को  वहा
 जा  रहा  है  ?

 Shri  Swaran  Singh:  It  is  a  sugges-
 tion  for  action,  vit

 क्रि  सर  पाण्डेय  :  कल  माननीय  मन्त्री
 जी  ने  एक  वक्तव्य  दिया  जिसमें  कहा  गया  है
 कि  खाद्यान्न  का  व्यापार  करने  वाले  छोटे  से
 छोटे  आदमियों  को  भी  प्रिया  हिसाब  देना
 पड़ेगा;  और  कई  राज्यों  में  तो  यह  तै  किया
 गया  है  कि  जो  व्यापारी  दो  क्विन्टल  गल्ला
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 बेचने  वाला  है  उसको  भी  भ्र पना  हिसाब  सर-
 कार  को  देना  पड़ेगा  |  क्‍या  इसमे  भ्रष्टाचार
 नहीं  बढ़ेगा  और  छोटे  छोटे

 भ्रध्यक्ष  महोदय  :  हर  एक  मेम्बर  सवाल
 पूछने  के  पहले  एक  लम्बा  चौड़ा  स्टेटमेंट  देता
 है  ।  आप  सवाल  पूछें  ।

 श्री  सरजू  पाण्डेय  :  क्‍या  सरकार  कोई
 लिमिट  ते  करने  का  विचार  कर  रही  है  कि
 इतना  गल्ला  बेचने  वाले  तक  को  अपना  हिसाब
 नहीं  देना  पड़ेगा  ?

 Shri  Swaran  Singh:  I  think  that
 was  made  clear  yesterday  that  the
 intention  is  to  license  the  wholesale
 trader  and  not  the  retail  trader.  It
 is  true  that  when  we  fix  the  maxi-
 mum  prices,  they  can  be  enforced
 and  they  should  be  enforced  against
 the  retailers  also.  But  so  far  85
 licensing  is  concerned,  at  the  present
 moment,  at  any  rate,  the  intention  is
 to  license  only  the  wholesale  trader.

 “Food  for  Millions”

 *40l.  Shri  Jedhe:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased  to
 state:

 (७)  the  progress  made  so  far  in
 popularising  “food  for  millions’;  and

 (b)  the  increase  in  the  out-put  of
 the  multipurpose  food  manufactured
 by  the  factories?

 The  Parliamentary  Secretary  to  the
 Minister  of  Food  and  Agriculture
 (Shri  Shinde):  (a)  Jt  is  presumed  that

 the  ‘Food  for  Millions’  referred  to  by
 the  hon.  Member  is  the  Indian
 Multipurpose  Food,  a  protein  rich
 food  developed  by  the  Central  Food
 Technological  Research  Institute,  My-
 sore.  It  is  being  popularised  through
 Mobile  Nutrition  Extension  Units,
 Institutes  of  Catering  Technology  &
 Applied  Nutrition,  School  Lunch  Pro-
 grammes,  Hospitals,  Welfare  Centres,
 Orphanages  etc.  and  through  grant-in-
 aid  to  voluntary  agencies,

 (b)  There  is  one  factory  set  up  by
 a  private  industry  at  Coimbatore  with
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 a  capacity  of  about  4  tons  of:  Multi-
 purpose  Food  per  day  at  present,  be-
 sides  a  pilot  unit  of  capacity  of  about
 one  ton  per  day  with  the  Central
 Food  Technological  Research  Institute
 at  Mysore.  Further  increase  in  the
 output  of  Multi-purpose  Food  will  be
 achieved  when  the  new  units  which
 are  being  sect  up  start  functioning  re-
 gularly  and  when  den-.and  increases,

 Shri  Jedhe:  May  I  know  to  what
 extent  and  how  far  this  scheme  has
 received  the  co-operation  and  support
 of  the  States?

 Shri  Shinde:  The  States  who  are
 entrusted  with  this  scheme  are  taking
 a  lot  of  interest  in  this  scheme  and
 the;  are  giving  the  necessary  co-
 operation  to  the  persons  who  have
 undertaken  the  manufacture  of  this
 Multipurpose  Food.

 Shri  Jedhe:  Does  the  scheme  over-
 Jap  on  the  package  programme  initiat-
 ed  by  the  Government  and,  if  so,  to
 what  extent?

 Shri  A.  M.  Thomas:  That  has  noth-
 ing  to  do  with  that  package  pro-
 gramme,  The  package  programme  is
 for  intensive  development  of  agricul-
 ture.  This  is  for  popularising  what
 is  called  the  multipurpose  food.

 श्री  तुलसीदास  जाधव  :  इस  मल्टी-
 परपज  फूड  में  कौन  कौन  सी  चलें  कितने.
 कितने  परिमाण  में  हें  V

 Shri  Shinde:  It  is  mainly  prepared
 from  edible  groundnut  flour  which
 constitutes  75  per  cent,  and  it  is  mixed
 with  25  per  cent  Bengal  gram  flour
 and  it  is  suitably  fortified  with  vita-
 mins  and  minerals.

 Pr.  Sarojini  Mahishi:  May  I  know
 whether  any  other  recent  researches
 have  been  undertaken  at  the  Food
 Technological  Research  Institute  at
 Mysore,  as  was  done  in_  tapioca
 recently?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 A.  M.  Thomas):  This  was  developed
 by  the  Mysore  institute.  In  fact,  the
 Mysore  institute  has  developed  so
 many  other  kinds  of  foods  also.  The
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 main  defect  with  the  food  that  peo-
 ple  take  in  our  country  is  malnutri-
 tion,  and  that  is  as  a  result  of  protein
 deficiency.  It  is  in  order  to  combat
 this  protein  malnutrition  that  this
 food  has  been  found  out  by  the  My-
 sore  Food  Technological  Research
 Institute.

 Shri  Hari  Vishnu  Kamath:  Is  it  of
 much  use  to  manufacture  this  multi-
 purpose  food  for  the  millions  on  a
 mass”  scale  without  simultaneously
 making  attempts  to  raise  the  purchas-
 ing  power  of  the  millions  who  are
 constantly  subjected  to  a  multi-facet-
 ed  misery  and  a  multi-pronged  attack
 by  poverty?

 Shri  A,  M.  Thomas:  As  has  been
 mentioned  by  my  _  colleague,  this
 multi-purpose  food  contains  75  per
 per  cent  edible  groundnut  flour
 and  25  per  cent  Bengal  gram  flour,
 and  the  cost  is  also  not  much.  The
 ९65  is  about  Rs.  °50  per  kg.  packed
 in  polythene  bags  and  in  bulk,  for  6
 kg  it  costs  Rs.  24.

 Shri  Tyagi:  Can  the  millions  afford
 to  purchase  it?

 Shri  A.  M.  Thomas:  This  is  in  ad-
 dition  to  the  main  diet.  And  this
 would  certainly  help  to  combat  mai-
 nutrition.  That  is  the  main  idea,  In
 fact,  this  is  a  cheap  food  which,  if
 popularised,  will  go  a  long  way  in
 getting  rid  of  malnutrition.

 Shri  Hari  Vishnu  Kamath:  Where
 do  the  millions  have  the  money  to
 buy  this?

 Shri  A.  P.  Jain:  With  a  view  to
 disillusion  this  House  and  to  point  out
 that  it  is  not  a  food  for  millions,  may
 I  know  the  total  production  of  _  this
 food  daily,  or  annually,  and  how
 many  people  take  it?

 Shri  A.  M.  Thomas:  The  production
 of  this  food  at  the  Mysore  institute  is
 one  ton  per  day.  In  the  Coimbatore
 mill,  it  is  4  tons  per  day.  Now,  we
 have  set  up  two  plants,  one  at  Bom-
 bay  and  another  at  Coimbatore,  to
 develop  this  multi-purpose  food,  that
 is,  for  the  production  of  this  edible
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 groundnut  flour.  And  the  capacity
 will  be  about  20  tons  per  day,  The
 question  is  not  one  of  availability,
 but  it  is  one  of  offtake,  and  it  is  off-
 take  that  we  want.

 Shri  Tyagi:  What  is  the  dose  per
 meal?

 Shri  A.  M,  Thomas:  Even  the  Coim-
 batore  manufacturer  complains  that
 the  output  is  not  being  consumed,  30
 that  now  it  is  more  a  matter  of  popu-
 larising  this  food  and  setting  up  vari-
 ous  units  in  the  various  States  also...

 Shri  A.  P.  Jain:  How  is  it  a  food
 for  millions  then?

 Shri  A.  M.  Thomas:  Some_  States
 have  already  come  forward  saying
 that  they  are  prepared  to  undertake
 this.

 Shri  H.  शचि,  Mukerjee:  Do  Goycrn-
 ment  have  a  scheme  so  that  this  food
 is  popularised  to  the  extent  that
 enough  is  produced  and  consumed  at
 least  by  the  school-going  children
 who  can  have  it  free?

 Shri  A.  M.  Thomas:  It  is  inciuded
 in  our  programme,  and  it  is  popularis-
 ed  through  the  school  lunch  program-
 me  also.  It  is  a  nice  suggestion  which
 the  hon.  Member  has  made.

 Shri  Ranga:  Is  it  also  in  the  pro-
 gramme  of  Government  to  see  that
 the  manufacture  of  this  is  made  possi-
 ble  in  smaller  enterprises  or  smaller
 factories  so  that  they  can  be  started
 in  various  States  by  small  people,  and
 thereby  more  employment  also  will
 be  provided  to  the  people?

 Shri  A,  M,  Thomas:  Our  idea  is  to
 have  one  unit  in  each  State,  After-
 wards,  wherever  there  is  demand,  it
 would  not  be  difficult  to  start  a  unit.
 Our  Ministry  is  prepared  to  set  up
 units  even  if  private  individuals  are
 prepared  to  come  forward  and  co-
 operate  in  this  venture.

 Shri  Man  Sinh  P.  Patel:  What  steps
 have  been  taken  by  Government  to
 publish  literature  and  to  popularise the  production  as  well  as  the  use  of
 this  food?
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 Shri  A.  M.  Thomas:  We  have  pre-
 pared  certain  leaflets,  and  ॥  think  that
 it  was  distributed  ever  among  the
 Members  of  Parliament.  If  any  hon.

 omber  is  interested,  I  am  prepared
 to  supply  the  necessary  ‘literature  to
 him.

 Shri  Man  Sinh  P,  Patel:  I  wanted
 to  know  the  steps  taken  by  Govern-
 ment  to  popularise  this,

 Dr.  Sar+jini  Mahishi:  The  publicity
 is  inadequate.

 Shri  Tyagi:  What  would  be  the
 average  cost  of  one  full  meal  of  this
 food?  How  much  would  it  cost  for
 one  full  meal?

 Shri  A.  M,  Thomas:  This  is  not  in-
 tended  to  form  the  entire  food  of  a
 particular  individual.

 Shri  Tyagi:  Is  it  only  pills?

 Shri  A.  M,  Thomas:  In  addition  to
 the  general  staple  food,  this  also  is  to
 be  used  in  a  certain  proportion,  and
 as  I  have  already  indicated,  that  would
 combat  protein  malnutrition,

 Shri  Tyagi:  Are  they  pills?
 Mr,  Speaker:  Shri  Chaturvedi.
 Dr.  M.  S,  Aney:  Then  why  do  we

 call  it  food?

 Shri  S,  N.  Chaturvedi:  May  I  know
 what  additional  calorific  nutritive
 value  does  one  kilogram  of  this  food
 give  compared  with  the  same
 quantity  of  food  ordinarily  consumed
 by  the  people?

 Shri  A.  M.  Thomas:  That  I  cannot
 sty  It  has  been  indicated  that  it  is
 75  per  cent  edible  groundnut  flour
 which  is  rich  in  protein  and  25  per
 cent  Bengal  gram  which  is  also  rich
 in  protein....

 Shri  S.  N.  Chaturvedi:  On  a  clarifi-
 cation,

 Mr,  Speaker:  Does  he  want  clarifi-
 cation  first  and  answer  afterwards?
 Before  he  has  answered  it,  clarifica-
 tion  is  sought.
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 Shri  A.  M,  Thomas:  It  is  fortified
 by  vitamins  and  minerals.

 Shri  S.  N.  Chaturvedi;  ‘Food  for
 the  millions’—that  is  how  it  is  des-
 cribed.  If  it  is  consumed  by  poor
 people  what  advantage  do  they  gain
 in  nutrition  from  it?

 Mr,  Speaker:  That  is  a  second  ques-
 tion.  Dr.  Aney,

 Dr,  M.  S.  Aney:  I  asked  a_  ques-
 tion.  But  he  has  not  answered  ६

 Mr.  Speaker:  He  was  never  allow-
 ed  to  put  it  at  that  time,

 Dr,  M.  S,  Aney:  Why  do  we  call  it
 food  for  the  millions?

 Mr.  Speaker:  It  is  so  intended,  and
 not  the  achievement  that  should  be
 considered.

 श्री  विश्राम  प्रसाद  :  माननीय  नन्‍दा  जी
 के  शब्दों  में  इस  देश  के  २७  करोड़  आदमियों
 की  औसत  ग्राम दनी  सात  ७  आने  और  डा०
 लोहिया  के  दादों  में  वह  केवल  साढ़े  तीन  आने
 है,  तो  मैं  यह  जनता  चाहता  हूं  कि  इस  फूड
 में  कितने  मिलियन  आदमी  खा  सकेंगे  और
 कितने  मिलियन  टन  की  जो  फूड  बौर्देज  है
 वह  इससे  पूरी  हो  सकेगी  ?

 Shri  Swaran  Singh:  I  think  we
 have  not  been  able  to  explain  the  cor-
 rect  position.  I  would  crave  the  in-
 dulgence  of  the  House  to  explain  this
 thing.  For  one  thing,  ‘food  for  mil-
 lions’  is  an  expression  which  is  not
 used  by  Government  but  is  used  in
 the  question  by  the  questioner.  We
 have  not  used  it  at  all  (Interrup-
 tions).  But  I  would  very  much  like..

 Shri  Man  Sinh  P.  Patel:  How  did
 Government  then  understand  this
 question?

 Mr,  Speaker;  Order,  order.

 Government  must  have  said  in  the
 reply  that  this  is  not  so  intended,

 Shri  Swaran  Singh:  We  have  clari-
 fied  that.  We  presume  that  the  inten-
 tion  is  that  they  are  asking  us  about
 this  protein-rich  food.  The  fact  is  that
 in  our  country  on  account  of  cereals.
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 being  the  main  component  of  the
 food,  there  is  this  deficiency  of  pro-
 tein  content.  This  is  an  attempt  to
 rectify  that  deficiency,  so  that  by  ad-
 dition  of  this  to  the  normal  food  of
 cereals  which  is  taken,  the  protein
 deficiency  may  be  rectified,  particu-
 larly  amongst  non-meat  eating  people.
 It  should  be  viewed  in  that  context,
 not  as  if  it  is  a  staple  food  for  the
 millions.

 Shri  Hari  Vishnu  Kamath;  On  a
 point  of  order.  The  Minister  has
 just  now  said  that  there  is  no
 scheme  sponsored  by  Government  cal-
 led  ‘food  for  the  millions’.  I
 definitely  that  there  is  a  scheme  spon-
 sored  by  Government  called  either
 ‘meals  for  the  millions’  or  ‘food  for
 the  millions’.  There  is  a  board  out-
 side  office  of  a  special  officer  for  the
 meals  for  millions  movement.  What
 does  the  Minister  mean  by  contra-
 dicting  it?

 Shri  A.  M.  Thomas:  That  is  a  non-
 official  organisation.

 Mr,  Speaker:  Is  there  an  advertise-
 ment  or  publication  like  that?

 Shri  Swaran  Singh:  I  would  like  to
 check  on  that.  But  I  would  very
 much  like  that  the  millions  do  adopt
 this  food  so  that  their  protein  defi-
 ciency  may  be  rectified,

 Per  Acre  Yield  of  Foodgrains
 +

 (  Shri  Subodh  Hansda:
 «402
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 Shri  M.  L.  Dwivedi:

 ]  Shri  Inder  J.  Malhotra:
 |  Shri  S.  N.  Chaturvedi:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact
 acre  yield  of  foodgrains
 creased  appreciably;

 that  per
 has  not  in-

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  being  taken
 crease  the  yield  per  acre?

 to  in-

 The  Parliamentary  Secretary  to  the
 Minister  of  Food  and  _  Agriculture
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 (Shri  Shinde):  (a)  and  (b).  For  the
 study  of  trends  in  yield,  index  num-
 bers  of  productivity  (yield)  should  be
 taken  into  account  instead  of  the
 figures  of  absolute  yields  as  they  are
 not  comparable  over  the  years  because
 of  changes  in  the  method  of  estimation
 made  since  independence.  Further  as
 yields  in  any  particular  year  are  con-
 siderably  influenced  by  weather  con-
 ditions,  increase  or  decrease  in  yields
 per  acre  has  to  be  studied  by  taking
 averages  of  a  period  of  at  least  three
 years.  During  the  trienniums  ending
 1951-52,  and  trienniums  ending  96l-
 62,  the  average  yield  of  foodgrains
 increased  by  nearly  2l  per  cent.

 (c)  Comprehensive  programmes  for
 intensive  cultivation  of  rice  in  40
 selected  districts  and  of  millets  and
 pulses  in  00  sclected  districts  are  be-
 ing  implemented.  It  is  also  proposed
 to  implement  intensive  cultivation  of
 wheat  in  20  districts.  These  program-
 mes  are  in  addition  to  Package  Pro-
 grammes  started  earlier  in  5  selected
 districts.

 Shri  Subodh  Hansda:  The  reply  to
 (a)  and  (b)  is  not  at  all  convincing.
 What  I  wanted  to  know  is  the  ylela
 per  acre.  The  answer  given  is  the
 averdge  yield  for  the  last  ten  years,
 What  is  the  increase  in  yield  per  acre
 in  the  last  ten  years?  If  there  is  no
 increase  in  the  yield  per  acre,  who  is
 responsible  for  it?

 Shri  A.  M.  Thomas:  There  has  been
 an  increase  in  the  yield  per  acre.  We
 have  stated  first  that  the  yield  has  to
 be  considered  for  a  number  of  years,
 over  a  long  period.  It  was  due  to
 natural  vagaries  that  the  yield  has
 been  affected  in  the  last  two  years,
 this  year  as  well  as  last  year.  That
 does  not  mean  that  there  has  not  been
 increase  in  the  per  acre  yield.  ‘That
 is  why  we  have  said  that  the  results
 have  to  be  judged  over  a  long  period.
 If  the  last  ten  years  are  taken  into
 consideration,  the  average  yield  has
 gone  up  by  2]  per  cent.

 Shri  Subodh  Hansda:  In  the  state-
 ment  it  is  said  that  to  increase  food



 3485  Oral  Answers

 production  in  our  country,  some  com-
 prehensive  programmes  have  been
 taken  up  for  intensive  cultivation  in
 40  districts.  I  would  like  to  know
 what  steps  Government  have  taken  in
 those  districts  which  are  very  back-
 ward,  and  which  are  not  given  any
 irrigation  facilities  at  all,  to  increase
 production.

 Shri  A.  M.  Thomas:  It  is  well
 known,  and  it  has  been  mentioned
 several  times  on  the  floor  of  the
 House,  that  there  is  an  intensive  agri-
 cultural  programme  known  as  the
 Package  District  Programme;  then
 there  is  the  intensive  rice  cultivation
 programme,  that  is  in  40  districts
 where  rice  is  grown  as  the  staple
 grain;  and  then  there  is  the  dry  farm-
 ing  programme  for  jowar,  bajra  and
 millets;  then  there  is  the  intensive
 wheat  cultivation  programme.  So,  if
 the  hon.  Member  puts  a  question  with
 regard  to  any  particular  area,  I  will
 be  able  to  mention  the  exact  steps
 taken.

 श्री  म०  ला०  द्विवेदी  :  जब  से  कम्यूनिटो
 डेवेलपमेंट  का  प्रोग्राम  शुरू  हुआ  है,  हम  ने
 कई  नई  किस्म  की  खादों  का  इस्तेमाल  करना

 शुरू  किया  है।  मैं  यह  जानना  चाहता  हूं  कि  इन
 नई  खादों  के  इस्तेमाल  से  पैदावार  में  कितनी
 बढ़ोत्तरी  हुई  है  कौर  यदि  ये  खादें  कामयाब
 नहीं  हुई  हैं,  तो  सरकार  इस  सम्बन्ध  में  क्या
 तरीका  अख्त्यार  कर  रहो  है  ।

 Shri  A.  M.  Thomas:  There  are
 several  programmes  for  supply  of
 fertilisers,  then  there  is  the  plant
 protection  programme,  then  there  are
 improved  agricultural  practices  in
 general,  supply  of  improved  seeds  etc.
 So,  several  programmes  have  been
 undertaken,  and  the  increase  cannot
 be  attributed  to  one  factor  alone.  Of
 course,  the  major  portion  of  the  in-
 crease  is  attributed  to  increased  use
 of  fertilisers.

 Shri  M.  L.  Dwivedi:  My  question
 was  definite:  what  is  the  increase  due
 to  these  methods.
 2290  (Ai)  LSD—2,
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 Mr.  Speaker:  That  he  has  said.

 Shri  M.  l..  Dwivedi:  He  says  it  can-
 not  be  attributed  to  anything.

 Mr.  Speaker:  Several  factors  con-
 tribute  to  the  increase,  it  is  not  possi-
 ble  to  assess  the  increase  on  one  item
 separately.  That  is  the  answer.

 Shri  M.  L.  Dwivedi:  But  my  ques-
 tion  was  whether  fertilisers  have  given
 any  benefit.

 Shri  A.  M.  Thomas:  Yes,  I  have
 stated  that  the  major  portion  of  the
 increase  is  attributable  to  the  use  of
 fertilisers.

 Shri  S.  N.  Chaturvedi:  What  is  the
 uverage  yield  on  the  Government
 mechanised  farm  as  compared  to  pri-
 vate  mechanised  farms?

 Shri  A.  M.  Thomas:  I  want  a  sepa-
 rate  question  on  that.

 Dr.  Sarojini  Mahishi:  May  I  know
 the  specific  measures  adopted  by  Gov-
 ernment  to  give  better  faciiities  to
 the  farmers  to  reduce  the  time  gap
 between  the  completion  of  the  major
 irrigation  projects  and  the  actual  uti-
 lisation  of  the  same  at  least  at  those
 places  where  the  projects  have  been
 completed.

 Shri  A.  M.  Thomas:  This  matter  has
 been  discussed  and  dealt  with  on
 several  occasions.  In  fact,  in  all  de-
 bates  this  matter  of  the  time  lag  in
 the  use  of  water  which  has  been  trap-
 ped  at  such  enormous  cost  has  been
 referred  to.  Now,  channels  are  being
 dug,  and  this  matter  is  being  taken
 up  with  the  State  Governments
 and  suitable  measures  are  be-
 ing  adopted  now.  In  fact,  the  Minis-
 try  of  Irrigation  and  Power  is  look-
 ing  into  it,  and  the  Central  Agricul-
 tural  Food  Production  Board,  under
 the  chairmanship  of  the  Minister  of
 Food  and  Agriculture,  also  is  looking
 into  it.

 Shri  Shashi  Ranjan:  While  asses-
 sing  the  yield  per  acre,  is  Government
 in  a  position  to  ascertain  the  cost  of
 production,  and  assure  the  farmers
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 that  their  investment  would  be  safe
 and  profitable?

 Shri  A.  M.  Thomas:  That  is  a  larger
 question.  There  have  been  sample
 surveys  conducted  to  assess  the  cost
 of  production.  Apart  from  that,  there
 has  not  been  any  intensive  effort  to
 arrive  at  the  cost  of  production.

 Shri  Himmnatsinhji:  May  I  know
 whether  proper  soil  analysis  is  done
 in  most  parts  of  India  before  advis-
 ing  farmers  to  use  inorganic  manures?

 Shri  A.  M.  Thomas:  That  is  a  very
 important  question.  We  are  very
 particular  that  proper  soil  analysis
 should  be  undertaken  before  any  par-
 ticular  fertiliser  is  prescribed  for  any
 particular  field.  For  that  purpose,  we
 have  set  up  soil  testing  centres  in  all
 block  centres.  There  are  also  soil
 testing  laboratories.

 Shri  Jashvant  Mehta:  In  the  state-
 ment  it  says  that  there  has  been  a  2]
 per  cent  increase  in  the  past  ten  years.
 Looking  at  the  deficit  of  foodgrains,
 may  I  know  the  criteria  that  the  Gov-
 ernment  have  decided  for  selecting
 different  States  and  the  different  com-
 modities  in  the  different  areas?

 Shri  A.  M.  Thomas:  The  increase  in
 production  can  be  by  expansion  of  the
 area  under  cultivation  or  by  intensive
 cultivation.  The  increase  in  average
 yield  is  due  to  intensive  use  of  ferti-
 lisers  and  plant  protection  measures
 and  other  things.  I  have  already
 mentioned  that  the  increased  yield
 per  acre  comes  to  2l  per  cent  over  a
 period  of  ten  years.

 Shri  Jashvant  Mehta:
 was  about  the  criteria.

 Mr.  Speaker:  It  was  difficult  for
 the  Minister  to  answer  that  question
 which  covered  very  wide  subjects;
 therefore,  that  has  not  been  given.

 My  question

 Shri  Tyagi:  With  a  view  to  increas-
 ing  the  average  productivity  of  food-
 grains  in  the  whule  country,  have  the
 Government  taken  care  to  make  any
 fleld-wise  survey  of  agricultural
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 potentialities  and  the  requirements  of
 cultivators  with  regard  to  irrigation
 facilities,  agricultural  implements,
 finances,  seeds,  fertilisers,  etc.?

 Shri  A.  M.  Thomas:  That  is  the
 idea.  It  is  being  done  in  the  pack-
 age  district  programmes  and  also  in
 the  intensive  agricultural  programme
 in  the  4  districts  for  rice  and  in  20
 districts  for  wheat.

 Credit  to  Farmers

 *403.  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Community  Devclopment
 and  Cooperation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 progress  made  in  the  first  three  years
 of  the  Third  Five  Year  Plan  in  pro-
 viding  credit  to  farmers  has  not  been
 satisfactory;

 (b)  if  so,  the  reasons  therefor;

 (c)  the  total  amount  earmarked  for
 farm  credit  under  the  Third  Five  Year
 Plan  and  the  amount  so  far  utilised;
 and

 (d)  the  steps  taken  by  Government‘
 to  ensure  prompt  and  speedy  disposal
 of  the  money  allotted  for  farm  credit?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 Co-operation  (Shri  Shyam  Dhar
 Misra):  (a)  to  (d).  Against  a  tar-
 get  of  Rs.  52  crores  set  up  by  the
 state  governments  for  the  supply  of
 short  and  medium-term  credit  during
 the  last  year  of  the  plan,  the  co-ope-
 ratives  supplied  Rs.  288  crores  in
 i96-62.  The  provisional  figures  for
 1962-63.  are  Rs.  256  crores  and  the
 estimate  for  1963-64.  is  Rs.  38  crores.
 The  progress  is  not  upto  expectation.
 The  reasons  are:—(i)  weakness  of
 the  credit  structure  particularly  at
 the  primary  level,  (ii)  organisational
 deficiencies,  (iii)  increasing  trend  of
 overdues,  (iv)  defective  loaning  poli-
 cies,  etc.  A  detailed  action  pro-
 gramme  for  removing  these  deficien-
 cies  is  being  drawn  up  and  will  be
 circulated  to  the  state  governments
 shortly.
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 In  the  sphere  of  long-term  credit,
 against  a  target  of  Rs.  50  crores
 (outstandings)  set  up  for  the  last  year
 of  the  plan,  the  achievement  during
 1961-62,  was  about  Rs.  46  crores  and
 the  estimates  for  1962-63  and  1963-64,
 are  Rs.  63  crores  and  83  crores.  It
 may  be  possible  to  achieve  the  target
 very  nearly  if  adequate  government
 and  institutional  support  is  available
 to  the  debentures  of  the  Land  Mort-
 gage  Banks.

 Besides  credit  through  co-operatives
 the  Central  Government  has  sanction-
 ed  Rs.  24.3  crores  and  Rs.  29.0l  crores
 to  state  governments  to  enable  them
 ‘to  give  short-term  credit  in  cash/kind
 to  farmers  for  fertilisers  and  seeds.
 During  1963-64  this  is  likely  to  go  up
 to  Rs.  30  crores.

 Shri  A.  K.  Gopalan:  The  statement
 says  that  the  progress  is  not  up  to
 expectations.  The  reasons  are  also
 given.  As  far  as  the  first  reason,
 ‘weakness  of  the  credit  structure
 particularly  at  the  primary  level  is
 concerned,  what  steps  are  proposed
 by  the  Government  to  remove  this
 weakness?

 Shri  Shyam  Dhar  Misra:  Credit
 societies  at  the  primary  level  are
 weak  because  some  of  them  are
 not  viable.  Their  resources  are
 weuk:  the  deposit  position  is
 equally  weak  and_  supervision  also
 is  weak.  Government  is  taking
 steps;  there  were  regional  conferences
 presided  over  by  minister  of  food  and
 agriculture.  We  have  had  discussion
 with  the  Planning  Commission  and  we
 are  also  contacting  the  State  Govern-
 ments  to  remedy  these  defects.

 Shri  A.  K.  Gopalan:  Is  it  a_  fact
 that  the  cultivating  tenant  who  needs
 any  loan  finds  it  difficult  to  get  credit
 and  if  so  what  are  the  steps  proposed

 ‘by  Government  to  remedy  this,  be-
 sides  credit  in  cash/kind  mentioned  in
 the  statement?

 Shri  Shyam  Dhar  Misra:  This  has
 been  one  of  the  difficulties.  We  dis-
 cussed  it  with  the  State  Governments.
 A  decision  was  taken  about  two  years
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 back  that  credit  would  be  given  to
 credit-worthy  purpose  also  and  not
 only  to  credit-worthy  person  so  that
 tenants  who  are  cultivating  could  get
 cerdit.  Unfortunately  in  some  States,
 it  has  not  been  implemented  and  we
 are  pursuing  this  issue.

 Shri  Vasudevan  Nair:  In  the  state-
 ment,  it  says  Rs.  256  crores  were  allot-
 ted  and  they  say  the  progress  is  not
 up  to  expectation.  What  amount,  out
 of  this  Rs.  256  crores,  has  been  actual-
 ly  spent?

 Shri  Shyam  Dhar  Misra:  It  was
 actually  disbursed  by  the  societies  to
 the  cultivators.  I  think  the  target
 was  Rs.  280  crores.

 श्री  यशपाल  सिह  :  क्‍या  यह  सही  है  कि
 सरकार  इस  कर्ज  को  देने  में  एक  एक  साल  की
 देर  करती  है  और  जब  वसूलयाबी  का  मौका
 आता है.  तो  दिन  के  दिन  वसूल  करना  चाहती
 है  और  हज़ारों  काश्तकारों  को  जेल  जाना
 पड़ता  है  ?

 श्री  श्याम  धर  सिर  :  सरकार  कजे
 नहीं  देती  है।  कर्ज  तो  सोसाइटी  देती  है  ।
 कर्ज़  साधारणतया  दो  महीने  में  दे  दिया
 जाता  है  शौर  हार्वेस्टर  के.  समय

 वसूल  किया  जाता  है  ।  पोस्ट-हॉटेस्ट  समय
 में  वसूली  ज़रूरी  है  ।

 श्री  यह्या पाल  सिह  :  कामंस  को  जो  ब्रेस्ट
 किया  जाता  है,  उसको  रोकने  के  लिये  क्‍या
 कार्रवाई  की  है  ?

 श्री  सरजू  पाण्डेय  :  क्या  सरकार  के  नोटिस
 में  यह  बात  आई  है  कि  कोआपरेटिव  सोसाइ-
 टीम  से  कर्ज  लेने  वाले  किसानों  को  खाद
 जबरदस्ती  दी  जाती  है  और  कर्ज  में  से उसका
 रुपया  काट  लिया  जाता  है  ?

 श्री  श्याम  धर  मिथ :  एक  जगह  से
 शिकायत  शाई  थी  कि  ज़बर्दस्ती  खाद  दी  जाती

 है  जांच  के  बाद  पता  चला  कि  जबरदस्ती
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 नहीं  की  जा  रही  है।  दरअसल  खाद  देने
 की  बात  अच्छी  समझो  गई  है  ।  इस  लिये
 फर्टिलाइजर  कुछ  परसेंट  तक  खरीद  के  लिये
 उनको  दी  जा  सकती  है,  जो  किसान  चाहते
 हैं,  उनको  ।

 है".

 श्री  रामेशवरानन्द  :  मैं  एक  निवेदन  करना

 चाहता  हूं

 श्री  शिव  नारायण  :  किन  किन  सूबों
 में  ये  कोआपरेटिव  सोसाइटीज़  घाटे  में  [चल
 रही  हैं  ?

 भ्रध्यक्ष  महोदय  :  स्वामी  जी  आप  जरा
 ठहर  जायें  ।

 शी  याम  घर  मिथ :  शायद  माननीय
 सदस्य  का  मतलब  शार्टफाल  से  होगा  an  मगर
 यह  सही  है  तो  आंध्र  प्रदेश,  क़सम,  बिहार,
 गुजरात,  जम्मू  और  काश्मीर,  महाराष्ट्र,
 मैसूर,  उड़ीसा,  बैस्ट  बंगाल,  आजादी  में  तो
 शार्टफाल  होने  की  सम्भावना  है  और  पांच
 स्टेट्स  हैं  जिन  में  तराशा  की  जाती  है  कि  टार-
 गेट्स  पूरे  हो  जायेंगे  और  वे  हैं,  केरल,  मध्य
 प्रदेश,  मद्रास,  पंजाब  और  उत्तर  प्रदेश  ।

 श्री  रामेशवरानन्द  :  मंत्री  महोदय  ने
 कहा  है  कि  एक  जगह  से  सूचना  मिली  है  कि
 खाद  बलपूर्वक  दी  जाती  है  और  यह  बात  जांच
 करने  पर  सही  नहीं  मालूम  हुई  है  1  मैं  जानना
 चाहता  हूं  कि  जांच  आप  किन के  द्वारा  कराते
 हैं,  क्या  स्वयं  आप  ने  जा  कर  जांच  की  है  या
 उन  से  ही  कराई  है  जिन  के  खिलाफ  शिकायत
 की  गई  थी  और  उनके  पास  ही  जांच  के  लिये
 इस  चीज़  को  भेज  दिया  गया  था  |  इस  तरह  से
 जांच  करवाना  उचित  नहीं  होता  है,  यह  मेरा
 निश्चय  है  1

 ध्ध् यक  महोदय  :  अगर  यह  आपका
 निश्चय  है,  तो  अच्छी  बात  है  ।
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 Installation  of  Telephone  Lines  in
 New  Delhi

 +
 f  Shri  Daji:

 S.N.Q.  a  Shri  Warior:

 Will  the  Minister  of  Posts  and
 Telegraphs  be  pleased  to  state:

 (a)  whether  Government  are  consi-
 dering  the  proposal  to  give  a  contract
 to  the  Bell  Telephone  Manufac.uring
 Company  for  installation  of  Telephone
 lines  in  New  Delhi;

 (b)  whether  Government  are  aware
 that  this  Company  is  a  subsidiary  of
 American  International  Telegraphs
 and  Telephones;

 (c)  whether  Government  are  also
 aware  that  the  latter  Company  laid
 cables  in  Tunisia,  which  were  found
 defective  and  had  to  be  relaid;

 (d)  whether  the  Intelligence  De-
 partment  of  the  Home  Ministry  has
 been  consulted;  and

 (e)  if  so,  what  is  its  report?

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  (a)  Yes,  Sir.  A  decision  has
 been  taken  to  enter  into  a  contract
 with  the  Bell  Telephone  Manufactur-
 ing  Company,  subject  to  a  satisfactory
 settlement  of  detailed  terms,  for  the
 purchase  of  Crossbar  type  of  telephone
 switching  equipments,  and  also  for  the
 manufacture  of  the  same  at  the  Indian
 Telephone  Industries  Limited,  Banga-
 lore.  Some  of  this  equipment  will  be
 installed  in  Delhi.

 (b)  Yes,  Sir.  The  Bell  Telephone
 Manufacturing  Company  of  Antwerp,
 Belgium,  is  a  subsidiary  of  the  Inter-
 national  Telephone  and  Telegraph
 Corporation  of  the  U.S.A.

 (c)  There  is  no  such  information.

 (d)  and  (e).  It  4s  not  in  the  public
 interest  to  disclose  consultations,  if
 any,  with  the  Central  Intelligence
 Department  of  the  Home  Ministry.

 Shri  Daji:  Is  the  Government
 aware,  as  part  (c)  of  the  question
 shows,  that  the  cable  laid  in  Tunisia
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 has  been  connected  with  the  French
 Embassy  there  and  a  large  section  of
 this  entire  cable  had  to  be  relaid,  and
 action  was  taken  against  the  responsi-
 ble  official  of  the  Tunisian  Govern-
 ment  and  this  company  in  Tunisia?

 Shri  A.  K.  Sen:  There  is  no  such
 jnformation  availiable  to  the  Govern-
 ment.

 Shri  Daji:  Is  it  a  fact  that  the
 quotation  of  this  c  mpany,  both  for
 layiug  of  the  cable  and  for  the  manu-
 facturing,  was  the  highest,  compared
 to  that  of  the  Japanese  and  Swedish
 firms  and,  if  so,  why  was  the  quota-
 tion  of  this  particular  company  szelect-
 ed,  which  was  the  highest?

 Shri  A.  K.  Sen:  No,  Sir.  So  far
 as  the  supply  of  equipment  was  con-
 cerned,  its  quotatio::  was  the  second.
 So  far  as  the  supply  of  capital
 equipment  was  concerned,  its  quota-
 tion  was  the  lowest.

 Shri  Warior:  May  I  know  whether
 the  antecedents  of  this  compa:y  were
 enquired  into  by  the  Government  and
 whether  they  were  the  least  expe-
 rienced  in  this  line?

 Shri  A.  K.  Sen:  The  Government
 made  certainly  all  enquiries  about  the
 antecedents.  In  fact,  with  one  of  the
 subsidiary  companies.  the  British  com-
 pany,  we  are  already  collaborating  in
 the  manufacture  of  cables  at  Rup-
 na.ainpur  in  the  setting  up  and  manu-
 facturing  of  cables  there  by  the
 Hindustan  Cables,  Ltd.

 Shri  H.  N.  Mukerjee:  Since  the
 Government,  according  to  the  Minis-
 ter,  is  unaware  of  the  suspicious  cir-
 cumstances  referred  to  by  Mr.  Daiji,
 may  J]  know  if  Government  will  hold
 up  further  advance  in  regard  to  the
 fulfilment  of  this  contract  before  it
 has  examined  the  whole  position?

 Shri  A.  K.  Sen:  We  have  examin-
 ed  the  complaints,  some  of  them
 anonymous,  which  were  addressed  to
 the  Government  regarding  the  laying
 of  cables  by  this  company.  As  I  have
 already  said,  so  far  as  laying  of  cables
 ds  concerned,  it  is  no  part  of  this  con-
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 tract.  In  fact,  the  manufacture  of
 cables,  at  the  Hindustan  Cables  Fac-
 tory  at  Rupnarainpur,  which  was  set
 up  years  ago,  was  done  in  collabora-
 tion  with  the  British  subsidiary  of
 this  company  and  we  found  no  reasons
 to  complain  with  regard  to  their  con-
 duct.

 Shri  S.  M.  Banerjee:  I  would  like
 to  know  whether  it  is  a  fact  that  Shri
 Lal  Bahadur  Shastri  gave  a  note  that
 no  final  action  should  be  taken  till
 this  is  considered  by  the  Home  Minis-
 try  and  the  intelligence  department
 and  whether  it  is  a  fact  that  this  de-
 cision  was  taken  by  the  Posts  and
 Telegraphs  Department  when  Shas-
 triji  was  in  Jammu  on  26th  February,
 ‘19647

 Shri  A.  K.  Sen:  All  notes  in  this
 connectiun  were  considered  by  the
 Cabinet  and  it  is  no  use  saying  that
 Shastriji’s  recommendations  were  not
 considered.  But  there  was  no  such
 recommendation  by  him,  as  the  hon.
 Member  said.

 Shri  Hari  Vishnu  Kamath:  The
 Minister  perhaps  inadvertently  obs-
 cured  the  issue  by  saying  that  in  res-
 pect  of  one  item  it  was  highest  and  in
 respect  of  another  lowest.  May  I  put
 a  specific  question  whether,  if  the
 Japanese  tender  had  been  accepted,
 there  would  have  been  a_  saving  of
 Rs.  6  crores  and  if  the  Swedish  tender
 had  been  accepted,  there  would  have
 been  a  saving  of  Rs.  8  crores  in  res-
 pect  of  the  total  cost  of  production  and
 the  foreign  exchange  requirement  for
 import  of  equipment?

 Shri  A.  K.  Sen:  No,  Sir.
 Shri  Hari  Vishnu  samath:

 are  the  figures?
 What

 Shri  A.  K.  Sen:  The  capital  equip-
 ment  and  the  purchase  of  equipment
 come  to  about  Rs.  43.  crores.  So  far
 as  the  supply  of  equipment  is  con-
 cerned,  the  tender  of  the  NEC  was
 Rs.  302  lakhs,  BTM  Rs.  348  lakhs  and
 LME  Rs.  396  lakhs.  So  far  as  capital
 equipment  and  know-how  are  con-
 cerned,  the  tender  of  NEC  was  Rs,  35
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 lakhs,  BTM  Rs.  5  lakhs  and  LME
 Rs.  62  lakhs.  Taking  the  total  cost
 and  taking  into  account  all  adjust-
 ments  and  including  everything,  it
 comes  to  NEC  Rs,  446  lakhs,  BTM
 Rs.  464  lakhs  and  LME  Rs.  579  lakhs.

 Shri  Hari  Vishnu  Kamath:  I  would
 request  the  hon.  Minister  to  lay  chese
 figures  on  the  Table  of  the  House,  so
 that  we  can  examine  them  at  leisure.
 It  is  a  very  important  matter.

 Mr.  Speaker:  It  has  now  been  re-
 corded  and  it  will  come  in  the  debates.

 Dr.  L.  M.  Singhvi:  May  I  know  if
 the  Government  have  ascertained  the
 veracity  of  the  allegation  in  respect

 _of  laying  of  cables  by  this  company  in
 Tunisia?

 Shri  A.  K.  Sen:  First  of  all,  the
 allegations  have  not  said  anything
 about  cables.  The  allegations  were
 that  some  French  technicians  employ-
 ed  in  the  operation  of  the  telephone
 exchanges  in  Tunisia  were  suspected
 of  espionage  activity.  (Interruptions).
 These  allegations  were  enquired
 into  and  it  was  not  confirmed  that
 there  was  any  substance  in  the  alle-
 gation  that  this  company  was  con-
 cerned  with  any  doubtful  activities
 regarding  the  laying  of  cables.  In
 any  event,  they  are  not  laying  the
 cables  here.

 Shri  Daji:  On  a  point  of  order,  Sir;
 Initially  the  answer  was  “No,  Sir;
 Government  have  no  such  knowledge.”
 When  I  put  a  supplementary,  he  said
 it  has  not  come  to  their  notice.  Now
 it  has  come  out  that  the  Government
 has  known  it  and  it  has  known  that
 there  was  some  trouble.  Whether  the
 trouble  was  with  the  French  techni-
 cians  employed  by  this  company  is  a
 different  matter.  But  here  not  even
 two  Ministers,  but  the  same  Minister
 has  given  two  different  replies  to  a
 question  which  concerns  the  secizity of  the  country.

 Shri  A.  K.  Sen:  If  the  hon.  Mem-
 ber  takes  the  trouble  of  going  through my  answers,  he  will  find  that  I  have
 said  nothing  which  is  objectionable.

 MARCH  3,  964  Oral  Answers  3492:

 What  the  hon.  Member  _  suggested
 was,  “Does  the  Government  know
 whether  they  were  suspected  of  some
 activities  in  laying  cables?”  I  said,
 no  such  information  was  available.
 The  last  answer  I  gave  was  that  the
 allegations  received  by  the  Govern-
 ment  were  that  some  French  techni-
 cians  employed  there  operating  the
 exchanges  were  suspected  of  espionage
 activities.  Where  is  the  question  of
 laying  the  cables.

 Shri  Harish  Chandra  Mathur:  May
 I  know  who  are  the  technical  experts
 associated  in  advising  the  Govern-
 ment  to  take  the  decision  and  whe-
 ther  the  Government’s  decision  is  in
 support  of  the  technical  advice  given
 to  them?

 Shri  A.  K.  Sen:  All  the  technical
 experts  of  the  Government  including
 the  head  of  the  research  of  our  tele-
 communication,  Shri  Vasudevan,  exa-
 mined  all  the  tenders.

 Shri  S.  M.  Banerjee:
 son.

 He  is  the  per-

 Shrimati  Renu  Chakravartty:  May
 I  know  whether  the  information  that
 was  gathered  after  the  allegations
 came  to  the  notice  of  the  Government
 through  anonymons.  sources  was
 gathered  directly  from  the  Tunisian
 Government,  and  what  was  its  reply
 that  being  a  friendly  Government  to
 the  Government  of  India?

 Shri  A.  K.  Sen:  It  is  not  in  the
 interest  of  the  Government  to  disclose
 how  we  verified  those  allegations,

 Dr.  L.  M.  Singhvi:  Sir,  I  rise  to  @
 point  of  order.  The  hon.  Minister
 cannot  say  that  “it  is  not  in  the  inte-
 rest  of  the  Government”,  he  must  say
 “it  is  not  in  the  public  interest”.

 Some  hon.  Members  rose—

 Mr.  Speaker:  Shri  U.  M.  Trivedi.
 Shri  U.  M.  Trivedi:  May  I  know

 whether  with  the  tender  that  was
 given  by  the  Swedish  company,  which
 was  actually  the  company  most  in  the
 know  of  these  things  and  with  the



 3  493  Written  Answers  PHALGUNA  13,  885  (SAKA)  Written  Answers

 greatest  experience,  it  would  have
 caused  us  a  net  saving  of  about  Rs.  8
 crores  (total  savings)  spread  over  ten
 years?

 Shri  A.  K.  Sen:  The  total  contract
 itself  for  the  supply  of  equipment  is
 only  for  Rs.  4  crores.

 Shri  U.  M.  Trivedi:  The
 that  was  given  by  the.

 answer

 Mr.  Speaker:  When  the  total  con-
 tract  is  for  Rs.  4  crores,  how  could
 there  be  a  saving  of  Rs.  8  crores?

 Shri  U.  M.  Trivedi:  There  is  the
 recurring  expenditure  to  be  incurred,
 and  that  is  why  I  said  that  it  would
 have  caused  a  total  saving  of  Rs.  8
 crores  over  ten  years.

 Mr.  Speaker:  Let  us  proceed  now.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Communication  System  im  Port  Blair

 #399,  Shri  Bhagwat  Jha  Azad:  Will
 the  Minister  of  Posts  and  Telegraphs
 be  pleased  to  state  the  major  steps
 recently  taken  towards  improving  the
 communication  facilities  in  Port  Blair
 for  linking  it  with  the  rest  of  the
 country?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Posts  and  Telegraphs  (Shri
 Bhagavati):  So  far  as  Telecommuni-
 cation  facilities  are  concerned,  Wire-
 less  telegraph  facilities  between  Cal-
 cutta-Port  Blair  and  Madras-Port
 Blair  were  available  since  long.  Radio
 telephone  service  between  Calcutta
 and  Port  Blair  has  been  established
 since  November,  1962.  Steps  are  also
 being  taken  to  open  Radio  Teleprinter
 circuit  between  Calcutta  and  Port
 Blair.

 All  available  sea  and  air  services
 are  being  utilised  for  the  carriage  of
 mails  between  Port  Blair  and  the
 Test  of  the  country.

 3494

 Explosion  of  a  Wagon
 +

 Shri  Indrajit  Gupta:
 Shri  P.  K.  Ghosh:

 Shri  Yashpal  Singh:
 Shri  Kapur  Singh:

 *404.  4  Shri  Kachhavaiya:
 {  Shri  M.  L.  Dwivedi:

 Shri  Onkar  Lal  Berwa:
 Shri  D.  D.  Mantri:

 |  Shri  S.  N.  Chaturvedi:
 i  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  a  wagon  loaded  with
 explosives  exploded  at  Dehra  Dun
 railway  station  on  the  7th  January
 1964,  resulting  in  several  casualties;

 (b)  whether  an  inquiry  has  been
 held  into  the  circumstances  of  the  dis-
 aster;  and

 (c)  if  so,  the  findings  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  Yes  Sir.  Four  casual
 labourers  employed  departmentally
 received  serious  burns  and  one  casual
 labourer  sustained  severe  shock.  Three
 out  of  the  former,  subsequently  died
 in  the  hospital,

 (b)(  and  (c).  A  Committee  of  En-
 quiry  consisting  of  Railway  Officers  of
 Administrative  Grade  and  the  Inspec-
 tor  of  Explosives,  Agra,  enquired  in-
 to  the  accident.  The  Committee  had
 submitted  a  report  to  the  Northern
 Railway.  The  finding  of  the  Com-
 mittee  is  that  the  explosion  was  caus-
 ed  by  the  ignition  of  gun  powder,
 fine,  contained  in  two  boxes,  which
 were  in  the  wagon,  but  the  exact  cause
 of  ignition  could  not  be  established.

 Earthquake  Observatory  at  Bhuj
 Shri  B.  P.  Yadava:

 405.4  Shri  Dhaon:
 [  Shri  Bishanchander  Seth:

 Will  the  Minister  of  Transport  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  establish  one
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 earthquake  observatory  at  Bhuj  and
 4  more  in  other  places;

 (b)  if  so,  when  and  where;  and

 (c)  the  total  cost  of  expenditure
 estimated  for  each  observatory?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  (Shri  Mohiuddin):
 (a)  and  (b).  Eight  new  seismological
 observatories  are  proposed  to  be  set
 up  during  the  Third  Plan  period  at
 Bhuj,  Bhaisalotan,  Bhakrfa,  Ajmer,
 Dibrugarh,  Imphal,  Srinagar  and
 Allahabad.

 (c)  The  expenditure  on  setting  up
 of  each  of  these  observatories  will  be
 different,  depending  upon  the  cost  of
 land  and  building,  equipment,  etc.  On
 an  avcrage,  the  expenditure  on  each
 seismological  observatory  will  be
 about  Rs.  “5  lakhs  for  building  and
 equipment;  and  about  Rs.  5  thousand
 per  annum  on  staff  etc.

 Railway  Workshops
 *406.  Shri  Nambiar:  Will  the

 Minister  of  Railways  be  pleased  te
 state:

 (a)  whether  it  is  a  fact  that  work-
 ing  hours  of  all  railway  workshops
 have  been  increased  during  the  emer-
 gency  without  making  additional  pay-
 ments;  and

 (b)  if  so,  the  steps  Government
 have  taken  to  meet  the  workers’  de-
 mand  for  increased  wages  for  the  extra
 hours  of  work?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S.  V.  Rama-
 swamy):  (a)  When,  in  the  context  of
 the  national  emergency,  the  produc-
 tion  of  Railway  workshops  was  exa-
 mined,  it  was  found  that  in  a  few
 Railway  workshops,  the  hours  of  work
 were  less  than  48  hours  a  week  as
 laid  down  in  the  Indian  Railway  Code
 for  the  Mechanical  Department
 (Workshops).  To  increase  production
 and  at  the  same  time  to  bring  about
 uniformity,  the  Railways  increased  the
 working  hours  in  these  shops  to  48  in
 consultation  with  recognised  unions
 of  workers.

 MARCH  3,  964  Written  Answers  3496

 (b)  In  terms  of  the  provisions  of
 the  Factories  Act,  workers  in  Railway
 Workshops  who  work  beyond  48
 hours  per  week  are  paid  overtime  at
 twice  their  ordinary  rate  of  wages.

 Air  services  te  Tourist  Centres

 Shri  Vishwanath  Pandey: “a
 ६  Shri  R.  S.  Pandey:

 Will  the  Minister  of  Tramsport  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  examining  a  scheme  to
 start  air  service  to  important  centres
 of  tourist  interest;

 (b)  if  so,  the  number  of  _  tourist
 centres  to  be  connected;  and

 (c)  when  the  scheme  will  start?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  (Shri  Mohiuddin):
 (०७)  Yes,  Sir.

 (b)  and  c).  The  following  tourist
 centres  are  alrcady  served  by  air:

 Aurangabad,  Bhubaneswar,  Agra,
 Banaras,  Jaipur,  Jodhpur,
 Udaipur,  Kulu,  Srinagar,
 Panna,  Tiruchirapalli,  Madu-
 rai  and  Trivandrum.

 The  question  of  augmenting  the  fre-
 quency  of  air  services  to  some  of  these
 places  as  well  as  air  linking  additional
 places  of  tourist  interest  is  under  con-
 sideration.

 Shipping  Service

 *408.  Shri  Tridib  Kumar  Chaudhuri:
 Will  the  Minister  of  Transport  96
 pleased  to  state:

 (a)  The  total  volume  of  foreign
 cargo  which  the  Charter  Wing  of  his
 Ministry  will  handle  during  1964-65
 on  Government  account;

 (b)  what  part  of  this  cargo  is  ex-
 pected  to  be  carried  in  Indian  vessels:

 (c)  the  corresponding  figures  for
 the  previous  year;  and
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 (d)  the  extent  of  concessions  in  the
 shape  of  rebates  on  freight  secured
 by  negotiation  from  foreign  shipping
 conference  lines  for  Government  cargo
 during  the  current  year?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  (Shri  Raj  Baha-
 dur):  (a)  and  (b).  It  is  not  possible
 to  predict  the  quantum  of  cargoes
 which  would  be  handled  by  the
 Chartering  Wing  during  1964-65  since
 this  will  depend  upon  the  finalisa-
 tion  of  purchase  and  sale  contracts
 between  the  Government  of  India
 and  the  foreign  sellers  and  buyers
 during  the  course  of  the  year.

 (c)  The  total  quantum  of  foreign
 cargoes  handled  for  the  period  April,
 963  to  February,  964  (upto  which
 date  data  are  available)  is  5,61,100
 tons  of  which  Indian  vessels  account
 for  1,87,800  tons  and  foreign  vessels
 account  for  3,73,300  tons.

 (d)  During  1963-64,  an  agreement
 was  negotiated  with  the  U.S.A.  /India-
 Pakistan-Burma-Ceylon  Conference
 for  freight  concession  to  the  extent  of
 30  per  cent  on  general  cargoes  moving
 on  Government  account  from  _  the
 U.S.A.

 Production  of  Wheat
 #409.  Shri  P.  Kunhan:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  steps  taken  by  Government
 to  increase  production  of  wheat  in
 the  country  during  the  Third  Plan
 period;

 (b)  whether  as  a  result  of  these
 eps  there  has  been  any  increase  in

 the  production  of  wheat  in  the  first
 three  years  of  the  Third  Plan;  and

 (c)  if  so,  to  what  extent?

 The  Minister  of  State  in  the  Mints-
 try  of  Food  and  Agriculture  (Shri  A.
 M.  Thomas):  (a)  The  various  mea-
 sures  taken  for  stepping  up  Food  pro-
 duction  under  the  Third  Plan  such  as
 increasing  irrigation  facilities,  raising
 the  consumption  of  chemical  fertili-
 sers  and  organic  manures,  intensive

 use  of  improved  seeds,  and  plant  pro-
 tection  measures  benefit  the  produc-
 tion  of  wheat  also.  In  addition  a
 scheme  for  intensive  cultivation  of
 wheat  in  20  selected  districts  is  pro-
 posed  to  be  taken  up  from  ‘1964-65,  in
 the  States  of  Punjab,  Uttar  Pradesh,
 Madhya  Pradesh,  Rajasthan  and
 Bihar.

 (b)  and  (c).  The  production  of
 wheat  in  the  Country  during  the  last
 3  years  is  as  under:—

 Thousand  tons
 1960-61  10,818
 1961-62  11,849
 1962-63,  10,956

 Fstimates  of  production  during  1963-
 64  are  not  yet  available.  The  set-
 back  in  wheat  production  in  1962-63
 was  due  io  inadequate  rains  at  sow-
 ing  time  and  the  failure  of  winter
 rains  in  January,  1963,  in  north  India
 particularly  Uttar  Pradesh  and  Rajas-
 than.

 Cooperative  Movement

 (  Shri  P.  R.  Chakraverti:
 9410.  Shri  P.  C.  Borooah:

 Shrimati  Maimoona  Sultan:
 Will  the  Minister  of  Community

 Development  and  Cooperation  be
 pleased  to  state:

 (a)  whether  a  reviscd  scheme  for
 member  education  and_  leadership
 training  for  non-official  personnel  of
 the  cooperative  movement  has  been
 drawn  up  and  finally  approved;

 (b)  the  categories  of  persons  to
 whom  the  revised  porgramme  will
 apply;

 “'(e)  whether  the  assistance  and  asso-
 ciation  of  the  block  personnel  has
 been  ensured  in  working  out  the  re-
 vised  programme;  and

 (d)  how  far  this  programme  is  re
 oriented  to  mect  the  gap  that  had  been
 experienced  in  the  implementation  of
 the  earlier  programme?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
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 Cooperation  (Shri  Shyam  Dhar
 Misra):  (a)  Yes,  Sir.

 (b)  (i)  Office  bearers  and  managing
 committee  members  of  cooperative
 societies.

 (ii)  Honorary  /part-time  _  secre-
 taries  and  managers  of  co-
 operative  societies.

 (c)  Yes,  Sir.

 (d)  With  the  association  of  block
 extension  staff  including  the  village
 level  workers,  the  training  will  be
 more  broad-based  and  effective.

 Calcutta  Coal  Docks

 *4il.  Shri  Sham  Lal  Saraf:  Will
 the  Minister  of  Transport  be  pleased
 to  state:

 (a)  whether  the  installed  capacity
 at  the  Calcutta  coal  docks  is  being
 fully  utilized  by  ensuring  regular
 supply  of  coal  from  the  collieries  and
 subsequent  off-take  by  loading,  in
 time,  in  ships;

 (b)  what  is  the  number  of  mecha-
 nical  berths  at  this  port  and  whether
 all  these  are  equipped  with  tippler;
 and

 (c)  if  not,  when  these  berths  will
 be  mechanised?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  (Shri  Raj  Baha-
 dur):  (a)  There  are  six  regular
 berths  allotted  for  shipment  of  coal
 from  Calcutta  Port.  In  addition,  two
 more  berths,  one  in  Dock  No.  2,  Kid-
 derpore  Docks  and  another  in  King
 Georges’  Dock  are  made  available
 for  shipment  of  coal  as  and  when  the
 situation  demands.  There  is  no  com-
 plaint  about  the  arrival  of  wagons.
 The  existing  capacity  of  the  coal  dock,
 which  can  easily  handle  more  than  2
 lakh  tonnes  per  month,  is,  however,
 not  being  fully  utilised  due  princi-
 pally  to  the  fact  that  the  total  offer-
 ings  of  coal  for  movement  on  the
 cost  is  now  estimated  by  the  Ministry
 of  Mines  and  Metals  to  fall  below  the
 accepted  target  of  2  million  tons.  The
 total  shipment  in  January,  964  was
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 only  90528  tonnes  against  -2,01,580  ton-
 nes  shipped  in  August  1963.  The  tar-..
 get  for  963  was  2  million  tons  but
 this  year  we  are  informed  that  it
 would  fall  below  this  figure  and  this
 aspect  is  being  taken  up  with  the
 Ministry  concerned.

 (b)  and  (c).  One  of  the  berths  in
 the  Coal  Docks  has  been  equipped
 with  a  mechanical  coal  loading  plant
 of  the  belt  conveyor  type  at  a  cost  of
 Rs.  45  lakhs  and  is  provided  with  tip-
 plers  which  are  designed  to  handle
 only  open  four  wheeler  wagons  load-
 ed  with  coal.  The  supply  of  coal  in
 open  wagons  by  the  Railways  does  not
 meet  fully  the  requirements  of  the
 plant  resuiting  in  non-utilisation  of
 the  installed  capacity  of  the  plant  to
 the  fullest  extent.

 The  question  of  mechanisation  of
 the  other  coal  berths  at  Calcutta  Port
 does  not  arise  as  the  berth  already
 mechanised  is  not  utilised  fully.  Fur-
 ther,  it  is  contemplated  that  bulk  cargo
 such  as  coal]  and  ore  will  be  diverted
 to  Haldia  in  due  course.

 Overtime  Scheme  for  P.  &  T.
 Employees

 #412,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Posts  and  Telegraphs  be
 pleased  to  state:

 (a)  whether  a  new  overtime
 scheme  for  the  Posts  and  Telegraphs
 employees  has  been  drawn  up  re-
 cently;  and

 (b)  if  so,  the  broad  features  there-
 of?

 The  Deputy  Minister  in  the  De-
 partment  of  Posts  and  Telegraphs
 (Shri  Bhagavati):  (a)  Yes.

 (b)  A  statement  is  placed  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-2437  184).

 Coastal  Shipping  Service

 (  Shri  Maheswar  Naik:
 *4i4,  Shri  Dinen  Bhattacharya:

 Dr.  U.  Misra:
 (Dr.  Ranen  Sen:
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 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 movement  of  ships  on  the  coast  of
 India  has  been  hampered  due  to  in-
 adequate  charting  and  also  due  to  the
 fact  that  no  hydrographic  surveys  of
 long  strips  of  our  coast  have  been
 made;  and

 (b)  if  so,  the  steps  being  taken  by
 Government  to  provide  remedial  mea-
 sures  in  this  regard?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  (Shri  Raj  Baha-
 dur):  (a)  and  (b).  The  movement
 of  ships  in  Indian  waters  has  not  been
 hampered  due  to  inadequate  charting.
 A  number  of  these  charts  were  pro-
 duced  by  the  British  Admiralty  and
 have  been  kept  up-to-date  by  the
 issue  of  Notices  to  Mariners  indicat-
 ing  subsequent  changes.  The  Naval
 Hydrographic  Office,  Dehra  Dun,  has
 also  published  some  charts  mainly  of
 approaches  to  ports  and  places  of
 various  harbours  and_  anchorages.
 Vessels  are  able  to  enter  and  leave
 our  ports  with  the  assistance  of  all
 these  charts.

 However,  the  question  of  carrying
 out  a  systematic  hydrographic  survey
 of  the  entire  coastline  of  the  country
 is  engaging  the  attention  of  Govern-
 ment.  This  would  involve  the  survey
 of  the  sectors  of  the  coastline  which
 have  not  been  properly  surveyed  so
 far  and  re-survey  of  sectors  where
 considered  necessary.

 राष्ट्रीय  रक्षा  कोष  के  लिए  मनीआर्डर

 शो  भगवत  झा  आजाद:
 शादी  चे  फार्मा:.
 श्री  सुबोध  हुं सदा  :
 श्री सं  Wo  सामन्त  :

 श्री  coe  रे  भास्कर  :

 ्रो महेश्वर  नायक  :

 की  विभूति  मिश्र  :
 श्री  हार का  दास  मंत्री :

 ४१५.
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 क्या  डाक  शौर  तार  मंत्रो  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  राष्ट्रीय  रक्षा  कोष  में  देश
 के  विभिन्न  भागों  से  भेजे  गए  मनीआडंरों  की
 रक़म  का  गबन  करने  में  लगे  हुए  कुछ  व्यक्तियों
 को  गिरफ्तार  किया  गया  है  ;  और

 (ख)  यदि  हां,  तो  अब  तक  गबन  की
 गई  धनराशि  कितनी  है  ?

 डाक  शौर  तार  विभाग  में  उपमंत्री  भो
 भगवती  )  :  (क)  दो  व्यक्तियों  को,  जिनमें
 नई  दिल्‍ली  के  बड़े  डाकघर  का  एक  डाक  कर्म-
 चारी  भी  शामिल  था,  तीन  मनीआार्डरों  की

 मूल  प्रविष्टियों  को  मिटाने,  उनकी  रक़म
 बढ़ा  कर  ६००  रुपये  करने  तथा  भुगतान
 के  लिये  अपने  एक  साझेदार  के  नाम  उन्हें
 बनाने  के  अपराध  में  गिरफ्तार  किया  गया  ।
 इस  धोखादेही  का  पता  लगने  से  पहले  केवल
 एक  मनीआर्डर  की  अदायगी  की  जा  चुकी
 थी  यह  नहीं  कहा  जा  सकता  कि  जिन  मनी-
 आर्डरों  में  हेरफेर  की  गई  वे  राष्ट्रीय  रक्षा
 कोष  के  मनीआडंर  थे  ।

 (ख)  केवल  ६००  रुपये  ।

 U.S.  Supersonics  for  Air  India

 (  Shri  P.  C.  Borooah:
 Shri  Rameshwar  Tantia:
 Shri  Anjanappa:

 °46.~4  Shri  Subodh  Hansda:
 Shri  D.  C.  Sharma:
 Shri  R.  S.  Pandey:

 Will  the  Minister  of  Transport  be
 Pleased  to  state:

 (a)  whether  the  Air  India  propose
 to  purchase  U.S.  supersonic  airliners;
 and

 (b)  if  so,  how  many  and  on  what
 terms?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  (Shri  Mohiuddin):
 (a)  and  (b).  Air  India  have,  with  the
 approval  of  the  Central  Government,
 Placed  a  deposit  of  $300,000  with  the
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 Federal  Aviation  Agency  of  the  United
 States  Government  for  reserving  deli-
 very  positions  for  3  American  manu-
 factured  Supersonic  Transport  Air-
 craft.  The  deposit  is  refundable,
 without  penalty,  if,  before  November,
 1965,  the  Air  India  decide  not  to  go
 ‘in  for  these  Aircraft.

 Ticketless  Travel
 152,  Shri  E.  Madhusudan’  Rao:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a),  the  number  of  persons  who
 were  held  up  for  ticketless  travel  in
 the  various  railways  during  1963-64;

 (b)  the  total  amount  realiseq  from
 them  as  fine;

 (c)  the  loss,  if  any,  suffered  by
 the  Government  as  a  result  of  this;
 and

 (d)  the  total  average  loss  esti-
 mated  by  the  Government  every
 year  as  a  result  of  ticketless  travel?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  Approixmately  5.7  million
 passengers  were  detected  travelling
 without  ticket  during  the  period
 from  ist  April  to  3lst  December,
 1963.

 (b)  Rs.  38  lakhs  were  realised  as
 excess  charge  from  these  passengérs,
 in  addition  to  Rs.  8  lakhs  as  rail-
 way  fare  and  luggage  charges.

 (c)  and  (d).  It  is  estimated  that
 the  total  ticketless  travel  is  to  the
 extent  of  about  Rs.  5  crores  per
 annum,  the  estimate  being  based  on
 massive  concentrated  checks  through-
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 Out  the  Railways.  Out  of  this,  the
 Railways  _  realised  approximateiy
 Rs.  2  crores  as  fare  and  excess  charge
 through  normal  ticket  checking
 arrangements.

 North  Andamans  Forests
 753,  Shri  A.  S.  Saigal:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  48l  on  the
 5th  March,  963  and  state:

 (a)  the  quantity  of  timber  required
 to  be  extracted  annually  from  1957-58
 onwards  by  the  lessee  of  the  North
 Andamans  Forests;

 (b)  the  quantities  actually  extracted
 by  the  lessee;

 (c)  the  royalty  levied  on  exported
 timber;

 (8)  the  quantities  exported  annual-
 ly;  and

 (e)  the  royalty  recovered  annually
 against  the  levied  amount?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  This  information
 is  contained  in  the  reply  given  to  Un-
 starred  Question  No.  48l  answered  in
 the  Lok  Sabha  on  5-3-1963.

 (b)  to  (e).  The  information  upto
 the  year  960-6l  is  contained  in  the
 reply  given  to  Unstarred  Question  No.
 48l  answered  in  the  Lok  Sabha  on
 5-3-1963.  The  information  in  respect
 of  the  subsequent  years.  is  given
 below:

 Quantity  Royalty
 actually  levied  on

 Year  extracted  exported
 by  the  timber  includ-  Quantity  exported  Royalty  recovered
 lessee  ing  quantity  annually  against  the

 sawn  in  the  levied  amount
 mill

 In  tons  In  Rs.  In  tons  In  Rs.

 I96I-62  LIT,2§2  4,57;8I5  06  6,70I°20°9I  4:57,8I5  C6
 1962-63  6,599  30I,377  25  9074°I5  43015377,  25

 4963-64  Complete  information  is  not  available  as  the  year  is  not  yet  over.
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 Exemptions  under  Merchant  shipping
 Act

 154,  Shri  Inder  J.  Malhotra:  Will
 the  Minister  of  Transport  be  pleased
 to  gtate:

 (a)  the  number  of  cases  in  which
 exemptions  have  been  granted  under
 section  456(l)  of  the  Indian  Merchant
 Shipping  Act,  during  960-6l,  96l-
 #2  and  1962-63;

 (b)  the  grounds  for  such  exemp-
 tion;  and

 (c)  the  number  of  breaches  of
 section  455(2)  of  the  Act  during
 1960-61,  96462  anq  1962-63?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  (Shri  Raj
 Bahadur):  (a)  and  (b).  A  statement
 giving  the  necessary  information  is
 laid  on  the  Table  of  the  House.
 [Placed  in  library.  See  No,  LT-2488/
 64).

 (c)  ‘Nil’

 National  Highways  in  Andhra

 755.  Shri  E.  Madhusudan  Rao:  Will
 the  Minister  of  Transport  be  pleased
 to  state:

 (a)  the  total  mileage  of  National
 Highways  in  Andhra  Pradesh  as  on
 3lst  December,  ‘1963;

 (b)  the  names  of  these  Highways;
 and

 (c)  whether  there  is  any  proposal
 to  include  other  roads  under  this
 scheme?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  (Shri  Raj  Baha-
 dur):  (a)  42  miles.

 (b)  The  names  of  these  highways
 together  with  their  individual  mileages
 are  given  in  the  following  table:-

 National
 Highway  .  Name  of  the  Mileage

 No.  National  Highway

 4  Bombay-Poona-Banga-
 lore-  Madras  मु  53

 5  Calcutta-Cuttack-
 Vizag-Madras_  600:

 7  Banaras-—Naygpur-Hy-
 derabad-Bangalre-
 Kanya  Kumari  464

 9  Poona-Hyderabad-Bez
 wada  ?  ¢  247

 43  Raipur-Vizianagram  54

 74  12

 (९)  No.

 Telephones  in  Andhra  Pradesh
 156.  Shri  E.  Madhusudan  Rao:

 Will  the  Minister  of  Posts  ang  Tele-
 graphs  be  pleased  to  state:

 (a)  the  number  of  telephone  ex-
 changes  and  telephones  in  Andhra

 Pradesh  as  on  3ist  December,  963
 (district-wise)  ;

 (b)  whether  there  is  any  proposal
 to  increase  this  number  in  the  near
 future;  and

 (९),  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Posts  and  Teclegraphs  (Shri
 Bhagavati):  (a)  A  statement  is  laid
 on  the  Table  of  the  House.  [Placed  in
 library,  See  No.  LT-2439/64].

 (b)  Yes.

 (c)  Indicated  in  column  5  of  the
 statement  attached.

 Cultivation  of  Tobacco

 757.  Shri  E.  Madhusudan  Rao:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  total  production  of  tobacco
 in  Andhra  Pradesh  during  the  year
 ‘1963;
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 (b)  the  total  amount  of  foreign
 exchange  earned  by  way  of  its  ex.
 port  to  other  countries  during  the
 same  period;

 (c)  the  names  of  countries  to  which
 it  was  exported  with  quantity  of
 tobacco  exported  and  foreign  ex-
 change  earned  from  each  country
 during  1963;  and

 (d)  the  total  value  of  tobacco  sent
 to  the  different  States  in  India  from
 Andhra  Pradesh  during  the  same
 period?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  36°2  million  Kg.
 in  1962-63.

 (b),  About  Rs.  7°6  crores  in  1962-
 63.

 (c)  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  lib-
 rary,  See  No.  LT-2440/64].

 (d)  The  figures  are  available  in
 terms  of  quantity  only  and  that  also
 for  the  year  96l-62  so  far,  TFeing
 23°88  million  Kg.

 Cochin  Harbour

 Shri  Pottekkatt:
 Shri  A.  V.  Raghavan:

 158,
 Shri  Kappen:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  Whether  it  is  proposed  to
 provide  turn-round  facilities  for
 diesel  locos  at  Cochin  Harbour
 terminus;  and

 (b)  the  estimated  cost
 project?

 of  this

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  Yes.

 (b)  The  estimated  cost  is
 Rs.  50,000.
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 Calicut-Madras  Trunk  Circuits

 (  Shri  A.  V.  Raghavan:
 759.  <  Shri  Kappen:

 L  Shri  Pottekkatt:

 Will  the  Minister
 Telegraphs  be

 of  Posts  and
 pleased  to  state:

 .  (a)  the  progress  made  for  provid-
 Ing  an  additional  telephone  trunk
 circuit  between  Calicut  and  Madras;
 and

 (b)  when  the  same  is  expected  to
 be  completed?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Posts  ang  Telegraphs  (Shri
 B.  Bhagavati):  (a)  Madras  Trunk
 Exchange  is  already  dialling  its  calls
 direct  to  Calicut  by  the  Multi-Link
 Operator  Dialling  method.  It  is  pro-
 posed  to  instal  additional  carrier
 swstems  on  the  Madras-/Coimbatore
 route  to  enable  Calicut  trunk  ex-
 change  also  to  dial  its  calls  to  Madras
 direct.

 (b)  It  is  expected  to  be  completed
 within  six  months.

 Food  Industries

 760.  Shri  Ram  Harakh  Yadav:  Will
 the  Minister  of  FOoq  ang  Agriculture
 be  pleaseq  to  state  whether  Govern-
 ment  propose  to  implement  the
 recommendations  of  the  FAO.)
 UNICEF-Joint  meeting  with  Food
 Industries  held  in  Rome  in  October,
 19637

 The  Minister  of  State  in  the  Minis-
 try  of  Fooq  ang  Agriculture  (Shri
 A.  M.  Thomas):  The  Government
 have  received  the  Report  of  the  FAO/
 UNICEF  Joint  Meeting  with  Food
 Industries  held  in  Rome  in  October,
 1963.  Suggestions  contained  in  the
 Report  as  are  applicable  to  India  will
 be  made  use  of  suitably  in  formula-
 tion  of  our  own  development  prog-
 rammes  in  the  country.
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 Distribution  of  Sugar  and  Gur  in
 Delhi

 161  Shri  Vishram  Prasad:
 \  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 Magistrates  have  been  commissioned
 in  Delhi  for  surprise  checks  in  the
 city  to  see  that  sugar  and  gur  are
 distributed  properly;  and

 (b)  if  so,  how  is  the  system  work-
 ing?

 The  Minister  of  State  in  the  Minis-
 try  of  Foog  and  Agriculture  (Shri
 A.  M.  Thomas):  (a)  and  (b).  Yes,  Sir.
 Some  Sub-Divisional  Magistrates
 conducted)  surprise  checks  and  this
 step  has  had  a  salutary  effect.

 Dislocation  of  Railway  Line

 162.  Shri  P.  6.  Borooah:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  54  on  the  2lst  April,
 962  and  state:

 (a)  Whether  the  survey  regarding
 dislocation  of  railway  line  in  connec-
 tion  with  the  implementation  of  the
 Beas  Dam  Project  has  since  been
 completed,  if  so,  when,  and  the  cost
 involved  on  the  survey;

 (b)  the  length  of  the  railway  line
 to  be  replaced  under  the  diversion
 scheme;  and

 (c)  the  number  of  railway  bridges
 that  will  have  to  be  costructed
 under  the  scheme  and  at  which  places
 and  whether  they  will  be  combined
 rail-cum-road  bridges?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S.  V.  Rama-
 Swamy):  (a)  The  field  work  for  the
 survey  was  completeq  on  15-11-1963,
 but  the  compilation  of  the  project
 report,  and  estimate  is  still  in  hand.
 The  project  report,  including  the  esti-
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 mate  is  expected  to  be  ready  by  the
 €nd  of  March,  1964.  The  total  cost  of
 the  survey  is  estimated  at  Rs.  3,083,541,
 approximately.

 (b)  The  length  of  the  existing  line
 which  needs  to  be  realigned  is  15-84
 miles;  but  the  corresponding  length
 Over  the  new  alignment  will  be  21:37
 miles,

 (c)  70  Railway  bridges  are  pro-
 Posed  on  the  realigned  portion.  Their
 details  are  given  in  the  attached  list
 (Annexure  I)  [Placed  in  library.  See
 No,  LT-244/64].  None  of  them  is
 proposed  to  be  a  combined  rail-cum-
 road  bridge.

 Development  of  Forests
 763.  Shri  Yashpaj  Singh:  Will  the

 Minister  of  Foog  and  Agriculture  be
 pleased  to  state:

 (a)  whether  Government  propose
 to  invite  some  more  foreign  experts
 for  the  development  of  forests  in
 India;  ang

 (b)  if  so,  when?
 The  Minister  al  State  in  the  Minis-

 try  of  Food  and  Agricuiture  (Dr.  Ram
 Subhag  Singh):  (a)  and  (b).  The
 Government  of  India  has  on  hand  a
 project  entitled  “Pre-investmet
 Survey  of  Forest  Resources”  which
 will  be  partly  financed  by  the  United
 N:tions  Special  Fund.  The  survey
 @nd  conected  operations  are  expected
 to  assist  greatly  in  the  planned  uti-
 lisation  of  our  present  forest  resources
 and  the  buldng  up,  in  selected  and
 suitable  localities,  of  new  resources
 which  are  needed  for  planned  eco-
 nomic  development.  In  _  connection
 with  the  fialisation  of  the  draft  Plan
 of  Operation  for  the  above  project,
 two  foreign  experts,  one  from  the
 U.  N.  Food  and  Agricultural  Organi-
 sation  and  the  other  from  United
 Nations  Special  Fund  recently  visited
 India.  For  the  implementation  cf
 this  project  it  is  proposed  to  avail
 of  the  services  of  about  4  foreign
 Experts  and  some  consultants.  The
 project  is  expected  to  be  taken  up
 sometime  during  964  and  will  last
 about  34  years,
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 Conveyance  Allowance

 Shri  B.  P.  Yadava:
 164.  Shri  Dhaon:

 L  Shri  Bishanchander  Seth:

 Will  the  Minister  of  Posts  and  Tele-
 graphs  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 35  on  the  9th  November,  963  and
 state:

 (a)  whether  the  representations
 that  gazetted  posts  in  circle  and  ad-
 ministrative  offices  may  be  reserved
 for  no:  -gazetted  clerical  staff  and  the
 question  of  grant  of  conveyance  al-
 lowance  in  big  cities,  have  since  been
 considered;  and

 (b)  if  so,  the  decision  taken  by  Gov-
 ernment?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Posts  &  Telegraphs  (Shri  8.
 Bhagavati):  (a)  and  (b).  The  maiter
 is  still  under  consideration.

 Shortfall  in  Cooperative  Sector

 765.  Shrimati  Savitri  Nigam:  Will
 the  Minister  of  Community  Develop-
 ment  and  Cooperation  be  pleased  to
 state  the  names  of  States  where  there
 were  shortfalls  in  the  cooperative  sec-
 tors  in  1962-637

 The  Deputy  Minister  of  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  There  have  been
 shortfalls  in  the  utilisation  of  funds
 under  Cooperation  in  all  States  except
 Maharashtra,  Gujarat  and  Madras.
 In  Uttar  Pradesh,  the  shortfall  has
 been  nominal.

 Tourist  Guides

 766.  Shrimati  Savitri  Nigam:  Will
 the  Minister  of  Transport  be  pleased
 to  state:

 (a)  whether  any  assessment  has
 been  made  regarding  the  requirements
 of  tourist  guides;  and

 (b)  the  number  of  tourist  guides
 trained  during  (1963-647
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 The  Minister  of  Shipping  im  the
 Ministry  of  Transport  (Shri  Raj  Baha-
 dur):  (a)  The  assessment  regarding  the
 requirements  of  tourist  guides  at  im-
 portant  tourist  centres  is  made  from
 time  to  time  in  relation  to  each
 tourist  centre.

 (b)  Fourteen  tourist  guides  were
 trained  during  1963-64  at  Aurangabad.

 Red  Fort

 (  Shri  N.  R.  Laskar:
 167,  <  Shri  Ramachandra  Ulaka:

 [  Shri  Subodh  Hansda:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  Government  have  sanc-
 tioned  the  proposal  for  display  of
 sound  and  light  spectacle  in  Red  Fort,
 Delhi  to  enact  history;  and

 (b)  if  so,  when  the  first  spectacle
 will  be  mounted?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  (Shri  Raj  Baha-
 dur):  (a)  Yes  Sir,  The  proposal  has
 been  approved  by  Government.

 (b)  It  is  expected  that  the  spectacle
 will  be  mounted  and  the  spectators
 will  be  able  to  witness  it  in  early
 1965.

 Shuttle  Trains  upto  Delhi  Station
 768.  Shri  Maheswar  Naik:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  the  fact  that  the  number  of  people
 who  are  required  to  visit  Capital  city
 daily  from  outstations  both  for  daily
 work  and  business  has  been  on_  its
 abnormal  increase  and  the  shuttle  ser-
 vices  provided  by  the  Railways  are
 hardly  able  to  cope  with  the  rush;  and

 (b)  if  so,  the  arrangements  propos-
 ed  to  be  made  to  relieve  the  pressure
 of  increasing  traffic?

 The  Deputy  Minister  in  the  Ministry
 of  Railways  (Shri  Shahnawaz  Khan):
 (a)  and  (b).  There  has  been  some  in-
 crease  in  local  traffic  dealt  with  at
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 New  Delhi/Dethi  stations  in  recent
 years.  To  cope  with  this  traffic,  ten
 new  trains  have  been  introduced  and
 runs  of  nine  existing  trains  extended
 during  the  last  three  years.  The  loads
 of  a  number  of  trains  serving  the  local
 traffic  have  also  been  augmented  to
 the  extent  feasible.

 In  order  to  provide  more  accommo-
 dation  for  passengers  on  the  Rewari-
 Sadar  Bazar  section,  it  is  proposed  to
 replace  the  existing  diesel  car  service
 running  between  these  points  by  a
 Steam  service  from  Apri]  964.  From
 the  same  date  the  diesel  Car  thus  re-
 leased  will  be  utilised  to  run  an  addi-
 tional  service  between  Sadar  Bazar
 and  Garhi  Harsaru.

 Electrification  cost  of  Railway  Tracks

 769.  Shri  Hari  Vishnu  Kamath:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  the  cost  of  electrification  per
 track  Kilometre  in  Britain,  Germany,
 France,  Russia  and  the  United  States
 of  America;

 (b)  whether  the  cost  thereof  in  our
 country  is  inordinately  high;  and

 (c)  if  so,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Ministry

 of  Railways  (Shri  S.  V.  Ramaswamy):
 (a)  The  cost  of  electrification  per  track
 Kilometre  in  foreign  countries  is  not
 available.

 (b)  and  (c).  Do  not  arise.

 Automatic  Telephone  System  in  Assam
 770.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Posts  and  Telegraphs  be
 pleased  to  state:

 (a)  the  names  of  the  towns  of  As-
 sam  where  automatic  telephone  system
 has  so  far  been  introduced;

 (b)  the  progress  so  far  made  for  in-
 troducing  such  system  in  other  towns
 fn  Assam;  and

 (ey  the  gap  between  the  demand  and
 availability  for  ‘additional  telepfione
 2290  (Ai)  LSD—3,
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 connections  in  the
 Assam?

 main  towns  .of

 The  Deputy  Minister  in  the  Depass-
 ment  of  Posts  and  Telegraphs  (Shri  B.
 Bhagavati):  (a)  Borjhar,  Hoogrijam,
 Kanjikhoa,  Mohanbari  Nazira,  Sept
 and  Raba.

 (b)  Estimates  for  2800  lines  maim
 auto.  exchange  at  Gauhati  and  20009
 lines  main  auto.  exchange  at  Shillong
 have  been  sanctioned.  Building  #
 Gauhati  is  nearing  completion  and
 equipment  is  being  received.  Com
 struction  of  building  at  Shillong  has
 been  started.

 Estimates  for  small  auto.  exchanges
 at  Bijni,  Doomdoma,  Dharmanagas,
 Dhibri,  Golaghat  and  Kohima  have
 also  been  sanctioned.

 (c)  A  Statement  in  respect  of  mat~
 towns  of  Assam  is  laid  on  the  Tabi
 of  the  House.  [Placed  in  Library.
 See  No.  LT-2442/64].

 Electric  Trains

 77i.  Shrimati  Savitri  Nigam:  Wi
 the  Minister  of  Railways  be  pleased
 to  state  the  number  of  electric  traim
 introduced  in  1962-63  and  1963-64  gs»
 far?

 The  Deputy  Minister  in  the  Mint
 try  of  Railways  (Shri  Shahnawas
 Khan):  Presumably  the  reference  ®
 to  electric  suburban  services.  The
 number  of  such  _  services  introduced
 during  1962-63,  and  ‘1963-64  so  far  an@
 the  runs  of  the  existing  trains  extend
 ed  during  this  period  is  as  under:

 Number  of  electric
 suburban  trains  Extended

 Year  introduced  to:

 Week  day  ‘Sunday  Week  day
 schedule  Schedule  Schdule

 1962-63  48  56  bt)
 1963-64  £99  3  ly

 £This  includes  76  elctric  ‘trains  infre-
 duced  on  Eastern  Railway  in  replacement  of
 ateam  services.
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 White  Pepper
 772.  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  approved  a  scheme  to
 grow  white  pepper  in  Kerala;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  and  (b).  In
 order  to  obtain  white  pepper  the
 black  berries  are  to  be  treated  to  re-
 move  the  black  seed  coat.  Some  pre-
 fiminery  work  on  the  preparation  of
 white  pepper  was  carried  out  in  96]
 at  the  Penper  Research  Station,  Tali-
 paramba.  in  Kerala  State  and  a  tech-
 nique  for  the  preparation  of  white
 pepper  wus  perfected.  To  work  out
 the  economics  of  such  treatment  on  a
 commercial  scale,  a  grant  has  been
 sanctioned  by  the  Indian  Central
 Spices  and  Cashewnut  Committee  for
 work  to  be  done  at  the  Taliparamba
 Station  in  Kerala.

 Cashewnut  Production

 773.  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  quantity  of  raw  cashew-
 wuts  required  by  the  cashew  proces-
 ging  industry  in  India;

 (b)  how  much  of  this  is  now  pro-
 duced  indigenously;

 (c)  the  steps  taken  by  Government
 to  make  the  country  se!?-sufficien*  in
 raw  nuts;  and

 (d)  the  amount  spent  so  far  by  the
 Centre  for  the  purpose?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  Based  on  the
 current  exports,  the  average  annual
 requirements  of  the  Cashew  Proces-
 sing  Industry  in  India  are  estimated  at
 about  3  lakh  tons  of  raw  cashew-
 muts.

 MARCH  8,  964  Written  Answers  3536

 (b)  The  estimated  production  dur-
 ing  96l-62  (latest  available)  was
 1:25,  lakh  tons  of  raw  cashewnuts.

 (c)  During  the  Third  Plan  period
 a  provision  of  Rs.  .90  crores  has  been
 made  for  the  development  of  cashew-
 nut  with  a  view  to  achieve  a  target
 of  8  lakh  additional  acres.  Develop-
 ment  Schemes  towards  this  end  are
 in  progress  in  the  cashew  growing
 States.  These  Schemes  include  in-
 centives  to  growers  in  the  shape  of
 crop  loans,  assignment  of  lands  on
 lease  and  supply  of  planting  material.
 In  addition,  a  Committee  named  Indian
 Central  Spices  and  Cashewnut  Com-
 mittee  has  been  set  up  to  look  after
 all  round  development  of  spices
 and  cashewnut.

 (d)  Under  the  revised  procedure  of
 Central  assistance  to  States,  lump  sum
 allotments  are  made  to  them  annually
 for  the  Agricultural  Production
 Schemes  included  in  their  Annual
 Plans.

 tat  कर्मचारियों  को मकान  बनान  &  लिए
 ऋण

 ७७४.  श्री  औंकार  लाल  बरवा :  नया
 रेलवे  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जो  रेल  बर्म-
 चारी  पेमेंट  श्राफ  वेजेस  एक्ट  के  अधीन  हैं,
 उन्हें  मकान  बनाने  के  लिये  ऋण  नहीं  मिलता
 जब  कि  केन्द्रीय  सरकार  के  कर्मचारी  इसके
 अधिकारी  हैं  ;  और

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 हैँ?

 रेलवे  मंत्रालय  में  उपमंत्री  धनी  शाह-
 नवाज  खां)  :  (क)  जो  नहीं  ।  सच  बात
 यह  है  कि  केन्द्रीय  सरकार  के  जो  कर्मचारी

 (जिनमें  रेल  कर्मचारी  भी  शामिल  हैं)  मजूरी
 देनगो  अ्रधिनियम  द्वारा  शासित  होते  हैं,
 उनको  मकान  बनाने  के  लिये  ऋण  नहीं  दिया
 जाता  ।

 (ख)  इस  तरह  के  क्रणों  का  नियंत्रण
 निर्माण,  आवास  कौर  पुनर्वास  मंत्रालय
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 ara  किया  जाता  है  और  उसी  मंत्रालय  न
 यह  पाबन्दी  लाग  रखो  है  क्योंकि  मजूरी  देनगी
 अधिनियम  के  वर्तमान  उपबन्धों  के  अधीन
 कर्मचारियों  के  वेतन  में  स  इस  तरह  के  ऋणों
 की  कटोती  करना  मना  है  ।

 ग्रामों  को  डिब्बों  में  बन्द  करते  के  केसर

 ७७५.  श्री  श्रोंकार  लाल  बैरवा  :  क्‍या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार
 श्राम  को  डिब्बों  में  बन्द  करने  के  केन्द्र  खोलने
 की  व्यवस्था  कर  रही  है  ;

 (ख)  यदि  हां,  तो  इस  योजना  पर
 क्या  खर्च  आयेगा  ;  और

 (ग)  ये  केन्द्र  कहां  कहां  पर  खोले
 जायेग  ?

 खाद्य  तथा  कृषि  मंत्रालय  में  राज्य  मंत्री

 (श्री  श्र०  Ho  थामस)  :  (क)  खाद्य  विभाग
 का  आमों  की  डिब्बावन्दी  के  लिये  केन्द्र  खोलने
 का  कोई  विचार  नहीं  है।  तथापि,  विभाग
 का  चार  प्रदर्शन  एवं  सामुदायिक  डिब्बा बन्दी
 तथा  परिरक्षण  केन्द्र  खोलने  एटा  एक  कार्य  क्रम
 है  जहां  कामों  का  भी  विधायन  तथा  डिब्बाबन्दी
 की  जा  सकेगी  ।

 (@)  प्रत्येक  केन्द्र  पर  होने  वाला  व्यय
 नीचे  दिया  जाता  है  —

 उपकरण,  मशीनरी  आदि  के  लिए
 रु०  ४०,०००  का  पूंजीगत  व्यय  ।
 कर्मचारियों,  इंधन,  रसायनों,  आकस्मिक
 व्यय,  शादी  के  लिए  रु०  ३०,०००  का
 आतंक  व्यय  |

 (ग)  दिल्‍ली  में  यह  केन्द्र  खोला  जा

 चुका  है  |  अन्य  तीन  केन्द्र  शीघ्र  ही  मद्रास,
 कलकत्ता  कौर  बम्बई  में  खोले  जाएंगे  |
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 गोधरा  के  निकट  रेल  पटरियों  को
 फिश  प्लेटें

 १.  श्र  re .  ~  =
 ७७६.  श्री  झोंककर  लाल  बैरवा  :  क्‍या

 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जनवरी,
 १६६४  के  पहले  सप्ताह  में  गोघरा  के  पास  रेल
 की  पटरियों  की  फिश  प्लेटें  खोल  दी  गई  थीं  ;

 (ख)  यदि  हां,  तो  क्‍या  इसकी  जांच
 की  गई  है  कि  किसने  खोली  थीं  ;  और

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में  कितने
 व्यक्ति  गिरफ्तार  किये  गये  ?

 रेलवे  मंत्रालय  में  उप मंत्रो  (भरी  साहू-
 नवाज  खां)  :  (क)  जी  द्वार  ।

 (ख)  जी  हां  ।

 Bridge  Across  Krishna

 777,  Shri  Eswara  Reddy:  Will  the
 Ministcr  of  Railways  be  pleased  lo
 refer  to  the  reply  given  to  Unstarred
 Question  No.  748  on  the  7th  Decem-
 ber,  963  and  state:

 (a)  whether  the  fabrication  of  the
 tria!  span  for  the  second  bridge  across
 the  River  Krishna  has  been  taken  up;
 and

 high  tensile
 bridge

 (b)  whether  all  the
 stee]  required  for  the  above
 has  been  received?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S.  V.  Rama-
 swamy):  (a)  Yes.

 (b)  About  85  per  cent  of  the  High
 tensile  steel  required  for  the  bridge
 girders  has  beer  received  at  Calcutta
 and  the  balance  quantity  also  has
 been  shipped  from  the  U.K.
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 Purchase  of  Wheat  from  U.S.A.

 778.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  some  hard  and_  white
 wheat  was  purchased  from  the  United
 States  recently;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri  A.
 M.  Thomas):  (a)  and  (b).  Wheat  is
 being  purchased  from  the  United
 States  under  the  P.L.  480  Agreement.
 This  is  a  continuing  process.  We
 have  been  purchasing  both  hard
 wheats  and  white  wheats.  The  varie-
 ties  that  are  bcing  purchased  are
 ‘Hard  Winter’,  ‘Western  white’  and
 ‘Soft  white’.

 Acquisition  of  Land  for  Byepass  at
 Agra  on  National  Highway  No.  2

 T79.  Shri  S.  N.  Chaturvedi:  Will
 the  Minister  of  Transport  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  no
 compensation  has  been  paid  to  the
 cultivators  whose  land  was  acquired
 for  the  construction  of  a  byepass  at
 Agra  on  National  Highway  No.  2;  and

 (b)  if  so,  the  reasons  therefor  and
 the  amount  to  be  paid?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  (Shri  Raj  Baha-
 dur):  (a)  and  (b).  The  requisite  in-
 formation  is  being  collected  from  ihe
 State  Government  and  will  be  placed
 on  the  Table  of  the  Sabha.

 Aerodrome  in  Malabar  Area

 Shri  A.  K.  Gopalan:
 180.  <  Shri  A.  V.  Raghavan:

 (Shri  Kappen:
 Will  the  Minister  of  Transport  be

 pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  select  Cheruvannur  as  the
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 site  for  the  proposed  aerodrome  in  the
 Malabar  area  of  Keraia;

 (b)  if  so,  the  total  area  of  land  to
 be  acquired;

 (c)  whether  Government  have  _  re-
 ceived  any  representation  against  the
 decision  to  locate  the  aerodrome  at
 Cheruvannur;  and

 (d)  if  so,  the  action  taken  thereon?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  (Shri  Ahmed  Moht-
 uddin):  (a)  to  (d).  Surveys  were
 made  at  a  few  places  to  select  a  suit-
 able  site  for  the  proposed  aerodrome
 at  Kozhikode.  Cheruvannur  is  one  of
 the  sites  so  surveyed  and  there  have
 been  representations  against  the  loca-
 tion  of  the  proposed  aerodrome  at
 Cheruvannur.  It  has  becn  decided  tu
 conduct  a  further  survey  before  a
 site  is  finally  selected.

 Amendment  of  Indian  Forest  Act

 78l.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pieas-
 ed  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  997  on  the  3rd
 December,  963  and  state:

 (a)  whether  the  Central  Board  of
 Forestry  has  finalised  its  conclusions
 on  the  report  of  its  sub-Committee  to
 make  suitable  amendments  in  the
 Indian  Forest  Act;  and

 (b)  if  so,  whether  a  copy  of  the
 conclusions  arrived  at  will  be  laid  on
 the  Table?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri  A.
 M.  Thomas):  (a)  Yes  Sir.

 (b)  The  Central  Board  of  Forestry
 approved  the  report  of  the  Sub-Com-
 mittee  and  recommended  that  the
 same  may  be  forwarded  to  the  State
 Governments  who  should  initiate
 action  for  amending  their  forest  Acts.
 A  copy  of  the  Sub-Committee’s  report
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT-2443/
 64),



 35§2I

 चावल  के  बोरों  को  चोरी

 ७८२.  श्री  प्रकाश  बीर  शास्त्री  :  क्‍या
 रखने  मंत्रो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मई,  १६६३  में  काचीगुडा
 आर  मनमाड  सेक्शन  पर  उमरी  स्टेशन  के
 सिगनल  के  पास  एक  मालगाड़ी  रोक  कर  चावल
 के  कुछ  बोरे  गिराये  गये  थे  ;

 (ख)  क्या  इस  सम्बन्ध  में  रेलवे  बोर्ड
 ने  कोई  जांच  कराई  थी  ;  और

 (ग)  यदि  हां,  तो  उसका  क्‍या  परिणाम
 निकला  ?

 रेलवे  मंत्रालय  में  उपबंधों  (श्री
 शाहनवाज  खां)  :  (क)  जी  हां  ।

 (ख)  जी  नहीं,  क्‍योंकि  चावल  के
 बोरे  रेलवे  को  ढोने  के  लिए  नहीं  दिए  गये  थे  ।
 औरंगाबाद  रेलवे  पुलिस  के  इंस्पेक्टर  ने  मामले
 की  जांच  को  और  नागपुर  के  पुलिस  सुपरहिट-
 डेट  को  रिपोर्ट  दी  ।  अपनी  रिपोर्ट  में
 इंस्पेक्टर  ने  इसके  लिए  माल  गाड़ी  के  कर्मीदल
 दौर  उमरी  रेलवे  पुलिस  के  हेड  कांस्टेबल  को
 उत्तरदायी  ठहराया  है  t

 (ग)  रेलवे  पुलिस  के  हेड  कांस्टेबल  के
 विरुद्ध  विभागीय  कार्रवाई  का  मामला  ग्रभी

 नागपुर  के  पुलिस  सुपरिटेंडेंट  क ेविचाराधीन
 है।  गाड़ी  के  कर्मीदल  के  विरुद्ध  कोई  कार्रवाई
 नहीं  की  गयी  है  क्‍योंकि  बाद  की  जांच  से
 पता  चलता  है  कि  उनके  विरुद्ध  कोई
 सबूत  नहीं  है  ।

 Derailment  of  Train  near  Mundikotla

 783.  Shri  Vishwa  Nath  Pandey:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 engine  and  three  bogies  of  a  goods
 train  derailed  near  Mundikotla,  80
 kilomrirrs  from  Nagpur  on  the  Nag-
 pur-Calcutta  section  of  South  Easrera
 Raitway  »x  January,  1964;
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 (b)  if  so,  the  causes  of  the  derail-
 ment;  and

 (c)  the  loss  sustained  by  the  Rail-
 ways  due  to  this  accident?

 The  Deputy  Minister  in  the  Ministry
 of  Railways  (Shri  S.  V.  Ramaswamy):
 (a)  The  engine  and  six  wagons  of  a
 goods  train  derailed  on  7th  January,
 964  at  Dewhada  Khurd  Block  Hut
 between  Mundokota  and  Tumsar  Road
 stations.

 (b)  Cause  is  under  investigation.
 (c)  Rupees  52,500  approximately.

 सियालदह  से  राना घाट  तक  बिजली
 से  चल  वालो  रेल  गाड़ियां

 ७८४.  श्री  विश्वनाथ  पाण्डेय  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार
 सियालदह  और  रानाघाट  रेलवे  स्टेशन  के
 बीच  बिजली  से  चलने  वाली  चार  और
 गाड़ियां  चलाने  का  विचार  कर  रही  हैं  ;
 प्रो

 (ख)  यदि  हां,  तो  ये  गाड़ियां  कब
 से  चलने  लगेंगी  ?

 रेलवे  मंत्रालय  में  उसको  (भो  शाह नवाल
 ला)  :  (क)  जी  नहीं  ।

 (ख)  सवाल  नहीं  उठता  ।

 उत्तर  प्रदेश  में  चोरी  मिले

 £  क्रि  राम  सेवक  यादव  :
 ७८५.  J  को  मनो  राम  बिगड़ो  :

 [  श्री  विश्वनाथ  पाण्डेय  :

 क्या  खाद्य  तथा  कृषि  मंत्री  यह  बताने  की
 कृपा  करेगे  कि  :

 (क)  क्‍या  यह  सच  #  कि  उत्तर  प्रदेश
 के  पश्चिमी  जिलों  की  चीनी  मिलें  गन्ने  की
 कमी  के  कारण  इस  वर्ष  जल्दी  ही  बन्द  हो
 जायेंगी  ;
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 (ख)  क्‍या  भारत  सरकार  को  विदित

 है  कि  चीनी  मिलों  ने  भ्र धिक  गन्ना  हासिल  करने

 के  लिये  किसानों  को  २  रु०  ५०  न०  Go  प्रति

 मन  के  हिसाब  से  गन्ने  का  मूल्य  देने  की  बात

 की  है  ;  और

 (ग)  यदि  हां,  वो  इस  सम्बन्ध  में

 भारत  सरकार  की  क्या  प्रतिक्रिया  है  ?

 खाद्य  तथा  कृषि  मंत्रालय  में  राज्य  मंत्री

 (चली  भ०  म०  थामस)  :  (क)  जी  नहीं,
 पिछले  वर्ष  की  अपेक्षा  नहीं  |

 (ख)  जी  हां  ।

 (ग)  उत्तर  प्रदेश  में  शर्करा  कारखानों

 द्वारा  २  रुपये  प्रति  मन  से  जितना  भी  अ्रधिक

 मूल्य  गन्ने  के  लिये  दिया  जायेगा  उस  के  आधे

 तक  राज्य  सरकार  ने  गन्ना  उपकर  में  छूट  देने

 का  निश्चय  पहले  से  ही  किया  हुआ  है  !  शकरा

 कारखानों  द्वारा  दिये  गये  बढ़े  हुए  मूल्य  की

 शेष  आधी  राशि  की  क्षति  पूर्ति  किस  प्रकार

 की  जावे  यह  प्रश्न  केन्द्रीय  सरकार  के  विचारा-

 घिन  है  ।

 Airfield  at  Surat

 186.  Shri  D.  J.  Naik:  Will  the
 Minister  of  Transport  be  pleased  to
 state:

 (a)  whether  there  is  a  demand  for
 airfields  at  Surat  by  various  commer-
 cial  institutions  of  Gujarat;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  (Shri  Ahmed  Mohi-
 uddin):  (a)  and  (b).  There  had
 been  demands  for  the  construction  of
 an  airfield  at  Surat  from  certain  com-
 mercial  institutions.  In  view  of  the
 limited  funds  available  for  the  deve-
 lopment  of  Civil  Aviation,  the  gene-
 ral  policy  of  Government  is  to  cons-
 truct  aerodromes  at  places  which  are
 important  from  the  all  India  Civii
 Aviation  point  of  view  or  through
 which  the  Indian  Airlines  Corpora-
 tion  have  plans  to  operate  scheduled
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 services.  The  Corporation  have  no
 plans  to  include  Surat  in  their  net-
 work  in  the  near  future.  It  is  not,
 therefore,  proposed  to  construct  an
 airfield  at  Surat  in  the  near  future.

 Halt  Stations  on  Northern  Railway
 787.  Shri  Daljit  Singh:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  halt  stations  on
 the  Northern  Railway;  and

 (b)  the  monthly  amount  spent  on
 these  halt  stations?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  5.  V.  Rama-
 Swamy):  (a)  82.

 (b)  Rs.  50,660.00  nP.

 Rupar-Nangal  Dam  Line

 788.  Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  963  on  the  9th  March.
 1963,  regarding  amenities  on  Rupar
 Nangal  Dam  Line  and  state:

 (a)  the  final  decision  taken  in  the
 matter;

 (b)  whether  any  talk  has  been  held
 with  the  Punjab  Government  regard-
 ing  the  agreement;  and

 (c)  if  not,  when  it  will  be  decided?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shah  Nawaz
 Khan):  (a)  to  (c).  Although  the
 Punjab  Government  have  not  agreed
 to  share  their  portion  of  cost,  the  Rail-
 way  Administration  is  examining  whe-
 ther  the  essential  passenger  amenities
 on  the  Rupar-Nangal  Section  can  be
 provided  at  Railway’s  cost.

 Dairy  Project

 189.  Shri  Kappen:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  the  progress  made  in  the  Indo-
 Swiss  dairy  project  in  Kerala;  and
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 (b)  whether  research  done  in  ferti-
 lity  of  land  for  growth  of  fooder  has
 proved  to  be  satisfactory?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agrioulture  (Shri
 A.  M.  Thomas):  (a)  The  project  has
 started  functioning  since  September,
 1963.  The  position  in  respect  of  3
 Sections  of  the  Project  namely  En-
 gineering,  Animal  Husbandry  and
 Agriculture  is  as  shown  below:—

 Engineering:  The  building  con-
 struction,  road  laying  and
 other  engineering  works  are
 all  proceeding  _  satisfactorily.
 The  construction  of  workshop,
 bull  station,  veterinary  station
 cattle  shed  etc.  is  in  progress.

 Animal  Husbandry:  About  300
 local  cattle  have  already  been
 purchased  and  these  animals
 will  form  the  foundation  stock
 for  research  in_  breeding
 operations  with  Swiss  brown
 spcims.  Swiss  brown  sperms
 in  liquid  nitrogen  containers
 in  a  deep  frozen  stage  will
 start  arriving  in  the  project
 shortly.

 Agriculture:  About  300  acres  have
 been  cleared  and  made  fit  for
 fodder  production.  A  fodder
 research  station  approximate-
 ly  over  10  acres  of  represen-
 tative  area  of  the  Project  is
 being  established.  Soil  ana-
 lysis  of  all  the  soil  in  the  area
 has  been  conducted.  The
 fodder  research  station  will
 conduct  trial  cultivation  of
 Swiss  grasses  like  clover  and
 Rye  for  cattle  grazing.

 (by  Preliminarvw  work  done  in  re-
 gard  to  the  fertility  of  the  land  for
 the  development  of  fodder  has  given
 encouraging  results,

 Railway  Line  from  Ratlam  to  Godhra
 190.  Shri  D.  J.  Naik:  Will  the  Min-

 ister  of  Railways  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 compensation  to  some  of  the  land
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 owners  has  still  not  been  given  for
 lands  acquired  for  the  construction  of
 double  railway  line  from  Ratlam  to
 Godhra  of  Western  Railway;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Ministry
 of  Railways  (Shri  S.  V.  Ramaswamy);
 (a)  and  (b).  Compensation  to  the
 land  owners  in  all  cases  has  been  dis,
 bursed  by  the  State  Governments  of
 Madhya  Pradesh  and  Gujarat,  who
 have  acquircd  lands  on  behalf  of  tha’
 Railway  for  the  Godhra-Ratlam  doub-
 ling  project.

 Rental  compensation  to  certain  land
 owners  for  the  land  acquired  by  the.
 State  Government  of  Gujarat  and
 taken  over  before  payment  of  com-
 pensation  could  not  be  paid  by  the.
 railway  staff  as  considerable  difficulty
 was  expcrienced  in  locating  the  land
 owners,  identifying  them  and  making?
 payments.  Arrangements  have,  how-.
 ever,  been  made  to  hand  over  the-
 balance  amount  of  about  Rs.  3,053/-
 to  the  State  Revenue  authorities  who
 have  agrced  to  make  payment  to  the
 land  owners  carly.  The  total  rent
 due  was  Rs.  7,555/-  out  of  which
 Rs,  4,502/-  were  disbursed  by  railway
 staff.  -

 Fertiliser  Demonstration  Programmes
 79l.  Shrimati  Renu  Chakravartty:

 Will  the  Minister  of  Community
 Development  and  Cooperation  be
 pleased  to  state:  "lan

 (a)  whether  the  National  Institute
 of  Community  Development  has  7९०,
 cently  completed  a  study  on  the  work-.
 ing  of  the  fertiliser  demonstration,
 programmes  in  rural  areas;

 (b)  if  so,  the  main  findings  there-
 of;  and  '

 (c)  the  steps  taken  by  Government
 to  remove  the  shortcomings  of  the
 demonstration  programmes?

 The  Deputy  Minister  of  Community
 Development  and  Cooperation  (Shri
 B.  S.  Murthy):  (a)  No  Sir.

 (b)  The  question  does  not  arise.  ‘a
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 (०)  A  manual  entitled  “Effective
 wad  Purpdseful  Demonstrations”  has
 een  preparde  by  the  Directorate  of
 Extension,  Ministry  of  Food  and  Agri-
 ciiture  for  the  guidance  of  State  Gov-
 emments,  indica.ing  techniques  for
 Re  proper  planning,  lay  out  and
 follow-up  o:  demonstrations.  The
 @mportance  of  demonstration  pro-
 @famme  has  been  emphasised  from
 €ime  to  time  in  the  course  of  field
 Wyits  to  the  Sta‘es,  conferences,  and
 @eview  of  agricu!tural  programmes  by
 the  Central  Teams.

 Tuticorin  Development  Scheme

 2.  Shri  Umanath:  Will  the  Min-
 @ter  of  Transport  be  pleased  to  state:

 fa)  whether  any  proposal  for  modi-
 @fation  of  the  contemplated  road  for-
 a@=ation  (lst  Line,  2nd  Line  and  3rd

 *fLine  beach)  connecting  Tuticorin
 f6wn  with  Tuticorin  harbour,  in  the
 @proved  project  report  (Harbour
 evelopment  Scheme)  is  under  con-
 afderation;

 @)  if  so,  the  details  thereof;

 (2)  whether  Government  have  re-
 cefved  any  representations  from  any
 quarters  in  Tuticorin  against  any
 @iodification  whatsoever  of  the  origi-
 ma]  project  report;  and

 ¢€d)  if  so,  Government's  reactions
 am  the  opposition  to  modification?

 fhe  Minister  Sh'pping  in  the  Min-
 éstry  of  Transport  (Shri  Raj  Bahadur):
 QD  to  (d).  As  the  proposed  harbour
 te  Tuticorin  will  be  located  away

 fom  the  town,  suitable  road  connec-
 tus  between  ‘he  town  and  the  har-
 @ouir  have  to  be  made.  Representa-
 tians  have  been  received  from  some
 aft  manufacturers  against  the  pro-
 @osed  alignment  of  the  Beach  roads
 which  is  tentative.  Some  representa-
 ffidgns  have  also  been  received  in
 Gvour  of  the  alignments.  Govern-

 amiént  are  considering  all  these  repre-
 seYftations.

 AQfilisation  of  Fertilizers  per  acre

 793.  Shri  Shashi  Ranjan:  Will  the
 @inister  of  Food  and  Agriculture  be
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 pleased  to  state  the  quantitative  uti-
 lisation  of  fertilizers  per  acre  in  our
 country  at  present?

 The  Minister  of  State  in  the  Ministry
 of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  The  quantities  of
 different  fertilisers  used  per  acre  of
 cropped  area  in  India  during  1962-63.
 were  as  follows:—

 Petesh
 (Kz0)

 Phosphoric
 acid  (Pz05)

 Tctal  plant
 Nitrogen  Nutrient

 Kilograms  Kilograms  Kilograms  Kilograms

 0°93  3  33

 Balloon  Grain  Store

 704  Shri  Ram  Harkh  Yadav
 Shri  D.  0.  Sharma:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  the  Government  of
 U.K.  have  offered  India  a  500-ton
 palloon-like  inflatable  warehouse  for
 safe  storing  of  grain;

 (b)  if  so,  the  terms  of  the  offer;  and

 (c)  the  object  of  the  scheme?

 The  Minister  of  State  in  the  Ministry
 og  Food  and  Agriculture  (Shri  A.  M.
 Thomas):  (a).  Yes,  Sir.

 (b)  and  (c).  It  has  been  offered
 on  a  loan  basis  with  a  view  to  collect-
 ing  technical  data  for  such  a  storage
 under  tropical  conditions,

 Cowdung  as  Fertiliser

 795.  Shri  Heda:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased  to
 state  whether  Government  propose  to
 utilise  cowdung  and  night-soil  for  use
 as  fertilisers  with  a  view  to  increasing
 agricultural  production?
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 The  Minister  of  State  in  the  Min-
 istry  of  Food  and  Agriculture  (Dr.
 Ram  Subhag  Singh):  Yes.  Schemes
 for  the  utilisation  of  cow-dung  and
 night-soil  as  manures  are  being  im-
 plemented  by  the  States  and  Union
 Territory  Administrations  since  the
 year  1957-58  as  State  Plan  Schemes.
 Manufacture  of  Railway  Components

 796.  Shri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  Government  propose
 to  build  a  new  production  unit  at
 Kalka  for  the  manufacture  of  railway
 components;  and

 (b)  the  details  of  the  project  und
 its  approximate  expenditure?

 The  Deputy  Minister  in  the  Minis-
 try  ०  Railways  (Shri  8.  V.  Rama-
 swamy):  (a)  The  existing  workshop
 at  Kalka  is  proposed  to  be  suitably
 expanded  to  undertake  the  bulk
 manufacture  of  certain  railway  com-
 ponents.

 (b)  Details  are  under  examination
 and  the  estimated  cost  of  the  scheme
 will  be  known  after  the  project  report
 is  finalised.

 Assam  Government  Memorandum

 (  Shri  P.  C.  Borooah:
 191.  Shri  Vishwa  Nath  Pand¥

 Shrimati  Jyotsna  Chanda;
 Will  the  Minister  of  Railways  be

 pleased  to  state:

 (a)  whether  the  Government  of
 Assam  presented  a  memorandum  to
 him  during  his  recent  visit  to  that
 State;

 (b)  if  so,  the  main  demands  made
 in  the  memorandum;  and

 (c)  Government’s  reaction  to  these
 demands?

 The  Deputy  Minister  in  the  Ministry
 of  Railways  (Shri  S.  V.  Ramaswamy):
 (a)  Yes.

 (9)  The  memorandum  contained
 the  following  main  suggestions:—
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 (i)  Extension  of  the  broad
 gauge  line  from  Bongaigaon  to
 Gauhati  via  Rangiya;

 (ii)  Construction  of  8  railway
 line  from  Panchratnaghat  to  Gau-
 hati  via  Goalpara;  another  iine
 to  come  from  Darangiri  (Garo
 Hills)  to  Join  the  Panchratnaghat-
 Gauhati  line  near  Dudhnai;

 (iii)  Railway  line  between
 Gauhati  and  Khasi  Jaintia  Hills,
 its  extension  to  Silchar  and  then
 to  Manipur;

 (iv)  Rail  conection  to  the  Mizo
 Hills;

 (v)  A  new’  Rail-cum-Road
 bridge  at  Jogighopa;

 (vi)  Railway  line  connecting
 Moranhat  with  Dibrugarh;

 (vii)  Rail  connection  between.
 Assam  and  Tripura;  and

 (viii)  Provision  of  Fast  trains
 between  Gauhati  and  Barauni/
 Lucknow  or  acceleration  of  l
 Dn/2  Up  Avadh-Tirhut  Mails  and
 3  Dn/4  Up  Assam  Mails.

 (c)  None  of  the  new  lines  mention-
 ed  vide  items  17  is  included  in
 Railways’  programme  of  construction
 of  new  lines  during  the  Third  Plan
 period.  Funds  and  resources  avail-
 able  for  construction  of  new  lines
 have  already  been  covered  by  the
 commitments  for  new  lines  made
 with  the  approval  of  the  Planning
 Commission.  There  is  therefore,  no
 prospect  of  any  of  the  proposals  for
 new  lines  mentioned  above  being  con-
 sidered  during  the  rest  of  the  current
 Plan  period.

 Two  pairs  of  fast  trains  namely
 1/2  A.T.  Mails  and  3/4  Assam  Mails
 are  already  available  for  travel  bet-
 ween  Gauhati  on  the  ono  hand  and
 Barauni  and  Lucknow  on  the  other.,
 In  the  time  table  to  come  into  force
 from  April  964  it  is  proposed  to
 accelerate  Gauhati-Lucknow  A.T.
 Mail  by  35  minutes.  Lucknow-
 Gauhati  Mail  by  50  minutes  and
 Barauni-Lumding  Assam  Mail  by  25
 minutes.
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 It  is  not  feasible  at  present  to  in-
 troduce  an  additional  service  between
 Gauhati  and  Barauni/Lucknow  for
 want  of  requisite  line  capacity  and
 locomotive  power.  However,  with
 the  increase  from  7th  February  964
 in  the  frequency  of  the  Military  Mails
 running  between  Lucknow  on  the
 one  hand  and  Siliguri  and  Gauhati  on
 the  other  from  two  to  four  trains  con-
 siderable  relief  is  expected  to  be
 available  to  civilian  passengers  travel-
 ling  between  these  points.

 Inter-State  Transport  Taxes

 798.  Shri  Man  Sinh  Patel:  Will  the
 Minister  of  Transport  be  pleased  to
 state:

 (a)  whether  a  study  team  has  been
 appointed  for  the  division  of  tax  pro-
 ceeds  from  inter-State  transport;  and

 (b)  if  so,  the  recommendations
 thereof?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  (Shri  Raj
 Bahadur):  (a)  An  official  Study  Group
 has  been  set  up  to  recommend  a  rea-
 sonable  basis,  or  formula,  for  the

 ‘division  of  the  tax  procceds  from
 inter-State  transport  among  the  dif-
 ferent  States  concerned.

 (b)  The  Group  has  _  not  yet
 completed  its  work.

 Trains  on  Ghaziabad-Delhi  route

 १99  Shri  Vishwa  Nath  Pandey:
 Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 train  services  on  the  Ghaziabad-Delhi
 route  were  disrupted  on  the  morning
 of  8th  February,  964  as  passengers
 and  students  interfered  with  the
 working  of  the  railways;  and

 (b)  if  go,  the  cause  of  this
 disruption?

 MARCH  3,  964
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 The  Deputy  Minister  in  the  Ministry
 of  Railways  (Shri  Shahnawaz  Khan):
 (a)  Yes.

 (b)  On  8th  February,  1964,  some
 passengers  jumped  into  the  brake  van
 of  the  Ghaziabad-Shakurbasti  pilot
 at  Ghaziabad  after  it  had  been  start-
 ed  from  there  at  7,20  hours.  To
 detrain  these  passengers  the  Guard
 stopped  the  train.  The  pilot  could
 not  restart  immediatcly  because  the
 brake  blocks  got  jammed.  The  brake
 blocks  were  released  and  the  pilot
 started  again  at  7.45  hours.  This
 resulted  in  9  minutes  late  start  to
 IRDG  Dn,  Ghaziabad-Rohtak  shuttle
 from  Ghaziabad.  En  route  the  alarm
 chain  of  this  shuttle  was  repeatedly
 pulled  by  its  passengers  who  also
 obstructed  the  track.

 Poultry  Farm  Programme

 800.
 xf

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 Shrj  Subodh  Hansda:
 Shri  Bibhuti  Mishra:

 (a)  whether  F.A.O.  proposed  to
 finance  poultry  farms  programme  in
 our  country:

 (b)  if  so,  the  quantum  of  help
 proposed  to  be  given  in  the  current
 year;

 (c)  whether  any  plan  to  set  up  the
 farms  has  been  made;  and

 (d)  if  so,  where  such  farms  will  be
 put  up?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri  A.
 M.  Thomas):  (a)  to  (d),  There  is  no
 offer  of  financial  assistance  from  the
 F.A.0.’s  own  resources,  The
 Australian  Freedom  From  Hunger
 Campaign  Committee  have,  however,
 agreed  to  provide  a  feed  mixing  plant
 valued  at  $130,000  for  the  Poultry
 Development  Project  at  Babugarh.
 The  World  Food  Programme  has  also
 undertaken  to  provide  2,000  Metric
 tons  of  Maize  valued  at  $171,900  for
 the  same  project.

 The  feed  mixing  plant  is  expected
 to  arrive  during  the  current  year  and
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 go  will  maize.  The  Poultry  Farm  at
 Babugarh  is  functioning  already.

 Sleeping  Berths

 ‘801.  Shri  D,  C,  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  progress  made  in  the  pro-
 posal  to  provide  sleeping  berths  in
 second  class  coaches  on  all  trains;  and

 (b)  the  stage  at  which  the  matter
 atands  at  present?

 The  Deputy  Minister  in  the  Ministry
 of  Railways  (Shri  Shahnawaz  Khan):
 (a)  and  (b).  As  an  experimental
 measure,  second  class  sleeper  coaches
 have  been  introduced  recently  on  two
 pairs  of  trains—one  between  Delhi
 and  Tuncknow  and  one  between
 Midras  Central  and  Howrah.

 The  question  of  extending  this
 facility  to  other  trains  will  be  con-
 sidered  after  gauging  the  results  -f
 the  experiments,

 सस्ते  रेडियो  सेटों  के  लाइसस

 ०२.  *  बड़े 50.
 ]  नो  बज  राज  सिह

 क्या  डाक  तथा  तार  मंत्री  यह  बताने
 की  कपा  करेंगे  कि  :

 (क)  क्‍या  कम  कीमत  के  रेडियो  पर
 लाइसेंस  फीस  नहीं  लगती  ;

 (ख)  क्‍या  इस  सुविधा  की  वजह  से
 फ़िलिप्स  जैसे  रेडियों  कम  कीमत  में  बेचे
 जा  रहे  बताये  जाते  हैं  ;

 (ग)  क्‍या  इस  प्रकार  की  शिकायतें

 नागपुर  से  आई  हैं  ;  कौर

 (घ)  क्‍या  ऐसे  मामलों  को  पकड़  कर
 न्यायालयों  में  उनका  चालान  किया  गया

 है?

 डाक  व  तार  विभाग  में  उप-मंत्रो  (६.
 विजय  चन्द्र  भगवतो)  :  (क)  सामान्य

 लाइसेंस-शुल्क  १५  रुपये  सालाना  है,  लेकिन
 सस्ते  रेडियो  के  लिए  भ्रर्थात्‌  जिन  रेडियो
 सेटों  की  कीमत  बिक्री  कर  को  छोड़  कर  भर
 सभी  करों  सहित  १२५  रुपये  तक  होती  है
 उनके  लिये  ७  रु०  ५०  न्‌०  पै०  सालाना  की
 दर  से  रियायती  लाइसेंस-शुल्क  लिया  जाता

 है  1  ne

 7  खिलौने  रेडियो  या  क्रिस्टल  सेठों  के

 लिए  जिन्हें  चलाने  के  लिए  बैटरी  या  बिजली
 किसी  की  भी  जरूरत  नहीं  रहती,  कोई  लाइसेंस-

 शुल्क  नहीं  लिया  जाता  |

 (ख)  बहुत  से  निर्मितियों  ने  १२५
 रुपये  या  उससे  कम  कीमत  के  सेट  तैयार  किये

 हैं  जिससे  कि  रेडियो  को  जोक  पिय  बनाया  जा

 सके  और  उपभोक्ता  रिया  11  लाइसेंस  का

 फायदा  उठा  सके  ।

 (ग)  इस  प्रकार  की  कोई  1शिकायतें

 नहीं  मिलीं,  किन्तु  रियायत  का  विस्तार
 करने  के  लिये  यात्  सस्ते  रेडियो;  गेटों  की

 परिभाषा  के  लिए  कीमत  की  अंतिम  सीमा  को

 १२५  से  आई.  करने  की  मांगें  हमें  प्राप्त

 होती  रहती  हैं  ।

 (घ)  जी,  नहीं  ।  डाक-तार  विभाग

 द्वारा  ऐसे  किसी  मामले  का  चालान  नहीं  किया
 गया  ।

 Grounding  of  Caravelle  Plane  at
 Madras

 804.  Shri  Subodh  Hansda:  Will  the
 Minister  of  Transport  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  Cara-
 velle  Plane  was  grounded  at  Madras
 for  a  few  days  in  the  second  week  of
 February,  1964;

 (b)  if  so,  the  reason  therefor;  and

 (c)  how  long  it  was  grounded?
 The  Deputy  Minister  in  the  Minis-

 try  of  Transport  (Shri  Ahmed
 Mohiuddin):  (a)  and  (b).  Yes,  Sir.
 Caravelle  aircraft  VT-DPN  operating
 flight  No,  7l,  Bombay-Madras,  on
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 9th  February  1964,  was  grounded  at
 Madras,  due  to  failure  of  nose  wheel
 axle  bearing,

 (c)  The  aircraft  was  made  service-
 able  on  l4th  February,  1964,  alter
 receipt  of  the  required  spares  from
 France.

 Installation  of  Radio  Set,  in  Trains

 805.
 {

 Dr.  P,  Srinivasan:
 "  Shri  Paramasivan:

 Will  the  Minister  of  Railways  be
 Pleaseq  to  state  whether  there  ig  any
 proposal  to  instal  radio  sets  in  long
 journey  trains  to  relieve  monotony
 of  the  journey?

 The  Deputy  Minister  in  the  Ministry
 of  Railway,  (Shri  S.  V.  Ramaswamy):
 Relay  of  A.I.R,  news  and  music  was
 introduced  with  effect  from  2nd
 April,  1960,  on  an  experimental  basis,
 in  the  air-conditioned  coaches  of  one
 of  the  rakes  of  Air  Conditioned  Ex-
 press  trains,  equipped  with  Public
 Address  System  and  running  between
 Howrah-New  Delhi-Madras.

 The  question  of  extending  the
 facility  of  A.I.R.  news  and  music  in
 other  air-conditioned  express  trains
 was  considered  and  it  has  been  decid-
 ed  not  to  extend  the  facility  further,
 for  the  present.

 Trains  from  Delhi  to  Madras

 (Dr.  P.  Srinivasan:
 806.  <  Shri  Puramasivan:

 |  Shri  P,  Venkatasubbaiah:
 Will  the  Minister  of  Railways  be

 Pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  run  additional  trains  from  Deihi
 to  Madras  and  vice  versa  to  relieve
 ecngestion;  and

 (b)  if  so,  the  details,  thereof?

 The  Deputy  Minister  in  the  Ministry
 ef  Railways  (Shri  Shahnawaz  Khan):
 (a)  and  (b).  To  meet  the  requirements
 ७१  passenger  traffic  on  the  Grand
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 Trunk  route  it  is  proposed  to  run  an
 additional  express  train  twice  a  week
 between  Madras  and  New  Delhi
 from  April,  964  to  the  timings  of  the
 biweekly  air-conditioned  expresses
 running  on  this  route.  The  train  from
 Madras  will  leave  on  Sundays  and
 Wednesdays  and  from  New  Delhi
 on  Sundays  and  Thursdays.

 New  Railway  Line
 807.  Dr.  P.  Srinivasan:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 to  lay  a  new  railway  line  from.
 Tirunelveli  to  Kanyakumari  and  from
 Kanyakumari  to  Trivandrum;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Ministry
 of  Railways  (Shri  S.  V.  Ramaswamy):
 (a)  and  (b),  Preliminary  Engineering
 and  Traffic  surveys  for  the  line  have:
 been  sanctioned  and  are  in  progress.
 The  proposed  line  is  however,  not
 included  in  the  Railways’  programme
 of  construction  during  the  Third  Five
 Year  Plan

 Untouchability
 808.  Shri  N.  R.  Laskar:  Will  the

 Minister  of  Community  Development
 anq  Co-operation  be  pleased  to  state:

 (a)  whether  the  Panchayat  Samitis
 have  been  assigned  or  directed  to  de-
 tect  practice  of  untouchability  in  the
 country-side;  and

 (b)  other  activities  assigned  to
 Panchayat  Samitis  in  this  regard?

 The  Deputy  Minister  in  the  Ministry
 of  Community  Development  and  Co-
 operation  (Shri  B,  S.  Murthy):  (a)  and
 (b).  State  Governments  and  the  Union
 Territories  have  been  requested  to
 issue  special  instructions  to  the  Pan-
 chayati  Raj  institutions  explaining
 their  promotional  and  education  role
 in  the  removal  of  untouchability  and
 ensuring  that  the  Scheduled  Caste
 persons  are  not  subjected  to  such
 disabilities.
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 Upgrading  of  Post  Offices  in  Punjab

 809.  Shri  Daljit  Singh:  Will  the
 Minister  of  Poss  aud  Telegraphs  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  upgrade  a  few  sub-Post  Offices  into
 Head  Post  Offices  and  Branch  Post
 Offices  into  sub-Post  Offices  in  Punjab
 during  ‘1964;  and

 (b)  if  so,  their  names  and
 they  will  be  upgraded?

 when

 The  Deputy  Minister  in  the  Depart-
 ment  of  Posts  and  Telegraphs  (Shri
 B,  Bhagavati):  (a)  Yes,

 (b)  A  statement  is  laid  on  the  table
 of  the  House.  [Placed  in  Library.
 See  No,  LT-2444  (64).

 Panel  of  Progressive  Farmers

 Sultan:
 Agri-

 810.  Shrimati  Maimoona
 Will  the  Minister  of  Food  and
 culture  be  pleased  to  state:

 (a)  whether  Government  propose
 to  constitute  a  consultative  panel  of
 progressive  farmers;

 (b)  if  so,  the  contemplated  constitu-
 tion  and  functions  of  the  proposed
 panel;  and

 (c)  whether  any  further  incentives
 are  proposed  to  be  given  to  the  far-
 mers  to  produce  more;  if  so,  in  what
 form?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  A  proposal]  for
 constitution  of  Consultative  Panels  of
 Progressive  Farmers  at  the  Block,
 District  and  State  levels  is  under
 consideration.

 (b)  The  proposal  contemplates  that
 selection  of  the  panels  would  be  decid-
 ed  by  the  State  Governments  at  the
 State  Level,  Zila  Parishad  at  the
 District  Level,  and  Panchayat  Samitis
 at  the  Block  Level.  The  District  and
 Block  Level  panels  may  consist  of
 selected  progressive  farmers  of  the
 District  and  the  Block  respectively,
 judged  on  the  basis  of  their  crop
 yields,  scientific  techniques  used  or
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 other  criteria  suitable  to  local  condi-
 tions.  The  panels  would  be  useq  in
 consultative  capacity  by  officers  at
 various  levels  on  Research  Inst:tutes,
 Seed  Farms,  demonstrations,  planning
 and  implementation  of  agricultural
 programmes  etc.

 (c)  Imcentives  are  already  being
 given  to  the  farmers  for  increasing
 production  in  the  form  of  guaranteed
 prices  for  certain  crops,  sub-
 sidies  for  various  in-puts
 loans  for  production  purposes  as  well
 as  prizes  ang  cash  awards.  The  ques--
 tion  of  providing  further  incentives  to
 encourage  farmers  to  make  more  in-
 vestment  in  requisite  out-puts  to  in-
 crease  yields  is  under  the  considera-
 tion  of  Government.

 बूचड़  खाने

 ८११.  श्री  औंकार  लाल  बैरवा  :  क्‍या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  किः

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  के

 बूचड़खानों  की  हालत  बहत  खराब  होने  के
 कारण  सरकार  उन्हें  हटाने  का  विचार  कर

 रही  है  ;  ब्रोकर

 (ख)  यदि  हां,  तो  कब  ?

 खाद्य  तथा  कृषि  मंत्रालय  में  राज्य  मंत्री

 (श्री  fo  म०  थामस)  :  (क)  दिल्ली  नगर
 निगम  के  पास  यह  सुझाव  विचाराधीन  है  कि
 दिल्‍ली  के  रिहाइशों  तंग  क्षेत्रों  में  से मौजूदा
 बूचड़खानों  को  हटा  दिया  जाय  ।

 (ख)  इस  बारे  में  ग्राम  तक  कोई
 निर्णय  नहीं  लिया  गया  है  ।

 Drilling  of  Tubewells  in  Gujarat
 ‘812.  Shri  Man  Sinh  Patel;  Will  the

 Minister  of  Foog  and  Agriculture  be
 pleased  to  state:

 (a)  the  progress  of  drilling  of
 tubewells  for  irrigation  in  Gujarat
 State  during  the  Third  Five  Year
 Plan;  and
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 (b)  whether  Government  have
 taken  any  steps  to  expedite  the  pro-
 gress?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 A.  M.  Thomas):  (a)  Out  of  537  tube-
 wells  (Spillover  and  new)  to  be  dril-
 led  in  the  Gujarat  State  during  the
 Third  Five  Year  Plan,  85  tubewells
 have  been  drilled,  so  far.

 (b)  In  order  to  accelerate  the  pro-
 gramme  of  drilling,  the  drilling  of
 50  tubewells  in  Kutch  has  been  en-
 trusted  by  the  State  Government  to
 the  Exploratory  Tubewells  Organi-
 sation  of  the  Unicn  Ministry  of  Food
 ang  Agriculture.

 Thefts  of  Coach  Fittings

 813,  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  the  number  of  thefts  of  the
 coach  fittings  during  960  to  963
 year-wise  and  zone-wise;  and

 (b)  the  price  of  such  fittings  year-
 wise  ang  zone-w:se?

 The  Deputy  Minister  in  the  Minis-
 trf  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  and  (b).  The  required  in-
 formation  is  given  in  the  statement
 laid  on  the  Table  of  the  House.
 [Placed  in  library.  See  No,  LT-2445/
 64).

 बीकानेर  स्टेशन  पर  ऊपरी  पुल

 [श्री  प०  ला०  बारूपाल  :
 ४.5 पर

 दि.  हेमराज

 क्या  रेलवे  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तर  रेलवे
 के  बीकानेर  स्टेशन  पर  जो  रेल  मंत्रालय  ने
 ऊपरी  पुल  बनाने  की  योजना  बनाई  है,  उसको
 बनाने  के  विरोध  में  व्यापार  मंडल  कौर  श्रबन

 इम्प्रूवमेंट  ट्रस्ट  जैसी  संस्थाओं  ने  तार  श्र
 पत्र  भेजे  हैं  ;  भर
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 (ख)  यदि  हां,  तो  उन  पर  क्या  निर्णय
 किया  गया  है  ?

 रेलवे  मंत्रालय  में  उपमंत्री  (६. |  सें०  Jo

 राम स्वामी  )  :  (क)  श््रौर  (ख).  बीकानेर
 व्यापार  मंडल  के  सचिव  की  ओर  से  इस
 आशय  का  एक  तार  मिला  था  कि  मण्डल
 अपने  विस्तृत  ज्ञापन  में  वैकल्पिक  योजनाकारों
 का  सुझाव  रख  रहा  है  और  उन  योजनाकारों
 पर  आगे  विचार  होने  तक  समपार  नं०  २  के
 पास  ऊपरी  सड़क-पुल  का  निर्माण  रोक  दिया
 जाय  ।  ज्ञापन  की  प्रतीक्षा  की  जा  रही  है  ।

 Consumers  Cooperative  Stores
 8I5.  Shri  Inder  J,  Malhotra:  Wil)

 the  Minister  of  Community  Develop.
 ment  and  Cooperation  be  pleased  to
 state  the  total  amount  of  loanjaid
 given  to  the  wholesale  Consumers  Co-
 operative  Stores  in  the  country  during
 1963-64,  (upto  3-l-64)?

 The  Depuiy  Minister  in  the  Ministry
 of  Community  Development  and  Co-
 operation  (Shri  Shyam  Dhar  Misra):
 The  total  amvuunt  of  loan  and  —  grant
 released  during  1963-64.  (upto  3i--64
 to  wholesale  consumers  coopcrative
 stores  in  the  country,  under  the  Cen-
 trally  Sponsored  Scheme,  is  Rs.  82°8]
 lakhs  and  Rs.  13:82.  lakhs  respectively

 art

 ८१६.  श्री  औंकार  लाल  बैरवा  :  क्‍या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  नीरा  की
 मांग  पहले  की  बनिस्बत  बहुत  बढ़  गई  है  ;

 (ख)  यदि  हां,  तो  इसका  उत्पादन

 बढ़ाने  के  लिए  सरकार  क्‍या  कर  रही  है  ;
 और

 (ग)  किन  क्षेत्रों  में  यह  ज्यादा  पैदा

 होता  है  ?

 खाद्य  तथा  कृषि  मंत्रालय  में  राज्य-मंत्री

 (8%  Wo  स०  थामस)  :  (क)  से  (ग).  यह
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 सूचना  एकत्रित  की  जा  रही  है  कौर  लोक  समा

 के  पटल  पर  रखी  जाएगी  ।

 Supply  of  Surgarcane  to  Mills

 Shri  Rameshwar  Tantia:
 817,  ‘t  Bishanchander  Seth:

 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  on
 account  of  fall  in  sugarcane  production
 some  of  the  sugar  mills  in  Bihar  and
 Eastern  U.P.  could  not  work  fully;
 and

 (b)  the  steps  taken  to  increase  the
 crop  of  sugarcane  in  the  area?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri  A.
 M.  Thomas):  (a)  Yes,  Sir.

 (b)  A  scheme  has  been  sanctioned
 in  these  areas  for  intensive  develop-
 ment  of  sugarcane  cultivation  in
 factory  areas  from  this  year.

 Ticketlegss  Traveiling

 818.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  special
 campaign  against  ticketless  travelling
 was  launched  by  the  Northern  Rail-
 way  from  8th  February  to  320
 February  1964;  and

 (b)  if  so,  how  many  ticketless
 Passengers  have  been  arrested,  fined
 and  sent  to  jail?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  Yes,  in  Delhi  area.

 (b)  Out  of  34  passengers  arrested.
 l4  were  fined  and  the  remaining  20
 were  sent  to  jail  in  default  of  pay-
 ment  of  fine.
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 भविष्य  निधि  का  भुगतान

 ी  कछवाय  :

 |  श्री  गोकरन  प्रसाद

 ८१६.  {
 श्री  युद्धपोत  सिह  चौधरी

 [भरी  सोकार  लाल  बैरवा  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  १६५३  से  अब  तक  पूर्वोत्तर
 रेलवे  में  कितने  कर्मचारी  ड्यूटी  पर  मरे  ;

 (ख)  उन  में  से  ऐसे  कितने  हैं,  जिनके

 उत्तराधिकारियों  को  अभी  तक  उन  के  बोनस
 तथा  प्राविडेंट  फंड  की  घन  राशि  नहीं  मिली

 है;

 (ग)  उक्त  धनराशि  के  न  मिलने  का

 क्या  कारण  है  ;

 (घ)  क्या  यह  सच  है  कि  ऐसे  भी  कुछ
 लोग  हैं  जिनकी  मृत्यु  पूर्वोत्तर  रेलवे  में  सन्‌
 १६५३  में  ड्यूटी  पर  हुई  थी  और  उनके

 उत्तराधिकारियों  को  आज  तक  न  बोनस

 मिला  न  प्राविडेंट्स  फंड  का  धन  मिला  है  ;
 ग्रोवर

 (=)  यदि  हां,  तो  इस  घन  के  भुगतान
 में  विलम्ब  के  क्‍या  कारण  हैं  ?

 लवें  मंत्रालय  में  उम मंत्री  (री
 शाहनवाज़  साँ)  (क)  १४२  ।

 (ख)  १०.

 (ग)  कानूनी  दस्तावेज  न
 मिलने  के  कारण  ७

 बेबाकी  प्रमाण-पत्र  (Cleorance
 Certificste)  ने  मिलने  के

 कारण  १

 लेखा  विभाग  में  छान-बीस
 के  कारण  २
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 (a)  जी  नहीं  ।

 (डी)  सवाल  नहीं  उठता  ।
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 Railway  Wagons  sent  to  Pakistan
 820.  Shri  Surendranath  Dwivedy:

 Will  the  Minister  of  Railwayg  be
 pleased  to  state:

 (a)  the  number  of  Railway  Wagons
 sent  to  Pakistan  carrying  cement
 during  the  years  96l  to  1963;

 (b)  how  many  of  these  have  been
 returned  to  our  country  and  how  many
 are  still  lying  there;  and

 (९)  the  total  amount  of  cement
 supplied  by  these  wagons  during  the
 above  period?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S.  V.  Rama-
 swamy):  (a)  2884  wagons.  Of  these
 268  wagons  booked  in  96]  for  stations
 on  the  Pakistan  Railways  were  meant
 for  Afghanistan.

 (b)  The  procedure  for  interchange
 of  wagons  between  Indian  and  Pakis-
 tan  Railways  is  the  same  as_  that
 obtaining  between  the  Indian  Zonal
 Railways.  ie.  all  interchangeable
 wagons  can  be  loaded  from  one  coun-
 try  to  the  other  irrespective  of  owner-
 ship  of  such  wagons;  ownership  has
 significance  only  for  charging  of  hire
 end  execution  of  periodical  overhaul.
 During  the  years  1961  to  963  a  total
 of  2,62,865  wagons  (both  loaded  and
 empty)  were  sent  from  the  Pakistan
 Railways  to  the  Indian  Railways  and
 (2,63,185  wagons  were  sent  from  Indian
 Railways  to  Pakistan  Railways.  The
 location  of  one  country’s  wagons  in
 the  other  is  verified  once  in  alternate
 years  by  the  process  of  a  wagon
 census.  In  add'tion,  records  are  main-
 tained,  inter  alia,  to.indicate  the  num-
 ber  of  wagons  of  each  country  avail-
 able  on  the  other’s  system,  as  on  the
 last  day  of  each  month.

 (c)  70.59  tonnes  approximately,
 tmcluding  5,852  tonneg  meant  for
 Afghanistan.
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 Commemoration  Stamps

 if  Shrj  Kapur  Singh:
 82L.  4  Shri  Gutshan;

 Shri  Buta  Singh:

 Will  the  Minister  of  Posts  and
 Telegraphs  be  pleased  to  refer  to  the
 teply  given  to  Starred  Question  No.
 I6l  on  the  8th  February,  964  and
 state  whether  any  special  stamp  has
 been  issued,  to  commemorate  the
 eminence  or  services  of  a  Sikh  to  the
 country  and  the  nation?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Posts  and  Telegraphs  (Shri
 Bhagavati):  No.  Sir.

 Caravelle  Services

 822.  Shrimati  Sharda  Mukerjee:
 Will  the  M.nister  of  Transport  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Caravelle  services  are  not  running  to
 scheduled  time;  and

 (b)  if  so,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Ministry

 of  Transport  (Shri  Ahmed  Mohiud-
 din):  (a)  and  (b).  The  Caravelle
 services  were  introduceq  with  effect
 from  lst  February,  1964.  There  have
 been  delays  in  the  operation  of  these
 services  due  to  traffic,  catering,  opera-
 tions  and  engineering,  but  these  should
 be  regarded  as  the  norma]  teething
 troubles  incidental  to  the  introduction
 of  a  new  type  of  aircraft.

 Sugarcane
 823.  Shri  Sivamurthi  Swamy:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  number  of  sugar  factories
 in  the  country  that  have  represented
 to  Government  for  shortage  of  sugar-
 cane;  and

 (b)  whether  any  complaints  from
 the  cane  growers  of  Tungbhadra  area
 in  Mysore  State  have  been  received
 to  the  effect  that  due  to  shortage  of
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 sugar  factories  sugarcane  is  being
 wasted?

 The  Minister  of  State  inthe  Ministry
 of  Food  and  Agriculture  (Shri  A.  M.
 Thomas):  (a)  Almost  all  sugar
 factories  in  the  country,  cspecially
 those  situated  in  gur  producing  areas,
 are  experiencing  shortage  of  sugar-
 ane,

 (b)  No,  Sir.

 42.0  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Mr.  TALsOT’s  VISIT
 Mr.  Speaker:  I  had  been  receiving

 Calling  Attention  Notices  for  the  last
 two  or  three  days—I  have  been  dis-
 allowing  them—about  Mr.  Talbot’s
 visit.  If  the  hon.  Minister  is  in  a
 position  to  answer  it,  J  might  ask  the
 Member  concerned  to  put  the  same.

 The  Minister  Without  Portfolio  (Shri
 Lal  Bahadur  Shastri):  I  am  prepared
 to  answer.

 Mr.  Speaker:  Shri  Yashpal  Singh
 May  put  it,  because  his  is  the  first
 mame.

 Shri  Tyagi  (Dehra  Dun):  Before
 hhim  we  have  also  given  notices.

 Mr.  Speaker:  I  am  collecting  all  the
 mames  that  are  there.

 Shri  Yashpal  Singh  (Kairana):  Sir,
 I  call  the  attention  of  the  Prime
 Minister  to  the  following  matter  of
 urgent  public  importance,  and  request
 that  he  may  make  a  statement  there-
 on:

 Reported  Autonomy  Plan  for  Kashmir
 put  forward  by  USA  and  U.K.

 Shrimati  Renu  Chakravartty
 (Barrackpore):  My  notice  is  diffe-
 rent.  My  notice  was  on  the  report
 ‘of  the  new  proposal  for  Kashmir  by
 Mr.  Talbot,  Assistant  Secretary  of
 ‘State,  United  States,  and  our  Govern-
 ‘ment’s  reaction  thereto.

 2290  (Ai)  LSD—4,

 Committee

 Mr.  Speaker:  Every  notice  I  cannot
 read  here.  The  wording  may  be
 different.

 Shrimati  Renu  Chakravartty:  Mine
 is  specifically  on  Mr.  Talbot’s  pro-
 posals.

 Mr.  Speaker:
 of.

 Shri  Lal  Bahadur  Shastri:  It  is  true
 that  Mr.  Talbot  is  coming  here  on  the
 6th  of  this  month.  But  what  has
 appeared  in  the  papers  is  purely  a
 Press  report,  if  I  might  not  use  the
 word  ‘speculation’.  However,  India’s
 position  in  regard  to  Kashmir  has
 been  made  quite  clear  recently  in  the
 Security  Council  meeting  by  our
 representative  and  by  our  cdlleague
 Shri  Chagla.  We  cannot  deviate  from
 that  position  even  for  a  moment.

 Some  Hon.  Members  rose—
 Mr.  Speaker:  I  do  not  think  any

 questions  need  be  put  now.  Let  it
 remain  as  it  is  (Interruptions).  They
 can  be  raised  again.  I  do  not  think
 this  would  be  the  proper  stage  for  any
 questions  at  this  moment.

 Let  this  be  disposed

 2.4  hrs.
 PAPERS  LAID  ON  THE  TABLE

 Rice  (Madras)  Price  Control  Order
 under  the  Essential  Commodities  Act,

 955
 The  Minister  of  State  in  the  Minis-

 try  of  Food  and  Agriculture  (Shri
 A.  M.  Thomas):  Sir,  I  beg  to  lay  on
 the  Table  a  copy  of  the  Rice  (Madras)
 Price  Control  (Second  Amendment)
 Order,  964  published  in  Notification
 No.  G.S.R.  260,  dated  the  22nd  Feb-
 ruary,  1964,  under  sub-section  (6)  of
 section  3  of  the  Essential  Commodi-
 ties  Act,  1955.  [Placed  in  Library.
 See  No.  LT-2435/64].

 2.5  hrs.
 PUBLIC  ACCOUNTS  COMMITTEB

 TWENTIETH  REPORT
 Shri  Tyagi  (Dehra  Dun):  I  beg  to

 present  the  Twentieth  Report  of  the
 Public  Accounts  Committee  on  Appro-
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 (Shri  Tyagi]
 priation  Accounts  (Civil),  96l-62  and
 Audit  Report  (Civil),  963  relating
 to  Ministries  of  External  Affairs,  Food
 and  Agriculture,  Health,  Home
 Affairs,  Information  and  Broadcasting,
 Labour  and  Employment  and  Law.

 42.54  hrs.
 PANEL  OF  CHAIRMEN

 Mr.  Speaker:  I  have  to  inform  the
 House  that  under  rule  (19)  of  the
 Rules  of  Procedure  and  Conduct  of
 Business,  IJ  have  nominated  Shri  T.  H.
 Sonavane  to  the  Panel  of  Chairmen
 in  addition  to  the  existing  members
 of  the  panel.

 32.6  hrs.
 STATEMENT  RE:  DELHI  STATE
 CENTRAL  CO-OPERATIVE  STORES’
 DEALINGS  IN  GUR

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  Sir,  I  want  to  make  a  state-
 ment  on  the  Delhi  State  Central  Co-
 operative  Stores  and  its  dealings  in
 gur.

 On  8th  November,  963  a  permit
 was  issued  by  the  Director  of  Food
 and  Civil  Supplies  of  the  Delhi
 Administration  in  favour  of  Delhi
 State  Central  Co-operative  Stores
 Limited,  authorising  them  to  import
 300  tons  of  gur  from  Uttar  Pradesh
 under  the  Gur  Movement  Control
 Order,  1963.  Prior  to  that  a  licence
 was  issued  in  favour  of  the  Stores
 to  deal  in  gur  on  the  l6th  November,
 963  by  the  Director  of  Food  and  Civil
 Supplies  under  the  Delhi  Khandsari
 and  Gur  Dealers’  Licensing  Order,
 1963.  The  licence  specified  only  one
 place  of  business,  namely,  8/4,  DB
 Gupta  Road  Delhi.  On  29th  Novem-
 ber,  1963,  the  Secretary  of  the  Society,
 Miss  Sulhan,  informed  the  Director  of
 Food  and  Civil  Supplies  verbally  and
 then  in  writing  that  the  gur
 was  being  stored  in  5  depots,  namely,
 Medaganj,  Phuta  Road,  Nangloi
 Regal  Buildings  and  Jagannath  Mar-
 ket.  It  is  stated  that  the  Director  had
 informed  the  Secretary  that  no
 licence  was  required  for  storage  and
 gale  of  less  than  50  quintals  at  any
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 one  place.  It  is  also  stated  that  the
 Director  had  verbally  approved  of
 the  storage  at  these  five  places.  But
 the  Directorate  did  not  issue  any
 licence  for  effecting  sales  at  the  above
 5  depots  or  at  three  other  places
 where  they  were  subsequently  stored.
 It  seems  that  in  three  places  out  of
 the  above  five  places,  Medaganj,
 Phuta  Road  and  Nangloi,  and  at
 Najafgarh  also,  gur  was  not  only
 stored  exceeding  50  quintals  but  was
 also  sold  exceeding  50  quintals  involv-
 ing  a  breach  of  clause  (3)  of  the
 Delhi  Khandsari  &  Gur  Dealers’
 Licensing  Order  punishable  under
 section  7  of  the  Essential  Commodi-
 ties  Act.  The  Directorate  only
 approved  of  storage  in  these  un-
 licensed  premises  and  not  sale.
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 With  regard  to  the  sale  of  the  gur
 thus  imported  it  seems  the  sale  took
 place  prior  to  the  5th  December,  963
 at  first  at  rates  varying  from  Rs.  80
 to  Rs.  85  per  quintal  and  later  on  at
 rates  varying  between  Rs.  66  and  Rs.
 69  per  quintal  for  wholesale  and  Rs.
 69  and  Rs.  7]  for  retail  sale.  At  that
 time  no  order  was  issued  by  the
 Director  of  Food  and  Civil  Supplies
 fixing  the  price  for  the  sale  of  the
 gur  in  question,

 On  the  6th  December,  963  the
 Director  had  fixed  the  price  of  the
 gur  in  question  as  follows:—

 Quantity  Wholesale
 Quality  of  gur  in  rate

 quintals  per
 quintak

 re  Gur  Pansera  726°  30  66°00
 2.  Gur  Chakoo  24°9  68:00

 3.  Gur  Khurpa  649°  49  69°00
 4.  Gur  Ladoo  398°25  69°00
 After  the  aforesaid  fixation  of  price,

 the  Stores  do  not  appear  to  have  sold
 any  gur  at  prices  exceeding  the  prices
 fixed  as  above.

 In  these  circumstances,  the  Delhi
 Administration  took  the  opinion  of
 the  Secretary,  Ministry  of  Law,  who
 opined  that  there  was  a_  case  for
 prosecution  against  the  persons
 responsible  for  sale  of  the  gur  from
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 the  aforesaid  unlicensed  premises
 under  section  7  of  the  Essential  Com-
 modities  Act  read  with  clause  (3)
 of  the  aforesaid  Licensing  Order.
 His  view  was  that  as  there  was  no
 sale  by  the  Stores  of  gur  contrary  to
 the  rates  fixed  by  the  Director  after
 such  fixation,  there  was  no  case  for
 prosecution  for  sale  of  gur  in  excess
 of  the  prices  fixed.
 Thereafter  the  matter  was  sent  to

 the  Solicitor-General  for  his  opinion
 who  agreed  with  the  view  of  the  Law
 Secretary.

 Accordingly,  a  case  has  been  filed
 against  the  Managing  Director  of  the
 Stores,  Shri  Ram  Lal  and  the  Secre-
 tary  of  the  Stores,  Miss  Shakuntala
 Sulhan.  A  case  has  been  filed  before
 Shri  R.  N.  Mehrotra,  First  Class
 Magistrate,  Delhi  under  section  7  of
 the  Essential  Commodities  Act  read
 with  clause  3  of  the  aforesaid  licens-
 ing  order  for  effecting  sale  of  gur
 exceeding  50  quintals  from  unlicensed
 premises.  The  case  is  now  pending.

 श्री  प्रकाश वीर  शास्त्री  :  अध्यक्ष  महोदय,
 मैं  आपके  द्वारा  यह  जानना  चाहता  हूं  क्‍या
 यह  सही  नहीं  है  कि  विधि  मंत्रालय  से  जिन
 मामलों  में  राय  मांगी  जाती  है  वे  प्राय:  करके
 इस  प्रकार  के  मानते  होते  हैं  जिनमें  या  तो  कोई
 संवैधानिक  आपत्ति  उठायी  गयी  होती  है  या
 जिनमें  संविधान  की  किसी  धारा  की  या  किसी

 कानून  की  व्याख्या  अपेक्षित  होती  है  या  कोई
 दीवानी  का  गहरा  मामला  होता  है।  फौजदारी
 के  मामले  या  इसें शियल  कमोडिटीज़  ऐक्ट  के
 मामले,  जिसका  मंत्री  महोदय  ने  अपने  वक्तव्य
 में  उल्लेख  किया,  विधि  मंत्रालय  को  नहीं  भेजे
 जाते  ?  यदि  हां,  तो  क्‍या  यह  मामला  किसी
 राजनीतिक  व्यक्ति  को  बचाने  के  लिए  विधि
 मंत्रालय  को  भेजा  गया  ?  इस  प्रकार  का  नया
 निर्णय  क्‍यों  लिया  गया  ?  क्‍या  इस  तरह  से
 एक  व्यक्ति  को  बचाने  की  दृष्टि  से  बन्दा  जी
 देश  से  भ्रष्टाचार  को  समाप्त  कर  सकेंगे  ?

 श्री  त्यागी  (देहरादून)  :  इसका  कोई
 जवाब  नहीं  है  ।

 Shri  A.  K.  Sen:  The  statement  of
 the  case  which  was  sent  to  the  Min-
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 istry  was  the  most  fair  statement.  I
 strongly  refute  any  suggestion  that  it
 was  sent  for  the  purpose  of  shielding
 anybody.  It  does  not  matter  who  is
 concerned  or  who  has  violated  the
 law,  so  far  as  the  legal  position  is
 concerned  (Interruptions)

 Mr.  Speaker:  What  is  requested  is
 whether  this  is  the  usual  practice.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  What  is  the  precedent?

 Mr.  Speaker:  Was  ever  the  Law
 Ministry  or  the  Secretary  of  the  Law
 Ministry  consulteq  in  such  matters  or
 it  was  only  in  this  case  that  consulta-
 tion  was  made?

 \Shri  A.  K.  Sen:  In  all  important
 eases  it  is  done.  (Interruptions)

 Mr.  Speaker:  Order,  order.
 Shri  Nath  Pai  (Rajapur):  Sir,  may

 I  ask  a  supplementary  on  this?

 भ्रध्यक्ष  महोदय  :  मैंने  कल  के  लिए
 इस  मामले  पर  आध  घंटे  का  डिसकशन  भी

 'एलान  किया  है  |  उस  वक्‍त  आप  पूछ  सकते

 हैं  वैसे  इस  स्टेटमेंट  पर  तो  कोई  सवाल  नहीं
 हो  सकता  ।  क्लासिफिकेशन  के  लिए  एक  राध
 सवाल  'एलान  किये  देता  हूं  ।  यदि  माननीय
 सदस्य  डिस्कशन  चाहते  हैं  तो  उसके  लिए

 दूसरे  तरीके  हैं  ।  इस  तरह  से  वह  नहीं  हो
 सकेगा  ।

 श्री  प्रकाश बीर  कास्त्रो  :  आपने  जो  कल
 ्ाषे  घंटे  की  चर्चा  का  समय  दिया  है  उसके

 लिए  धन्यवाद  करते  हुए,  मैं  केवल  यह  जानना

 चाहता  हूं  कि  पुलिस  की  जे  रिपोर्ट  है  और
 जो  ला  मिनिस्ट्री  को  भेजी  गयी,  उस  में  किन
 किन  व्यक्तियों  के  नाम  हैं,  वह  तो  ला  मिनिस्टर

 साहब  बतला  दें  ।

 ग्रध्यक्ष  महोदय  :  इस  रिपोर्ट  में  किन
 किन  आदमियों  के  नाम  हैं,  इसका  जवाब

 ला  मिनिस्टर  साहब  देना  चाहते  हैं  तो  दें  ।
 Shri  A.  K.  Sen:  As  the  matter  is

 pending,  I  do  not  want  to  go  into  the
 details.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  The  cat  is  out  of  the  bag—a
 big  cat.
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 Shri  A.  K.  Sen:  I  can  tell  you  the
 names  of  the  persons  who  are  involv-
 ed  in  the  sale  of  gur,  whose  names
 have  appeared  in  the  document  of
 purchase  from  UP,  in  the  payments  in
 the  sales  effected,  in  the  storage  effect-
 ed—all  these  were  sent  along  with  the
 statement.

 Shri  Prakash  Vir  Shastri:  What  about
 the  Chairman  of  the  Central  Co-ope-
 rative  Store?  Why  no  action  against
 him  is  taken?

 Shri  Ranga:  The  Home  Minister  is
 always  talking  of  eradicating  or  root-
 ing  out  corruption  and  this  is  the  co-
 operation  he  gets.

 Mr.  Speaker:  That  would  be  quite
 a  different  thing.

 Shri  Nath  Pai:
 specific  question  on  the
 which  he  made.  He  said
 breach  was  involved  of  the  Gur
 Order  which  obtains  in  Delhi  be-
 cause  no  directions  were  issued.  May
 I  know  from  him  whether  the  Direc-
 tor  of  Supplies,  Delhi,  contacted  per-
 sonally  the  Secretary  of  this  Store
 and  when  she  asked  for  permission
 to  sell  gur  at  rates  between  Rs,  32
 to  34  he  specifically  told  her  that  this
 will  be  wrong,  in  contravention  of
 the  orders  and  illegal  and  whether
 in  spite  of  these  directions  given  by
 the  Director  of  Supplies  the  gur

 was  sold  and  (b)  whether  the  Direc-
 tor  did  not  incorporate  these  things  in
 his  complaint  to  the  Superintendent
 of  Police  who  had  to  carry  this  in-
 quiry?

 Shri  A.  K.  Sen:  The  Director  never
 stated  anything  about  the  fixation  of
 prices  before  the  6th  of  December.

 Shri  S.  M.  Banerjee  (Kanpur):  I
 would  like  to  know  the  circumstan-
 ces  which  led  the  Delhi  Administra-
 tion  to  send  a  specific  case  to  the
 Law  Ministry.  Why  a  deviation  was
 made  in  this  particular  case?

 I  have  to  ask  a
 statement

 that  no

 Mr.  Speaker:  He  has  answered
 that.

 Shri  S.  M.  Banerjee:  He  has  not
 answered  it  specifically.

 Mr.  Speaker:  It  haz  been  answered.
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 Bo  रास  सनोहर  लोहिया  (फरूखाबाद):
 यह  याद  दिलाते  हुए  कि  दिल्ली  सहकारी
 समिति  ने  साढ़े  सात  आने  सेर  में  गुड़  खरीदा
 था  ओर  करीब  ११  या  १२  जाने  सेर  में
 थोक  व्यापारियों  को  बेचा  था,  कौर
 फुटकर  लोगों  को,  उपभोकक्‍्ताग्रों  को,  करीब
 एक  रुपये  सेर  में  मिला  था,  मैं  यह  जानना
 चाहता  हूं  कि  क्‍या  कानून  मंत्रालय  को  दिल्‍ली
 प्रशासन  से  श्री  ब्रद्याग्रकाश  जी  के  खिलाफ
 कौर  दूसरों  के  खिलाफ  हिसाब  में  गड़बड़ी
 करने  की  भी  सामग्री  मिली  ज  तार्जारात  हिन्द
 की  दफा  ४७७  के  मुताबिक  पति  है,  और  क्या
 १२०  दफा  के  मुताबिक  भी,  जा  सरकार  के
 खिलाफ  साजिश  करने  की  सामग्री  है,  वह
 भी  मिली  ?

 Shri  A,  K.  Sen:  I  have  not  quite
 followed  what  the  question  is.......
 (Interruption).

 Shri  Kapur  Singh
 Before  he  replies......

 Shri  A.  K.  Sen:  The  hon.  Member
 will  leave  it  to  me  to  choose  my
 course  of  action.  Should  I  need  any
 advice  from  Shri  Kapur’  Singh,  I
 shall  always  be  willing  to  take  it
 What  I  was  saying  was  that  I  was
 not  quite  clear  as  to  what  the  hon
 Member  had  in  view.  If  the  point
 is  whether  there  has  been  any  vio-
 lation  of  the  Essential  Commodities
 Act  by  selling  in  excess  of  control-
 led  prices,  the  answer  is  that  the
 first  thing  to  be  proved  against  any
 person  against  whom  _  prosecution
 may  be  contemplated  is  whether
 there  was  in  fact  such  a  fixation  or
 not  and,  if  there  was  a  fixation,  whe-
 ther  after  the  fixation  there  was  any
 Sale  contrary  to  the  _  fixed  price.
 These  are  the  most  important  ques-
 tions.  As  I  have  stated  the  facts,
 the  investigation  shows  that  the  pri-
 ces  were  fixed  on  the  6th  December
 and  after  that  no  sale  had  taken
 place  contrary  to  those  fixed  prices.
 The  sales  up  to  the  30th
 October  appear  to  have  been  at  bet-
 ween  Rs.  80|-  to  Rs,  85|-  per  quintal.
 After  that,  even  before  the  fixation,

 (Ludhiana):
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 the  Stores  appear  to  have  800  at  a
 much  lesser  price,  ranging  from
 Rs,  65|-  to  Rs.  79|-  and  in  one  case  at
 Rs.  7l|-.  But  that  is  immaterial  if
 there  is  no  fixed  price  at  that  time.
 So,  the  question  of  shielding  anyone
 does  not  arise.  If  there  was  any  sale
 contrary  to  the  prices,  no  matter  who
 is  involved,  he  would  have  been  pro-
 secuted,

 डा०  राम  मनोहर  लोहिया  प्रत्यक्ष
 महोदय,  मैं  भाप  से  कहना  चाहता  हूं

 भ्रध्यक्ष  महोदय  :  आपको  कल  ्ाषे
 घंटे  का  वक्‍त  है,  उस  वक्‍त  श्राप  क्लासीफिकेशन
 कर  सकेंगे  ।

 डा०  राम  मनोहर  लोहिया  :  उन  से  तो

 मुझे  कभी  तात्पर्य  नहीं  रहता  ।  मैं  तो  खाली
 श्राप  से  अर्ज  करना  चाहता  हूं  कि  लोक  सभा
 का  काम  काज  कैसे  चलेगा  |  जरगर  सरकार
 के  सामने  साफ  बात  कही  जाती  है  तो  उस  का
 उत्तर  न  दे  कर  के  वह  इधर  उधर  की  बातों
 को  ले  आते  हैं  ।  सवाल  साफ  है  कि  क्‍या
 उनको  दफा  ४७७  के  मुताबिक  हिसाब  में
 गड़बड़ी  करने  की,  और  दफा  १२०  के  मुताबिक
 सरकार  के  खिलाफ  साजिश  करने  की  सामग्री
 मिली  1  यह  सवाल  गुड़  के  साथ  बंधा  हुआ  है
 लेकिन  सरकार  यह  कह  कर  हट  जाती  है  कि
 हमें  तो  उससे  मतलब  नहीं,  हमें  तों  खाली
 इसेंशियल  कमोडिटीज़  एक्ट  से  मतलब  है  ।
 Shri  A.  K.  Sen:  iI  beg  the  hon.

 Member’s  pardon  if  I  had  given  the
 impression  that  I  was  evading  the
 answer.  If  his  question  was  about
 falsification  of  accounts,  no  such  com-
 plaint  came  to  my  Ministry  and,
 therefore,  there  was  no  occasion  to
 examine  it,  If  there  are  facts  placed,
 We  shall  certainly  consider  them  and
 give  our  impartial  view.

 Sto  राम  मनोहर  लोहिया  :  यहां
 ब्रह्म  प्रकाश  जी  ने  खुद  माना  है  कि  उन्होंने
 रेलवे  को  घूस  दी  1
 Shri  Nath  Pai:  It  was  pointed  out

 precisely  that  the  charges  which  the
 Police  had  referred  to  the  Delhi
 Administration  for  being  brought  to
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 court  were  under  sections  477,  420
 and  34—falsification  of  accounts  and
 conspiracy  to  defraud,  This  I  had
 asked  of  the  hon,  Food  Minister  and
 we  insist  that  the  House  is  being
 misled  as  to  whether  the  Delhi  Police
 in  their  report  have  stated  that  pro-
 secution  can  be  instituted  under  these
 charges,

 Mr.  Speaker:  Now  the  hon.  Minis-
 ter  says  that  that  has  not  been  refer-
 red  to  the  Law  Ministry,

 Shri  Hari  Vishnu  Kamath:
 Suppressio  veri,  suggestion  falsi.

 2.29  hrs.
 STATEMENT  re.  REPORT  OF  BONUS

 COMMISSION
 The  Deputy  Minister  in  the  Minis-

 try  of  Labour  and  Employment  and
 for  Planning  (Shri  C.  R.  Pattabhi
 Raman):  Sir,  on  behalf  of  Shri
 Malviya,  I  beg  to  lay  on  the  Table  a
 copy  of  the  Report  of  the  Bonus
 Commission.  [Placed  in  Library.  See
 No.  LT-2436/64],

 The  Report  raises  a  number  of
 important  issues  and  contains  a  note
 of  dissent.  The  Report  is  still  under
 study  and  it  is  not  possible  to  state
 at  this  stage  what  the  decision  of  the
 Government  will  be.

 Shri  Daji:  How  long  will  the  Gov-
 ernment  take  to  decide  upon  the
 report  of  the  Bonus  Commission?

 Shri  C.  R.  Pattabhi  Raman:  It  will
 be  placed  as  soon  as  possible.

 Shri  S.  M.  Banerjee:  May  we  know
 the  approximate  time-limit  as  to  when
 it  would  be  placed,  say,  one  month
 or  4  months?

 Shri  Daji:  Will  it  be  placed  during
 this  session?

 Mr.  Speaker:  Can  the  Minister  give
 some  rough  idea?

 Shri  C.  R.  Pattabhi  Raman:  It  is  a
 very  important  issue.  The  State
 Governments  are  there.  We  are  all
 considering  it  and  there  js  a  note  of
 dissent.  All  that  is  to  be  considcred.
 I  would  like  to  say  that  we  are  anxious
 to  expedite  it  as  soon  as  possible.
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 2.3]  hrs.
 APPROPRIATION  RAILWAYS  BILL

 The  Minister  of  Railways  (Shri
 H.  C.  Dasappa):  Sir,  I  beg  to  move
 that  the  Bill  to  authorise  payment
 and  appropriation  of  certain  sums
 from  and  out  of  the  Consolidated
 Fund  of  India  for  the  service  of  the
 financial  year  1964-65  for  the  purposes
 of  Railways,  be  taken  into  considera-
 tion.

 Mr.  Speaker:  The  question  is:
 “That  the  Bill  to  authorise  pay-

 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Con-
 solidated  Fund  of  India  for  the
 service  of  the  financial  year  1964-
 65  for  the  purposes  of  Railways,
 be  taken  into  consideration.”

 The  motion  was  qgdopted,
 Mr.  Speaker:  The  question  is:

 “That  Clauses  l,  2,  3,  the  Sche-
 dule,  the  Enacting  Formula  and
 the  Long  Title  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clauses  ,  2,3,  the  Schedule,  the
 Enacting  Formula  and  the  Long  Title

 were  added  to  the  Biil.
 Shri  Dasappa:  I  move  that  the  Bill

 be  passed.
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  be  passed.”
 The  motion  was  adopted,

 2.32  brs.
 STATEMENT  RE:  DELHI  STATE
 CENTRAL  CO-OPERATIVE  STORES’
 DEALINGS  IN  GUR—contd.

 Shri  A.  K.  Sen:  Sir,  may  I  crave
 vour  indulgence  and  correct  a  little
 thing  that  I  have  said  with  regard  to
 the  question  put  by  Mr.  Lohia.  I  find
 from  the  records  that  there  were
 hangabad):  Truth  is  welcome.

 Shri  Hari  Vishnu  Kamath
 hingabad):  Truth  is  welcome.

 डा०  राम  मनोहर  लोहिया  (  फर्रूखाबाद )  :
 दास  t

 (Hos-
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 Shri  A.  K.  Sen:  I  do  not  think  I
 shall  ever  be  charged  with  suppres-
 sing  anything.  I  find  that  there  were
 at  one  time  charges  levelled  every-
 where  about  falsification  of  accounts.

 Shri  Nath  Pai  (Rajapur):  Not
 everywhere,  but  by  the  Superinten-
 dent  of  Police  who  investigated  the
 case  to  the  Delhi  Administration.  Not
 everywhere;  we  are  not  concerned
 with  bazaar  rumours.

 Shri  A.  K.  Sen:  No  entries  and  no
 documents  were,  in  fact,  placed  before
 the  Ministry  to  examine,  to  prove,
 whether  any  entries  or  any  documents
 were  falsified  or  manipulated  or  not.
 Therefore,  in  the  absence  of  any  such
 entries  or  any  documents  being  pro-
 duced  and  any  proof  being  laid  as  to
 whether  they  are  falsified  or  not,  it
 is  not  possible  to  give  any  opinion.
 (Interruption).

 Shri  S.  M.  Banerjee  (Kanpur):  It
 is  a  very  serious  matter.

 Mr.  Speaker:  This  means  that  this
 aspect  of  the  question  also  as  to
 whether  the  charge  of  falsification  of
 accounts  had  been  substantiated  or
 not  had  been  referred  to  the  Law
 Ministry  for  its  advice.

 Shri  A.  K.  Sen:  No  documents
 were  _  referred.  (Interruptions).  I
 can  assure  the  hon.  Members  that  so
 far  as  I  am  concerned,  I  shal]  not  keep
 anything  back,  any  relevant  facts,
 from  the  House.  That  is  why  I
 volunteered  myself....

 Shri  Nath  Pai:  I  want  a  clarifica-
 tion.  Last  time  the  question  was
 raised  in  the  same  words,  specifically
 quoting  the  sections  of  the  Indian
 Penal  Code.  We  had  asked  whether
 there  were  any  charges  which  the
 police  can  prefer  against  five  indivi-
 duals  apart  from  the  three  originals
 and  then  the  Food  Minister  said  that
 he  did  not  know  anything.  The
 charges  were  477A,  208  and  34  Asa
 leading  advocate,  he  should  know  it.
 We  have  not  used  the  word.  I  will
 use  it;  the  falsification  of  accounts
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 was  one  of  them.  And  this  is  a  report
 of  the  investigating  police  authority
 to  the  Delhi  Administration.

 Shri  A.  K.  Sen:  I  am  not  going  to
 discuss  what  the  investigation  report
 says.  The  hon.  Member  perhaps  has
 more  information  than  myself.

 Shri  Nath  Pai:  Yes,  we  do  have.

 Shri  A.  K.  Sen:  I  can  only  say  what
 our  Ministry  is  concerned’  with
 because  I  am  not  making  a  statement
 on  behalf  of  the  investigating  officer.
 (Interruptions).  No  entries  and  no
 documents  alleged  to  have  been  fabri-
 eated  or  falsified  had  been  placed
 before  us.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  But  the  Ministry  did  not
 ask  for  them.

 Mr.  Speaker:  Let  us  first  hear  the
 hon.  Minister.  The  hon.  Law  Minis-
 ter  will  kindly  agree  that  these  are
 two  different  questions.  One  is
 whether  a  reference  was  actually
 made  to  the  Law  Ministry  by  the
 Delhi  Police  on  these  charges  of  falsi-
 fication  of  accounts  and  the  charge
 under  section  20B  of  the  LP.C.  And
 what  was  the  opinion  that  the  Law
 Ministry  gave?  The  hon.  Law  Minis-
 ter  had  first  observed  that  there  were
 no  charges  of  falsification  of  accounts
 or  other  such  things....

 Shri  A.  K.  Sen:  They  were  not
 referred  to  the  Law  Ministry.

 Mr.  Speaker:  I  agree  that  they  were
 not  referred  to  the  Law  Ministry.  But,
 now,  the  hon.  Minister  finds  from  the
 papers  that  the  question  had  been
 referred  to  the  Law  Ministry  whether
 any  offence  under  these  sections  also
 had  been  committed.  Now,  the  hon.
 Minister  gives  the  reasons  why  the
 ‘Law  Ministry  came  to  the  conclusion
 that  there  was  no  proof  about  the
 falsification  of  accounts  and  about  the
 charge  of  conspiracy,  because  no
 documents  had  been  given  to  the  Law
 Ministry  on  which  they  could  base
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 any  other  opinion.  That  is  the  posi-
 tion.

 Shri  Hari  Vishau  Kamath:  Did  the
 Law  Ministry  call  for  those  relevant
 documents  at  all?

 Shri  Ranga:  It  was  a  duty  on  the
 part  of  the  Law  Ministry  to  have
 called  for  those  documents  saying
 ‘You  have  made  these  references,  but
 you  have  not  submitted  any  docu-
 ments.  Have  you  any  documents  in
 your  possession?  If  you  have  them,
 please  send  them  on  to  us’.

 Mr.  Speaker:  Now,  hon.  Members
 have  got  a  provocation  since  that
 statement  has  been  made  and  certain
 things  have  been  revealed.  Now,  it
 is  for  them  to  take  up  the  matter  as
 to  whether  they  can  have  a  discus-
 sion  in  any  other  form.

 Shri  S.  M.  Banerjee:  May  I  make  a
 submission?  The  matter  has  eves
 been  referred  to  the  Solicitor-
 General.

 Wo  राम  मनोहर  लोहिया  :  प्रत्यक्ष
 महोदय,  मैं  सिर्फ  एक  वाक्य  पढ़  कर  सुनाये
 देता  हूं  जोकि  दिल्ली  की  पुलिस  ने  विधि  मंत्री
 को  भेजा  है  और  वह  वाक्य  यह  है।  वैसे  तो

 मुझे  यह  हिन्दुस्तानी  में  पढ़ना  चाहिए  था
 लेकिन  विधि  मंत्री  जी  के  लिए  मैं  से  भ्ंग्रेड़ी
 में  पढ़  देता  हूं  :--

 “In  fixing  the  above  rates....”

 An  Hon.  Member:  The  hon.  Mem-
 ber’s  accent  is  very  good.  (Interup-
 tions).

 Bo  रास  मनोहर  लोहिया  :  मैं  अंग्रेजी
 नहीं  पढ़  रहा  हूं

 भ्रध्यक्ष  महोदय  :  भ्रगर  कभी  कोई  गुनाह
 हो  भी  जाय  तो  उसको  माफ़  कर  देना  चाहिए।

 डा०  राम  मनोहर  लोहिया  :  प्रगर  एक

 गुनाह  करने  की  आज्ञा  मुझे  आप  देते  हैं  तो  मैं
 इसे  पढ़  कर  सुनाये  देता  हूं  ।
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 [डा०  राम  मनोहर  लोहिया]
 “In  fixing  the  above  rates,  the

 Directorate  ailowed  Rs.  400  which
 was  claimed  by  the  Store  as  load-
 ing  charges  at  Muzaffarnagar
 station.  It  is  now  being  alleged
 that  the  above  amount  was  paid
 to  the  railway  staff  as_  illegal
 gratification  and  not  for  the  load-
 ing  purpose.”

 यह  जो  चीज़  है  यह  ब्रह्म  प्रकाश  जी  ने  खुद
 यहां  इस  सदन  में  कहा  था  कि  होंने  घूस
 दी है  यह  विधि  मंत्री  को  भी  मालूम  है  1

 मह  बिलकुल  साफ़  बात  है  कि  हिसाब  में

 गड़बड़ी  की  गई  है।  घूस  दी  गई  है,  ली  गई  है
 चारों  तरफ़  मामला  बिगड़ा  है  ।  अध्यक्ष

 महोदय,  नगर  कहें  तो  मैं  उन  के  सभी  यह
 लाम  कागज़  दिये  देता  हूं  ।

 मध्यक  महोदय
 नहीं  है  ।

 Shri  A.  K.  Sen:  If  that  is  given  to
 me,  I  shall  examine  it.

 :  मुझे  उसकी  ज़रूरत

 Mr.  Speaker:  The  hon.  Member  may
 pass  it  on  to  the  hon.  Law  Minister.

 Shri  Nath  Pai:  He  has  the  docu-
 ment  already  with  him.

 डा०  राम  मनोहर  लोहिया  :  वह  तो
 उनको  देने  से  कोई  विशेष  लाभ  नहीं  होगा  ।
 अलबत्ता  अगर  शाप  चाहें  तो  मैं  श्राप  को  दे
 सकता  हूं  ।  उन  को  देने  से  तो  कोई  विशेष
 चबा  होने  वाला  नहीं  है  ।

 भ्रध्यक्ष  महोदय  :  डा०  साहब  जानते  हैं
 कि  मैं  इस  को  रख  कर  अपने  बज  में  ६स  से  नया
 फ़ायदा  उठाएगा  ।  उस  अधिकारी  को  जिसके
 पास  अधिकार  हो  उसको  अगर  वे  दे  तो  यह
 चल  सकता  है,  उसके  पास  जाने  से  इस  पर

 बु  कार्यगही  हो  सकती  है  लेकिन  मेरे  पास
 नगर  वह  चाहते  हैं  कि  यह  बात  र  To  साहब  की
 तरफ़  से  एक  बारोस  को  तरह  से  मेरी  जेब
 में  पड़ा  रहे  तो  मैं  इसे  रखने  के  लिए  तैयार
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 To  रास  मनोहर  लोहिया  मेरो  पहुंच
 हो  स्कूली  श्राप  तक  है  द्रोह  श्राप  पर  मुझे  पूरा
 विश्वास  है।  उन  को  देने  से  कोई  फायदा  नहीं
 है  7  उन  पर  मुझ  विश्वास  नहीं  है  ।

 Shri  Nath  Pal:  Only  one  question.
 temains.  What  was  important  about
 these  sections  which  necessitated  the
 asking  for  the  special  opinion  of  the
 Solicitor-General?  What  was  the
 justification  for  a  reference  to  the
 Solicitor-General  about  these  ordinary
 sections  of  the  I.P.C.?

 Mr.  Speaker:  No  more  questions  on
 this  just  now.  I  have  called  Shri
 A.  K.  Gopalan  to  speak  on  the
 General  Budget  already.

 Shri  Nath  Pai:  These  are  the  most
 ordinary  sections  of  the  IPC.  Where
 was  the  need  for  a  reference  to  the
 Solicitor-General?

 2.40  hrs.

 GENERAL  BUDGET—GENERAL
 DISCUSSION

 Mr.  Speaker:  We  shall  now  take  up
 the  General  Discussion  on  the  General
 Budget  for  which  20  hours  have  been
 allotted.

 Shri  A.  K.  Gopalan.

 Shri  A.  K.  Gopalan  (Kasergod):
 Mr.  Speaker,  we  have  before  us  the
 budget  proposals,  the  Finance  Minis-
 ter’s  speech  as  well  as  the  Finance
 Bill.  First  of  all,  before  dealing  with
 the  budget  proposals,  J  have  to  say
 what  is  the  essence  of  the  budget
 proposals.

 This  is  a  very  clever  budget  and  a
 very  dangerous  budget.  It  is  not  a
 blunt  budget  as  that  of  last  year.
 Tremendous  capacity  to  manocuvre
 has  been  displayed  to  create  an  illu-
 sion  in  the  minds  of  the  people.  There
 are  big  words,  about  curbing  mono-
 poly  as  well  as  ending  concentration.
 The  reintroduction  of  the  expenditure
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 tax  without  any  real  positive  step
 and  effort  to  find  out  the  black  money
 is  nothing  more  than  an  empty
 gesture.

 2.42  brs.

 (Mr.  Deputy-SpeaKer  in  the  Chair]

 Gates  are  opened  wide  for  the  foreign
 {nvestor.  The  common  man  is  where
 he  is,  groaning  under  last  year’s  back-
 breaking  taxation.  He  is  disiilusioned
 and  all  hopes  of  a  substantial  reduc-
 tion  in  indirect  taxation  has  been
 thrown  to  the  winds.  There  is  no
 prospect  of  lowering  of  prices  or
 lowering  of  the  burden  of  taxation.
 The  people  had  hoped  for  a  reduction
 of  tax  on  nearly  50  items  of  common
 consumption  levied  last  year.

 Acids,  carbon  dioxide  and  gramo-
 phone  records  have  qualified  for  the
 total  removal  of  indirect  taxes.  The
 CDS  is  scrapped—and  that  exhausts
 the  Government’s  concern  for  the
 lower  income  and  middie  income
 group.  Taxes  on  the  rich  have  been
 reduced.  The  agrarian  policy  is  as  it
 is,  and  under  the  present  condition,
 we  cannot  hope  for  any  increase  in
 the  production  in  the  near  future.
 This  is  the  essence  of  the  budget  pro-
 posals.

 When  the  Finance  Minister  made
 his  speech  presenting  the  budget
 Proposals  for  1964-65,  people  were
 naturally  anxious  te  know  what  re-
 liefs  would  be  given  to  them.  They
 were  also  very  much  eager  to  know
 what  steps  Government  was  taking.
 The  Finance  Minister  was  proposing
 to  implement  the  prom'‘se  of  demo-
 cratic  socialism  made  by  the  ruling
 Party.  Socialism  today  has  become
 very  popular  in  the  minds  of  the
 People  and  the  ruling  party  has  been
 putting  on  the  socialist  garb  to  hood-
 w'nk  the  people  and  to  cover  up
 their  policies  which,  far  from  being
 Socialist,  are  opposite  to  jt.

 It  is  also  no  accident  that  the  rul-
 ing  party,  when  it  finds  itself  in  a crisis  or  feels  that  it  is  losing  people’s
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 support,  shouts  loudest  about  socia-
 lism.  fPolitioglly-conscious  *  sections
 of  the  people  in  this  country  were
 never  taken  in  by  this  declaration.
 But  it  is  true  that  there  are  large
 sections  of  people  in  this  country
 who  continue  to  have  illusions  in
 this  rulling  party  and  its  promises  of
 building  socialism.  A  hard  blow  has
 been  dealt  to  these  illusions  by  the
 Finance  Minister.  It  is  a  good  thing
 that  the  masses  get  dis‘llusioned;  and
 I  would  consider  that  the  Finance
 Minister  has  done  a  signa]  service  by
 imparting  this  political  education  to
 the  people.  A  few  more  less‘ong  like
 this  and  the  people  will  know  what
 socialism  really  is  and  who  can  build
 it  up  and  how  they  can  achieve  it  in
 this  country.  The  genuine  socialists
 in  this  country  will  be  thankful  to
 the  Finance  Minister  for  this  educa-
 tion  of  the  masses  by  the  negative
 example  when  the  declared  policy  is
 socialism.

 Before  the  Budget  was  presented,
 the  people  had  very  great  expecta-
 tions  that  they  would  be  given  a
 large  amount  of  relief.  After  all,
 the  only  target  that  was  overfulfilled
 is  the  taxation  target,  and  it  was
 naturally  expected  of  the  Govern-
 ment  that  a  large  measure  of  relief
 would  be  given  to  the  people,  on
 whom  miseries  have  been  heaped  one
 after  another  making  life  itself  un-
 bearable  for  them.

 It  is  true  that  the  Finance  Minister
 has  scrapped  the  CDS—no  doubt
 about  it.  Even  there,  he  could  have
 been  a  little  more  graceful.  I  want
 to  ask  whether  it  was  necessary  to
 force  the  people  to  make  their  con-
 tributions  for  1963-64,  and  refund  it
 only  after  5  years.  Why  should  he
 not  have  shown  8  little  more  concern
 to  the  income-tax  payers  in  the
 small  income  groups  hard  hit  by  the
 scheme  according  to  the  Finance
 Minister  himself?  What  prevents
 him  from  giving  them  immediate  re-
 lief?  Anyway,  in  our  country  today
 we  have  to  be  thankful  for  even
 small  mercies.  The  CDS  has  been
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 scrapped,  but  that  almost  exhausts  This  also  ig  far  from  adequate  in  re-
 the  concern  which  the  Finance
 Minister  has  for  the  common  people,
 apart  from  the  relief  to  some  cate-
 gories  of  income-tax  payers  in  the
 lower  brackets.  We  know  that  this
 small  reliaf  was  ‘necegaary  for  the
 common  people  because  the  Finance
 Minister  wanted  to  make  the  bigger
 concessions  and  dmcentives  he  was
 ‘giving  to  big  business  more  palatable.
 To  that  I  will  come  later,  because  I
 want  to  dea]  with  it  at  length,  but
 is  this  small  concession  all  that  was
 needed  for  the  people?  That  is  the
 question.  The  whple  country  has
 been  crying  aloud  about  the  runaway
 prices  prevailing  today,  very  res-
 ponsible  Ministers  of  the  Union
 Government  have  expressed  concern
 over  it,  and  even  the  Finance  Minis-
 ter  in  his  speech  has  said  that  there
 is  concern  about  it.

 The  Finance  Minister  himself  is
 disturbed  at  the  756  in  the  price
 level.  The  Third  Plan  Mid-Term
 Appraisal  told  us  that  over  the  period
 of  24  years  since  the  commencement
 of  the  Plan,  the  increase  in  the  gene-
 ral  price  index  would  work  out  to
 about  seven  per  cent.  Everybody
 knew  that  this  so-called  seven  per
 cent  had  nothing  to  do  with  reality.
 The  Finance  Minister  now  tells  us:

 “While  the  increase  in  whole-
 ‘sale  prices  of  the  order  of  8  per
 cent  over  the  first  three  years  of
 the  current  plan  period  cannot
 be  considereg  large  by  any  stan-
 dards  and  particularly  against  the
 background  of  the  sizable  step-
 up  in  outlays  under  defence  and
 development,  the  fact  that  the
 general  index  of  wholesale  prices
 rose  by  as  Much  as  7.2  per  cent
 between  the  eng  of  March  963

 ‘and  the  end  of  January  964  is
 certainly  a  cause  for  great  con-
 cern.”

 Presenting  the  reality.  To  the  com-
 mon  people  percentage  and  base
 months  have  not  much  _  relevance.
 Statistics  have  never  been  known  to
 feeq  hungry  mouths.  What  is  far
 more  relevant  to  them  is  the  amount
 Of  money  that  they  have  to  pay  to
 get  things  when  they  actually  go  to
 the  market.  That  is  the  reality.

 Recently  I  saw  in  the  press  in
 Kerala  q  study  of  the  lower  middle
 class  budget.  With  absolute  bare
 essentials,  such  a  family  had  to  spend
 Rs.  03  in  October,  957  Rs.  8  in
 August,  1958,  and  Rs.  55.8l  in  Jan-
 uary,  964—that  is  a  rise  of  40  per
 cent  from  957  ang  over  30  per  cent
 since  1959.  The  same  must  be  the
 pattern  almost  all  over  the  country.
 In  fact,  in  those  areas  where  food
 prices  shot  up  to  abnormal]  heights  in
 the  recent  period,  the  situation  must
 be  still  worse,  the  percentage  will  be
 more.  So,  do  not  try  to  hoodwink
 the  people  with  talk  of  seven  per
 cent  and  eight  per  cent.  The  cost  of
 living  index  fraud  ha,  already  been
 adequately  exposed  and  officially  ac-
 cepted.  It  is  better  that  the  Gov-
 ernment  does  not  play  too  much  with
 the  price  fraud.

 My  contention  is  that  the  price  rise
 is  far  more  than  what  the  Govern-
 ment  admits,  and  that  is  also  the  ex-
 perience  of  the  people.  Are  the
 people  being  compensated  for  all  this
 rise  in  prices?  Far  from  it.  There
 has  never  been  full  neutralisation  of
 the  rise  in  the  cost  of  living.  In  many
 cases  even  recommendations  for  neu-
 tralisation  by  committees  appointed
 by  the  Government  itself  have  not
 been  honoured.  Racently  the  Finance
 Minister  made  an  announcement  in-
 creasing  dearness  allowance  to  Cent-
 ral  Government  employees—a  grand
 sum  of  Rs,  2  for  the  lowest  category!
 They  are  really  bitter  that  the  Gov-
 ernment  expects  them  to  meet  the
 rise  in  prices  with  Rs.  2  which  would



 3565  General

 hardly  meet  the  rise  in  the  price  of
 any  one  of  the  items  of  household  ne-
 cessities.  They  would  happily  forego
 the  Rs.  2  and  save  all  that  money  for
 the  exchequer  if  only  the  Govern-
 ment  would  take  steps  to  hold  the
 price  line  which  would  not  cost  the
 exchequer  anything.  The  other  day
 the  hon.  Home  Minister  also  said
 that  the  Rs.  2  would  be  swallowed  by
 the  price  rise  and  that  was  not  much.
 The  crux  of  the  problem  is  the  rise
 in  prices.  A  paltry  concession  here
 or  there  will  not  help  the  people.  The
 only  thing  that  can  save  them  is  @
 policy  to  lower  the  prices  and  hold
 the  price  line.  In  spite  of  his  being
 so  disturbed  about  the  price  rise  this
 is  precisely  what  the  Finance  Minis-
 ter  refuses  to  do.  He  has’  very
 graciously  removed  the  duty  on
 gramaphone  records.  He  hag  re-
 moved  excise  duty  on  a  number  of
 items—hardly  any  one  of  them  of
 avai]  to  the  common  men.  In  the
 present  situation  we  had  expected
 the  Finance  Minister  to  withdraw
 at  least  all  the  additional  duties  that
 were  imposed  last  year,  specially

 duties  on  kerosene,  cheaper  varieties
 of  cloth,  matches,  etc.  That  would
 have  meant  some  relief.  But  the
 Finance  Minister  will  do  nothing  of
 that  sort.  Not  only  will  he  not  take
 any  such  steps  but  he  is  even  against
 controls  which  will  check  prices.
 From  95]  to  962  the  excise  duties
 on  all  the  essential  commodities  had
 tisen  and  I  pointed  this  out  Jast  year.
 The  duty  on  one  item,  kerosene  has
 tisen  from  Rs.  28  lakhs  to  almost  a
 thousand  lakhs  g  year.  It  rose  al-
 most  every  year  and  the  climax  came
 jast  year.  People  expected  that  at
 least  as  far  as  these  essential  com-
 modities  are  concerned,  there  would
 be  at  least  fifty  per  cent  relief.  As
 I  said  earlier,  he  is  against  controls
 which  will  check  price  rise  in  some
 way.  According  to  the  Finance
 Minister:

 “In  curbing  profiteering,  fiscal
 devices  can  be  used  much  more
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 effectively  than  control,  which
 lead  to  abuses.”

 This  is  the  same  concern  for  the  wel-
 fare  of  big  business  which  prevents
 him  from  introducing  State  trading
 in  foodgrains.

 Shri  Ranga:
 it.

 Shri  A.  K.  Gopalan:  My  friend
 opposes  it  but  all  the  other  support.
 Once  the  price  of  a  basic  commodity
 like  foodgrains  js  under  check,  other
 things  will  fall  into  place.  Equally  is
 this  concern  shown  by  the  Finance
 Minister  and  his  Government  when
 they  refuse  to  nationalise  banks  which
 have  played  not  a  smal]  role  in  the
 matter  of  price-rise.  It  was  said  that
 only  a  small  section  of  people  back-
 ed  it.  It  is  not  so.  Many  in  the
 Party  to  which  the  hon.  Finance
 Minister  pelongs  have  been  pressing
 for  it  but  it  is  the  Government  that
 have  rejected  it.

 The  possibility  of  considerable
 pressure  On  price  during  the  Third
 Plan  pariod  was  visualised  by  the
 Government  itself.  Yet  no  measures
 were  taken.  Prices  began  going  up.
 Government  itself.  Yet  no  measures
 but  did  not  do  anything.  Now,  the
 attitude  to  price,  anq  controls  which
 the  Finance  Minister  has  taken,  far
 from  showing  any  concern  for  the
 price  rise  or  the  common  man  who
 suffers  from  jt,  can  only  lead  us  to
 believe  that  it  is  the  -Government’s
 palicy  not  to  check  the  rise  in  prices,
 that  this  is  being  deliberately  done
 in  the  interest,  of  big  business  and
 private  enterprises.

 Question,  We  oppose

 The  Finance  Minister  ascribes  the
 rising  trend  in  prices  essentially  to
 the  inadequate  rate  of  growth  in
 agriculture.  From  1961-62,  agricul-
 tural  production  has  been  declining.
 For  the  current  agricultural  sea-
 son  according  to  the  Finance
 Minister’,  budget  speech,  crop  pros-
 pects  which.  seemed  somewhat  bet-
 ter  to  begin  with  have  been  adverse-
 ly  affected  by  the  recent  severe.  win-
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 ter  conditions  in  some  parts  of  the
 country.

 Agricultural  production  is  not  only
 important  for  us  from  the  point  of
 Prices  alone.  For  underdeveloped
 countries  like  ours,  development
 hinges  very  much  on  the  develop-
 ment  of  agriculture.  Not  only  for
 meeting  our  chronic  food  qeficit,  but
 for  a  growing  internal  market,  for
 adequate  raw  materials  for  our  in-
 dustries  and  for  capital  formation,
 agriculture  has  to  play  an  important
 role.  Yet  how  is  this  all-important
 sector  treated  by  the  Government?
 Does  it  show  any  realisation  that
 without  the  development  of  agricul-
 ture  in  the  right  direction,  develop-
 ment  of  the  nation  is  almost  impos-
 sible?

 Why  is  this  so?  For  the  simple
 reason  that  the  Government  has  not
 done  the  one  thing  that  is  essential
 for  the  rapid  development  of  our
 agriculture—that  is,  the  breaking  of
 land  monopoly  and  making  the  tiller
 the  owner  of  the  land  he  tills.  Des-
 pite  all  the  land  reform  measures  the
 Government  has  _  initiated,  land
 monopoly  still  remains  the  same,
 though  there  is  some  difference.
 Twenty  per  cent  of  the  rural  land-
 lords  own  seventy  per  cent  of  the
 lang  of  whom  the  top  five  per  cent
 own  37.24  per  cent  of  the  land.  At
 the  other  end,  seventy  per  cent  of  the
 peasant  families  hardly  possess
 twenty  per  cent  of  the  land.  The
 top  ten  per  cent  of  the  rural  rich
 account  for  33  per  cent  of  the
 entire  rural  income.  What  is  the
 position  at  the  lower  rungs?  The  low-
 est  ten  per  cent  account  for  only  0.7
 per  cent  of  the  rural  income  and  the
 per  capita  daily  expenditure  of  the
 lower  rung  is  only  3l  n.P.  for  food
 and  other  necessities.  Does  this
 not  conclusively  prove  that  mono-
 poly  in  lang  far  from  being  broken
 continues?  Is  it  not  evident  that
 unless  this  is  broken  and  the  land
 actually  distributed  to  the  cultiva-
 tors  and  they  are  given  a  stake  in
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 the  land  our  agriculture  cannot
 really  improve  as  rapidly  as  the
 need,  of  national  development  de-
 mand?

 No  one  will  deny  that  the  mea-
 sure;  which  the  Government  have
 taken  like  building  up  capitalism
 in  agriculture,  community  develop-
 ment  and  national  extension,  pack-
 age  schemes,  irrigation  programmes
 and  fertilisers  will  not  lead  to  some
 increase  in  production.  But  is
 that  all  what  we  want?  Is  that  what
 our  developmental  needs  demand?
 What  we  neeq  is  the  rapid  all-round
 development  of  agriculture  and  that
 can  only  be  achieved  by  radical
 land  reforms  breaking  the  mono-
 poly  in  land,  making  the  tiller  the
 owner  of  the  land  and  giving  him
 incentives,  credit,  etc.  An  assured
 price  to  the  producer  alone  cam
 save  him  from  the  clutches  of  the
 speculators  and  profiteers.

 43.00  hrs.

 Today,  the  consumer  gives  some
 price,  and  as  far  as  the  producer  is
 concerned,  the  price  that  the  pro-
 ducer  gets  is  certainly  very  much
 different  from  the  price  that  the
 consumer  gives.  The  Government
 sanctions  also  cred‘t  for  agriculture,
 but  the  actual  cultivator,  especially
 the  tenant-cultivator,  in  most  cases
 does  not  get  it.  As  long  as_  this
 policy  is  continued,  our  agriculture
 cannot  have  a  planned  development;
 it  will  depend  on  the  vagaries  of
 nature  as  it  is  today,  and  we  will  be
 importing  food  ang  relying  on  ex-
 ternal  assistance  instead  of  helping
 the  capital  formation  inside  the
 country  for  development.

 The  Finance  Minister  also  said
 about  the  package  programme.
 Apart  from  the  doubtful  economics
 of  this  programme,  if  the  Finance
 Min‘ster  thinks  that  by  such  tink-
 ering  with  this  problem  he  can
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 solve  the  biggest  questions  that  face
 the  development,  he  will  soon  be
 breaking  his  head  against  a  dead  wall.
 I  only  want  to  end  on  this  question
 of  increase  jn  agricultural  production
 and  agricultural  economy  by  repeat-
 ing  again  that  genuine  land  reforms
 which  will  radically  change  the  land
 relations,  incentives  to  the  producer
 in  the  form  of  credit,  an  assured
 price,  etc,  and  also  State  trading
 in  food  grains  are  absolutely  es-
 sentia!  if  agriculture,  instead  of  be-
 ing  a  bottleneck,  has  to  contribute
 its  share  to  the  nation’s  develop-
 ment.

 The  next  point  I  have  to  58५  is,
 while  the  Finance  Minister  has  been
 pleased  only  to  give  a  very.  small
 concession  to  the  lower  income-
 groups,  he  has  been  quite  generous
 to  the  big  business.  In  fact,  as  I
 said  earlier,  in  the  paltry  conces-
 sion  to  the  common  man  is  only  to
 make  his  bigger  gifts  to  big  business
 more  acceptable.  Super-tax  is
 abolished  ang  by  that,  the  Finance
 Minister  has  accepted  the  demang  of
 the  big  business.  Sur-tax  on  com-
 pany  profits  which  ha,  been  in-
 troduced  is  accompanied  by  a  rebate
 to  companies  engaged  in  industries
 occupying  also  an  important  place
 in  the  economy.  The  expenditure-
 tax  has  been  reintroduced,  and,  as  I
 said,  what  meaning  has  it  got  when
 the  Government  takes  no  steps  oF
 measures  to  unearth  black  money
 which  even  according  to  the  esti-
 mates  of  the  Finance  Minister  is
 Rs.  1,000  crores  and  according  to  the
 estimate  of  some  of  his  colleagues,
 Rs.  3,000  crores?  There  is  logic  in
 all  this.

 17  years  ago,  when  we  won  free-
 dom,  and  more  so  when  we  started
 on  planning  3  years  ago,  when  we
 had  the  opportunity  in  the  post-
 secona  world  war  period,  to  launch
 on  independent  development  of  our
 economy  hy  abolishing  fore‘gn  cap-
 ital,  liquidating  feudalism  and  res-

 by  equity,  that  is,
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 tricting  the  growth  of  big  business
 and  monopolies  in  this  country,
 Our  ruling  classes  deliberately  threw
 away  this  opportunity  and  they
 launched  on  the  path  of  developing
 capitalism  in  our  country,  at  a  time
 when  cap'talism  on  8  world-wide
 scale  had  been  in  decay.  While  the
 development  of  capitalism  and  an  in-
 dependent  economy  on  capitalist  lines
 is  impos:ible  to  be  built  in  an  under-
 developed  country  in  the  present-
 day  conditions,  the  launching  out  on
 such  a  Path  has  inevitably  brought
 out  all  the  crises  and  all  the  evil
 manifestations  of  that  system  into
 our  economy.

 I  will  only  here  deal  with  the
 development  of  the  monopolies  in
 our  economy.  This  is  a  subject-mat-
 ter  which  has  become  subject  to  very
 furious  discussions  in  various
 circles  in  recent  days.  A  few  facts,
 which  have  often  been  quoted,  have
 to  be  restated.  It  is  known  that  0.5
 per  cent  of  the  shareholders  in  all
 the  companies  have  56.45  per  cent  of
 the  total  value  of  the  shares  covered

 half  per  cent  of
 the  shareholders  hold  more  than  half
 the  total  value  of  the  capital.  It  is
 also  known  that  out  of  the  total  capi-
 tal  which  has  grown  from  Rs.  900
 crore,  to  Rs.  2,500  crores,  two  top
 houses  hold  more  than  Rs.  600  crores.
 Is  it  not  an  indication  of  the  growth
 of  monopolies?  It  is  also  known  that
 3  per  cent  of  the  companies  claim
 45  per  cent  of  the  entire  paid-up
 capital  jn  the  country.  Is  it  not  the
 man-eater  getting  stronger  and
 stronger?  It  is  also  known  from  a
 study  of  474  directorships,  that
 44  persons  alone  hold  2,000
 directorships,  while  502  others  hold
 the  remaining  274  directorships.
 This  is  not  all.  There  is  another
 dangerou,  aspect  in  this  growth  of
 monopoly;  that  is,  the  inter-linking
 of  banking  and  industrial  capital.
 Shri  RK.  Nigam  of  the  Company
 Law  Administration  has  made  a  study
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 of  it.  He  says  that  20  leading  banks
 have  about  88  directors  who  hold
 1,640  directorships.  After  eliminat-
 ing  the  duplication  among  the  com-
 panies,  the  number  of  companies  be-
 sides  banks,  in  which  directorships
 are  held  is  i,00,  and  the  distribution
 of  directorships  is  financial  corpora-
 tions,  +154;  manufacturing  ang  other
 companies,  1,227;  trading  corpora-
 tions,  45.

 Then  five  leading  banks  have  55
 directors  who  hold  674  directorships,
 wh'ch  work  out  to  40.5  per  cent  of
 the  total,  and  the  distribution  of  these
 directorships  is:  insurance  companies,
 33;  financial  corporations,  6;  invest-
 ment  trusts,  25;  manufacturing  and
 other  concerns,  584;  trading  concerns,
 26.  The  manufacturing  concerns  in
 which  these  55  directors  have  inter-
 est  Constitute  nearly  48  per  cent  of
 the  total  number  of  manufacturing
 eoncerns  in  which  directors  of  the  20
 leading  banks  hold  intcrest.  This  is
 the  state  of  affairs  today,  as  far  as
 the  condition  of  monopoly  jis  concern-
 ed.  Is  this  development  in  a  wrong
 and  disastrous  direction  necessary
 for  the  economic  development?  In
 my  opinion,  absolutely  not.  In  fact,
 only  by  eliminating  them  can  plann-
 ing  be  put  on  the  right  lines  and  our
 national  advance  ensured.

 Leave  alone  eliminating  them  or
 even  restricting  them,  What  has  the
 Finance  Minister  done?  He  has  given
 them  more  and  more  concessions  in
 the  name  of  incentives.  There  is  no
 question  of  eliminating  them  but  he
 has  given  them  more  concessions  in  the
 name  of  incentives.  It  has  gone  to
 the  alarming  extent  of  virtually  giving
 up  the  industrial  policy  resolution  of
 the  Government  to  favour  the  mono-
 Polisis.  Many  of  the  industries  to
 which  the  Finance  Minister  has  gran-
 ted  rebate  on  the  sur-tax  on  profits
 should  belong  to  the  public  sector
 under  the  industrial  policy  resolution.
 Far  from  extending  the  public  sector
 on  a  democratic  basis,  and  making  it
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 the  determining  factor  in  the  country's
 economy,  the  private  sector  mono-
 polists  are  being  given  the  green  flag
 to  make  fresh  inroads  into  the  public
 sector,  The  public  sector,  far  from
 becoming  an  effective  weapon  in  the
 hands  of  the  Government  against
 foreign  and  Indian  monopolists,  is
 being  transformed  into  a  handmaid  of
 the  monopolists.  This  is  a  develop-
 ment  which  the  people  cannot  but
 view  with  alarm.  With  this  in  actual
 practice,  what  value  can  be  placed  on
 the  declarations  of  socialism,  social
 equality  and  all  the  other  things  that
 had  been  explained?

 All  these  facts  about  the  growth  of
 monopolies  are  known  to  the  Govern-
 ment  also.  So  many  committees  have
 been  appointed,  There  was  the  Vivian
 Bose  Enquiry  Committee;  the  Income-
 tax  Enquiry  Committec;  the  Company
 Law  Administration  Report.  All
 these  reports  are  before  the  Govern-
 ment.  The  Mahalanobis  Committee
 had  been  appointed  specifically  to  go
 into  the  question  of  the  concentration
 of  wealth  and  the  distribution  of  the
 national  income,  and  it  is  reported  in
 papers  that  it  has  also  come  to  similar
 conclusions  as  far  as  the  concentra-
 tion  of  wealth  is  concerned.
 The  report  is  yet  to  see  the  light
 of  day.  After  all  this,  what  was  ex-
 pected  of  the  Finance  Minister,  when
 there  are  so  many  reports  showing
 the  concentration  of  wealth?  What
 was  expected  of  the  Finance  Minister
 of  a  Government  which  has  pledged
 itself  to  socialism,  was  to  take  firm
 Measures  to  curb  and  eliminate  the
 monopolies.  But  what  has  the  Finance
 Minister  offered?  The  Finance  Minister
 says:  “A  Commission  to  enquire
 into  monopolies  and  the  concentration
 of  power  in  the  Indian  economy,”—
 all  in  the  name  of  impartial  and  ob-
 jective  enquiry.  The  Finance  Minis-
 ter  has  only  set  up  another  Commis-
 sion.  Does  the  Finance’  Minister
 think  that  the  enquiries  till  now  made
 had  not  been  impartial  and  objective?’
 Is  it  because  that  they  came  to  the
 conclusion  which  tallied  with  the
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 Teality  that  there  is  concentration  of
 wealth?  It  is  not  that  the  Finance
 Minister  is  not  aware  of  the  facts.
 The  public  clamour  against  monopolies
 has.  been  rising,  and  he  knows  that
 there  had  been  discussion  in  the  coun-
 try  about  the  concentration  of
 wealth.

 The  Finance  Minister  in  this  case
 also  has  resorted  to  the  usual  trick  to
 sidetrack  the  demand,  and  that  is,  to
 appoint  a  commission  which  will  sit
 for  the  next  five  years.  When  a  Com-
 mission  is  appointed,  it  will  take  years
 and  when  pressed,  a  report  will  come
 and  that  report  will  never  be  im-
 plemented,  and  if  it  is  implemented,
 it  will  be  implemented  only  half,  in
 the  interests  of  those  who  ask  for  the
 report!  It  is  said  in  the  papers  yester-
 day  that  it  will  take  only  one  year.
 But  we  know  what  happened  in  the
 case  of  the  Mahalanobis  Committee
 and  we  have  experience  of  other  com-
 mittees  aiso.  Meanwhile,  the  monopo-
 lists  will  be  given  more  and  more
 concessions  and  by  the  time  the
 Commission’s  report  is  ready,  the
 Indian  monopolists  getting  fat  on
 these  ,  concessions  would  have  grown
 so  strong  and  dominant  that  it
 is  they  who  will  probably  decide
 what  is  to  be  done  with  such  a  report.
 There  are  already  many  reporis  with
 the  Government  which  show  that  there
 fs  concentration  of  wealth  and  mono-
 poly  in  the  country,  So,  having  ano-
 ther  Commission  is  certainly  side-
 tracking  the  issue  and  avoiding  it.

 The  most  dangerous  aspect  of  the
 growth  of  monopolies  is  their  collabo-
 ration  with  foreign  monopoly.  In
 1950,  when  we  launched  our  First
 Plan,  private  foreign  capital  in  our
 economy  was  to  the  extent  of  Rs.  300
 erores.  By  i962,  it  has  grown  to  as
 much  as  Rs,  850  crores.  In  1958,  there
 were  प  collaboration  agreements  with
 foreign  monopoly  capital;  by  962  the
 figure  had  gone  up  to  1442,  Secondly
 it  should  not  be  forgotten  that  the
 foreign  capital  is  mainly  in  the  vital

 sectors  of  our  economy,  What  should
 not  also  be  forgotten  is  that  the  Gov-
 ernment  has  made  the  economy  so
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 dependent  on  western  capital  that  we
 have  reached  a  stage  when  the  moment
 this  is  withdrawn  the  whole  economy
 will  collapse.  Even  an_  innocent
 child  knows  that  in  such  a_  situation
 there  will  be  political  pressure  and  that
 presure  will  follow  from  the  imperia-
 list  countries  who  are  giving  aid  and
 the  Government  will  find  it  more  and
 more  difficult  to  resist  the  pressure.

 Dangerous  limits  have  already  been
 reached  in  the  matter  of  foreign  capi-
 tal  penetration.  There  is  a  red  sig-
 nal.  Yet,  we  are  opening  the  doors
 still  wider.  The  Finance  Minister  him-
 self  has  said  recently  in  a  speech  to
 the  Joint  annual  conference  of  the
 Indian  Economic  Association  and  the
 Indian  Society  of  Labour  Economics
 as  follows:

 ‘T  think  the  stage  has  come
 when  we  would  be  justified  in
 opening  the  door  even  wider  to
 foreign  investment  as  long  as  the
 burden  that  such  investment
 might  put  on  our  balance  of  pay-
 ment  in  future  is  not  dispropor-
 tionate  to  its  contribution  to  our
 economic  growth.”

 Also,  in  today’s  paper  there  is  a  re-
 port  “TTK  gives  assurance  to  World
 Bank  Chief”  which  says:

 “Finance  Minister  Krishnama-
 chari  is  learnt  to  have  given  as-
 surances  to  the  World  Bank  that
 the  existing  policy  of  restricting,
 as  a  rule,  foreign  equity  capital
 to  minority  participation  in  colla-
 borationist  ventures  would  be
 given  up....Besides  these  major
 policy  concessions  the  field  for
 investment  of  foreign  private
 capital  has  been  expanded  to  in-
 clude  public  sector  ventures.”

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  May  I  know  from
 which  paper  he  is  quoting?

 Shri  A.  K.  Gopalan:  It  is  from  the
 Patriot.  If  he  does  not  like  this  paper
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 there  are  other  papers  also  from  ternal  assistance.”  And,  to  ensure  this
 which  I  can  quote.  The  report  adds:

 “In  addition,  the  World  Bank
 Chief  was  informed  of  the  tax
 concessions  to  foreign  capital  and
 foreign  personnel  cmbodied  in  the
 Budget  proposals.”

 If  he  does  not  like  this  paper,  I  will
 ‘quote  from  another  paper.  In  an  in-
 terview  to  the  Economist,  London—it
 was  not  reported  in  Patriot  but  in
 Statesman  yesterday—a  _  report  of
 which  has  been  sent  back  by  Reuter.
 the  Finance  Minister  says:

 “Tam  hopeful  that  my  appeal  to
 the  foreign  entrepreneur  to  come
 to  India  will  find  an  echo.  Not-
 withstanding  this  matter  of  border
 trouble  with  China,  there  are  few
 developing  countries  which  offer
 such  assurances  of  stability  and
 such  market  prospects  as  India.”

 It  was  in  the  same  interview  that  he
 told  about  nationalisation  of  banks.
 The  Finance  Minister  is  reported  to
 ‘have  said  in  regard  to  the  demand  for
 nationalisation  of  banks,

 “In  the  first  place,  the  demand
 is  being  raised  by  a  very  small
 section  and  I  do  nbdt  think  we  need
 really  bother  about  it.”

 Shri  Ranga  (Chittor):  Hear,  hear!

 Shri  A.  K,  Gopalan:  It  is  not  a  small
 section,  but  all.  except  my  hon.  friend
 who  has  just  said  “Hear,  hear”,  almost
 ‘all  the  opposition  parties  except  Mr.
 Ranga’s  party  and  large  sections  of
 ‘Congressmen  themselves  have  deman-
 ded  it.  It  has  become  a  national  de-
 mand  and  not  the  demand  of  a  small
 section.  But  because  the  foreign  mono-
 polists  do  not  favour  this  idea  the
 Finance  Minister  hastens  to  assure
 them  that  we  need  not  bother  about  it,
 In  the  budget  speech  itself,  the  Fin-
 ance  Minister  says  “for  some  years  to
 come,  we  must  rely  on  continued  ex-

 continued  external  assistance  the  Fin-
 ance  Minister  has  been  lavish  with
 concessions,  the  most  dangerous  of
 which  is  opening  the  doors  of  the  pub-
 lic  sector  to  foreign  private  capital
 According  to  all  reports,  and  there  is
 nothing  to  disbelieve  in  them,  the
 Government  is  deciding  to  open  up  the
 oil,  machinery-making  industry  and
 other  basic  industries  both  in  the
 private  and  public  sectors  to  foreign
 equity  participation,  The  Finance
 Minister  himself  said  in  his  budget
 speech:

 “We  should  specially  welcome
 foreign  investment  in  the  shape  of
 equity  capital  which  not  oniy
 brings  with  it  technical  skill,
 know-how  and  managerial  skills
 but  has  the  special  advantage  of
 not  adding  to  the  heavy  and  grow-
 ing  burden  of  debt  repayment.
 To  attract  private  investment  in
 appropriate  fields,  we  have  to
 offer  some  incentives......  m

 There  was  recently  another  report  that
 the  Government  was  likely  to  accept
 the  arbitration  clause  in  relation  to
 foreign  capital—a  demand  which  had
 been  rejected  earlier,

 A  report  of  the  United  States  De-
 partment  of  Commerce  has  pointed
 out  that  the  return  after  foreign  taxes
 on  American  investments  in  the
 manufacturing  enterprises  in  India
 was  among  the  highest  in  the  world.
 The  return  in  962  was  computed  as
 20.6  per  cent  compared  with  9.2  per
 cent  in  96l.  This  was  published  in  the
 Economic  Times,  The  rate  of  return
 mentioned  is  substantially  higher  than
 the  Indian  claim.  During  1962,  accor-
 ding  to  official  Indian  statistics,  returm
 on  US  investments  was  3.2  per  cent
 while  the  American  Government  ad-
 mitted  a  net  income  of  20.6  per  cent.  I
 do  not  know  how  this  difference  is
 there,

 Besides,  there  is  royalty  payments
 also,  as  regards  three  or  four  projecta,
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 as  follows:  American  Refrigerators—
 5  per  cent  on  sale  of  first  $25,000,  3
 per  cent  on  sale  of  next  $25,000  and  2
 per  cent  on  additional  sales.  Bharat
 Ball-bearing—Royalty  at  4  per  cent  of
 net  sales  and  initial  fee  of  Rs.  4  lakhs.
 Shalimar  Wires—5  per  cent  per  annum
 as  ex-works  selling  price  of  the  pro-
 duct  for  0  years  from  the  date  of  start
 of  manufacture.  Isaac  Holders—l0  per
 cent  of  net  trading  profits  upto  6  years.
 All  these  royalties  are  there,

 What  does  all  this  add  up  to?  This
 is  how  we  are  developing  the  economy
 of  our  country  and  this  is  what  we  are
 doing  in  order  to  attract  private  sec-
 tor  and  also  to  attract  foreign  capital.
 I  want  to  warn  the  Government  that
 the  people  fought  a  hard  struggle  and
 won  freedom  not  to  mortgage  it.  The
 Prime  Minister  himself  used  to  say
 that  our  political  freedom  cannot  be
 stable  without  economic  independence.
 Instead  of  marching  towards  economic
 independence,  our  march  is  to  more
 and  more  economic  dependence.  The
 Government  has  no  right  to  mortgage
 the  country’s  future  as  it  is  so  cyni-
 cally  doing  in  the  interests  of  the
 Indian  monopolists  and  their  foreign
 collaborators,  It  is  not  as  if  there  is
 no  alternative  path.  The  question
 will  be  asked,  where  is  the  alternative
 path?  From  where  can  we  get  money?
 How  can  we  develop  the  economy  of
 our  country?  How  can  we_  have
 these  big  industries?  To  that  the  Com-
 munist  Party  has  many  times  put
 forward  several  proposals.

 Shri  Ranga:  Hear,  hear!
 Shri  A.  K,  Gopalan:  But  after  hear-

 ing  the  proposals  |  put  forward,  he
 will  not  say  “Hear.  hear”,  but  he  will
 oppose  them.  The  proposals  are
 nationalisation  of  foreign  trade,  State-
 trading  in  foodgrains,  nationalisation
 of  foreign  capital,  nationalisation  of
 banks  and  certain  industries.  stop-
 Ping  of  privy  purses,  unearthing  of
 black  money,  scrapping  prohibition,
 ete.,  because  prohibition  today  is  only
 in  name.  In  reality  there  is  no  prohi-
 bition,  Instead  of  taking  coconut  to-
 ddy  or  some  other  toddy,  they  take
 some  other  things,  Prohibition  is  not

 2290  (Ai)  LSD—5.

 PHALGUNA  I8,  885  (SAKA)  Budget—General  3578
 Discussion

 only  nota  success  but  according  to  me,
 according  to  somereports  that]  nave
 received—I  do  not  want  to  go  into  the
 details  now;  if  we  have  a  special  dis-
 cussion  we  can  go  into  them—it  is  actu-
 lly  ruining  the  health  of  the  people.
 It  is  also  leads  to  corruption.  In  every
 police  station  there  is  corruption  on
 account  of  this.  Every  illicit  distiller
 is  asked  how  much  money  he  would
 give.  Therefore  corruption  in  the  vil-
 lages  is  due  to  this  prohibition.  If
 that  is  removed,  not  only  will  we  get
 more  money,  to  the  tune  of  about
 Rs.  60  crores,  but  it  will  also  provide
 employment  to  many  and  it  will  solve
 the  unemployment  problem  to  a  cer-
 tuin  extent.  Illicit  manufacture  of
 liquor  which  leads  to  corruption  in
 the  whole  country  from  the  constable
 right  up  to  big  officers  will  also  be
 stopped.

 Last  year,  when  I  spoke  on  the
 Finance  Bill,  I  ended  by  saying  that  if
 the  Bill  was  passed  the  wrath  of  the
 people  would  be  against  the  Govern-
 ment.  But  the  then  Finance  Minis-
 ter,  Shri  Morarji  Desai,  while  answer-
 ing,  became  angry  and  said  that  the
 wrath  of  the  people  will  be  against
 me.

 Shri  T.  T,  Krishnamachari:  I  am  not
 angry,

 Shri  A,  K.  Gopalan:  I  am  not  saying
 that  you  are  angry.  My  point  is,  so
 many  changes  have  taken  place.  The
 Finance  Minister  himself  saw  tthe
 wrath  of  the  people  and  I  think  the
 wrath  of  the  people  has  been  responsi-
 ble  to  see  that  the  then  Finance  Minis-
 ter  is  not  in  office  today.  So  many
 things  have  happened.  Because  of
 some  of  the  measures  taken  by  the
 Government  and  also  because  of  the
 pressure  from  the  people  he  has  been
 removed  from  office.  Therefore  do
 not  say  that  nationalisation  of  banks
 has  the  support  of  only  a  few  people
 and  that  these  agitations  are  in  any
 way  less,

 Sir,  the  people  are  in  action.  After
 the  last  year’s  budget,  how  many
 actions  had  there  been  in  the  country
 from  the  side  of  the  people?  How
 many  strikes  were  there  in  the
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 country?  Even  today  I  have  seen  in  the
 papers  that  the  RMS  workers  are
 taking  action  due  to  the  Rs.  2  increase
 in  allowance  given  to  Central  Govern-
 ment  employees.  There  have  _  been
 so  many  strikes  in  the  country.  A
 petition  was  presented  by  me  in  the
 Parliament.  After  that  for  three  days
 in  the  whole  of  India  under  the
 auspices  of  the  ITUC  there  had  been
 hunger  strikes  in  every  State.  There
 have  been  mass  demonstrations  and
 they  are  continuing.  These  things  are
 there  because  the  people  in  reality
 understand  their  difficulties  because
 of  the  increase  in  prices  and  also  due
 to  the  pressure  put  on  them  by  in-
 direct  taxation.  No  relief  has  been
 given  to  them,

 What  I  want  to  say  is,  if  the  Gov-
 ernment  has  eyes  to  see  the  sufferings
 of  the  people  and  the  struggles  going
 on  in  the  country,  and  ears  to  hear
 what  different  sections  of  the  people
 and  papers  say—except  Shri  Ranga
 and  others—then  they  would  know  the
 realities.  They  would  then  realise
 that  as  far  as  the  proposals  in  this
 Budget  are  concerned  they  not  only
 do  not  give  any  relief  to  the  common
 man  but  they  give  more  and  more
 concessions  to  the  foreign  private
 capital—a  very  dangerous  thing—  and
 strengthen  the  hands  of  the  monopo-
 lists.  Instead  of  taking  some  measures
 to  curb  monopolists,  it  is  said  that  a
 Commission  will  be  appointed.  Sir,
 we  in  the  Parliament  know  what  will
 be  the  fate  of  a  Commission  when  it
 is  appointed  and  what  will  be  the  fate
 of  the  report  when  it  is  presented  by
 that  Commission.  There  has  been  the
 Income  Tax  Enquiry  Committee  and
 many  other  committees,  There  are
 80  many  reports  On  which  the  Govern-
 ment  has  not  acted.  That  is  why  I
 say,  Sir,  that  this  is  a  very  clever  but
 a  dangerous  Budget;  it  will  not  help
 the  common  people  in  this  country.

 Shri  Ravindra  Varma  (Thiruvella):
 Mr,  Deputy-Speaker,  Sir,  I  rise  to  wel-
 come  the  budget  proposals  presented
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 to  the  House  by  the  hon.  Finance  Mi-
 nister.  I  am  sure  that  the  House  will
 wish  the  Finance  Minister  well  in
 piloting  the  stupendous  economic  effort
 that  this  budget  epitomises.  Sir,  it  is
 after  a  few  years  of  holiday  from  the
 taxing  burdens  of  this  office  that  the
 present  Finance  Minister  has  come
 before  the  House  with  these  budget
 proposals.  His  proposals  are  eminen-
 tly  realistic,  characteristically  bold
 and  moderately  and_  realistically
 socialistic  (Interruption).  If  you  have
 the  patience  with  which  we  listened
 to  the  hon.  Member  who  spoke  before
 me—whatever  he  spoke—you_  will
 certainly  be  able  to  understand  why  I
 claim  on  behalf  of  the  budget  propo-
 sals  that  they  are  moderately  socia-
 listic  (Interruption).  Unlike  the  hon.
 Member  there,  I  do  not  have  the
 mannerism  of  repeating  the  last  words
 of  my  sentence.

 I  said,  Sir,  that  it  is  a  stupendous
 effort  because  we  know  that  the  coun-
 try  is  faced  with  the  tremendous  twin
 tasks  of  raising  the  finances  necessary
 for  strengthening  the  defence  of  our
 country  and  at  the  same  time,  accele-
 rating  and  intensifying  the  process  of
 economic  development  in  our  country.
 It  is  true  that  the  immediate  impact
 of  an  invasion  is  not  haunting  our
 memories  today  but,  nevertheless,  it
 cannot  be  gainsaid  that  there  is  no
 reason  to  relax  or  to  reduce  the  stu-
 pendous  effort  that  we  have  to  make.
 Two  belligerent  nations  which  believe
 in  sabre  rattling  are  facing  our  coun-
 try  on  either  side  of  our  frontiers.
 They  arc  not  only  inimical  to  us  but
 friendly  to  each  other.  Nor  is  it  pos-
 sible  for  us  to  reduce  the  tempo  or
 magnitude  of  our  development  be-
 cause  if  we  divert  our  resources  from
 the  process's  of  development  we  will
 be  playing  into  the  hands  of  our  ene-
 mies  proving  that  we  could  not  suc-
 cessfuly  face  the  dilemma  that  they
 posed  before  our  country.

 Sir,  it  is,  therefore,  clear  that  the
 resources  necessary  for  these  twin
 tasks  have  to  be  raised.  They  can
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 be  raised  only  from  what  is  available
 in  the  country.  It  is  known  that  in
 the  last  few  years  our  revenue  has
 shown  unmistakable  signs  of  buo-
 yancy.  From  about  Rs.  90  crores  at
 the  time  of  partition  and  the  coming
 into  being  of  this  country,  the  revenue
 now  is  expected  to  go  up  to  the  Rs.
 2000  c  ores  mark,  It  will  not  be  out
 of  context,  in  this  connection,  to  say
 that  the  House  should  remember  that
 at  a  time  when  a  tremendous  increase
 had  to  be  made  in  the  effort  to  garner
 the  internal  resources  the  then  Fi-
 nance  Minister—who  according  to  Shri
 Gopalan  had  to  leave  office  because  of
 the  wrath  of  the  people  invoked  by
 the  priests  of  popularity  in  the  Com-
 munist  Party—made  the  effort  to  see
 that  the  methods  of  collecting  revenue
 are  put  on  a  firm  basis.  If  the  Finance
 Minister,  Sir,  today  could  come  _  to
 this  House  without  many  additional
 proposals  for  taxation,  it  is  because,
 as  he  himself  admits  in  his  speech,
 he  realises  that  certain  measures
 which  were  taken  during  the  grim
 days  of  last  year  have  been  responsi-
 ble  for  putting  us  on  a  firm  footing  as
 far  as  our  revenues  are  concerned,

 Sir,  in  the  lucid  address  with  which
 he  introduced  the  budget  proposals,
 the  Finance  Minister  surveyed  tne
 growth,  the  problems  and  the  trends
 of  our  economy.  The  hon.  Member
 who  spoke  before  me  had  very  harsh
 words  to  say  about  the  condition  of
 our  economy,  He  went  so  far  as  to
 say  that  this  is  a  clever  and  dangerous
 budget.  I  wonder  why  he  said  it  was
 clever.  Is  it  because  he  found  it  was
 a  little  difficult  to  understand  the
 intricacies  of  this  budget?  He  said
 that  the  Finance  Minister  has  shown
 infinite  capacity  to  manoeuvre—I  am
 quoting  from  memory.  He  said  it  is
 a  good  thing  that  this  budget  has  dis-
 illusioned  the  masses  of  our  country.
 and  he  congratulated  the  Finance  Mi-
 nister  on  educating  the  masses  in  dis-
 illusionment.  With  that  sentence,  Sir,
 I  submit  to  the  House,  the  hon.  Mem-
 ber  who  spoke  before  me,  let  the  cat
 out  of  the  bag.  This  is  nothing  new
 for  any  one  to  hear  from  the  Com-
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 munist  Party.  The  very  fundamentals
 of  their  political  philosophy  believe  in
 intensifying  musery,  so  that  discontent
 may  increase,  so  that  they  may  have
 the  opportunity  to  tell  the  people  that
 they  have  drunk  deep  from  and  drain-
 ed  the  cup  of  poverty  and  misery,
 that  nothing  can  be  expected  from
 those  who  are  in  authority  and  that
 therefore  they  must  break  their
 bonds  in  revolution.

 This  portrays  the  kind  of  eternal
 dilemma  which  confronts  a  Commu-
 nist  who  tries  to  function  in  a  demo-
 cratic  set  up  who,  on  the  one_  hand,
 has  to  convince  the  people  that  he  is
 working  for  the  amelioration  of  their
 conditions,  asking  for  reduction  in
 hours  of  work  and  increase  in  dearness
 allowance  and,  on  the  other,  can  with
 facility  indulge  in  double  talk  and  say
 that  Rs.  2  should  not  be  increased.  in
 dearness  allowance  because  it  is  noth-
 {ng;  on  the  one  hand,  you  must  ask
 for  betterment  of  the  conditions  and,
 on  the  other,  you  must  pray  for  disil-
 lusionment.  How  these  two  things
 can  be  reconciled  can  only  be  under-
 stood  by  those  who  have  been  initiat-
 ed  into  the  esoteric  mysteries  of  the
 dialectics  which  Marx  and  Khruschev
 and,  if  I  may  say  so  with  the  approval
 of  the  hon.  Member,  Mao  has  _pro-
 pounded  to  the  world.

 The  hon.  Member  said  that  the  pic-
 ture  of  our  economy  was  bleak.  The
 Survey  which  the  hon,  Home  Minister
 presented  to  the  House........

 An  hon.  Member:  Finance  Minister.

 Shri  Ravindra  Varma:  I  am  sorry,
 the  Finance  Minister,  I  hope  it  does
 not  foreshadow  anything.

 The  Survey  which  the  hon.  Finance
 Minister  has  presented  to  the  House
 shows  that  the  availability  of  power
 and  transport  and  of  basic  materials
 such  as  coal  has  increased,  that  the
 generation  of  electricity  has  gone  up
 by  6  per  cent,  that  the  goods  traffic
 carried  by  railways  has  gone  up,  that
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 steel  production  has  reached  capacity
 level,  that  the  production  of  alumi-
 nium,  coal,  cement,  machine  _  tools,
 electric  machinery,  transport  equip-
 ments,  production  of  wagons,  trucks,
 all  of  them  have  increased,  that  the
 indigenous  content  of  production  has
 increased  in  engineering  industries,
 that  the  industrial  output  has  increas-
 ed  by  30  per  cent,  that  the  balance  of
 payments  position  has  improved,  that
 our  export  has  touched  the  high  figure
 of  Rs.  760  crores,  that  there  has  been
 better  utilisation  of  externa]  assistance,
 that  the  national  income  has  gone  up,
 that  the  per  capita  income  has  gone
 up  even  though  not  according  to  the
 targets,  that  small  savings  has  gone
 up  from  Rs.  73  crores  to  50  crores,  and
 that  indebtedness  to  the  International
 Monetary  Fund  has  been  decreased  by
 $50  million  as  against  an  increase  of
 $25  million  and  $122.5,  million  in  the
 previous  years.  Nevertheless,  it  must
 be  admitted,  as  the  Finance  Minister
 himself  has  admitted,  that  as  far  as
 agriculture  is  concerned,  we  have  been
 lagging  behind.  Shri  Gopalan  sang
 the  praise  of  agriculture.  I  am  one
 with  him  in  saying  that  this  sector
 of  our  economy  is  a  very  vital  sector
 and  that  unless  this  sector  is  taken
 care  of,  it  is  impossible  to  expect  any
 rapid  development  or  any  chance  of
 the  benefits  of  progress  percolating  to
 the  masses  of  our  country,

 It  is  true  that  our  agricultural  pro-
 duction  has  declined  by  3:3  per  cent.
 Nevertheless,  it  is  true,  too,  that  the
 minimum  prices  of  wheat  and  sugar
 and  the  procurement  price  of  rice
 have  been  raised,  that  a  minimum
 price  has  been  fixed  for  jowhar,  that
 the  policy  of  extending  price  support
 now  applies  to  almost  all  the  major
 food  and  commercial  crops.

 As  far  as  agriculture  is  concerned,
 the  hon.  Member  who  spoke  _  before
 me  bemoaned  the  fact  that  our  pro-
 duction  is  so  low  that  we  still  have  to
 depend  on  jmport  from  foreign  coun-
 tries.  No  one  can  differ  from  him
 when  he  says  that  the  country  must
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 meke  an  all-out  effort  to  see  that  our
 production  in  the  agricultura]  front
 increases.  But  it  is  not  a  laughing
 matter  to  refer  to  the  fact  that  the
 agriculturist  has  to  depend  on  many
 other  factors.  It  is  not  a  mere  excuse
 which  the  hon.  Minister  or  a  member
 from  this  side  of  the  House  may  trot
 out  in  extenuation  of  the  fact  that  ag-
 ricultural  production  has  not  increas-
 ed  in  India.  In  this  connection,  the
 hon.  Minister  referred  to  the  vagaries
 of  the  weather,  In  China  perhaps  even
 the  weather  is  not  allowed  vagaries.
 Therefore,  they  refer  to  “natural
 calamities”,  perhaps  a  more  euphemis-
 tic  and  socialistic  expression  for  the
 vagaries  of  the  weather.

 Now,  if  you  look  at  many  other
 countries  in  the  world,  countries  which
 have  had  the  advantage  of  planning
 for  many  more  years  than  this  coun-
 t-y  has  had,  if  you  look  at  Russia  or
 China,  you  will  find  that  they  have
 had  to  go  to  the  world  market  to  buy
 additional  food  materials.  I  am  _  not
 saying  for  one  moment  that  we  must
 emulate  what  they  do  because  it  has
 become  sanctified;  the  hon.  Member
 who  spoke  before  me  may  say  that  it
 has  become  sanctified  because  it  is
 something  which  is  done  by  Russia  or
 China;  I  do  not  say  so.  But  I  only
 point  out  this  fact  to  show  to  the
 House  that  it  may  become  necessary
 because  of  the  exigencies  and  condi-
 tions  that  govern  agriculture  that  one
 sometimes  has  to  depend  on  buying
 stocks  to  support  what  one  produces
 locally.

 Shri  Daji:
 That  is  right.
 every  year,  then?

 You  say  ‘sometimes’.
 But  if  this  happens

 Shri  Ravindra  Varma:  I  should
 thank  the  hon.  Member  for  allowing
 me  to  reinvigorate  myself  to  meet  his
 point.  “Sometimes”  is  a  word  which
 is  as  well  known  to  the  hon.  Member
 as  tome.  If  it  is  a  permanent  feature,
 I  will  agree  with  the  hon.  Member
 that  it  is  a  sorry,  saddening  state  of
 affairs.  But  if  one  hon.  Member  says
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 that  China  can  do  it,  Russia  can  do  it
 but  not  India,  one  finds  it  difficult  to
 understand  the  logic  behind  that  argu-
 ment.

 Sir,  the  hon.  Member  who  spoke
 before  me  said  that  the  production  in
 the  agricultural  sector  is  lagging  be-
 hind  because  of  lack  of  effort  to  see
 that  the  tiller  owns  the  soil.  My  party
 believes  that  all  intermediaries  should
 be  abolished  and  that  land  should  be-
 long  to  the  tiller.  But,  still;  I  want
 to  ask  the  hon.  Member  who  spoke
 before  me  a  question.  Could  you  say
 that  the  mere  fact  that  the  tiller  be-
 comes  the  owner  of  the  land  will  im-
 mediately  solve  all  the  problems  of
 agricultural  production?  Why  is  it  so
 then  that  Russia  had  to  import  food
 materials  to  the  tune  of  4  million
 tons  even  though  it  is  a  Socialist
 country  where  land  is  not  owned  by
 intermediaries?  I  do  not  want  to  go
 into  this  argument  at  length.  The  hon.
 Member  himself  has  admitted  that  the
 incentives  neoessary  for  increase  in
 agricultural  production  are  being  pro-
 vided  by  the  Government.  The  policy
 may  be  inadequate,  it  may  be  said
 that  it  has  not  led  to  as  spectacular
 and  immediate  results  as  we  want,
 but  the  policy  of  supporting  prices,
 fixing  floor  prices  that  take  into  con-
 sideration  the  increased  cost  of  pro-
 duction  and  the  prices  of  other  neces-
 sary  commodities,  providing  of  fertili-
 zers,  irrigation,  better  utilisation  of
 irrigation,  providing  of  agricultural
 credit  etc.  are  all  meant  to  serve  the
 very  purpose  that  the  hon.  Member
 said  the  Government  should  have  in
 mind  to  see  that  agricultural  produc-
 tion  does  not  lag  behind.

 As  far  as  industry  is  concerned,  if
 there  is  to  be  improvement  in  the  rate
 of  growth  the  economy  must  be  gear-
 ed  to  the  needs  of  rapid  economic
 growth.  There  can  be  no_  rapid
 economic  growth  without  increased
 investment.  The  pattern  of  investment
 has  to  take  into  account  the  invest-
 ment  output  ratio  not  only  in  terms
 of  the  quantity  of  production
 but  also  in  terms  of  the
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 time  consumed,  the  investment
 employment  ratio,  better  control,
 better  management  to  ensure  that
 there  are  quicker  returns  from  indus-
 try.  If  investment  has  to  be  stepped
 up,  capital  has  to  be  found.  One  may
 not  like  “Capital,”  but  every  country
 which  has  got  the  responsibility  to
 improve  its  economy  realises  that
 capital,  by  whatever  name  it  may  be
 called—it  may  be  fair  or  foul—is  a
 necessity,  an  economic  necessity.

 Now,  how  is  this  capital  to  be  found?
 From  internal  savings,  through  sav-
 ings  from  income.  If  there  has  to  be
 savings,  there  must  be  difference  bet-
 ween  income  and  consumption,  The
 profits  that  industries  earn  must  be
 ploughed  back  to  see  that  industries
 advance  further.  As  far  as  externa]
 resources  are  concerned,  one  of  the
 main  sources  is  export,  another  js  in-
 ternational  economic  institutions,  a
 third  is  assistance  from  friendly  gov-
 ernments  and  the  fourth  is  private
 foreign  capital.  The  Finance  Minister
 has  very  clearly  stated  in  his  analysis
 that  we  will  have  to  orient  our  policy,
 both  of  taxation  and  of  economic  di-
 rection,  to  ensure  that  we  draw  upon
 all  these  resources,  increase  the  tempo
 of  investment,  control  the  direction
 and  pattern  of  investment  towards
 basic  industries,  lay  stress  on  the  in-
 dustries  necessary  for  agriculture  and
 to  relieve  shortages  by  correcting
 whatever  imbalances  there  may  be  in
 the  production  of  consumer  commodi-
 ties.

 The  relief  given  to  the  different  sec-
 tions  of  the  community  that  earn  taxa-
 ble  income  and  to  the  corporate  sector
 is  only  to  provide  the  inducements
 that  a  society  dedicated  to  democraev
 and  socialism  can  provide.  The  hon.
 Member  who  spoke  before  me  .  said
 that  there  was  no  need  to  provide
 these  incentives.  I  shall  come  to  his
 observations,  as  far  as  socialism  is
 concerned  and  as  far  as  the  incentives
 and  inducements  provided  by  the
 budget  are  concerned,  later.  But  I
 want  to  deal  in  passing  with  the  ques-
 tion  of  prices  that  he  has  raised,
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 As  the  Finance  Minister  himself  has

 pointed  out  in  his  budget  proposals
 and  in  the  brilliant  speech  which  he
 delivered  while  introducing  the  bud-
 &et  proposals  this  is  a  matter  which
 should  cause  grave  concern  to  all  sec-
 tions  of  the  people  in  the  country.

 There  is  no  gainsaying  the  fact  that
 though  the  price  level  went  up  only
 by  8  per  cent  during  the  first  three
 years  of  the  Third  Five  Year  Plan,
 in  the  last  one  year  it  has  been  going
 up  in  a  way  that  shouid  cause  grave
 concern  to  everyone.  It  is  one
 thing  to  talk  from  the  point  of
 view  of  pure  economic  theory  and
 say  that  in  a  developing  econo-
 mx  prices  are  bound  to  go  _  up,
 thut  there  will  be  some  kind  of
 an  increase  in  the  price  level  because
 there  will  be  a  time-lag  between  the
 locking  up  of  capital,  that  is,  invest-
 ment,  and  the  production  of  commodi-
 ties  which  will  answer  for  the  total
 volume  of  money  in  circulation  or  the
 total  volume  of  money  that  the  com-
 munity  has  at  its  disposal.  It  is  one
 thing  to  azgue  these  things  from  the
 point  of  view  of  the  pure  theory  of
 economics  but  it  is  entirely  another
 thing,  as  far  as  this  House  is  concern-
 ed,  for  anyone  to  argue  and  say  to  the
 people  of  this  country  that  they  have
 to  put  up  with  a  spiralling  level  of
 prices,  Prices  have  to  be  controlled.
 They  have  to  be  controlled  with  all
 the  fiscal  and  other  measures  that  the
 Government  is  capable  of  taking.  If
 State  trading  is  to  be  resorted  to,  whe-
 ther  some  hon.  Members  like  it  or  not,
 it  has  to  be  resorted  to.  If  by  a  policy
 of  procurement  and  price  fixation  or
 through  other  means  of  controlling
 the  stock  and  the  prices  of  commodi-
 ties  this  can  be  achieved,  it  should  be
 achieved.

 One  of  the  reasons  for  the  increase
 in  prices  is  short  supply  of  commodi-
 ties,  specially  consumer  goods.  Many
 other  factors  that  effect  the  cost  of
 production,  as  the  hon  Member,  Shri
 Karuthiruman,  explained  to  the  House
 yesterday  when  he  spoke  of  agricul-
 gure  and  increase  in  the  prices  of  agri-
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 cultural  commodities.  But  it  is  not  only
 the  question  of  the  existing  scarcity—
 the  real  scarcity—but  also  that  of  the
 creation  of  an  artificial  scarcity,  sea-
 sonal  scarcity  and  regional  scarcity
 which  the  trade  channels  are
 often  responsible  for.  Therefore
 this  House  will  certainly  demand  that
 the  Government  should  take  every
 necessary  step  to  see  that  trade  chan-
 nels  are  not  responsible  for  creating
 these  artificial  kinds  of  scarcities  and
 to  ensure  that  prices  are  kept  at  a  level
 which  does  not  nullify  and  efface  the
 increase  in  incomes  that  comes  as  a
 result  of  the  distribution  of  purchas-
 ing  power  in  a  developing  economy.

 In  this  connection  I  would  also  jike
 to  point  out  to  the  hon,  Finance  Minis-
 ter  that  one  very  important  factor
 which  is  not  always  taken  into  consi-
 deration  is  the  impact  of  indirect
 taxes  on  prices.  I  would  like  the  hon.
 Finance  Minister,  when  he  comes  be-
 fore  the  House  next  year,  to  tell  us  as
 a  result  of  study  and  reaserch  in  his
 Ministry  how  far  the  incidence  of  in-
 direct  taxation  goes  to  inflate  the  prices
 of  essential  commodities,  whether  it  is
 absorbed  by  taxation  or  whether  the
 trader  uses  the  tax  as  an  excuse  to
 inflate  or  increase  the  the  priccs  at
 the  cost  of  the  common  man.

 As  far  as  relief  to  the  low  income
 groups  is  concerned,  it  is  clear  that
 the  Government  has  adopted  some
 measures,  like  the  linking  of  the  dear-
 ness  allowance  with  the  price  index.
 But  what  about  the  people  in  the
 rural  arcas  who  are  not  salaried  peo-
 ple?  They  also  have  to  be  taken  into
 consideration,

 Mr.  Deputy-Speaker:  The  hon.
 Member’s  time  is  up.

 Shri  Ravindra  Varma:  I  will  take
 another  five  or  ten  minutes.

 Mr.  Deputy-Speaker:  He  can  take
 five  minutes.

 An  Hon.  Member:  He  should  be  al-
 lowed  more  time.  He  is  the  first
 speaker  on  our  behalf,
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 Shri  Ravindra  Varma:  The  hon.
 Member  who  spoke  before  me  said
 that  there  was  nothing  in  the  Budget
 propusals  which  would  prevent  the
 concentration  of  economic  power  and
 wealth,  that  the  hon,  Finance  Minis-
 ter  haq  used  only  empty  words.  If  he
 had  not  used  these  words,  he  would
 have  been  blamed  for  not  using  them.
 It  would  have  been  said  that  words,
 like  the  mantra  of  socialism  or  some
 other  word  were  not  even  mentioned.
 If  he  uses  these  words,  it  is  said  that
 they  are  empty  words,  The  hon.  Fi-
 nance  Minister  is  always  on  the  horns
 of  a  dilemma.  It  is  not  as  if  I  am
 trying  to  defend  him.  I  know,  he  is
 capable  of  taking  good  care  of  him-
 self....  (Interruption).  I  am_  very
 glad  that  the  hon.  Member  appreciates
 my  compliment  to  the  hon.  Minister
 for  his  ability.

 As  far  as  the  Budget  proposals
 themselves  are  concerned,  it  is  very
 clear,  if  the  House  takes  a  look  at  the
 taxes  that  the  hon.  Minister  has  pro-
 posed,  that  they  are  a  judicious  com-
 bination  of  relief  to  the  poor,  induce-
 ment  for  investment  and  growth  and
 measures  to  reduce  the  possibility  of
 inequality  being  perpetuated  either
 as  a  result  of  inheritance  or  as  a  re-
 sult  of  monopoly,  Since  I  do  not  have
 the  time  it  is  not  possible  for  me  to
 refer  to  each  one  of  the  tax  proposals
 that  he  has  made.  I  shall  leave  it  to
 many  abler  men  who  wil]  follow  me.
 But  as  far  as  income-tax  is  concerned,
 it  is  crear  that  there  is  definite  relief
 to  the  lower  slabs  and  the  hon,  Mem-
 ber  who  spoke  before  me  _  admitted
 that  there  has  been  relief.  He  was
 halting,  hesitant,  stammering  when
 he  came  to  it,  but  could  not  gainsay
 the  fact  that  there  was  relief.

 As  far  as  the  Estate  Duty  and  the
 Gifts  Tax  are  concerned,  I  want  to  ask
 the  hon,  Member  who  spoke  before
 me  whether  he  sees  no  signs  of  socia-
 lism  or  equalisation  in  them.  He  is
 not  here,  but  I  am  sure  he  will  be
 informed  because  he  does  not  lack  in
 informers....  (Interruption).  I  would
 like  to  ask  him  whether  he  does  not
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 see  any  signs  of  socialism  in  the  Estate
 Duty  or  in  the  Gifts  Tax.  There  is  an
 increase,  higher  rates  have  been  in-
 troduced  and  they  have  been  made
 applicable  for  lower  slabs  as  far  as
 the  Estate  Duty  is  concerned,  The
 highest  rate  has  been  put  up  to  85  per
 cent,  The  justification  for  this  is
 nothing  except  the  belief  that  inequa-
 lity  should  not  be  transferred  from
 generation  to  generation.  Those  who
 believe,  that  there  must  be  an
 equalitarian  society  must  therefore
 support  this  effort  to  see  that  in-
 equality  is  not  bequeathed  in  this
 country.  It  is  not  only  at  Bhub-
 aneswar  that  the  Congress  made
 a  public  statement  that  it  does  not
 believe  in  the  perpetuation  of  inequa-
 lity.  As  early  as  the  Round  Table  Con-
 ference  in  London  Mahatma  Gandhi
 said  that  he  did  not  believe  in  inherit-
 ed  riches,  that  he  believed  that  every
 monopoly  should  be  ended  with  or
 without  compensation  as  the  case  may
 be.  Thercfore  there  is  no  new  dis-
 covery  of  socialism  as  far  as  the  Con-
 gress  is  concerned,  If  the  incidence
 of  the  Estate  Duty,  the  Gifts  Tax,
 Wealth  Tax  and  the  Expenditure  Tax
 together  is  not  on  the  richer  class,  I
 want  to  ask  Shri  Gopalan  whether  the
 incidence  of  these  taxes  is  on  the
 lower  classes,

 Shri  Gopalan  referred  to  foreign
 investment  and  I  have,  therefore,  to
 refer  to  this  before  I  conclude.  He
 said  that  foreign  investment  will  mean
 a  stranglehold  on  this  country,  If  he
 could  have  his  way,  he  would  strangle
 the  private  sector;  he  would  hound
 out  every  foreign  investor  and  would
 create  such  conditions  in  this  country
 that  no  international  institution  will
 be  prepared  to  Jend  for  this  country.
 Then,  he  says  that  in  spite  of  his  war-
 nings,  if  you  depend  on  these  loans,
 any  time  these  loans  may  be  with-
 drawn  and  your  house  will  collapse
 like  a  house  of  cards.

 As  far  as  the  necessity  for  inducing
 investment  in  this  country  is  concern-
 ed,  no  responsible  person  can  deny
 that  the  necessity  of  inducing  this
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 investment  is  there.  The  question,  as
 the  hon.  Finance  Minister  pointed
 out,  is  one  of  control.  If  we  can
 ensure  that  foreign  capital  does  not
 establish  a  stranglehold  on  the  eco-
 nomy  of  our  country,  that  it  will
 operate  within  limits  and  it  is  not
 entitled  to  any  kind  of  right  to  con-
 trol  the  direction  of  economic  policy
 in  this  country,  this  does  not  in  any
 way  constitute  economic  dependence
 that  goes  against  our  sovereignty,  or
 the  conception  of  democracy  or  socia-
 lism  that  at  least  we  on  this  side  of
 the  House  have.

 If  you  look  at  the  Budget  proposals
 and  the  concessions  that  have  been
 given  to  foreign  investors,  you  will
 see  that  this  is  particularly  done,  as
 the  hon.  Finance  Minister  has  explain-
 ed,  with  an  eye  on  the  tremendous
 responsibility  for  repayment  of  loans
 which  this  country  is  confronted  with,
 which  is  expected  to  go  upto  Rs.  825
 crores  in  the  Fourth  Five  Year  Plan.
 Can  you  bridge  this  gulf  entirely  with
 your  exports?  If  that  is  not  possible,
 other  ways  must  be  found.  The
 rebate  of  0  per  cent  on  the  tax  on
 dividends  received  from  Indian  com-
 panies,  section  23-A  companies,  engag-
 ed  in  specific  activities  mentioned  in
 the  Schedule  of  the  Memorandum  and
 the  personal  concessions  that  have
 been  offered  to  foreign  personnel,
 technicians  and  professors,  and  the
 concession  to  the  tune  of  Rs.  2,000  for
 the  education  of  two  children.  If  this
 House  is  asked  to  believe  that  these
 concessions  constitute  a  surrender  of
 our  sovereignty,  that  this  constitutes
 mortgaging  of  the  freedom  of  this
 country  to  some  other  country,  I  must
 say  that  Mr.  Gopalan  is  also  asking
 this  House  to  mortgage  its  intelligence
 to  him.

 In  view  of  the  limited  time  at  my
 disposal,  I  do  not  want  to  go  into  the
 question  of  other  proposals  of  taxa-
 tion.  But  I  must  now  refer  to  the
 question  of  tax-evasion.  As  far  as
 tax-evasion  is  concerned,  the  Public
 Accounts  Committee  has  very  often
 teid  this  House  of  the  necessity  to
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 ensure  that  there  is  no  tax-evasion,  to
 ensure  that  there  are  no  arrears  in
 assessment  and  to  ensure  that  the  tax
 on  the  assessed  income  is  collected.
 It  is  saddening  to  see  that  out  of
 Rs.  567  crores  of  the  assessed  income-
 tax  demand,  only  about  50  per  cent
 has  been  collected  in  the  last  year.
 Rs.  271  crores  were  still  in  arrears.
 The  tax  collection  has  been  in  arrear
 to  the  tune  of  Rs.  20  crores  for  three
 consecutive  years.  This  is  a  high
 figure  and,  therefore,  |  would  say  that
 the  Finance  Minister  is  eminently
 justified  in  suggesting  the  five  amend-
 ments  to  the  Income  Tax  Act  that  he
 has  proposed.  I  would  not  call  them
 panchshee!  because  one  has  to  be
 wary  of  the  word  now.  But  these  five
 conditions  that  he  has  proposed,  these
 amendments  that  he  has  proposed  in
 the  Income-Tax  Act,  are  necessary.  |
 may  not  defend  every  word  and  letter
 of  what  he  has  said.  J]  would  certainly
 not  do  so.  They  bear  scrutiny.  But
 unless  a  deliberate  effort  is  made  to
 plug  the  loopholes,  to  see  that  there
 is  no  evasion,  to  see  that  arrears  are
 collected,  it  will  not  be  possible  for
 us  to  realise  the  revenue  which  Parlia-
 ment  sanctions.

 Here  aguin,  I  must  say  that  there
 is  another  side  of  the  coin.  The
 Finance  Ministers  come  before  the
 House  and  say  that  the  estimate  is
 such  and  such,  say,  ‘X’.  Then,  when
 the  next  year’s  budget  is  presented  to
 us,  we  see  that  the  income  from  these
 taxes  has  been  much  higher  than
 what  they  told  the  House.  There  is
 an  eternal  argument  as  to  whether
 this  House,  when  it  sanctions  taxes,
 not  only  has  the  rate  of  taxation  in
 mind  but  also  the  total  vield  from  the
 taxation  as  announced  by  the  Minis-
 ter.  This  is  a  matter  which  I  would
 like  the  Finance  Minister  to  bear  in
 mind.  This  kind  of  wide  variation  to
 the  tune  of  5  or  7  per  cent  is  un-
 understandable;  still  less  defensible.
 In  a  country,  like,  Great  Britain,  it
 has  been’  brought  down  to  .8  per
 cent.  I  do  not  want  to  quote  the
 instance  of  other  countries.  But  no-



 3593  General

 where  can  you  find  such  a  wide  varia-
 tion  as  5  or  l7  per  cent.  To  argue
 in  defence  that  since  ours  is  an  under-
 developed  economy,  we  will  have  to
 levy  taxes  and  excise  duties  on  com-
 modities  which  are  not  on  the  list
 today  and  we  do  not  know  how  these
 commodities  will  behave  and,  there-
 fore,  we  cannot  estimate  correctly  is
 to  confess  incompetence.  The  Govern-
 ment  has  got  with  it  a  big  machinery.
 Committees  after  committees  are
 appointed.  The  national  sample  sur-
 veys  are  undertaken.  Why  is  it  that
 the  Ministry  is  lacking  in  the  statisti-
 cal  intelligence  necessary  to  see  that
 before  a  certain  duty  is  levied  on  any
 commodity,  you  know  what  the  yield
 would  be?  I  would  like  the  Finance
 Minister  to  come  before  the  House
 next  year  and  say  that  measures  have
 been  taken  to  ensure  that  this  varia-
 tion  is  reduced.

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  conclude  now.

 Shri  Ravindra  Varma:  I  must  be
 conditioned  by  the  reflex  that  is
 created  by  the  ringing  of  the  bell.

 Sir,  the  hon.  Member  who  spoke
 before  me  concluded  by  saying  that
 the  divine  wrath  of  the  people  will
 be  on  this  Government.  Perhaps,  he
 exempted  this  Minister.  I  do  not
 know  why.  Perhaps,  there  is  some
 soft  corner  in  him  for  the  Minister.
 In  any  case,  he  said  that  the  wrath
 of  the  people  will  be  so  great,  because
 the  Government  has  been  exposed,
 that  there  will  be  strikes,  that  the
 Government  will  find  it  impossible  to
 carry  on.  Now,  is  this  a  prognosis  or
 is  it  a  promise....

 An  Hon.  Member:  A  threat.

 Shri  Ravindra  Varma:  May  I  use
 my  own  words?  Is  this  a  threat?

 An  Hon.  Member:  An  empty  threat.

 Shri  Ravindra  Varma:  Well,  if  you
 look  at  what  the  Communist  Party  is
 doing,  last  year  and  this  year,  coming
 to  this  House  and  voting  for  these
 grants,  voting  for  these  taxes  and

 PHALGUNA  13,  885  (SAKA)  Budget—General
 Discussion

 3594

 then  going  to  the  people  and  organis-
 ing  the  people  against  these....

 Shri  Daji  (Indore):  We  never
 voted;  we  walked  out.

 Shri  Ravindra  Varma:  You  walked.
 out  because  you  did  not  want  to
 register  your  vote.  You  were  afraid
 that  the  people  would  say  you  did  not
 vote  for  it.

 Shri  Raghunath  Singh:
 not  opposed  at  least.

 You  were

 Shri  Daji:  We  did  oppose.  We  were
 really  opposing.  At  least,  let  us  be
 frank  and  honest  about  it......(Inter-
 ruption)

 Shri  Ravindra  Varma:  If  I  have
 said  one  unparliamentary  word,  I
 would  withdraw  it.  But  temper  and
 strong  language  are  not  the  monopoly
 of  the  hon.  gentleman  on  the  other
 side.  The  last  year,  because  the
 emergency  was  fresh  in  the  minds  of
 the  people,  because  the  invasion  of
 China  was  still  fresh  in  the  minds  of
 the  peopie,  the  hon.  gentlemen  who
 shout  now  did  not  have  the  courage
 to  use  the  same  expressions  that  they
 have  used  this  year.  This  year  things
 are  different.  Therefore,  they  feel
 that  they  can  get  away  with  impunity
 and  say  that  this  budget  will  lead  to
 the  wrath  of  the  people  and  go  and
 organise  strikes  and  agitation  against
 taxes  and  the  budget.  With  these
 words....

 Shri  Nambiar  (Tiruchirapalli):  Go
 through  the  last  year’s  speech  and
 you  will  find  what  we  spoke.
 (Interruption).

 Shri  Ravindra  Varma:  ....I  support
 the  budget  proposals  that  the  Finance
 Minister  has  placed  before  the  House.

 Shri  M.  R.  Masani  (Rajkot):  Mr.
 Deputy-Speaker,  Sir,  |  wonder  if  the
 hon.  Member  who  has  just  finished
 would  permit  me  to  congratulate
 him....
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 Shri  Daji:  Good  company;  hear,
 hear.

 Shri  M.  R.  Masani:  ....on  the
 ability  that  he  has  shown  in  dealing
 with  Marxist  dialectics.  I  would  also
 like  to  thank  him  because  he  has
 lightened  my  burden.  I  need  not
 spend  any  of  my  time  answering  the
 leader  of  the  Communist  Party  and
 can  concentrate  on  the  Budget.

 I  would  like  to  congratulate  the
 Finance  Minister  and  the  Government
 that  he  represents  on  several  sound
 propositions  that  are  to  be  found  in
 Part  A  of  his  speech.

 Shri  Nambiar:  Cat  is  out  of  the
 bag.

 Shri  Vasudevan  Nair:  And  here  is
 socialism.

 Shri  M.  R.  Masani:  There  are  seve-
 ral  sound  propositions  which  one  can
 honestly  welcome,  for  instance,  the
 emphasis  on  the  inter-relation  of
 growth,  prices  and  the  balance  of  pay-
 ments  on  p.  5;  the  futility  of  price
 control  on  p.  8;  the  deploring  of  the
 poor  performance  of  the  State  enter-
 prises  and  the  need  for  making  sub-
 stantial  profits  on  their  part  on  p.  7;
 the  need  for  incentiv’s  to  generate
 savings  in  order  to  foster  capital  for-
 mation  and  growth  on  p.  8  and  on  p.  6
 of  Part  B  and  finally  the  acceptance
 of  the  urgent  need  for  incentives  for
 foreign  equity  capital  to  come  to  this
 country  in  a  big  way  on  p.  12.  I  wel-
 come  the  fact  that  even  this  Govern-
 ment  has,  as  a  result  of  the  hard
 lessons  the  country  has  had  to  learn
 over  the  last  few  years,  broken
 through  the  crust  of  dogma  and  faced
 the  truth.  If  |  had  time,  I  would
 have  drawn  from  the  Statement  of
 Policy  of  my  own  party  to  show  how
 closely  these  statements  would
 reflect....

 Shri  Daji:  Hear,  hear.

 Shri  M.  R.  Masani:  ....what  we  on
 this  side  have  tried  to  urge  on  the

 MARCH  3,  964  Budget—General
 Discussion

 3596

 Government  of  this  country  during
 the  past  four  years.

 Shri  Nambiar:  Strange  bed-fellows!

 Shri  M.  R.  Masani:  No  doubt,  the
 learning  of  these  lessons  has  been
 encouraged  by  the  lessons  of  bye-
 elections  to  this  Parliament  that
 followed  the  last  year’s  Budget,  bye-
 elections  in  Amroha,  Dohad,  Farrukha-
 bad  and  Rajkot  and  the  more  recent
 electoral  results  in  Goa,  in  Jaipur  and
 in  Mahuwa.

 Having  said  that,  one  proceeds  to
 say,  the  real  question  is  this:  To  what
 extent  the  contents  of  Part  B,  the
 actual  proposals,  follow-through  in
 action  the  thinking  of  Part  A?  I  can
 assure  the  hon.  Finance  Minister  that
 I  have  tried  to  examine  this  question
 with  a  very  open  mind  and  with  every
 desire  to  believe  that  such  a  follow-
 through  has,  in  fact,  taken  place.

 4.00  hrs.

 To  start  with,  in  regard  to  the
 additional  tax  burden  of  Rs.  40  crores,
 Rs.  25  crores  on  indirect  taxation  and
 Rs.  5  crores  on  direct  taxes,  I  must
 frankly  confess  that  |  think  that  this
 is  unnecessary.  The  country  has  been
 groaning  under  excessive  taxation  of
 the  worst  kind  during  the  past  year
 and  the  previous  years.  The  safe
 margin  of  taxation,  even  according  to
 the  canons  of  the  Planning  Commis-
 sion,  has  long  since  been  exceeded.
 As  the  hon.  Member  who  spoke  before
 me  has  quite  rightly  condemned,  there
 has  been  gross  under-estimation  of
 revenues  to  an  extent  that  is  unfor-
 givable,  year  after  year.

 In  the  light  of  all  that,  I  think  the
 hon  Finance  Minister  would  have
 been  on  perfectly  safe  ground  if  he
 had  balanced  the  budget  without  any
 additional  taxation,  and  that  could
 have  been  done  by  not  accepting  this
 tremendous  growth  in  civil  expendi-
 ture  of  Rs.  9l  crores  which  represents
 to  a  large  extent  the  diversion  of
 scarce  resources  from  productive  to
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 less  productive  or  unproductive  chan-
 nels  and  is  bound  to  result,  whether
 we  like  it  or  not,  in  further  inflation.

 So  far  as  indirect  taxation  is  con-
 cerned,  these  Ks.  25  crores  of  addi-
 tional  revenue  have  dashed  the  hopes
 entertained  by  people.  The  only  thing
 this  budget  could  have  done  for  the
 rural  people,  who  are  the  big  majo-
 rity  of  the  people  and  the  poorest  of
 our  people.  would  have  been  to  lift
 the  excise  levies  on  the  bare  neces-
 sities  of  life.  One  had  hoped  that  the
 first  benefit  would  have  gone  neither
 to  business  nor  even  to  the  middle
 class  income-tax-payer  but  to  those
 who  are  the  hardest  oppressed  in  our
 country,  namely  the  rural  masses.
 Kerosene,  vanaspati,  soap,  matches  on
 which  half  the  price  of  6  nP.  repre-
 sents  the  levy  of  tax,  sugar,  about  one-
 third  of  the  price  of  which  represents
 the  levy  of  tax,  are  the  first  objects
 that  should  have  received  the  attention
 of  Government.  It  is  a  great  pity  that
 no  germ  of  relief  has  been  given
 here.  On  the  contrary,  Rs.  25  more
 crores  are  sought  to  be  squeezed  out
 of  the  consumer  who  by  and  large  is
 among  the  poorest  of  our  people.

 Then,  we  come  to  direct  taxation.
 Rs.  5  crores  more  are  to  be  obtained.
 The  direct  taxation  proposals  in  the
 budget—and  the  House,  I  am  sure  will
 agree  with  me—are,  I  think,  the  most
 complicated  that  have  come  before  the
 House  ever  since  [  came  here  first  in
 ‘1945.  I  have  tried  to  wrestle  with
 the  score  of  the  major  changes  which
 the  Finance  Minister  has  embodied  in
 this  voluminous  Finance  Bill.  I  have
 wrestied  with  the  Finance  Bill  and
 the  Surtax  Bill  for  the  last  two  days
 and  worked  very  hard  at  them.
 I  must  confess  that,  even  now,
 I  feel  that  this  interval  of  two
 days  was  much  too  short  to  do
 justice  to  a  measure  of  _  this
 nature.  Therefore,  I  hope  that  the
 hon.  Finance  Minister  will  agree  to
 refer  both  these  Bills  to  a  Select
 Committee  of  this  House.  We  have
 got  plenty  of  time  between  now  and
 the  5th  of  April  when  the  Finance
 Bill  is  due  to  come  before  us  for
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 consideration,  and  I  do  appeal  to  him,
 not  with  a  view  to  any  factiousness
 but  with  a  view  to  getting  an  intelli-
 gent  cxamination  by  all  parties  in  this
 House—and  his  party  will  be  in  a
 majority  in  the  Select  Committee—of
 just  what  these  taxation  proposals
 really  amount  to.  I  do  hope  he  will
 consider  this  and  give  a  favourable
 response  when  he  replies  to  this
 debate  next  week.

 Direct  taxation  can  be  broken  up
 into  two  compartments,  personal
 taxation  and  corporate  taxation.  Let
 us  first  take  up  the  taxation  on  indivi-
 duals.  I  welcome  the  simplification
 of  the  income-tax  tariff.  I  also  wel-
 come  the  lowering  of  rates  and  the
 elimination  of  the  compulsory  deposit
 savings  scheme  for  all  assessees  with
 incomes  below  Rs.  15,000  8  year.
 There  is  no  question  about  it  that  this
 is  a  welcome  and  material  relief.  It
 is  a  relief  for  the  lower  middle  class
 salariat  which  has  been  very  hard-hit
 along  with  other  sections  of  the
 middle  class  who  have  been  ground
 down  between  the  mill-stones  of
 higher  price  and  higher  taxes.  For
 the  first  time,  some  little  justice  has
 been  done  to  them.  |  do  not  think
 that  this  is  adequate.  With  the  infla-
 tion  that  is  bound  to  proceed  under
 this  budget,  I  am  afraid  a  large  part
 of  the  few  hundred  rupees  left  in
 their  pockets  is  going  to  be  eaten  up
 again.  But  let  us  accept  the  fact  that
 something  good  has  been  done,  and
 people  with  salaries  up  to  Rs.  1,000
 a  month  have  been  let  off  with  some
 concession.  I  am  very  grateful  to  the
 Finance  Minister  that  among  the
 many  other  things  that  are  wrong  in
 this  budget,  we  can  certainly  welcome
 this  and  wish  that  this  relief  could
 have  gone  further.  My  own  party
 has  consistently  pressed  for  relief  to
 the  middle  classes.  It  is  true  that
 this  is  not  whole  middle  class,  but
 only  those  who  are  with  fixed  incomes,
 but  even  so,  let  us  be  grateful.

 But  once  you  cross  the  Rs.  15,000  a
 year  limit,  there  is  very  little  to  be
 said  for  the  direct  taxation  proposals.
 The  relief  given  is  trifling  and  indeed
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 illusory.  Why  is  this  so?  It  is
 because  of  the  Annuity  Deposit
 Scheme.  The  hon.  Finance  Minister
 in  his  speech  has  himself  admitted
 that  because  of  this  scheme  people
 will  take  home  “slightly  lower”  reten-
 tions,  But  he  would  say  that  add  this
 deposit  is  not  a  tax,  and  he  might  aaa
 ‘It  is  not  true  that  he  will  have  the
 same  amount,  but  the  difference  bet-
 ween  the  old  tax  and  the  new  tax
 which  [  am  taking  as  annuity  deposit
 is  your  money  and  you  will  get  it
 back’.  This  is  misleading.

 Shri  Tyagi  (Dehra  Dun):  How?

 Shri  M.  R.  Masani:  I  shall  answer
 my  hon.  friend.  I  am  here  to  try  and
 answer  the  questions  of  my  _  hon.
 friend  Shri  Tyagi,  which  are  always
 most  helpful.  The  difference  is  this
 that  the  old  compulsory  deposit  was
 tax-free.  Both  the  tax  and_  the
 interest  were  free  of  tax.  Unfortu-
 nately,  the  annuity  deposit  is  taxabie
 both  on  the  deposit  and  the  interest
 it  earns.  The  only  difference  is  this
 that  instead  of  paying  the  whole  tax
 today,  you  will  pay  the  tax  on  the
 deposit  part  of  your  bil!  in  ten  equal
 instalments  over  the  next  ten  years.

 Shri  A.  P.  Jain
 is  a  big  concession.

 (Tumkur):  That

 Shri  M.  R.  Masani:  It  is  not  a  big
 concesson  at  all,  It  is  only  postponing
 the  duy  when  the  tax  is  paid,  and
 I  shall  show  why  it  is  no  concession
 at  ail.  You  will]  not  only  pay  tax
 On  that  deposit  and  the  4  per  cent
 that  you  will  get  back,  but  you  are
 meanwhile  being  prevented  from
 using  your  money  for  more  effective
 purposes.  Which  of  us  who  has  any
 intelligence  is  prepared  to  accept  4
 per  cent  as  an  honest  return’  on
 investment  or  business  risks?  Every-
 One  ‘makes  more;  people  get  6,  or  8,
 or  0  or  20  per  cent  return  on  capital.
 So,  your  money  is  taken  away  and  you
 are  prevented  from  using  it  pro-
 ductively  for  yourself  and  the  coun-
 try,  and  when  you  get  it  back  you  are
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 taxed  not  only  on  the  deposit  but  on
 this  measly  4  per  cent  that  Govern-
 ment  have  earned  for  you,  There-
 fore,  with  all  respect  to  Shri  A.  P.
 Jain,  |  would  say  that  it  is  no  con-
 cession  at  all.  There  is  no  concession
 whatsoever  to  ‘any  income-tax  payer
 who  has  an  income  of  more  than
 Rs,  15.000.

 On  the  other  hand,  there  are  defi-
 nite  disincentives.  The  position  is
 aggravated  by  other  features  of  the
 direct  taxation.  I]  may  list  them  very
 briefly,  for  Jack  of  time.  The  first
 is  the  lowering  of  the  floor  on  the
 Wealth  Tax  from  Rs,  2  lakhs  to  Rs.  I
 lakh,  which  brings  the  middle  cass
 people  within  its  scope  because  if
 ycu  have  Rs.  |  lakh,  it  ig  only
 Rs.  20,000  pre-war;  ‘and  whoever
 thought  of  Rs.  20,000  in  940  being
 a  magnificent  fortune  that  must  be
 taxed?  So,  first  of  all,  there  is  the
 lowering  of  the  floor  on  the  wea!th
 tax.

 Secondly,  there  is  the  reimposition
 of  the  Expenditure  Tax  which  may  not
 cost  people  very  much  but  which
 involves  harassment,

 Thirdly,  there  is  the  very  savage
 Estate  duty  and  Gift  tax,  ‘Savage’
 is  the  right  word  to  use.  I  am_  not
 concerned  with  the  fact  that  some
 millionaires  wil!  pay  more  and  as
 much  as  81  per  cent  on  their  assets;

 I  could  not  care  less.  But  the  fact
 remains  that  these  are  the  people
 who  form  capital;  whether  you  ‘ike
 it  or  not,  it  is  not  the  middle  classes
 iike  ourselves  who  form  _  capital.
 Capital  formation  takes  place  in
 the  hands  of  those  who  have
 lots  to  spare  after  they  live  their
 own  lives,  ang  it  is  these  classes
 who  are  going  to  be  hit  by  the
 estate  duty  and  the  gift  tax  out
 of  all  proportion  to  what  exists
 in  other  parts  of  the  world,  Com-
 pare  the  gift  tax  and  the  estate  duty
 with  those  in  the  USA  and  the  UK.
 There  is  not  even  an  exemption  for
 charity  here.
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 Shri  Tyagi:  They  do  not  have
 socialism.

 Shri  M.  R.  Masani:  In  the  USSR—
 I  listened  with  great  amusement  to
 my  hon,  friend  over  there—there  is
 no  duty  On  inheritance.  And  fortunes
 of  millions  of  roubles  are  duly  being
 transmilted  in  the  Soviet  Union  to
 children  of  the  ruling  class  without
 paying  a  rouble  to  the  State.  They
 recognise  the  part  of  human  nature
 which  is  this  that  not  only,  as  the
 Finance  Minister  has  admitted  in  his
 speech,  do  people  want  to  spend  the
 fruits  of  their  labours,  but  it  is  part
 otf  human  nature  to  make  provision
 for  your  children  and  your  family.

 Then,  there  is  the  Capital  Gains
 Tax  which  is  bad  in  three  ways.
 First.  it  is  bad  in  principle  that
 the  Capital  Gains  Tax  should  be
 graduated.  It  should  have  some  ceil-
 ing  which  has  now’  been  removed.
 Ther»  shoulg  be  some  advantage  for
 leng-term  investment  as  in  the  USA
 whtre  if  a  man  invests  in  the  same
 security  for  about  ten  years,  there  is
 practically  no  capital  gains  tax.  Here,
 even  a  stable  investor  who  keeps  the
 Sume  securities  for  fifteen  years,  if
 he  gets  a  little  more  for  them,  is
 considered  to  have  made  a  capital
 gain.  Lastly,  the  Capital  Gains  Tax
 applied  to  bonus  shares  is  entirely
 unforgivable.  This  is  objectionable
 because  it  is  now  levied  when  the
 bonus  share  is  issued,  as  if  the  face
 value  is  the  real  market  value—it
 may  not  be.  Normally,  that  gain
 would  accrue  when  the  share  is  sold.
 That  would  have  been  all  right.  But
 to  tax  a  bonus  share  when  it  is  issued
 is  to  tax  a  gain  that  has  not  been
 realised.

 And  in  this  case,  there  is  triple
 taxation,  The  reserves  of  the  com-
 pany  are  already  taxed.  The  com-

 pany  itself  pays  2]  per  cent  tax  on
 the  bonus  share.  And  then  the
 recipient  of  the  bonus  share  is  taxed
 a  third  time  on  the  same  amount.

 Whom  does  the  Finance  Minister’s
 proposals  hit  in  regard  to  personal
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 income?  With  all  resp€ct,  I  suggest
 that  it  hits  only  the  salariat  and
 other  honest  tax  payers.

 Shri  Sham  Lal  Saraf  (Nominated—
 Jammu  and  Kashmir):  Whose  income
 is  known.

 Shri  M  .R.  Masani:  Shrj  Saraf  is
 quite  ight.

 The  Finance  Minister  has  expres-
 sed  the  hope  that  this  Budget  will
 reduce  evasion.  I  wish  I  could  share
 that  hope.  I  am  afraid,  however,
 my  feeling  is—I  hope  I  will  be  pro-
 ved  wrong;  but  we  shall  be  here  next
 year  and  the  year  after  to  watch  this
 --my  fear  is  that  the  cumulative
 effect  of  the  Capita]  Gains  Tax  and
 the  Expenditure  Tax  in  particular
 will  be  to  encourage  cash  transac- tions.  A  premium  has  been  put  on

 the  currency  notes  and  when  you
 put  a  premium  on  the  currency  note
 and  not  what  you  hold  in  bank
 honestly  or  openly,  you  are  in  fact,
 whatever  your  intentions  or  desires
 be,  helping  and  encouraging  people,
 such  as  they  are,  to  keep  ‘more  and
 more  transactions  out  of  their  books,
 because  of  both  the  Capital  gains  tax
 and  the  Expenditure  tax.

 So  I  come  to  the  conclusion  that
 these  particular  taxation  proposals
 are  going  to  give  incentive  to  hidden
 wealth.  The  businessman  is  faced
 with  a  dilemma  by  this  Budget.
 Either  he  wants  to  remain  honest,  in
 which  case  he  must  cease  to  be  rich
 and  ceaSe  to  operate  in  business,  or
 be  wants  to  remain  in  business,  in
 which  case  he  is  driven  to  dishonesty.,

 The  Finance  Minister  thinks  that
 by  abolishing  the  secrecy  of  income
 tax  assessments,  he  will  put  the  fear
 of  God  into  dishonest  people.  But
 the  dishonest  people  do  not  have  in-
 come  tax  assessments.  Only  those
 who  have  fixed  incomes  and  those  who
 disclose  their  incomes  go  on  paying
 tax.  They  can  disclose  them—I  do  not
 mind  at  all,  But  I  warn  him  that  for
 every  honest  case  which  is  properly
 disclosed,  the  income  tax  officer  will
 now  have  the  right,  on  the  applica-
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 tion  of  any  citizen,  to  disclose  infor-
 mation  about  a  particular  assessee.

 .Hag  the  Finance  Minister  consi-
 dered  the  dangers  of  blackmail?
 Does  he  not  know  of  yellow  journals
 in  this  country  which  abound  =  and
 which  may  misuse  this  facility  to
 blackmail  people?  Does  he  _  not
 know  that  if  one  businessman  wants
 to  get  at  the  customers  of  another,  he
 will  only  have  to  pay  a  little  bribe

 ‘to  the  income  tax  officer  to  get  the
 information  so  that  he  may  come  to
 know  of  the  customers  of  his  rival,  so
 that  he  may  approach  them  direct?
 These  things,  Sir,  are  very  dangerous.
 That  is  why  secrecy  has  been  main-
 tained  in  most  parts  of  the  world.

 I  come  back  to  this—what  do  you
 leave  the  investor  with  so  that  he
 can  form  capital?  I  am  told—and
 this  is  a  real  case—that  a  man  who
 earned  Rs.  2:2  lakhs—no  doubt  a  rich
 man  who  could  form  capital—paid
 last  year  in  direct  taxes  Rs.  °79  lakhs
 A  man  who  made  Rs.  2:20  lakhs  last
 year  paid  total  taxes  amounting  to
 Rs.  179  or  Rs.  80  lakhs.  That  is,  he
 kept  Rs.  40,000  out  of  his  total  earn-
 ings  of  Rs.  2:20  lakhs.  And  the  new
 rates  are  not  going  to  make  very
 much  difference  to  a  man  who  is  bled
 like  this.  He  will  not  be  allowed  to
 form  capital.  Therefore,  so  far  as
 the  individual  taxation  proposals  are
 concerned,  I  see  no  hope  for  believ-
 ing  that  these  are  going  to  help
 investment  or  formation  of  capital.

 I  come  now  to  corporate  taxation.
 There  is  a  Surtax  in  piace  of  the
 Super  Profits  Tax.  I  do  not  under-
 stand—and  I  hope  the  Finance  Minis-
 ter  will  enlighten  us  in  his  reply—
 why  he  has  not  told  us  what  was
 the  realisation  from  the  super  profits
 tax  last  year?  Again,  why  has  he
 not  told  us  what  the  proceeds  of  the
 Surtax  are  going  to  be  next  year?
 I  notice  that  he  has  lumped  them  all
 together  under  an  omnibus  clause,
 This  is  the  first  time  this  unfortunate
 practice  has  been  followed.  Upto
 now  we  used  to  know’  what  each
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 separate  tax  yielded,  and  I  hope  the
 Finance  Minister  will  have  no  ob-
 jection,  while  giving  his  reply,  to  let
 us  know  the  actual  accrual  of  the
 Super  Profits  Tax  in  these  twelve
 months  and  the  expected  accrual
 under  Surtax  in  the  next  twelve
 months,  I  think  it  is  a  perfectly
 fair  request.  The  House  has  always
 had  it  all  these  years  and  we  are
 entitled  to  this  information.

 The  principle  of  a  graduated  tax
 on  corporate  profits  is  a  bad  principle,
 because  the  smallest  shareholder
 and  the  biggest  shareholder  pay
 the  same  amount.  If  a  company
 makes  a  big  profit,  the  man  who
 Owns  a  Rs,  00  share  pays  the  same
 tax  as  one  owning  Rs,  |  lakh  invest-
 ment.  This  is  wrong  Grduation
 should  not  be  on  the  company’s
 profit,  it  should  be  on  the  man’s  own
 income.

 There  is  no  case  ‘Made  out  for  this
 tax.  A  super  profits  tax  or  surtax
 only  becomes  rélevant  when  the  com-
 panies  in  the  country  are  making
 excessive  profits.  Is  that  the  Finance
 Minister's  understanding  of  the
 picture  of  the  last  twelve  months?
 Is  it  not  true  that  the  Reserve  Bank
 of  India  in  its  own  survey  only  a  few
 weeks  ago  has  admitted  that  coui-
 pany  profits  have  dropped  and  ate  at
 a  very  low  level  in  India  todav?  if
 that  is  so,  is  this  the  time  for  levy-
 ing  a  surtax  at  all?

 It  is  true  that  the  incidence  of  the
 surtax  is  lower  than  that  of  the
 super  profits  tax  ang  the  handfu|  of
 companies  that  were  hard  hit  by  the
 super  profits  tax  will  no  doubt  be
 let  off  more  lightly.  But  the  benefit
 of  this  for  a  small  number  is  more
 than  offset  by  the  Dividend  Tax
 which  I  consider  the  ‘most  pernicious
 part  of  this  Budget.  This  is  a  divi-
 dend  tax  of  74  per  cent  on  all  divi-
 dends.  This  is  very  unprecedented.
 ln  previous  Finance  Bills  before  this
 House,  the  dividend  tax  has  been
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 levied  on  all  dividends  over  6  per
 cent  or  some  base  which  is  consi-
 dered  reasonable.  For  the  first  time,
 all  dividends  are  to  be  taxed  at  7}
 per  cent.  Is  this  considered  fair  or
 reasonable,  that  a  company  thar
 announces  a  dividend  of  one  per  cent,
 or  half  per  cent  or  two  per  cent,
 should  also  pay  a  dividend  of  74
 Per  cent  on  that  one  per  cent  or  half
 per  cent  or  two  per  cent?  Is  not  a
 reasonable  dividend  a  part  of  the
 very  operation  of  investment  and

 business?  Then  why  are  dividend
 being  penalised?  Is  it  suggested  that
 paying  dividend  is  something  wrong?

 The  Finance  Minister  in  his  speech
 has  given  an  argument.  He  says:  ‘These
 selected  lists  of  industries,  whose  tax
 is  being  reduced  by  5  per  cent  from
 50  to  45  per  cent,  they  should  not  be
 allowed  to  distribute  this  extra  rélier
 We  arc  giving.  So  in  order  to  make
 them  plough  back,  I  am  putting  on
 the  Dividend  Tax’.  But  the  Finance
 Minister  knows  that  for  every  one
 company  in  this  selected  list  of  in-
 dustries,  to  which  I  shall  refer
 presently,  there  are  99  companies
 which  will  not  have  this  benefit

 which  he  is  giving.  Why  is  he  pena-
 lising  industries  outside  the  selected
 list?  I  can  understand  Dividend  Tax
 being  put  on  that  selected  list.  Do
 that.  Modify  it  even  now,  if  you
 went  to  be  fair.  But  why  are  all  the
 other  companies,  who  neither  have
 any  relief  under  the  surtax  given  to
 them  nor  any  relief  under  the  sélec-
 ted  list  of  industries,  being  penalised
 now?  A  tax  of  this  nature  is  immoral
 and  bad.  It  discourages  the  forma-
 tion  of  equity  capital.  It  will  force
 companies  to  go  into  the  market  and
 borrow  instead  of  issuing  shares  and
 thereby  creating  a  property-owning
 democracy  which  we  all  want,

 There  jis  another  evil,  the  threat  to
 Temove  the  Development  Rebate
 within  three  years.  It  is  true  it  is  a
 Democles’  sword  hanging  over  in.
 dustries.  I  would  like  to  suggest  to
 the  Finance  Minister  that  if  he  wants
 industries  to  develope  let  him  make
 up  his  mind  as  to  how  he  is  going
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 to  exercise  his  discretion.  Let  him
 make  a  statement  ‘in  the  next  few
 weeks  or  month  saying  very  clearly
 that  such  and  such  industries  will  get
 the  Development  Rebate  and  such’
 and  such  industries  won't.  Other-
 wise,  all  of  them  will  stop,  paralysed
 into  fear  that  this  rebate  is  going  to
 be  taken  away  after  three  years,

 I  come  now  to  my  conclusion  about
 corporate  taxation.  My  conclusion  is
 this.  J  would  like  the  hon.  Minister
 to  correct  me;  but  I  am  absolutely
 clear  in  my  mind  about  what  I  am
 saying.  The  effect  of  the  substitu-

 tion  of  the  Super  Profits  Tax  by  the
 surtax  will  probably  be  to  reduce  the
 burden  of  taxation  on  a  very  limited
 number  of  companies,  but  the  benefit
 would  be  more  than  countervailed
 when  you  take  the  imposition  of  a
 74  per  cent  Dividend  Tax  on  _  the.
 private  sector  as  a  whole.  The  effect
 of  the  73  per  cent  Dividend  Tax
 would  be  to  raise  the  level  of  corpo-
 rate  taxation  from  50  per  cent,  which
 it  is  today,  to  an  average  of  over  53
 per  cent.

 I  have  got  these  figures  worked  out.
 According  to  the  dividend  you  dec-
 lare,  your  incidence  of  divideng  tax
 varies.  It  vari€és  from  about  2  per
 cent  to  3:75  per  cent.  Taking  an
 average  dividend  of  4  per  cent,  you
 Bet  an  average  incidence  of  Dividend
 Tax  at  3  per  cent.  So  companies
 which  were  paying  50  per  cent  so
 far,  the  large  majority,  will  now  pay
 ४  corporate  tax  of  53  per  cent  on  an
 average.  In  the  _  selected  list  of
 industries,  the  benefit  of  the  reduc-
 tion  from  50  to  45  per  cent  will  be
 neutralised  partially  by  the~  imposi-
 tion  of  the  Dividend  Tax  and  the  net
 rate  of  taxation  would  be  45  plus  3
 equal  to  48  per  cent  against  the
 present  50  per  cent.  Thus  the  large
 majority  of  companies  will  have  less
 to  distribute  or  less  to  plough  back.
 The  picture  becomes  worse  when  we
 take  into  account  the  threat  to  take
 away  the  Development  Rebate.

 In  fact,  the  House  does  not  have
 to  accept  my  statement.  The  cat

 was  let  out  of  the  bag  yesterday
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 when  a  spokesman  of  the  Finance
 Ministry  himself  admitteg  that  au
 result  of  this  Budget,  the  corporate
 sector  wou'd  have  to  pay  Rs.  ll
 crores  more.  This  is  a  very  funny
 way  of  trying  to  revive  an  animal
 that  is  dying  for  lack  of  food  or
 sustenance.  You  put  a  little  more
 burden  on  it  and  say  that  should
 revive  it,

 Compare  this  with  what  is  happen-
 ing  in  the  United  States  or  Japan
 today.  In  Japan,  about  the  same
 time  as  this,  tax  relief  is  being  given
 of  200  billion  yen,  and  in  the  United
 States  the  relief  that  is  being  given
 to  industry  and  incometax  payers  is

 ‘of  the  order  of  J°5  billion  dollars.
 Corporate  taxes  are  being  reduced
 from  52  to  48  per  cent,  and  in  the
 Case  of  smaller  profits  from  30  to  22
 per  cent.  This  is  what  you  cal!  a
 real  incentive,  a  real  boost,  something
 that  can  revive  it.  Compared  to  this
 the  present  attempt,  I  am  afraid,  is
 going  to  fail.

 The  Finance  Minister  will  say  that
 selected  industri€s  are  let  off.  That
 is  true.  Selective  industries  will  pay
 45  per  cent  in  place  of  50  per  cent,
 and  by  the  time  they  pay  the  divi-
 dend  tax,  they  will  come  down  from
 50  to  48  per  cent.  A  smaj]  enough
 concession,  but  it  is  a  concession.
 Which  are  these  industries?  Steel,
 copper,  aluminium,  iron.  ore.  coal
 mining,  machinery  and  machine
 parts,  cement,  fertilisers,  paper,
 tractors.  equipment  for  generating
 electricity,  tea.  coffee  and  rubber.

 व्‌  have  nothing  against  these  indus-
 tries.  I  wish  them  well,  as  I  wish  all
 other  industries,  but  why  should
 they  be  selected  out  of  the  whole
 gamut  of  production  in  this  country?
 Who  decided  that  these  are  more  im-
 portant  than  twenty  other  industries
 which  may  be  equally  important?
 They  are  important,  all  industries
 are  important  to  the  country.  They
 give  the  people  the  wherewithal
 of  life,  they  give  the  consumer  what
 he  needs.  Why  are  these  selected?
 Who  decides  it?  This  is  a  command
 economy  at  work  The  real  priority
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 is  to  be  given  by  the  consumer.  In
 a  free  society  the  consumer  is  king.
 He  decides  what  he  wants  before
 something  else.  Here,  quite  arbitra-

 rily  some  benefit  is  conferred  on
 some  ten  industries  taken  at  random,
 which  in  Government’s  opinion,  may
 be  more  important,  but  which,  many
 of  us  may  feel,  are  just  as  important
 as  ‘many  other  industries.  I  feel  that
 this  discrimination  is  objectionable.
 There  should  be  an  equal  measure
 of  justice  and  taxation  for  all  indus-
 tries  and  for  all  enterprise.  Let  the
 people  decide  by  the  market  m@€cha-
 nism,  by  consumer  preference  and
 demand,  which  industries  they  want
 to  reward.  Therefore,  while  I  do
 not  grudge  these  industries  the  little
 concession  given  to  them,  I  think
 that  this  arbitrary  discrimination  is
 unjustified.

 All  these  industries  are  capital-
 intensive  as  the  hon.  Minister  himself
 mentioned.  Are  we  sure  that
 capital-intensive  industries  are  what
 the  country  needs  first?  Ig  it  not
 true  that  unemployment  is  one  of  our
 biggest  problems,  that  We  want  to
 put  idle  hands  to  productive  work?
 I.  would  have’  thought,  following
 Gundhi's  own  thinking,  that  capital-
 intensive  industries  can  take  care  of
 themse'ves,  it  is  the  labour-intensive
 industries  that  we  want  to  help  in  this
 country  first.  Yet,  a  tax  preference
 is  given  to  the  very  industries  which
 employ  the  least  number  of  people,
 where  the  most  capital  is  eaten  up
 and  the  least  number  of  people  are
 put  to  work.  I  do  feel  that  this  is  an
 objectionable  principle.

 There  is  One  incidental  change  to
 which  I  refer  before  I  leave  this
 tepic.  It  has  been  said  that  rules
 will  be  framed  by  which  the  decision
 as  to  what  is  essential  expenditure
 for  business  purposes’  will  be
 left  to  the  income-tax  officer.

 This  is  a  very  undesirable  thought.
 Surely,  the  man  who  invests  his  own
 capital  knows  what  he  should  spend
 for  his  business  and  what  is  nece-
 ssary.  An  effort  was  made  in  the
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 Select  Committee  on  the  Income-tax
 Amendment  Bill  in  96l.  That  effort
 failed.  The  good  sense  of  this  House
 prevented  the  then  Finance  Minister
 from  putting  in  a  clause  to  this
 effect,  that  the  income-tax  officer  can
 sit  in  judgement  on  ‘a  business
 concern,  deciding  what  expenditure

 is  necesary.  New,  by  the  back  door,
 this  is  sought  to  be  brough  back.  I
 think  this  is  an  entirely  undesirable
 thing,  and  one  that  can  be  strongly
 objected  to.

 The  conclusion  to  which  I  come  is
 that  neither  of  the  two  incentives  to
 investment—a  dividend  or  return  on
 eapital,  and  appreciation  of  capital—is
 anywhere  rewarded  in  this  Budget.  The
 dividend  is  punished  by  the  Dividend
 Tax;  czpital  appreciation  is  punished
 by  the  Capital  Gains  Tax.  I  consider
 that  this  Budget  fails  completely  in
 its  purpose,  the  alleged  purpose,  the
 professed  purpose,  of  giving  a  boost

 to  saving  and  investment.

 Why  has  the  Finance  Minister
 failed  to  follow  through  in  Part  B  of
 his  speech  the  sound  thinking  of  Part
 A?  |  have  been  puzzling  over  this.
 I  do  not  know.  I  can  only  make  a
 guess.  My  guess  is  that,  having
 thought  clearly  up  to  2  point  with
 the  intelligence  which  undoubtedly  is
 his,  the  Finance  Minister  then  got
 intimidated  by  the  thought  of  poli-
 tical  pressures  and  politica]  vilifica-
 tion.

 Shri  T.  T.  Krishnamachari:  Let  him
 sav  that  I  had  a  black-out.

 Shri  M.  R,  Masani:  He  was  no
 doubt  worried  about  the  criticism  that
 would  come  from  the  Communist  part
 of  the  House,  but  he  should  have
 known  that  it  would  come  anyhow.
 Perhaps  he  was  worried  about  the
 displeasure  of  his  chief,  the  Prime
 Minister,  I  do  not  know.

 Shri  T.  T.  Krishnamachari:  [  am
 sorry,  T  do  not  want  to  interrupt  my
 hon.  friend.  I  am  prepared  to  take
 whatever  stones  or  other  weapons
 that  he  is  going  to  hurl  at  my  head.
 Why  bring  in  my  chief  at  all?  =I
 think  it  is  completely  unwarranted.

 2290  (Ai)  L.S.D.—8.
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 Shri  Ranga:  Anyhow,  _it
 Government’s  Budget.

 Shri  M.  R.  Masani:  I  was  trying  to
 be  fair,  and  not  attribute  any  motives
 to  the  Finance  Minister.  I  did  not
 allege  that  he  was  trying  to  hurt,  I
 was  not  going  to  allege  that  this  was
 a  Mischievous  or  malicious  set  of
 measures.  I  am  trying  to  point  out
 that  there  is  a  contradiction  between
 the  sound  principles  of  Part  A  and
 the  very  unfortunate  proposals  in
 Part  B.

 Shri  T.  T.  Krishnamachari:  The
 hon.  Member  can  say  this,  that  the
 Finance  Minister  had  a  black-out.  |
 do  not  mind  taking  it.  Other  people
 will  judge.

 Shri  M,  R.  Masani:  I  see  in  this
 contradiction  the  conflict  that  is  going
 on  in  the  ruling  party  between  the
 dead  hand  of  the  past  of  Marxist
 principles  and  dogmas  represented  by
 the  Prime  Minister  and  the  newer
 thinking  that  we  are  watching  with
 soMe  encouragement.

 is  the

 Shri  T.  T,  Krishnamachari:  I  have
 again  to  tell  him  that  the  reference
 to  the  Prime  Minister  and  his  Marx-
 ist  principles  is  completely  wrong,  and
 I  suggest  the  hon.  Member  had  better
 confine  his  remarks  to  the  chief  cul-
 prit,  that  is  myself,

 Shri  Ranga:  Are  we  to  understand
 that  the  Prime  Minister  is  not  res-
 responsible?  It  cannot  be  his  sole
 responsibility.  The  Government  is
 responsible  for  the  Budget,  He  is
 only  one  of  the  instruments  of  the
 Government.

 Shri  T.  T,  Krishnamachari:  That  is
 all  right,  Speak  about  the  Govern-
 ment,

 Shri  M.  R.  Masani:  I  have  a  right
 to  my  own  views.  The  Budget  is
 the  Budget  of  the  Government.  I
 have  a  right  to  consider  the  various
 pressures  in  the  Government  and  to
 speculate  on  why  the  actual  proposals
 do  not  follow  through  logically  from
 the  statement,  and  I  do  feel  this  that
 Finance  Ministers  may  come  and  ६०,
 but  so  long  as  the  dead  hand  of
 Marxism  represented  by  the  Prime
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 Minister  lies  on  the  ruling  party,
 nothing  will  change...  (Interrup-
 tions).

 Now  I  come  to  another  factor,
 foreign  capital.  As  I  said,  I  welcome
 the  awareness  of  the  need  for  capital.
 The  reliefs  given  are  good,  but  I  du
 feel  that  they  are  very  inadequate  for
 the  purpose  which  the  hon.  Minister
 has  in  view,

 Shri  Joachim  Alva  (Kanara):  May
 I  interrupt  the  hon,  Member?  He
 has  been  unfair  to  the  hon.  Prime
 Minister,  because  the  hon.  Prime
 Minister  has  repeatedly  said  on  the
 floor  of  the  House  that  Marxism  is  out
 of  date.  '

 Shri  M.  R,  Masani:  I  do  not  think
 that  in  this  case  this  particular  hon.
 Member  hus  to  announce  again  his
 loyalty  to  the  Prime  Minister,  of
 which  he  has  given  many  demonstra-
 tions  in  this  House  in  the  past,

 What  I  was  saying  was  that  so  far
 as  foreign  capital  is  concerned,  I
 welcome  the  concession  made,  but  any
 one  who  has  read  this  very  interest-
 ing  study  of  foreign  investment  and
 tax  reforms  by  the  National  Council
 af  Applied  Economic  Research  will
 realise  how  inadequate  this  is.  India,
 in  all  these  tables,  is  a  country  which
 is  the  least  attractive  of  all  the  under-
 developed  countries  or  even  the  deve-
 loped  countries  for  the  investment  of
 foreign  capital,  It  is  true  the  hon.
 Minister  has  done  something  in
 the  right  direction,  I  welcome  it,
 I  thing  he  has  moved  in  the
 right  way,  but  I  think  he  also
 probably  must  realise  that  we  have
 8  long  way  to  go  before  we  create
 conditions  where  we  can  really  have
 equity  capita]  on  a  large  scale  coming
 imto  this  country.  I  feel,  therefore,
 that  while  these  concessions  are
 worth  while,  we  have  not  gone  far
 enough  in  the  right  direction.

 In  this  connection,  I  hope  the
 Finance  Minister  will  not  ming  my
 saying  that  in  the  interview  that  he
 gave  to  the  Economist,  he  was  not
 being  very  fair  when  he  suggested
 that  the  biggest  enemy  to  foreign
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 capital  coming  to  India  wag  not  the
 Government  or  the  politician,  but  the
 vested  interests  which  did  not
 want  it.  If  there  are  any
 vested  interests  in  India  which  do  not
 want  foreign  capital,  let  us  ignore
 them.  They  have  not  been  in  charge
 all  these  years,  The  same  Govern-
 ment  that  is  there  today  has  been  in
 power,  and  surely  we  all  realise  that
 the  blame  for  not  creating  conditions
 which  would  facilitate  foreign  capital
 coming  into  India  is  entirely  that  of
 the  Government  which  has  been  in
 Office  now  for  over  fifteen  years.
 Therefore,  let  the  real  culprit  not
 Point  a  finger  at  somebody  else  and
 try  to  find  a  scapegoat.

 Now,  Sir,  I  come  to  concentration
 of  power  and  monopoly.  As  one  who
 believes  in  the  fullest  competition,
 may  I  say  that  I  am  delighted  at  the
 Proposal  of  the  Finance  Minister  to
 appoint  a  commission  of  enquiry  into
 monopoly  and  _  concentration?  I
 think  it  is  a  very  good  thing.  It  is
 good  for  two  reasons:  One,  because  if
 there  is  any  monopoly,  it  should  be
 stopped,  and  I  would  welcome  the
 bringing  in  of  a  genuine  honest-to-
 God  anti-monopoly  legislation  of  the
 kind  that  exists  in  the  United  States,
 the  United  Kingdom  and  West  Ger-
 many.  Therefore,  I  welcome  it,
 Secondly,  I  welcome  it  because  I
 think  this  commission  of  enquiry  will
 be  highly  educative.  (Interruptions).
 I  am  very  much  against  monopoly.
 We  believe  in  competitive  free  enter-
 prise,  We  believe  in  the  philosophy
 of  Prof.  Erhard,  Chancellor  of  West
 Germany,  in  prosperity  through  cum-
 petition,  and  anything  that  comes  in
 the  way  of  competition  is  bad.  I
 welcome  this  Commission  also  for  a
 second  reason.  I  think  it  will  be
 highly  educative.  There  is  a  lot  of
 hot  air  being  let  loose  about  monopoly
 and  concentration  of  power,  Let  it
 come  out  in  the  open.  Let  evidence
 be  led  before  the  commission  both  by
 those  who  believe  that  there  is  mone-
 poly  and  concentration  and  by  those
 who  say  there  is  not.  Let  the  facts
 be’  put  on  record  and  come  out  in  the
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 open.  I  think  it  is,highly  instructive
 in  a  democracy,  which  we  _  all
 welcome.

 But  I  have  two  reservations,  One
 is  that  the  terms  of  enquiry  of  the
 commission  should  be  broad  enough
 to  include  al]  monopoly,  monopoly  by
 private  enterprise  and  monopoly  by
 Government,  Let  not  the  S.T.C.  and
 the  L.L.C.  be  excluded  from  the  scope
 of  enquiry  of  the  commission.  Be-
 cause  monopoly  works  in  the  same
 way,  and  monopoly  is  _  anti-social,
 whoever  practices  it.  Profiteering  is
 bad  whether  it  is  done  by  one  party
 or  by  another.  (Interruption).  There
 should  be  no  monopoly;  there  should
 be  competition  between  State  enter-
 prise  and  others,  as  everywhere  else.

 Secondly,  let  the  composition  of  the
 commission  of  enquiry  not  be  loaded.
 Let  us  not  have  professors  who  have
 gone  on  record  in  ful]  support  of  the
 politics  and  economics  of  Communist
 China,  as  Prof,  Mahalancbis  has  done.
 Let  us  have  people  with  a  somewhat
 more  open  mind,

 On  this  point  of  concentration  and
 control  the  hon,  Ministe-  said  that
 ownership  is  diffused,  it  is  true,  but
 there  is  control.  Who  has  the  con-
 trol  today?  What  can  those  who  are
 at  the  head  of  banks  and  companies
 do?  Let  me  just  mention  that  under
 the  Industries  (Development  and  Re-
 gulation)  Act,  a  company  is  not  entitl-
 ed  to  hire  a  director  without  the  per-
 mission  of  the  Government.  Having
 hired  him,  the  company  cannot  either
 dismiss  or  pay  the  salary  of  the  direc-
 tor  without  Government’s  permission.
 Any  company  with  a  capital  invest-
 ment  of  more  than  Rs.  25  lakhs
 cannot  come  into  existence  without
 the  permission  of  the  Government.
 Having  come  into  existence,  it  cannot
 make  any  product  other  than  one
 approved  by  Government,  Then,
 again,  this  product  cannot  be  sold  at
 a  price  other  than  that  approved  by
 Government.  No  capital  can
 be  raised  without  the  permission
 of  Government.  No  machinery
 can  be  imported  without  the
 permission  of  Government  and  foreign
 exchanga  given  by  it.  And  raw
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 matevials  fnom  abroad  cannot  be
 obtained  except  at  the  mercy  of
 Government,

 Who  has  control  in  this  country?
 Only  the  people  in  Delhi  who  exer-
 cise  this  power,  It  is  not  an  acci-
 dent  that  we  find  the  planes  full  of
 serior  business  executives,  who  ought
 to  be  devoting  their  time  to  creating
 wea'th  and  production  for  the  coun-
 try,  ~hasing  minor  officials  around
 the  corridors  of  the  Secretariat,  try-
 ing  to  get  files  moving.  This  humi-
 liatin:  and  sickening  situation  shows
 whe  the  real  control  is  in  this
 countly.

 A  great  deal  has  been  said  about
 the  private  sector.  The  private  sec-
 ‘or  is  not  just  one  sector:  there  are
 lois  and  lots  of  kinds  of  people  in  the
 private  sector.  As  in  this  House,  or
 anywhere  else  there  are  good  people,
 there  are  people  who  are  indifferent,
 and  there  are  peopie  who  are  not  so
 good.

 Dr,  M.  S.  Aney  (Nagpur):  You  are
 sure  that  there  aTe  good  ones?

 Shri  M.  R,  Masani;  Human  beings
 being  what  they  are,  in  every  gather-
 ing  you  find  people  with  different
 standards  of  behaviour.  And  it  is  no
 good  lumping  them  all  together  and
 describing  them  as  if  there  is  one
 jmage.  There  are  different  images  of
 entrepreneurs  in  this  country.  There
 is  a  small  minority  of  enlightened
 practitioners  of  free  enterprise,  Many
 of  them  are  our  friends,  and  we  are
 proud  of  them.  We  are  proud  of
 their  friendship,  because  their  hands
 are  clean;  they  pay  their  taxes;  they
 give  us  a  good  product;  they  are  pro-
 ficient;  they  bring  down  the  cost  of
 production;  they  take  the  country  for-
 ward.  It  is  six  or  seven  years  since
 I  was  associated  with  the  House  of
 Tatas.  But  I  was  very  proud  when  a
 few  weeks  ago  I  read  a  statement
 made  by  Tata  Chemicals,  a  company
 with  which  I  happened  to  be  associat-
 ed  as  far  back  as  94]  or  1942,  And
 what  wasit?  Onthel6thof  Decem-
 ber  963  it  was  announced  by  the
 Minister  in  Parliament  that  the  selling-’
 price  control  was  to  be  removed  over
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 a  range  of  products,  and  among  the
 products  were  soda  ash  and  caustic
 goda,  both  of  which  are  heavy  chemi-
 cals  playing  an  important  role  in  our
 industrial  development  and  both  of
 which  are  in  short  supply.  This  per-
 mission  to  raise  the  prices  was  given.
 {  was  very  proud  that  on  the  l7th  of
 January  this  old  company  with  which
 ६  had  been  associated  in  the  distant
 past  made  a  public  statement  announ-
 cing  that  in  spite  of  this  permission
 they  would  raise  neither  the  price  of
 caustic  soda  nor  that  of  soda  ash.
 Here,  Sir,  is  an  example  of  the  pri-
 vate  sector  performing  its  obligations
 to  the  country  and  not  just  trying  to
 grab  a  little  profit  because  Govern-
 ment  has  given  permission  to  them
 to  do  so,

 Aa  hoa.  Member:  All  are  not  Tatas.

 Shri  M,  R.  Masani:  All  are  not
 Tatas.  I  am  saying  so,  We  are
 proud  of  our  friends.  But  can  peo-
 ple  on  the  Treasury  Benches  say  that
 they  are  also  proud  of  their  business
 fronds’  —  (Interruptions)  Contrast
 this,  Sir,  with  the  attitude  of  the
 State  Trading  Corporation,  a  part  of
 the  nationalised  sector,  nationalised
 industry.

 Shri  Daji:  The  treasury  bench  is
 divided!

 Shri  T.  T.  Krishnamachari:  And  |
 fall  between  two  stools!

 Shri  M.  R.  Masani:  Consider  the  case
 of  the  ST.C.  The  S.T.C.  imports
 caustic  soda,  which  as  I  said,  is  in
 short  supply,  It  imports  caustic  soda
 at  the  rate  of  Rs,  470  per  ton.  And
 would  the  House  like  to  know  at  what
 price  it  sells  it?  It  sells  caustic  soda
 to  the  public  at  a  price  of  Rs.  760  per
 ton.  (An  hon.  Member:  Shame).  Here
 is  a  profiteer,  if  you  want  it;  here  is
 an  anti-social  element,  under  the  cont-
 tol  of  this  Government.

 Shri  Tyagi:  It  is  not  profit  but  tax.
 Shri  M.  ्,  Masani:  It  is  profiteering.
 The  same  is  the  case  with  cement

 also.  गांड  STC,  does  not  even  dis-
 tribute  the  cement,  But,  like  a  pare-
 gite,  it  levies  a  tax  on  the  distribution
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 of  cement  which  is  of  a  very  high
 order.  In  the  very  first  year  of  the
 operation  cement  the  S.T.C.  made  a
 profit  of  Rs.  5°49  crores.

 Another  point  with  regard  to  this
 S.T.C,  is  that  it  also  makes  exorbit-
 ant  profits  in  cars,  They  corner  all
 the  cars  brought  in  by  diplomats  at
 cut  prices  and  sell  them  at  a  fabulous
 prefit  to  those  who  want  a  posh  car,
 although  they  make  a  distinction  in
 favour  of  officials  who  belong  to  the
 new  ruling  class  along  with  the  poli-
 ticians  in  office.

 It  is  thus  no  good  just  lumping  all
 businessmen  together  and  talking  of
 the  ‘private  sector’.  There  is  an
 honest  private  sector,  and  there  is
 one  that  is-not  honest.  And  we  know
 who  these  people  are.  As  I  said
 earlicr,  I  for  one  am  proud  of  my  con-
 nections  and  of  my  friends  in  the  pri-
 vate  sector.  I  wonder  if  this  Govern-
 ment  and  its  members  can  claim  the
 same  pride  in  the  friendship  of  their
 business  friends.  We  al]  know  the
 kind  of  people  who  surround  those  in
 office,  people  who  in  England  are
 called  “Spivs’,  people  in  this  country
 who  live  on  the  quick  rupee  made  by
 permits,  licences  and  quotas  which
 they  get  in  return  for  favours  grant-
 ed,  the  peopla  who  make  quick  pro-
 fits,  the  “compradore  capitalists‘  as
 the  Marxists  call  them—for  whom  I
 have  nothing  to  say,  Unfortunately
 it  is  that  class  of  capitalists—and  we
 saw  the  alignment  between  Mr.
 Malaviya  and  Mr.  Serajuddin;  this  is
 the  symbolism  of  the  association  bet-
 ween  the  ruling  party  and  its  mem-
 bers  and  the  corrupt  class  of  busi-
 nessmen—this  is  the  class  which  is
 going  to  benefit  from  this  budget,  The
 honest  men  will  be  mulcted  and_  the
 others  wil!  get  away  because  they  are
 not  the  people  who  conform  to  any
 law.

 Therefore,  Sir,  I  come  to  my  con-
 clusion.  In  so  far  as  the  impact  on
 growth  and  prices  and  balance  of
 payments  is  concerned,  I  am  afraid
 it  is  not  going  to  be  helpful  in  re-
 gard  to  any  of  these  three.  This
 budget  is  not  going  to  help  industrial
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 growth.  And  as  for  agricultural
 growth,  it  has  no  relevance  at  all.
 There  is  nothing  in  this  budget,  Sir,
 that  can  give  a  hand  up  to  the  agri-
 culturist  from  whom  we  expect  and
 require  greater  production.  Tt  is
 untouched,  I]  do  not  say  that  the
 budget  could  do  everything  about  it;
 the  other  policies  of  Government,  the
 wrong  methods  of  planning,  the
 Seventeenth  Amendment  to  the  Cons-
 titution  and  so  many  other  things  get
 {nto  it.  But  certainly  this  budget
 does  nothing  to  mitigate  that
 situation.

 In  regard  to  inflation,  I  am  afraid  it
 will  continue  and  intensify  because  of
 the  failure  to  stimulate  production
 and  the  lop-sided  pattern  of  capital-
 intensive  industry  which  is  still
 favoured  as  against  labour-intensive
 industry,  The  hon.  the  Minister  made
 a  very  good  speech  in  Bombay,  ad-
 dressing  the  Conference  of  Agricul-
 tural  Economists.  He  hinted  that  the
 beginning  of  the  Fourth  Plan  would
 be  the  time  for  consolidating  our
 gains.  May  I  suggest  that  the  time  is
 here  and  now?  We  do  not  have  to
 wait  for  the  beginning  of  the  Fourth
 Plan  to  do  something  good.  Let  the
 Minister,  following  his  own  princi-
 ples  and  premises,  put  a  stop  to  this
 huge  expenditure  of  an  unproductive
 kind  that  is  going  on—Rs.  9l  crores
 of  additional  civil  expenditure,  Let
 him  stop  all  new  projects  except  those
 on  which  a  quick  and  a  big  return  is
 guaranteed.  Let  him  try  and_  get
 more  out  of  the  money  we  have  al-
 ready  invested  in  these  rather  waste-
 ful  projects.  It  is  only  then  that  in-
 flation  can  be  stopped.  Otherwise,  I
 am  afraid  that  by  encouraging  money
 being  kept  out  from  account,  by  en-
 couraging  unaccounted  money,  in  its
 implications  this  Budget  is  going  to
 encourage  conspicuous  consumption
 and  wil]  raise  prices  still  further,

 Finally,  I  mentioned  in  an  earlier
 speech  also,  Gandhiji’s  test  and  I  re-
 call  the  phrase:  the  poorest  and  the
 weakest  man  whom  we  should  re-
 member  and  protect.  “Is  what  you
 contemplate  going  to  be  of  any  use  to
 him?”—I  ask  hon,  Members  to  think
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 about  this.  I  ask  them  to  tell  us;  if
 they  can,  in  what  way  this  Budget
 will  bring  comfort  or  cheer  to  the
 poorest  and  weakest  members  of  our
 community.  This  man—the  poorest
 and  weakest  man—I  consider  the
 Corgotten  Man  of  this  whole  Budget

 Shri  Khadilkar  (Khed):  Mr.
 Deputy-Speaker,  just  before  me  the
 spokesman  of  the  corporate  sector
 and  the  high  priest  of  free  enterprise
 in  this  House  has  spoken  his  mind
 regarding  the  financia]  proposals,  Be-
 fore  him  the  spokesman  of  the  Com-
 munist  Party  had  his  say.  He  com-
 plained  that  the  Budget  did  not  indi-
 cate  progress  in  certain  directions
 which  would  bring  us  nearer  the
 socialist  goal.  During  the  last  one
 year  the  Communist  Party,  I  am  glad,
 has  lived  and  learnt;  instead  of
 strikes  they  have  come  to  petitions
 and  now  to  the  method  of  fasting,  so
 long  considered  by  them  ridicul-
 ous,  to  ventilate  certain  grievances,
 So,  to  that  extent  I  feel  that  the
 Communist  Party  has  kept  an  open
 ming  and  is  prepared,  along  with  the
 world  communist  movement,  to  learn
 certain  democratic  practices  that  are
 now  emerging.

 This  year’s  Budget  is  perhaps  the
 most  cleverly  presented  statement
 and  intricately  woven  with  a  philoso-
 phy  in  the  first  part  of  the  Budget
 which,  unfortunately  for  the  Finance
 Minister,  Mr,  Masani  characterised  as
 ‘sound’.  Whether  it  is  sound  or  un-
 sound  or  contrary  to  the  policies
 adopted  by  this  House,  needs  to  be
 examined  on  this  occasion.  The
 Finance  Minister  is  a  flamboyant  ir-
 tellectual  sitting  on  the  Treasury
 Benches,  very  clever  and  subtle  in
 mind.  He  as  well  as  the  Vice  Chair-
 man  of  the  Planning  Commission  are
 making  certain  statements  during  the
 last  six  months  or  so,  the  philosophy
 of  which  is  interwoven  in  the  first
 part  of  the  Budget.  What  is  that
 policy  and  is  it  in  keeping  with  the
 policy  that  this  House  has.  adopted,
 and  that  has  recently  been  enunciat-
 ed  and  placed  before  the  country,
 which  aims  at  building  socialist
 society  in  a  democratic  way?
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 Before  attempting  to  analyse  that,

 let  us  see  what  is  the  credit  side  of
 the  Budget  in  brief.  The  budgetary

 -proposals  would  not  have  an  _infla-
 -tionary  impact  on  the  economy  as
 such;  that  is  a  good  thing  at  the  pre-
 sent  juncture.  Some  marginal  relief
 is  offered  no  doubt  to  the  lower  and
 middle-income  group  in  the  country.
 So  far  as  it  goes,  it  is  some  relief,

 -though  not  substantial.  A  serious
 effort  is  made  to  rationalise  the  pre-
 sent  tax  structure—I  think  it  is  a  good
 and  right  step  because  our  tax
 structure  is  so  complicated  that  soime-
 times  certain  men  of  legal  profes;ion
 help  people  to  avoid  or  evade  taxa-
 tion,  Certain  measures  are  pro}0s-
 ९6  here  which  will  curb  tax  evasion

 :to  some  extent,  such  as  the  removal
 of  the  secrecy  clause  and  the  power
 to  search  to  unearth  hidden  wealth.
 Unaccounted  or  black  money  has
 thrown  a  serious  challenge  to  the
 stability  of  our  economy  and  I  will
 come  to  that  later.

 1447  hrs,
 {Dr.  SiroJsinr  MAHISHI  in  the  Chair]
 The  steep  scaies  of  estate  duty  wouid
 shrink  inherited  wealth  though
 may  not  affect  the  dynastic  contral  of
 the  economy  of  established  business
 houses  in  the  country.  He  has  made
 a  distinction  between  control,  owner-
 ship  and  management.  Inherited
 wealth  perhaps  may  shrink  but  the
 control  of  the  economy  by  the  dynas-
 tic  houses  well  established  is  not  like-
 ly  to  shrink  by  this  measure.  Lastly.
 the  reintroduction  of  Expenditure  Tax
 would  perhaps  strensihen  the  method
 of  curbing  ostentatious  living  and
 conspicuous  consumption.  This  is  the
 credit  side.

 There  is  the  other  aspect  which
 is  very  difficult  because  it  is  intri-
 cately  woven  in  his  propositions  which
 are  placeq  before  this  House  in  the
 first  part  of  his  speech  and  I  will
 now  turn  to  that  part  because  |  feel
 that  Budget  is  an  economic  instru-
 ment  to  mould  the  life  and  to  reach
 the  social  objective.  How  far  has
 that  instrument  been  used  for  this  pur-
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 pose?  That  is  the  main  question.  We
 should  see  whether  certain  policies
 are  violated  or  a  certain  twist  is  given
 to  the  whole  economic  line  that  we
 pursued,  our  Industrial  Policy  Resolu-
 tion,  to  the  Plan  and  to  the  Bhu-
 baneshwar  statement.  I  am  not  going
 t  quote  them  but  it  is  essential  to
 cefresh  our  memory.  People  see  the
 taxation  proposals  and  say  they  are
 not  much;  there  is  a  little  relief  here;
 something  is  said  about  the  mono-
 polies.  Then  they  keep  quiet.  This  is
 dangerous,  People  who  have  passed
 certain  resolutions  at  Bhubaneshwar
 represent  certain  growing  convictions
 {n  the  minds  of  the  people  as  to  why
 we  have  come  to.  socialism.  If  we
 want  to  sustain  our  democratic  struc-
 ture,  the  social  base  must  be  widen-
 ed  and  people’s  urges  must  find  a  place
 there.  If  it  fails  to  contain  people’s
 urges,  the  deomcratic  structure  will
 come  down  shattering  and  ultimately
 the  social  objective  will  be  thrown
 aside;  people  represented  by  Masani
 and  others  will  take  control  of  our
 economy  and  the  life  of  the  people,
 That  is  a  preat  danger.  What  have
 they  said  in  the  Second  and  Third
 Plans?  I  shall  quote  only  one  sen-
 tence  from  the  Plan.  It  says:

 “The  basic  criteria  for  deter-
 mining  the  lines  of  advances  must
 not  be  private  profit......

 for  which,  just  now,  in  the  name  of
 {ncentives,  our  friend  Shri  Masani
 pleaded—

 “but  social  gains  and  that  the
 pattern  of  development  and  the
 structure  of  socio-economic  rela-
 tions  should  be  so  nlanned  that
 they  result  not  only  in  appreciable
 increases  in  the  national  income
 and  employment,  but  also  in
 greater  equality  in  income  and
 wealth.”

 This  is  the  definition  which  this  House
 has  adopted  when’  we  adopted  the
 Third  Plan.  What  we  said  at
 Bhubaneswar—I  do  not  _  consider
 whatever  Shri  Ranga  and  =  com-
 pany  might  feel—was  this;  the
 Bhubaneswar  resolution  was  a
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 national  objective,  whatever  we
 have  decided  upon;  we  might  per-
 haps  be  halting;  our  steps  might  not
 be  as  firm:  and  well-determined,  but
 one  thing  is  certain:  the  reso‘ution
 represents  the  national  will  for  social
 advance.  We  are  going  to  build  the
 emerging  society,  by  throwing  aside
 the  dead  weight  of  the  past  from  our
 shoulders,  That  is  the  resolve  tnat
 ‘we  have  made  at  Bhubaneswar.  What
 did  we  say  in  the  Bhubaneswar  reso-
 dution?

 .the  public  sector  has  to
 play  a  strategic  and  predominant
 role  in  the  field  of  trade  and  in-
 ‘dustry.  The  public  sector  must
 grow  progressively  in  large-scale
 industry  and  trade,  particularly  in
 the  field  of  heavy  and  basic  indus-
 try  as  well  as  trade  in  essential
 commodities.”

 While  elaborating  the  thesis  of  demo-
 cratic  socialism,  the  new  President  of
 the  Indian  National  Congress......

 Shri  Krishnapal  Singh  (Jalesar):
 Madam,  on  a  point  of  order.  Are  we
 bound  by  any  of  these  resolutions
 which  have  bhecn  passed  at  a  party
 meeting?  We  are  only  concerned
 with  the  Government  policy.  (Inter-
 ruptions)

 Shri  Khadilkar:  The  party  runs  the
 Government,  and  the  Government  is
 representing  the  people.  You  repre-
 sent  a  minority  section  in  the  country.
 (Interruption)

 Shri  U.  M.  Trivedi  (Mandsaur):
 What  we  represent  is  about  70  per
 cent,;  and  they  represent  only  30  per
 cent.

 Shri  Khadilkar:  This  mathematics
 does  not  carry  us  far.

 Mr,  Chairman:  The  hon.  Member
 should  kindly  address  the  Chair.

 Shri  Khadilkar:  The  President  of
 the  Congress,  Shri  Kamaraj,  who
 comes  from  the  masses  and  has  deep
 roots  in  the  soil,  has  explained  his
 objectives  in  the  following  manner.
 ‘That  should  be  borne  in  mind  by  this
 House  when  I  say  the  first  part  of
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 the  speech  is  counter  to  policies  that
 we  have  adopted.  What  did  he  say?
 He  said:

 “The  question  today  before
 Congressmen  ig  not  whether  socia-
 lism  is  good  or  right  for  the
 country,  but  whether  the  legisla-
 tive  and  executive  measures  in
 this  country  are  in  furtherance
 of  the  socialist  goal  that  the
 people  have  set  before  them-
 selves.”

 So,  the  point  is  whether  it  is  imple-
 mented,  whether  it  is  reflected  in
 Government  policies,  The  socialist
 objective  has  been  adopted.  I  do  not
 consider  that  those  who  adopted  and.
 raised  their  hands  and  shouted  slo-
 gans—I  feel—were  just  doing  it  hypo-
 critically,  without  having  faith  in  it.
 I  presume  they  have  passed  this  reso-
 lution  with  full  faith  and  with  full
 confidence.

 I  wil,  read  just  one  more  remark,
 that  has  been  made  by  Shri  Lal
 Bahadur  Shastri  at  Bhubaneswar  in
 his  speech.  Shri  Shastri,  in  his  Bhu-
 baneswar  Spcech,  had  promised  that
 a  watch  would  be  kept  over  the  acti-
 vities  of  the  Central  ang  State  Gov-
 ernments  to  ensure  that  progress  to-
 wards  a  socialist  State  was  being
 maintained.

 So,  we  are  the  watchdogs,  If  the
 spirit  of  Bhubaneswar  is  not  maintain-
 ed,  we  must  point  out  what  is  the
 drawback.  If  it  is  maintained,  cer-

 will  congratulate  the
 Finance  Minister.  This  is  our  posi-
 tion  here,  and  from  that  angle  I  will
 have  to  say  something  about  the  first
 part  of  his  speech,

 As  I  said  earlier,  the  budget  is  an
 economic  instrument.  How  that  ins-
 trument  is  being  used  has  to  be  con-
 sidered.  Is  it  in  keeping  with  this
 policy,  and  are  the  utterances  of  the
 Finance  Minister  in  keeping  with  this
 policy?  I  would  like  to  quote  one  or
 two  things  here.  The  Economist  of
 London,  dated  25th  January,  7964
 said:

 “But  Finance  Minister  Mr,  T,  T.
 Krishnamachari  gave  a_  fairly
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 clear  indication  of  his  mind  when
 he  said  earlier  in  a  policy  speech
 that  past  hesitations  about  foreign
 investment  in  “vital  areas”  were
 no  longer  justificd  because  the
 public  sector  had  established  its
 ‘vigilant  presence’  in  most  of
 them.”

 Then  there  is  another’  statement
 which,  of  course,  is  made  in  rather  a
 sarcastic  way,  but  this  House  must
 take  note  of  it.  It  is  from  the  Capi-
 tal,  the  leading  financial  weekly  from
 Calcutta,  and  it  had  something  to  say
 about  the  Kamaraj  plan  and  in  what
 directions  things  are  going.  It  has
 observed  thus:

 “There  has  been  a  speculative
 rise  in  share  prices  since  the  re-
 turn  of  Mr.  T.  T,  Krishnamachari
 as  the  Central  Finance  Minister.
 Whatever  one  may  say  about  the
 Kamaraj  Plan,  the  stock  market
 has  been  greatly  benefited  since
 the  Cabinet  reorganisation  fol-
 lowing  the  implementation  of  the
 Plan  has  installed  Mr.  Krishna-
 macharj  as  the  Central  Finance
 Minister.”

 One  more  short  quotation,  ang  I
 shall  finish  with  the  quotations.

 “Shri  T.  T.  Krishnamacharj  said
 fn  a  Press  Conference  at  Madras
 On  22nd  October  that  ‘foreign  col-
 laboration  in  a  way  meant  foreign
 domination,’  He  justified  it  on
 the  plea  that  our  technological knowhow  were  still  poor.”

 Y  have  given  these  quotations  with
 One  objective.  As  I  said,  the  ques-
 tion  is,  in  what  directions  the  policy is  being  twisted.  According  to  my
 understadnig.  the  policy  is  being  twist-
 €d  in  two  directions.  Firstly,  leaving
 aside  the  industrial  policy  resolution, We  have  opened  our  doors  to  foreign
 equity  capital.  I  am  not  against
 foreign  aid  or  capital  ag  such,  because
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 all  countries  including  the  Soviet
 Union  at  a  certain  stage  have  got  to
 wake  iechnicai  and  financial  help  from
 foreign  imperialist  countries.  I  am
 oi  ushained  of  that,  but  in  what
 form  it  should  come  in  our  economy?
 According  to  the  proposals,  foreign
 equity  capital  is  going  to  strengthen
 the  corporate  sector  in  this  country,
 On  the  one  side,  we  want  to  control
 monopoly,  but  today,  monopoly  con-
 trol  becomes  impossible;  our  econo-
 mic  policies  are  thwarted  every  time,
 because  the  corporate  sector  has  the
 whip-hand  of  the  situation,  and  there
 is  another  factor  in  this;  there  is  an-
 other  twist  in  this,  If  you  read  the
 speech  very  carefully,  you  will  find
 that  the  public  sector  is  to  become
 sub-servient  to  the  private  sector”
 Panditji  has  said  time  and  again,  and
 the  resolution  has  also  said  that  the
 expansion  of  the  public  sector  is  to
 become  the  socialist  sector.  Just  now,
 I  said  that  State  trading  has  made
 profits,  but  these  profits  do  not  go  in-
 to  the  pockets  of  Tatas  or  Birlas.  They
 are  profits  which  ultimately  go  back
 to  the  community  and  that  is  perfectly
 permissible.  No  society  can  make  ad-
 vance  in  capital  formation  without
 such  profits.  So,  we  need  not  be  de-
 terred  by  his  criticism.  But,  if  the
 public  sector  is  to  be  _  subservient,
 Panditji  has  said  that  it  must  reach
 a  commanding  height  of  the  economy,
 and  it  must  expand.  In  the  mixcd
 economic  pattern  that  we  have  adopt-
 ed,  the  public  sector  is  supposed  to
 help,  and  the  question  is,  how  to
 builg  up  the  national  economy  with
 the  friendly  help  in  certain  sectors  of
 the  economy,  by  the  private  sector,
 These  two  things  are  dangerous,  Why
 are  they  dangerous?  We  in  this  coun-
 try  remember  that  in  old  times,  the
 rich  princely  families  and  some  other
 people  who  wanted  to  imitate  the
 rulers  used  to  keep  nannies  to  teach
 them  how  to  use  the  spoon  and  fork
 and  to  teach  them  good  manners;  that
 was  considered  a  civiliseq  thing.  She
 was  a  technician  then  to  educate  our
 People.  The  same  hangover  of  psy-
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 chological  dependence  in  this  coun~-
 try  still  exists.  When  we  are  open-
 ing  the  floodgates  to  foreign  capital
 and  equity  capital  and  that  too  in  cer-
 tain  respects  majority  capital  even  in
 the  consumption  industries,  I  think
 that  the  psychological  dependence  on
 the  west,  a  hangover  of  the  past
 British  rule,  is  still  persisting  in  our
 economic  policies.  That  is  the  only
 explanation.  Therefore,  in  the  Econo.
 mic  Survey  it  has  been  pointed  out—
 I  have  no  quarrel  with  the  foreign
 aid.  That  must  come  and  if  we  utilise
 it  for  public  purposes,  it  is  certainly
 good.  But  we  must  find  out  whether
 the  local  jndigenous  resources  have
 been  completely  mobilised  and  opti-
 mum  utilisation  of  them  has  been
 achieved,  That  is  one  pre-condition,

 The  second  question  is,  if  we  look
 at  the  foreign  capital,  it  is  the  enemy
 if  the  control  is  vested  with  the  pri-
 vate  sector  ultimately  making  the
 public  sector  subservient.  I  will  give
 you  two  instances  of  our  growing
 dependence.  In  the  Economic  Survey
 it  is  said  that  last  year  we  imported
 Rs,  60  crores  worth  of  cotton  and
 Rs.  0  crores  worth  of  yarn.  Over  and
 above  this,  I  learn  that  even  to  teach
 ug  how  to  have  mass  communication,
 some  technician  has  been  invited  by
 our  All  India  Radio.  What  does  it
 indicate?  Does  it  indicate  an  effort
 on  our  part  to  pick  up  the  techniques
 and  rely  on  our  own  people?  Or,
 does  this  atmosphere  which  ultimately
 results  in  demoralisation  and  lack  of
 confidence  to  continue?  That  is  the
 question  before  the  nation.  There  is
 this  twist  in  the  first  part  of  the
 specch,  opening  the  flood-gates  of
 foreign  capital,  equity  capital,  mak-
 ing  public  sector  subservient  and
 8iving  greater  latitude  for  corporate
 sector.  Of  course,  I  know  producti-
 vity  is  important  and  we  must  have
 more  production,  The  productive
 machinery  must  be  geared  to  that  end.
 But  at  the  same  time,  that  sector  will
 become  dominant.  This  House  mnst
 take  a  very  scrious  note  of  this  com-
 plex  in  the  budget  and  the  thinking
 behind  it  and  pass  a  verdict  whether
 it  accepts  jt  or  not  or  whether  it  3s
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 contrary  to  the  policies  that  we  have
 so  far  placed  befure  this  House.  That
 ig  one  question  which  I  want  to
 address  to  this  House.

 Coming  to  public  sector  undertak-
 ings,  he  has  stated  in  his  speech,  and
 rightly,  that  many  of  our  public  se2-
 tor  projects  are  lagging  behind  the
 schedule  of  their  construction  and
 what  is  more  disappointing  is  that
 their  contribution  to  our  resources  is
 nowhere  near  the  planned  estimates.
 This  is  a  disquieting  feature,  because
 we  should  not  hide  the  faults  andj
 shortcomings  of  our  public  undertak-
 ings.  Recently  a  study  was  under-
 taken  by  the  Indian  Institute  of  pub-
 lic  administration  and  one  professor
 has  published  a  study  as  to  why  there
 fs  a  certain  stagnation  and  certain
 draw-backs  in  the  public  sector,  He
 has  pointed  out  that  we  have  sot
 changed  the  outlook  of  the  manage-
 ment,  They  look  at  it  as  a  sort  of
 occupation;  they  are  ‘not.  socialist-.
 oriented.  After  making  a  long  sur-
 vey,  the  gentleman  has  come  to  tho
 conclusion  that  public  sector  execu-
 tives  are  searching  for  an  opportunity
 for  bettering  their  Juts  in  the  private
 sector.  So  long  as  t!-is  policy  conti-
 nues,  I  do  not  think  public  sector
 can  show  better  performance.

 Regarding  public  sector,  the
 Finance  Minister  has  rightly  pointed
 out  that  profitability  must  be  there.
 Even  Mr.  Khrushchev  recently  said
 it.  If  you  want  to  make  significant
 advance,  we  must  moke  that  distinc-
 tion  between  profits  that  go  to  the
 private  coffers  and  tie  profitability  of
 the  public  sector.  Its  efficiency  and
 profitability  must  be  guaranteed,  We
 must  look  into  that  aspect,  In  that
 respect,  the  Finance  Minister  is  right
 in  whatever  he  has  stated  about  the
 profitability  of  the  public  sector.  1
 have  no  time  to  explain  it  further.

 Mr,  Chairman:  The  hon.  Member
 should  conclude  now.

 Shri  Khadilkar:  The  spokesman  vo!
 the  private  sector  pot  more  than  45
 minutes.  I  am  a  spokesman  of  the
 socialist  sector  and  I  must  be  given
 some  more  time.
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 Mr,  Chairman:  He  may  conclude  in
 2  minutes,

 Shri  Khadilkar:  ‘he  setting  up  o?
 the  monopoly  commission  is  good.
 But  to  my  mind,  it  is  extremely  diffi-
 cult  by  legislation  to  curb  monopoly.
 The  first  step  that  is  essential  to
 check  monopoly  is  the  check  on  the

 ‘corporate  sector.  In  this  connection,
 [  would  like  to  enlighten  the  House
 with  a  small  quotation  from  an
 Amcrican  Professor,  who  recently
 visited  this  country  and  made  some
 interesting  observations.  Prof.  Louis
 8.  Schwarts  of  the  Pensylvania  Uni-
 versity,  while  speaking  on  the  24th
 February  under  the  auspices  of  the
 Indian  Law  Institute,  expressed  sur-
 prise  that  India  aij  nut  have  any  law
 to  curb  monopolies  and  “financial  em-
 pires”.  Somebody  has  used  the  simi-
 lar-expression  “corpyrate  empire
 manageg  by  financial  msgnates  in  this
 country.”  Then  it  was  criticised.  This
 expression  “financial  »«mpires”  has
 been  now  used  by  the  American  Pro-
 fessor.  He  also  said  that  the  country
 also  lacked  legal  power  to  control
 prices  effectively.  I  am  coming  to  the
 price  problem  short!y,  but  he  has
 further  warned  that  we  must  guard
 against  oi]  monopslies.  American
 politics  is  more  or  less  neing  control-
 Jed  by  oil  monopolists  in  that  coun-
 try.

 I  wil!  just  touch  the  question  of
 prices.  I  must  say  trankly  that  in
 this  country  there  is  a  certain  con-
 genital  ellergy  to  controls,  particu-
 larly  price  controls,  as  we  have  ob-
 served  in  the  last  17  years.  Planned
 economy  is  meaningless  if  the  State
 has  no  control  over  the  price-level.
 It  disturbs  the  common  man;  it  irri-
 tates  him  because  he  cannot  apply
 purposefully  his  energies  for  building
 up  this  nation,  British  economists
 have  suggested  a  remedy  which  I
 would  like  to  pass  on  to  the  Finance
 Minister,  becuase  he  has  courage,  as
 he  has  shown  courage  in  some  res-
 ‘pects  regarding  inherited  wealth  and
 other  matters,  The  British  econo-
 mist  has  suggested  that  in  a  develoup-
 ing  economy,  first  care  should  be
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 taken  to  builg  up  a  ginall  sector  of
 wherewithals  of  the  common  man,
 which  is  completely  insulated  from
 price  fluctuations.  Unless  you  create
 such  a  sector  in  our  economy,  there
 is  no  hope.  In  our  ecunomy,  common
 man’s  living  standards  have  been
 eroded  by  speculators  in  this  country.
 Prices  if  not  controlled  will  be
 controlled  by  free  market  eco-
 nomy.  It  leads  ultimately  to  specula-
 tion.  Rigid  control  of  the  wherc-
 withals  of  life  is  the  demand  of  the
 common  man.  Unless  you  translate
 it  in  your  policy,  I  do  not  think  you
 are  doing  justice  to  the  Bhubaneswar
 resolution.  Otherwise,  it  will  remain
 on  paper  and  the  ordinary  people  wiii
 feel  more  and  more  trustrated,
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 I  come  to  black  money  or  unac-
 counted  money,  This  is  a_  serious
 problem.  As  a  member  of  the  Cor-
 ruption  Committee,  I  am  not  disclos-
 ing  all  the  things

 Shri  Hari  Vishnu  Kamath:  Anii-
 corruption  Committce,  not  Corrup-
 tion  Committee.

 Shri  Khadilkar;  I  am  sorry,  As  a
 member  of  the  Anti-corruption  Com-
 mittee  set  up  by  the  Heme  Ministry,
 we  hag  occasion  to  examine  some
 business  associations  in  Calcutta  and
 Bombay.  There  are  various  estimates,
 Some  say  Rs.  1,000  crores;  some  say
 Rs.  3,000  crores,  We  de  not  know
 what  are  estimates.  But  this  un-
 accounted  money  is  ruining  our  eco-
 nomy,  throwing  a  chalienge  to  our
 economy  like  mercury  uncontrolled.
 Therefore,  if  certain  immediate  steps
 are  not  taken  all  the  fiscal  discipline
 and  monetary  discipline  wil]  have  no
 effect  on  our  economic  life.  In  the
 western  countries  some  radical  steps
 were  taken.  I  do  not  propose  steps
 of  a  confiscatory  nature.  The  exis-
 tence  of  unaccounted  money  has
 been  proved  recently,  When  there
 was  a  scare  that  hundred  rupee  notes
 were  likely  to  be  demonetized  the
 Reserve  Bank  had  to  issue  a  state-
 ment.  That  shows  the  existence  of
 this  unaccounted  or  black  money,
 You  can  mop  them  up  by  declaring
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 that  on  such  and  such  day  all  these
 notes  wil]  have  to  be  changed  ani
 new  notes  taken  up.  This  is  all  that
 was  done  in  Germany,  and  they  mop-
 ped  up  all  una:.sunted  money.  UIlti-
 mately  they  have  got  to  bring  then
 to  account.  Do  not  confiscate  them,
 but  give  them  an  opportunity  t»
 account  for  its  possession.  It  does  not
 matter  if  you  do  that,  but  let  them
 be  brought  to  books.  If  this  measure

 ds  taken

 Mr.  Chairman:  JI  should  like  to
 remind  the  hon,  Member  that  he  has
 already  taken  30  minutes.

 Shri  Khadilkar:  Madam,  I  will
 finish  with  one  sentence,  With  these
 observations,  I  would  like  this  House
 to  give  a  serious  thought  to  the  policy
 implications  that  are  involved  in  the
 budget  and  to  the  financial  proposi-
 tions  or  the  taxation  proposals.  In
 the  end  I  say,  let  this  House  contri-
 bute  to  the  emergence  of  a  society
 in  which  development  will  supplant
 stagnation,  in  which  growth  will  take
 the  place  of  decay  ang  in  which  cul-
 ture  will  put  an  end  ty  barbarism,  as
 the  noblest  and  indeed  the  only  true
 function  of  an  intellectua]  endeavour.
 T  think  the  Finance  Minister  wil
 direct  his  itellect  in  this  way.

 Mr.  Chairman:  Shri  U,  M.  Trivedi—
 I  would  r:  quest  hon.  Members  to  co-
 operate  with  me  and  take  only  the
 time  allotted.

 Shri  A.  P,  Sharma  (Buxar):  Madam
 ‘Chairman,  I  rise  to  a  point  of  order.
 Is  it  going  to  be  the  system  now  that
 hon.  Members  will  take  as  much  time
 as  they  like?

 Mr,  Chairman:  That  is  why  I  re-
 ‘quested  the  hon.  Members  to  co-
 ‘operate  with  me.

 Shri  U.  M.  Trivedi  (Mandsaur):
 Madam  Chairman,  my  first  impression
 ‘about  this  budget,  after  the  speech  was
 ‘delivered,  from  the  language  in  which
 it  was  delivered,  was  that  this  budget
 ‘did  not  hit  the  common  man,  that  the
 ‘common  man  wil]  not  have  any  cause
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 for  complaint  so  far  as  this  budget
 was  concerned,  But  after  reading  the
 gloss  published  in  the  papers  over  the
 measures  that  have  been  newly  pro-
 pounded,  I  find  that  the  Finance  Bill
 is  not  as  simple  as  it  was  made  to
 look  by  the  hon.  Finance  Minister.

 On  the  one  hand  it  says  that  it
 gives  a  sort  of  relief  in  that  the  com-
 pulsory  deposit  scheme  goes,  and  on
 the  other  gloss  has  been  added  that
 the  compulsory  deposit  scheme  shall
 continue  to  work  and  that  the  depo-
 sits  will  have  to  be  made  which  wi.
 not  be  returned  for  another  five  years.
 What  type  of  relief  has  been  granted
 by  this  taking  away  of  compulsory
 deposit  scheme  passes  my  compre-
 hension,

 Madam,  it  is  true  thet  our  expen-
 diture  on  defence  has  incrcased  and  it
 should  go  on  increasing  also.  This
 time  it  has  shown  to  be  ६  little  Jess
 than  what  was  estimated  last  year.
 But  one  is  surprised  to  find  how  these
 figures  get  mutilated  in  the  course  of
 transmission  from  year  to  year.  I
 will  invite  the  hon.  Minister’s  atten-
 tion  to  the  D-mand  for  Grants  relat-
 ing  to  1963-64.  On  page  l  of  this  the
 amount  mentioned  for  budget  esti-
 mates  for  defence  is  Rs.  756  crores.  I
 do  not  know  how  this  amount  of
 Rs.  756  crores  becomes  only  Rs.  728
 crores  when  we  look  at  the  budget
 estimates  that  are  presented  for  1964-
 65.  How  is  there  such  a  big  gap?  How
 does  it  escape  the  notice  of  the  Fin-
 ance  Department  is  a  very  mysterious
 thing?  Is  it  that  the  figures  have  no
 value  or  is  it  that  any  figure  can  be
 put  down  as  we  like?

 Sometimes  it  so  happens  that  most
 of  us  are  not  in  a  position  to  study  the
 budget  with  the  care  with  which  we
 would  like  to  study  it.  Every  time
 we  are  faced  with  this  difficulty  that
 on  the  last  date  of  February  the
 budget  is  presented  and  within  sixty
 days  of  the  presentation  it  must  be
 ready  for  being  passed  as  otherwise
 the  provisional  assessmest  or  taxation
 which  can  be  carried  out  by  virtue  of
 the  Act  of  98l  cannot  be  done.  Fither
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 [Shri  U.  M.  Trivedi]
 the  Act  must  be  amended  or  some
 other  method  of  allowing  the  Mem-
 bers  to  study  the  budget  must  be  pro-
 vided.  We  cannot  study  it.  It  is  im-
 possible  to  study  the  34  books  that
 have  been  supplied,  Even  if  you  ap-
 ply  your  mind  for  days  and  nights  to-
 gether  you  are  not  able  to.  study  the
 whole  of  the  budget.  Thus,  many
 things  which  could  be  brought  to  the
 notice  of  the  hon.  Minister  escape  the
 notice  of  hon.  Members  of  this  House
 and  the  net  result  is  that  we  know
 nothing  about  the  actual  figures  of
 the  budget.  That  is  so  far  as  the
 budget  is  concerned.

 Now  I  come  to  this  proposition,
 which  has  been  repeated  over  and  over
 again.  I  am  not  an  economist,  not  a
 student  of  economics  also,  I  am  an
 ordinary  man  in  the  street.

 Shri  Hari  Vishnu  Kamath:  Layman.

 Dr,  M.  S,  Aney  (Nagpur):  An  able
 lawyer.

 Shri  U.  M.  Trivedi:
 That  is  true.

 I  am  a  lawyer.

 The  Minister  of  Planning  (Shri  B.
 R.  Bhagat):  Not  a  man  in  the  street,
 but  a  man  in  the  court.

 Shri  U.  M.  Trivedi:  I  am  a  layman.
 What  else  am  I?  I  am  a  common  man
 elected  by  the  common  peop!e.  I  am
 here  on  the  basis  of  being  elected  by
 the  common  people,  As  a  lawyer  it
 is  my  duty  to  analyse  and  probe  into
 the  things  that  appear  to  me  to  be
 unjust  to  the  country.

 Dr,  M.  S.  Aney:
 plead  also.

 Not  probe,  but

 Shri  ए.  M.  Trivedi:  After  finding
 out  the  mistakes  therein,  it  is  my  duty
 to  place  them  before  the  House.

 I  was  studying  this  morning  the
 fine  tab!e  that  has  been  given  of  the
 investments  made  by  us.  We  are  talking
 of  pub’ic  sector,  we  are  talking  of  pri-
 vate  sector,  we  are  talking  of  taxation
 from  the  private  persons,  we  are  talk-

 MARCH  3,  964  Budget—General
 Discussion

 3632

 ing  of  sucking  the  blood  of  the  capi-
 talists  and  all  sorts  of  things.  But  do
 we  not  realise  that  by  investing  the
 huge  amount  of  money  belonging  to  us,
 belonging  to  the  nation,  we  are  sucking
 the  very  blood  of  the  whole  nation  by
 investing  it  in  sucha  manner  that  you
 cannot  get  any  benefit  out  of  it?  The
 result  of  investing  Rs.  2,700  crores  has
 been  that  you  are  getting  a  net  return
 of  only  2  per  cent.  In  another  instance
 we  fing  that  the  net  result  of  invest-
 ing  in  38  undertakings,  where  we  have
 invested  Rs,  992  crores,  is  that  the
 return  to  us  is  0:25  naye  paise  per
 Rs.  00  per  year.  In  one  year  the
 return  is  25  nP.  What  is  this?  Whose
 money  is  it?  It  is  the  money  of  the
 publio  that  you  have  invested  and
 wasted.  You  have  not  made  a  proper
 use  of  this  money.  Then  you  talk  in
 terms  of  socialism.  I  cannot  under-
 stand  it.  If  socialism  means  that  you
 distribute  all  that  you  earn  to  all,  all
 and  sundry,  well  and  good.  We  shall
 also  take  a  share  jn  it.  But  if  it  means
 that  the  Government  corners  all  the
 money,  puts  it  into  the  coffers  of  some
 people  and  does  not  allow  any  return
 to  the  country  at  large  then  there  is
 no  difference  between  a  capitalist  who
 exploits  his  labour  and  sucks  the  blood
 of  his  labour  and  you,  who  utilise  the
 money  of  the  public  by  putting  it  into
 the  coffers  of  big  men  and  then  do  not
 realise  any  money  out  of  it;  thereby,
 you  are  sucking  the  blood  of  the
 nation.

 When  I  was  at  it,  I  went  a  little
 deeper  into  it  and  what  did  I  find?
 Everyone  wants  to  lend  money  to  us.
 Perhaps  they  might  be  thinking  that
 we  arc  big  bankers  ang  that  is  why
 people  are  running  to  us  to  deposit
 their  money,  their  surplus  money.  Not
 so.  We  have  begged  from  them.  We
 have  taken  loans  from  them,  and  what
 for?  To  carry  on  the  programmes
 thought  of  and  worked  out  by  Profes-
 sor  Mahalanobis.  I  do  not  know  who
 that  gentleman  is,  but  it  is  he  who
 has  processed  it.  He  allows  things  to
 proceed  in  a  particular  manner,  with
 a  particular  ideology  and  with  a  par-
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 ticular  philosophy.  Things  are  poured
 .into  the  gutter  with  no  result.

 When  we  look  at  the  list  of  coun-
 tries  that  have  given  us  loans  we  find
 that  so  many  countries  have  icnt  us
 money,  though  some  of  them  look
 poorer  than  us.  We  have  taken  loans
 from  the  United  States,  Canada,  Fede-
 ral  Republic  of  Germany,  Japan,
 Switzerland,  a  small  country,  Czecho-
 slavia,  another  Small  country,  Yugo-
 siavia,  Poland,  Austria,  Netherlands,
 France,  Denmark,  Belgium,  Federation
 of  Rhodesia  and  New  Zealand  and
 even  from  the  small  principality  of
 Kuwait,  Are  we  not  ashamed  that
 woe  are  borrowing  money  from  them?
 Why  should  we  go  on_  borrowing
 money  jike  this  and  then  utilize  it  in
 such  a  way  that  we  do  not  derive  any
 benefit  out  of  it?  Tt  is  high  time  that
 this  fact  must  he  looked  into,  and
 lnoked  into  properly.

 I  shall  just  refer  to  some  of  these
 public  undertakings.  Look  at  the
 Delhi  Milk  Scheme  and  the  Kolar  Gold
 Min:  s.  Though  they  are  called  gold
 mines,  they  cost  us  yearly  Rs.  3°3
 crores,  a  waste,  They  do  not  pay  us
 though  they  are  called  gold  mines.
 People  think  they  are  gold  mines.

 Shri  B.  R.  Bhagat:
 much  gold  there.

 There  is  not

 Shri  U,  M.  Trivedi:
 work  them.
 necessarily,

 Shri  B.  छू,  Bhagat:  What  about  the
 20,000  people  employed  there?

 Shri  U.  M,  Trivedi:  They  can  be
 employed  elsewhere.  Build  a  railway
 line  for  Rs.  3  crores  and  20,000  people
 could  easily  be  employed.  If  you  use
 your  imagination,  there  is  not  much
 difficulty  about  it.

 Then  do  not
 Do  not  spend  money  un-

 When  we  look  at  the  various  derart-
 ments  of  this  Government,  how  are
 they  working?  Have  we  satisfied  our
 employees?  Have  we  satisfied  the
 class  3  and  class  4  employees  that  are
 under  us?  Is  their  faith  in  socialism
 as  good  as  we  think  it  is?  Compare

 PHALGUNA  13,  885  (SAKA)  Budget—Generat  6
 Discussion

 8

 their  conditions  of  service  with  that
 of  the  mill  workers  of  Ahmedabad.  I
 was  just  reading  a  report  about  the
 dearness  allowance  that  is  paid  to  the
 mill  iubourers  in  Ahmedabad.  It  is
 Rs.  02.93  in  the  month  of  January
 and  Rs.  96  and  odd  in  the  month  of
 February.  Do  we  pay  the  same  dcar-
 ness  ailowance  to  our  class  3  and
 class  4  employees  who  are  getting  the
 same  salary?  If  the  prices  of  com-
 modities  have  gone  up,  if  the  cost  of
 living  index  has  gone  up  and  if  we
 compel  the  capitalists,  whom  we  abuse
 in  season  and  out  of  season,  to  pay
 Rs.  02  as  dearness  allowance,  what
 is  it  that  prevents  Government  from
 paying  the  same  amount  of  dearness
 allowance  to  its  own  employees?

 How  can  any  Government  employee
 maintain  himself?  Is  it  not  that  we
 are  driving  him  to  dishonesty?  Is  it
 not  that  we  are  driving  him  to  cor-
 ruption?  Six  labourers,  Class  IV  em-
 ploxees,  working  in  Ahmedabad  can
 earn  about  Rs,  800  a  month  but  a
 middle-class  man,  a  Government  ser-
 vant,  getting  a  salary  of  Rs.  200,  has
 to  maintain  six  persons  and  his  income
 remains  stationery  at  Rs.  200,  I  con-
 sider  it  as  a  hug:  joke  when  you  pay
 Rs.  2  or  Rs.  5  as  dearness  allowance
 which  gocs  away  by  the  sudden
 shooting  up  of  prices.  We  have  never
 applied  our  mind  to  it.

 The  whole  Government  of  India  has
 got  tentacles  spread  all  over  India.
 Naturally,  they  ought  to.  I  do  not
 grudge  it.  It  is  most  essential.  I  am
 one  of  those  who  think  in  terms  of  a
 unitary  form  of  government  and  do
 not  want  to  waste  money  by  the  pre-
 sent  form  of  government,  But,  how-
 ever,  we  will  wait  for  that  day  and
 till  it  comes  what  happens?  Thou-
 sands  and  thousands  of  employees  are
 there  in  the  Government  of  India  who
 are  not  confirmed,  who  are  not  made
 permanent,  who  are  stil]  kept  hang-
 ing  and  are  work-charged  with  the  net
 result  that  the  ordinary  benefits  that
 they  must  derive  are  kept  away  from
 them.

 We  have  a  small  opium  factory  in
 my  place,  It  is  the  biggest  opium
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 factory  in  India  which  gives  you  a
 very  great  amount  of  fcreign
 exchange.

 Shri  B,  R.  Bhagat:
 the  public  sector.

 That  also  is  in

 Shri  U.  M.  Trivedi:  I  am  just  tel-
 ling  you  that  I  have  got  a  list  of  all
 the  employees  in  this  public  sector
 concern  who  are  there  since  935  and
 whom  you  would  not  confirm  and
 allow  the  pension  that  is  their  due.
 If  you  like,  I  will  pass  it  on  to  you.
 From  4935  Shri  Nathu  Lal,  Shri  Devi
 Lal  and  so  on  and  so  forth,  all  these
 employees  have  been  kept  on  hanging.
 Some  were  confirmed  only  in  1959.
 From  935  to  959  is  a  long  period  to
 keep  a  man  on  a  temporary  basis  and
 deprive  him  of  the  benefits  which  he
 is  entitled  to.  Why?  What  is  the
 reason?  Why  has  your  attention  not
 been  drawn  to  these  things?  I  fail  to
 understand  this.  It  is  the  same  fate
 in  the  Customs  Department.

 Shri  J,  P,  Jyotishi  (Sagar):  Are
 we  responsible  for  the  omissions  of
 the  past  Government?

 Shri  U.  M.  Trivedi:  The  Govern-
 ment  is  always  responsible  for  the
 omissions  of  Government,  not  Shri
 Jyotishi.  This  Government  has  not
 opened  its  eyes  to  these  facts  and  just
 talks  in  big  terms  of  socialism  and
 doing  socialistic  acts.

 Look  at  the  fate  of  the  Posts  and
 Telegraphs  Department  people.  The
 Railway  people  are  allowed  the  con-
 cession  cf  travelling  about.  Certain
 other  amenities  are  provided  to  them.
 In  most  cases  houses  are  allotted  to
 them.  But  what  happens  to  the  poor.
 In  most  cases  heuses  are  allotted  to
 Postal  employee?  What  is  his  posi-
 tion?  Even  in  small  towns  out  of  a
 salary  of  about  Rs.  20  he  has  to  pay
 a  rent  of  Rs.  25  or  Rs.  30.  The  Gov-
 ernment  is  not  able  to  provide  any
 accommodation  for:him.  Why  cre  we
 so  callous  about  our  own  employees?
 It  passes  my  comprehension,  Last
 time  also  I  brought  it  td  the  notice
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 of  the  hon,  Minister  and  said  that
 something  in  this  direction  must  be
 done;  but  nothing  seems  to  have  been
 done  up-to-date  to  ameliorate  the  poor
 conditions  of  the  employees  of  Gov-
 ernment.  It  is  high  time  we  did  it.

 Then,  I  ask  the  hon.  Minister  to
 have  a  look  at  the  Home  Ministry.
 Enormous  expenditure  of  money  is
 being  incurred.  There  is  no  check
 upon  it,  Huge  expenditure  under  the
 name  of  the  Home  Ministry  gccs  on.
 There  is  a  Central  Reserve  Police.  It
 is  also  headquartered  in  the  town  to
 which  I  belong.  What  do  we  find?  A
 man  who  is  recruited  directly  to  the
 Central  Reserve  Police  and  loses  all
 chance  of  having  service  elsewhere
 gets  bogged  down.  Then  somebody
 else,  a  young  boy  without  any  know-
 ledge  of  working,  is  recruited  through
 direct  recruitment  over  his  head.  Be-
 cause  he  happens  to  be  in  the  good
 books  of  somebody  he  comes  in  over
 the  head  of  those  who  have  got  ex-
 perience  of  10,  5  or  20  years  in  the
 Central  Reserve  Police.  Houses  are
 built  for  C.R.P.  which  keep  on
 Jeaking.  Bungalows  are  built  which
 keep  on  leaking.  Money  is  paid
 and  contractors  are  satisfied.
 Money  goes  into  the  pockets  of
 the  overseers  and  engineers.  It  is
 anybody’s  guess  how  much  money
 is  wasted  over  such  things.  Huge
 expenditure  is  incurred  for  the  main-
 tenance  and  supply  of  cloth  to  these
 people.  It  is  a  huge  joke  going  about
 in  my  town  that  a  tailor  who  became
 a  tailormaster,  getting  a  salary  of
 Rs.  60,  was  able  to  build  two  big
 palatia]  buildings  in  his  native  place
 just  by  short-supplying  the  cloth  that
 was  supplied  to  him.  No  inquiry  was
 made  because  many  big  guns,  that  Is,
 big  officers  and  not  politicians,  were
 involved  in  it,

 An  Hon.  Member:
 Shri  U,  M.  Trivedi  It  is  no  use

 my  naming  officers  because  they  are
 not  here  to  challenge  my  statement.
 It  is  this  thing  which  brings  me  to  the
 other  picture  and  with  that  picture  I
 will  end  my  speech.

 Name  them,
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 We  had  in  the  former  days  a  minis-
 try  known  as  the  Minorities  Ministry.
 Slowly  but  surely  that  ministry  has
 disappeared.  It  is  no  longer  in  exist-
 ence.  What  has  been  the  fate?  We
 have  very  recently  discussed  this
 whole  question  of  East  Bengal.  When
 we  could  rush  to  the  United  Nations  on
 the  question  of  Kashmir,  I  do  not  see
 any  reason  why  we  could  not  run  to
 the  United  Nations  on  this  question
 of  atrocities  committed  upon  the  min-
 orities  in  East  Bengal.  Our  publicity
 has  miserably  failed,  the  money  that
 we  spend  over  forcign  publicity  is
 entirely  a  waste  and  is  not  made  use
 of  in  any  manner  and  the  net  result
 is  that  we  arc  made  to  look  wrong.
 Where  we  ave  in  the  right  we  have
 been  made  to  look  in  the  wrong.
 Thousands  of  people  have  been  killed
 and  we  are  not  even  able  to  give  the
 correct  figures.

 I  have  got  here
 and  was  just  looking  at  one  re-
 port  which  says  that  one  Father
 Novak,  a  US.  citizen  and  Pro-
 fessor  of  Dacca  Notredame  Col-
 lege,  was  killed.  Why?  Because
 he  wanted  to  save  ३  Hindu  girl  who
 was  being  raped.  This  was  not  even
 brought  to  the  notice  of  the  United
 Nations  when  we  went  on  discussing
 this  thing.  What  for  do  we  spend
 money  for  the  United  Nations?  What
 for  do  we  spend  money  for  publicity
 which  is  of  no  help  to  us?  If  Pakis-
 tan  can  cry  for  the  liberation  of
 Kashmir,  could  we  not  cry  for  the
 liberation  of  East  Bengal?  Why  not
 East  Bengal  be  liberateq  from  these
 monsters  of  people?  I  do  not  talk  of
 minorities  or  anything.  Even  the
 Muslims  who  have  met  me  have  been
 telling  me  that  they  are  being  terro-
 rised  like  anything,  The  poor  Bengali
 Muslim  does  not  want  to  remain  under
 the  control,  as  a  colony,  of  West  Pak-

 many  _  cuttings

 istan.  Have  we  raised  our  voice?
 What  for  have  we  been  spending
 money?

 TI  will  close  with  one  sentence.  It
 is  a  shame  that  this  Budget  has  not
 disclosed  any  audacious  measure  by
 virtue  of  which  this  nation  can  pro-
 gress  to  the  end  that  we  all  have  in
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 view,  namely,  the  greatness  of  our
 country.  It  has  miserably  failed  in
 this.

 Mr.  Chairman:  Shri  Raghunath.
 Singh.  I  will  request  hon.  Members.
 to  take  only  20  minutes  each,

 श्री  रघनाथ  सिह  (वार/णसी  )  :  सकती

 महोदय.  हमारे  श्री  ब्िवेदो  ने  अपने  भाषण  के
 ग्रीम  चरण  में  परवीं  जंगल  के  विषय  में  कु
 शब्द  कहे  1  मैंने  इस  बजट  को  देखा,  इसके
 मेमोरेंडम  का  देख!  ।  पह बजट  ्  फरवरी
 को  इस  सदन  में  उपस्थित  किया  गया  |
 लेकिन  कलकत्ता  में  रायटस  शुरू  हुए  ७  जनवरी
 को  जिसकी  प्रतिक्रिया  स्वरूप  पूर्वी  बंगाल
 में  राय टस  हुए  ।  उस  समय  से  श्राज  तक
 जाता  बंधा  हुमा है  लोगों  के  जाने  का  7  जब

 यह  बजट  इस  सदन  में  पेश  किया  गया  उस
 समय  तक  १  लाख  ४०  हजार  रिफ्यजी
 ईस्ट  बंगाल  से  हिन्दुस्तान  में  श्रा  चुके  थे  ny
 मैं  नहीं  समक्षता  कि  इस  बजट  में  उन  १  लाख
 ४०  हजार  रिफ्यूजियों  के  वास्ते  क्यों  कुछ  नहीं
 कहा  गया  |  उनके  वास्ते  कहां  से  रुपया
 आयेगा  ।  उनके  लिये  हिन्दुस्तान  में  क्‍या
 प्रबन्ध  होगा  इसके  विषय  में  यह  बजट  बिल्कुल
 शान्त  है,  और  यह  बात  कुछ  ठीक  नहों  मालूम
 होती  ।  अभी  थोड़े  दिन  पहल  बन्दा  जी  ने

 आंकड़े  दिये  थे  कि  २५  हजार  लोग  असम  में
 जाये।  कल  श्रीमती  लक्ष्मी  मेनन  ने  कहा  था
 कि  ५२  हजार  आये,  और  में  कहता  हूं  कि
 ७५  हजार  लोग  असम  में  जाये  हैं  |

 एक  माननीय  सदस्य  :  आप  ने  दोनों
 को  जोड़  लिया  ।

 शी  रघुनाथ  सिंह  :  दोनों  को  जोड़  नहीं
 दिया  है  जिस  समय  से  रायट  शुरू  हुए
 उस  समय  से  असम  में  ७५  हजार,  त्रिपुरा  में
 ३५  हज़ार  प्रौढ़  पश्चिमी  बंगाल  में  ३०  हजार,
 इस  प्रकार  से  कुल  १  लाख  ४०  हजार  आदमी
 एक  महीने  के  भ्रमर  पूर्वी  पाकिस्तान  से  भारत-
 वर्ष  की  भूमि  पर  शाये  हैं  ।  इसके  भ्र लावा

 १  लाख  २०  हजार  लोगों  ने,  जिनको  हम
 माइनारिटीज़  कह  सकते  हैं  ईस्ट  पाकिस्तान



 3639  General

 [  श्री  रघुनाथ  सिंह  ]

 को,  आवेदन  पत्र  दिये  हें  कि  वे  हिन्दुस्तान  में
 कराना  चाहते  हैं  ।  इस  प्रकार  आप  देखेंगे  कि
 झगर  कानूनी  बात  को  लें  तो  एक  महीने  में
 या  दो  महीने  के  अन्दर  २  लाख  ६०  हजार
 आदमी  हिन्दुस्तान  में  आने  के  लिये  तैयार  हैं  ।

 हमें  भ्रफफोस  है  कि  इन  २  लाख  ६०  हजार
 आ्रादमियों  के  विषय  में  इस  बजट  में  कुछ  नहीं
 कहा  गया  |  दण्डकारण्य  स्कीम  के  बारे  में,
 जिसकों  आए  इस  बजट  के  पेज  १६  पर  देखेंगे,

 पहले  जितनी  धन  राशि  थी  करीब  करीब
 उतनी  ही  अरब  भी  रखी  गई  है  ।  सह  बात  भी

 कुछ  टोक  नहीं  है  1

 5.37  hrs,
 (Mr,  Deruty-SpEAKER  in  the  Chair]

 मैं  आप  दंग  ध्यान  श्रीमती  करना  चाहता
 हूं  इस  तरफ  कि  अगर  अज  पाकिस्तान
 के  दे  लाख  हिन्दू  हिन्दुस्तान  में  आ  जाते  हैं
 तो  आप  का  यह  बजट  चलने  वाला  नहीं  है,
 श्राप  की  एका नमी  चलने  वाली  नहीं  है,  श्राप  की
 प्लैन  चलने  वाली  नहीं  है  -  ग्रा खि रकार
 मानवता  के  नाते,  मनुष्य  होने  के  नाते,  भारतीय
 होने  के  नाते,  नेहरू  लियाकत  हैलट  के  नाते
 शर  हिन्दुस्तान  के  पिटिशन  के  समय  हम  ने
 जो  कुछ  कहा  है  उस  के  आघार  पर  यह  हमारा
 फर्ज  हो  जता  है  कि  जो  हिन्दू  पाकिस्तान  से
 यहां  आने  वाले  हें  हम  उनका  प्रबन्ध  करें

 श्री  हवा  प्र०  ज्योतिषी  (सागर)
 जिस  प्रकार  से  वहां  क्रिश्चियन  परेशान  किये
 जाते  हैं  वह  भी  तो  आप  बतलाइये  ।

 श्री  रघुनाथ  सिह  :  ज्योतिषी  जी  ने  कहा
 कि  मुसलमानों  को  परेशान  किया  जाता  है  ।

 श्री  हवा  To  ज्योतिषी  :  मुसलमान  ही
 नही  क्रिददिचियन्स  ।

 शनी  रहता  सिह  :  कृश्चियन्स  की  बात
 को  श्राप  छोड़  दीजिये  उसको  तो  सभी
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 जानते  हैं।  कुछ  भाई  कहते  हैं  कि  हिदुस्तान
 में  माइनारिटीज़  के  ऊपर  बडा  श्त्य/ चर
 होता  है  t  मैं  आप  को  आंकडे  देता  हूं।  कुल
 ३  लाख  मुसलमान  लोग  हिन्दुस्तान  से
 पाकिस्तान  में  गये  और  €  लाख  मुसलमान
 ईस्ट  पाकिस्तान  से  हिन् दर तान  में  शारदे  ।  तब
 श्त्प  चार  कहां  है  भ्रत्याचाए  ईस्ट  पाकिस्तान
 में  ई  या  अत्याचार  टिन्दस्तान  रें  2  ।  जब
 ३  लाख  ब्राह्मी  भारतवर्ष  को  छोड़  कर
 पाकिस्तान  में  जाते  हैं  और  €  लाख  ग्रामीण
 पाकिस्तान  से  यहां  कराते  हैं  तो  यह  इस  बात
 का  प्रमाण  2  पि  कम  से  कम  उन  को  इस  बात
 का  सन्नाई  हे  कि  हिन्दुस्तान  में  उन  के  जान
 माल  की  रक्षा  होगी  1  वे  लोग  यहां  सुरक्षित
 होंगे  v

 श्राप  देखिये  कि  वेस्ट  पाकिस्तान  &  ४७  लख
 ४०  हजार  आदमी  कराये  शौर  ईस्ट  पाकिस्तान
 से  ४१  लाख  ५७  हजार  आदमी  शाये  i
 इस  प्रकार  हम  लोगों  ने सन  १६४७  से  लेकर
 जनवरी  १६६३  तक  ८८  लाख  ७  हजार
 रिफ्यूजियों  द  श्रीवास  किया  |  यह  ८८  लाख
 का  फिगर  है  कौर  जे!  ६३  लाख  आज  पाकी-
 स्तान  में  माइनॉरिटी  के  लोग  हैं  उनको  तरफ
 श्राप  देखिए  |  जो  लोग  सन  १६४७  के  पश्चात्‌
 शाए  प्रभी  हम  उनको  पूरा  आवास  नहीं  दे
 सके  हैं  |  प्रखर  यट  ६३  लाख  की  आबादी  और

 हिन्दुस्तान  मेंरा  जाएगी  तो  क्या  भ्र वस् था
 होगी  वह  श्राप  समझ  सकते  हैं  ।

 सन्‌  १६४६  तक  कुल  ईस्ट  पाकिस्तान
 से  १६  लाख  भ्रादमी  वैस्ट  बंगाल  में  प्राण  और
 चार  लाख  श्रसम  में  पाए,  अर्थात्  सन्‌  १६४६
 तक  ईस्ट  पाकिस्तान  से  बीस  लाख  आदमी

 हिन्दुस्तान  में  पाए  |  a सन्‌  १६४६  से  सन्‌  १९४६
 तक  ईस्ट  पाकिस्तान  से  बीस  लाख  आदमी
 ओर  शाए ।  इस  प्रकार  चालीस  लाख  आदमी
 शाए ।  लेकिन  सन्‌  १६५६  से  लेकर  सन्‌
 १६६३  तक  डेढ़  लाख  'आदमी  ईस्ट  पाकिस्तान

 से  हिन्दुस्तान  में  ए,  अर्थात्‌  झूठ  वर्ष  में
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 केवल  डेढ़  लाख  आदमी  वहां  से  आए,  लेकिन
 इधर  एक  महीने  के  अन्दर  एक  लाख  चालीस

 हजार  ग्रामीण  जाए  ।  श्राप  समझें  कि  इसके
 पीछे  पाकिस्तान  की  क्‍या  पालिसी  है  |  शायद
 आपने  यह  फिगर  नहीं  देखा  है  ।

 वेस्ट  पाकिस्तान  और  ईस्ट  पाकिस्तान
 की  आबादी  में  केवल  बीस  लाख  का  फक॑  है  ।
 पाकिस्तान  में  डेमॉक्रैसी  क्यों  नहीं  एसटेबलिश
 की  जाती  ।  कारण  यह  है  कि  पाकिस्तान  के
 बनाने  वाले  देखते  हैं  कि  अगर  डिमाक्रेसी  कायम
 की  गयी  तो  जैसा  १६५३  में  ईस्ट  पाकिस्तान
 में  हुआ,  कि  मुस्लिम  लीग  को  फेंक  दिया  गया
 और  दूसरे  लोग  एडल्ट  फ्रेंचाइज  की  वजह  से
 इलेक्शन  में  आरा  गए,  वही  फिर  हो  सकता  है  ।
 बैस्ट  पाकिस्तान  वालों  को  डर  है  कि  प्यार
 एडल्ट  फ्रेंचाइज  के  श्राधार  पर  पाकिस्तान  में
 इलेक्शन  किया  गया  तो  ईस्ट  पाकिस्तान  वेस्ट
 पाकिस्तान  के  ऊपर  शासन  करेगा  ।  तो  क्या
 करना  चाहिए  ।  पाकिस्तान  के  एक  बढ़े  नेता
 हैं  उन्होंने  स्टेटमेंट  दिया  इस  स्टेटमेंट  में
 उन्होंने  कहा  कि  हमारी  पालिसी  यह  होनी
 चाहिए  :

 “Kill,  convert  or  compel  the
 minority  to  quite  the  country”.

 उनकी  यह  पालिसी  इस  वास्ते  है  कि  जब  तक
 यह  माइनॉरिटी  पाकिस्तान  से  बाहर  नहीं
 जाती  तब  तक  उनका  शासन  ईस्ट  पाकिस्तान
 और  बैस्ट  पाकिस्तान  के  ऊपर  ठीक  से  नहीं
 जम  सकता  |  इसलिए  उन्होंने  सोचा  कि  और
 बाई  रास्ता  नहीं  है  ।  जो  मुसलमान  ईस्ट
 पप  पिस्तान  में  हैं,  वे  तो  वहां  रहेंगे  ही  ।  कौनसी
 एसी  चीज  है,  कौनसा  ऐसा  तरीका  है  जिससे
 कि  ईस्ट  पाकिस्तान  में  मैज/रिटी  को  मानना-
 रिटी  में  बदल  दिया  जाए  उसका  तरीका  यह
 है  कि  ईस्ट  पाकिस्तान  में  जो  ६३  लाख  की
 माइनारिटी  है  उसको  हटा  दिया  जाए,  ताकि
 बैस्ट  पाकिस्तान  का  ईस्ट  पाकिस्तान  के  ऊपर
 शासन  चल  सके  ।

 इस  वास्ते  मैं  नम्रतापूर्वक  निवेदन  करना
 हता  हूं  कि  यह  सवाल  कांग्रेस  का  नहीं  है,
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 यह  सवाल  विरोधी  पार्टियों  का  नहीं  है,  यह
 सवाल  संसद्‌  का  नहीं  है,  यह  सवाल  सारे

 हिन्दुस्तान  क।  है  ।  बल्कि  यह  सवाल  केवल

 हिन्दुस्तान  का  ही  नहीं  है,  यह  सवाल  सारी
 मानवता  का  है,  सारे  विश्व  का  है  ।

 मैं  पाकिस्तान  के  लोगों  से  कहना  च  हता
 हूं  कि  हिटलर  ने  भी  यही  सोचा  था  ।  उसने
 सोचा  था  कि  ज्य्ज  को  हम  नहीं  रहने  देंगें
 साठ  ल'ख  ज्य्ज़  मार  डाले  गए,  लेकिन  हिटलर
 का  क्या  हुआ  ?  हिटलर  का  राज  पता  नहीं
 है  ।  नाजी  लोगों  का  पता  नहीं  है  |  ग्रामीण
 कार  जो  बेचारे  ईसाई  ईस्ट  पाकिस्तान  से  भाग
 कर  आए  हैं,  जो  बौद्ध  भाग  कर  आरा  रहे  हैं,
 जो  हिन्दू  भाग  कर  आ  रहे  हैं,  उनका  क्या  दोष
 है  ।  उनका  यही  भ्रपराध  है  कि  वे  किसी  हिन्दू
 या  ईसाई  या  बौद्ध  के  घर  पैदा  हो  गए  और
 उनकों  अपने  धर्म  से  प्रेम  है  ।  इसी  वास्ते  उनके
 ऊपर  ग्रत्याचार  किया  जाता  है  ।  यह  बात
 मानवता  के  विरुद्ध  है.  कौर  मैं  संयुक्त  राष्ट्र  संघ
 से  और  हयूमन  चारटर  ड्राफ्ट  करने  वालों  से

 पूछना  चाहता  हूं  कि  वह  हा  मेन  चारटर  किस
 दिन  के  वास्ते  है,  यू  एन०  को  किस  दिन  के
 वास्ते  हैं  ?

 अगर  कहीं  छोटी  सी  बात  हो  जाती  है,
 अगर  कहीं  मांगों  में  कोई  बात  हो  जाती  है,
 तो  उसमें  संयुक्त  राष्ट्र  संघ  इंटर फियर  करता

 है  ।  काश्मीर  का  मामला  रोज  चलता  है  ।
 लेकिन  यह  जो  दे  लाख  से  ग्रसित  लोगों  की
 माइनॉरिटी  पाकिस्तान  में  है  और  जिस  पर
 प्रत्या चार  हो  रहा  है,  उनके  वास्ते  राज  दुनिया
 में  कोई  राष्ट्र  ऐसा  नहीं  है  जो  भ्रातृज  उठा
 सके  |  यह  सबसे  बड़े  शर्म  की  बात  है  ।  मगर

 यू  एन०  ्रो  समझती  है  कि  उसमें  जनता  का
 विश्वास  हो,  ह्य मैनिट  का  विश्वास  हो,  अगर

 ह्य मैन  चारटर  के  फ्रेम  करने  वाले  यह  सोचते

 हैं  कि उस  चारटर  में  लोगों  का  विश्वास  हो,  तो

 उन्हें  राज  खुल  कर  सामने  आना  चाहिए  शौर

 कहना  चाहिए  कि  दुनिया  की  ह्य,मैनिटी  एक
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 [  श्री  रघुनाथ  सिंह  ]

 दुनिया  के  मनुष्य  एक  हैं,  हम  सब  एक  हैं  ।
 अगर  कहीं  भी  मनुष्यों  के  ऊपर  अत्याचार
 होता  है  तो  उनकी  रक्षा  करना  हमारा  गतंव्य

 है  1

 मैं  बहुत  नम्रतापूर्वक  कहना  चाहता  हूं
 कि  हम  भी  कामनवेल्थ  में  हैं,  पाकिस्तान  भी
 कामनवेल्थ  में  है  और  इंग्लैण्ड  को  कॉमनवेल्थ
 का  हैड  कहा  जाता  है...

 Mr.  Deputy-Speaker:
 budget  discussion.

 This  is  the

 Shri  Raghunath  Singh:  Thcrefore,
 I  am  referring  to  it.  There  is  not  a
 single  word  about  these  93  lakhs  of
 people  who  intend  to  come  to  India;
 not  a  single  word  is  there,  and  not  a
 penny  is  there  for  them.

 Shri  Kapur  Singh:
 budget  is  bad.

 Shri  U.  M.  Trivedi:  So,  the  budget
 is  bad.

 Therefore,  the

 श्री  रघुनाथ  सिह  मैं  कहता  हूं  कि
 कामनवेल्थ  में  हिन्दुस्तान  है,  कामनवेल्थ  में
 पाकिस्तान  है  ।  मैं  जानना  चाहता  हं  कि
 कॉमनवेल्थ  में  रहने  से  हमलों  क्या  फायदा  है  ।
 आज  कॉमनवेल्थ  के  लोगों  का  यह  कर्तव्य  था
 कि  हिन्दुस्तान  और  पाकिस्तान  दोनों  के
 नेताओं  को  बुला  कर  कहते  कि  जो  यह
 भ्र त्या चा  र  हो  रहा  है  उसको  बन्द  होना  चाहिए  I

 आ्रास्ट्रेलिया,  कनाडा  और  जितने  कामनवेल्थ
 के  देश  हैं  राज  कान  में  तेल  डाल  कर  बैठे  हुए
 हैं  ।  हम  शोर  करते  हैं  ौर  चिल्लाते  हैं  तरन्त-

 राष्ट्रीय  शान्ति,  श्रन्तर्राष्ट्रीय  सहयोग  ।  इससे
 काम  चलने  वाला  नहीं  है  ।  भारतीय  जनता

 कुछ  ठोस  चीज  चाहती  है  ।  भारतीय  जनता

 चाहती  है  कि  यह  जो  मनुष्यों  पर  अत्याचार

 हो  रहा  है  यह  बन्द  होना  चाहिए  ।

 एक  बात  मैं  कौर  कहना  चाहता  हूं  t
 अगर  ईस्ट  पाकिस्तान  में  हिन्दुओं  पर  हत्या-
 खार  है  तो  हम  उसका  बदला  हिन्दुस्तान  में

 नहीं  लेना  चाहते  ।  हम  धर्मंनिरपेक्ष  राज्य  में
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 विश्वास  करते  हैं  ।  हमें  कसी  मुसलमान  के
 ऊपर  हाथ  नहीं  उठाना  है  |  हमने  उनकी
 जिम्मेदारी  ली  है।  वें  हमारे  भाई  हैं।  हम
 नहीं  खाएगे  लेकिन  उनको  खिलायेंगे,  हम
 मरेंगे  लेकिन  उनकों  बचाएंगे  ।  इस  दृढ़ता  से
 भारतीय  जनता  को  अपनी  जिम्मेवारी  _निभानी
 है  ।  ह

 श्राप  पूछेंगे  कि  क्या  इस  तरह  आप  इस
 समस्या  का  हल  कर  सकते  हैं  |  मेरा  कहना  है
 कि  इसका  हल  सिर्फ  यह  है  ।  पाकिस्तान  में
 एक  करोड  ४०  लाख  हिन्दू  थे  -  उसमें  से  करं/ब
 ५७  लाख  हिन्दुस्तान  चले  आए  ।  हिन्दुओं  की
 आबादी  ईस्ट  पाकिस्तान  में  ४३  परसेंट  थो  ny
 चटगांव  के  पहाड़ी  एहया  में  हिन्दुओं  की
 आबादी  ६०  परसेंट  थी  |  मैं  कहना  चाहता  हूं
 कि  वहां  हिन्दुओं  की  रक्षा  कभी  हो  सकती  है
 जब  पाकिस्तान  में  उनको  अलग  स्थान  दिया
 जाए  कि  हिन्दू  इस  स्थान  पर  रहे  ।  और
 हमको  डिमाण्ड  करना  चाहिए  कि  हिन्दु ग्र ों
 के  रहने  के  वास्ते  पाकिस्तान  में  स्थान  मिले,
 कौर  अगर  पाकिस्तान  में  स्थान  नहीं  मिलता
 तो  वहां  हिन्दुओं  की  रक्षा  नहीं  हो  सकती  ।

 अन्त  में  में  एक  अर  बात  कहना  चाहता
 हूं  ।  लोगों  ने  इस  पर  ध्यान  नहीं  दिया

 है  ।  जलपाईगुड़ी  और  कूच  बिहार  में  कुछ
 एनक्लेव  हैं  ।  ये  पाकिस्तान के  हैं  कौर  हिन्दुस्तान
 के  भी  हैं।  १२१  एनक्लेव  हिन्दुस्तान के  हैं
 शौर  केवल  ७६  एनक्लेव  पाकिस्तान  के
 यानी  मुसलमानों  के  हैं  ।  कहा  जाता  है  कि
 इन  १२१  एनक्लेव  पर  हिन्दुस्तान  का
 शासन  है,  लेकिन  इनमें  आप  जा  नहीं  सकते
 मगर  आप  हिन्दुस्तान  के  नागरिक  हैं।  सन्‌
 १६६१  में  उनका  सेंसस  करने  की  भी  आपकी

 हिम्मत  नहीं  हुई  ।  जब  वे  एनक्लेव  हिन्दुस्तान
 के  माने  जाते  हैं  तो  क्या  कारण  है  कि  उनकी
 सेंसस  भी  नहीं  ली  गयी  ।  कारण  यह  है  कि
 श्राप  वहां  जा  नहीं  सकते  ।  और  जो  मुसलमानों
 के  एनक्लेव  हैं  वहां  पाकिस्तान  का  शासन  है  $
 मैं  कहता  हूं  कि  यह  राष्ट्र  के  स्वाभिमान  का
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 प्रश्न  है  ।  जो  १२१  एनक्लेव  विभाजन  के  समय
 हमारे  पास  आए  उनकी  रक्षा  का  प्रबन्ध  करना
 हमारी  सरकार  का  गतंव्य  है  हमको  उनकी

 सुरक्षा  की  व्यवस्था  करनी  चाहिए  ।  अगर
 शासन  एसा  नहीं  करता  तो  हमारा  शासन
 कसा  है  1  राज  हालत  यह  है  कि  कोई  हराकर
 हमको  चपत  लगा  कर  चला  जाता  है  1  कोई  भी
 हमारी  बात  नहीं  सुनता  |  हमको  यह  ढिलाई
 त्यागनी  होगी,  हमें  अपने  पैरों  पर  खड़ा  होना
 होगा  |  अगर  हमारी  सरकार  के  लिए  इन
 एनक्लेव  का  प्रबन्ध  करना  कठिन  है  तो  इन  को
 पाकिस्तान  को  दे  दे  और  पाकिस्तान  के  एन-
 बलदेव  खुद  ले  ले  ताकि  वहां  के  लोग  तो  आ  जा
 सके  ।  आज  हालत  यह  है  कि  इन  १२१  एन-
 क्ले वस  के  लोग  हिन्दुस्तान  नहीं  आ  सकते,
 अपने  रिश्तेदारों  के  पास  नहीं  जा  सकते  क्‍योंकि
 उनके  चारों  तरफ  पाकिस्तानियों  की  आबादी  है।
 अपने  स्थितेदारों  के  यहां  नहीं  श्र  जा  सकते
 ओर  अगर  हिन्दुस्तान  में  आ  गये  तो  हम  उनको

 रिफ्यूजी  ट्रीट  नहीं  करते  ्र जोव  अवस्था  है  ?
 नागरिक  हिन्दुस्तान  के  हैं  सेंसस  उनका  नहीं
 होता  ।  हमारा  उनके  उपर  कोई  शासन  नहीं
 फिर  भी  वह  हमारे  अंग  समझे  जाते  हैं  राव
 मैं  बड़ी  विनम्रता  के  साथ  यह  प्रार्थना  करना
 चाहता  हूं  कि  हमारी  इस  माइनॉरिटी  को
 समस्या  तभी  हल  हो  सकती  है  जबकि  पाकी-
 स्तान  में  डेमॉक्रैसी  क्राइम  हो  और  ईस्ट  पाकी-
 स्तान  में  डेमॉक्रैसी  कायम  हो  ।  जिस  दिन
 माइनार्टीज  को  बोट  देने  का  अधिकार  हासिल
 होगा  जिस  दिन  माइनॉरिटी।  को  शासन  में
 अधिकार  हासिल  होगा  उस  दिन  वहां  की
 समस्या  हल  हो  सकती  है  नहीं  तो  कोई  भो
 समस्या  वहां  की  हल  करने  में  हम  असमर्थ
 रहेंगे  ।

 दूसरा  एक  श्र  उपाय  यह  है  कि  पाकि-
 स्तान  में  यह  जो  दे  लाख  माइनॉरिटी  के
 लोग  हैं  इनके  वास्ते  पाकिस्तान  में  अलग
 स्थान  दिया  जाय  ।  दो  डिस्ट्रिक्ट,  तीन

 डिस्ट्रिक्ट  उनको  एलाट  किये  जायें  ताकि  वहू
 लोग  वहां  पर  जायें  और  नाबाद  रहें  ।
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 श्री  याज्ञिक  (भ्रहमदाबाद  )  :  उपाध्यक्ष

 महोदय,  जो  नीति  बजट  में  अंकित  हुई  है
 उसका  मैं  समर्थन  नहीं  कर  सकता  हूं  ।  बजट
 में  होशियारी  बहुत  देखी  जाती  है  शौर  ऊपर
 से  कई  लोगों  ने  यह  भी  सोचा  है  कि  हाउस  में
 कोई  लाल  धब्बा  है,  स्पॉट  है  मगर  मुझे  बहुत
 शर्म  के  साथ  और  आपत्ति  के  साथ  कहना
 पड़ता  है  कि  बजट  पक्का  पूंजीवादी  बजट  है

 हम  भूतपूर्व  श्री  मंत्री  के  बजट  को  देखें
 तो  हन  को  मालू म  होता  है  कि  उसमें  करीबन
 २४४  करोड़  रुपये  के  नये  कर  लगाए  गए
 थे,  ११६  करोड़  की  नयी  एक्साइज  डयूटी
 लगायी  गई  थी  ।  कई  चीजों  पर  यह  ड्यूटी
 लगायी  गयी  थी  ।  जनता  के  जीवन  निर्वाह
 की  जो  ज़रूरी  चीजें  हैं  जैसे  कि  किरोसिन
 प्रायः,  डीजल,  टोबेको,  सिग्रेट,  चाय,  काफी
 और  मोटे  सूत  आदि  पर  यह्  डयूटी  लगाई
 गयी  थी  ।  इन  के  अलावा  और  भी  कई  चीजों
 पर  यह  ड्यूटी  लगायी  गयी  थी  ।  इस  से  राज
 तो  साफ  दिखाई  पड़ता  है  कि  फरवरी  सन
 १६६३  से  आज  तक  होयसल  जो  प्राइस

 है  उसमें  ८  फीसदी  बड़होतरी  हो  गयी  है  ।
 जब.  यह  बजट  हमारे  सामने  पाया  था  तो
 हमने  साफ  कहा  था,  कई  लोगों  ने  कहा  था
 कि  यह  आप  लोगों  की  ज़रूरी  चीजों  पर  कर
 लगाते  हैं  -  उनके  भाव  का  बढ़ना  अनिवार्य

 हो  गया  मगर  हमारे  अर्थ  मंत्री  जी  ने  कहना
 नहीं  माना  ।  हम  राज  के  भ्रष्ट  मंत्री  जी  को
 साफ  कहते.  हैं  कि  एक  साल  जो  यह  कर  की

 वसूली  हुई  है  इस  दरमियान  ८  फीसदी  तो
 उसके  हिसाब  से  होलसेल  प्राइस  में  बढ़ोत्तरी
 हुई  और  हमारे  हिसाब  से  जो  रिटेल  प्राइस

 है  उसमें  भी  कुछ  शौर  बड़होत्तरी  हुई  है  +
 सारे  हिन्दुस्तान  में  बहुत  सन्तोष  कौर  रोष
 फैला  है।  कामगारों  ने  और  जनता  ने  भ्र पना
 रोष  बहुत  तरीके  से  प्रदर्शित  किया  है।  राज

 हम  इस  नए  बजट  को  देखते  हैं  तो  इस  बजट
 के  जाने  के  पहले  हमने  सोचा  था  कि  हमारे  भ्र र्थे

 मंत्नी सब  चीज़  से  वाकिफ  हैं  ।  वे  जानते  हैं  कि

 यह  जो  इन डाइरेक्ट  टैक्सेज  बढ़े  हैं  उन  से  लोग
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 रिलीफ  चाहते  हैं।  उस  के  पास  से  कोई
 आश्वासन  चाहते  हैं  कि  गए  साल  में  १००
 करोड़  से  ज्यादा  यह  जो  एक्साइज  डयूटी
 बढ़  गयी  तो  उसमें  से  २५  या  Yo  करोड़  कर
 कम  होगा  ।  मगर  हम  क्या  देखते  हैं  ?  करनी-
 कार्य  बचत  योजना  रह  होगी  ।  यमुना  नदी
 में  उसको  बहा  दिया  गया  1  यह  कम नसीबी
 की  ही  बात  है  कि  उसकी  दूसरी  योजना,
 सोना बंदी  की,  वह  हमारे  र्थ  मंत्री  जी  की
 अ्रलमारी  में  पड़ी  है।  मैं  उनसे  बिनती  करूंगा

 कि  यह  सोनाबंदी  योजना  का  जो  शव  श्राप  की
 अलमारी  में  सड़  रहा  है  उस  को  निकाल  कर

 यमुना  नदी  में  डुबो  दीजिए  ।

 जो  पुरानी  एक्साइज  डयूटी  थी  वह  सब
 कायम  रक्खी  जा  रही  है  |  कुछ  छोटी  सी
 तबदीली  अवश्य  की  है  जैसे  कि  ग्रामोफोन
 रेकार्ड  के  सम्बन्ध  में,  तो  उस  से  आम  जनता
 से  कोई  ताल्लुक  नहीं  है  ।  हाथ  साबुन  में  कुछ
 राहत  दी  है  लेकिन  सोडा  एश  पर  कर  बढ़ा
 दिया  है  तो  उस  से  कुछ  ज्यादा  फायदा  नहीं
 होता  है  ।  हम  तो  यह  देख  कर  शरमिंदा  होते
 हैं  कि  यह  जो  एक्साइज  ड्यूटी  थी  उस  में
 दौर  भी  २५  करोड़  की  बढ़होत्तरी  हो  गयी  ।

 हमारे  र्थ  मंत्री  जानते  हैं  कि  कर  की  बड़-
 होत्तरी  होती  है  तो  भाव  की  भी  बढ़ोत्तरी
 होती  है  ।  गए  साल  का  जो  कर  कायम  है
 उसमें  भी  बड़होत्तरी  की  गयी  है  ।  उस  का
 क्या  नतीजा  होगा  वह  हम  साफ  देख  सकते
 हैं  ।  मुझे  याद  आता  है  कि  सन  १६६०  के

 चुनाव  के  मौके  पर  हमारे  भ्रमण  मंत्री  ने  मद्रास
 &  कोई  एक  व्याख्यान  दिया  था  ।  उस  में
 बारबार  उन्होंने  यह  कहा  था  कि  आम  जनता
 की  जो  जरूरी  चीज़ें  हैं  उन  पर  कर  नहीं  लगाना
 चाहिये  ।  डाइरेक्ट  टेक्सेशन  का  जो  आयकर
 है  वह  ज्यादा  बढ़ा  दिया  जाय  और  उस  की

 वसूली  तेजी  से  की  जाय  V  यह  हमारे  जो  राज
 के  र्थ  मंत्री  हैं  उन्होंने  बार  बार  कहा  था  ।
 हम  सोचते  थे  कि  उस  में  कुछ  फायदा  होगा
 लेकिन  फायदा  कुछ  नहीं  हुआ  और  जो  सीधा
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 कर,  डाइरेक्ट  टेक्सेल  हैं  उसमें  भी  क्‍या
 तबदीली  हुई  यह  हम  देखते  हैं।  तो  भी  हमारे
 दिल  में  बहुत  रंज  पैदा  होता  है  ।

 कारपोरेशन  टैक्स  में  सिर्फ  ११  करोड़
 रुपये  की  बड़होत्तरी  हुई  है  ।  व्यक्तिगत  जो
 कर  है  उस  में  तो  कोई  ज्यादा  बड़हात्तरी  नहीं
 की  है,  कोई  छोटी  मोटी  तबदीली  ही  की  है  ।
 बड़ी  चीज़  उन्होंने  कुछ  शुरू  की  तो  एस्टेट
 डयूटी  में  की  ।  उस  में  उन्होंने  ३  करोड़  बढ़ाया
 है  मगर  हम  चाहते  थे  कि  जो  सम्पत्ति  कर  हूँ
 जिसको  कि  वैल्थ  टैक्स  कहते  हैं  उसमें  कुछ
 ज्यादा  टैक्स  लगाने  का  मौक़ा  रखते  ।  मगर

 हम  देखते  हैं  कि  वह  जो  आधे  फीसदी  से
 ढाई  फीसदी  तक  पहुंचा  है  i  उस  से  हम  को
 इस  साल  १०  करोड़  रुपया  मिला  है  और

 नए  साल  में  उस  से  २०  लाख  रुपये  की  ज्यादा
 ग्राम दनी  होगी।  मैं  पूछता  हूं  कि  हमारे  हिन्दुस्तान
 में  जो  सम्पत्ति  साल-पर-साल  बढ़ती  रहती
 है,  क्या  हम  उस  पर  कुछ  ज्यादा  कर  नहीं  लगा
 सकते  हैं  ।  हम  ने  उस  पर  राधे  फीसदी  से
 ढाई  फीसदी  तक  ही  क्‍यों  कर  लगाया  ?
 ज्यादा  क्यों  नहीं  लगाया  ?  जब  हम  जनता  पर
 आर  जनता  के  उपयोग  की  जरूरी  चीजों
 पर  इतना  भारी  कर  लगाते  हैं--जब  हम
 केरोसीन  आयल  पर  बीस  सौ  और  तीस  सौ
 फ़ीसदी  तक  कर  लगाते  हैं--,  तो  फिर  सम्पत्ति
 कर  में  बढ़होत्तरी  क्यों  नहीं  की  जाती  हूं,
 यह  मेरी  समझ  में  नहीं  आता  है  v

 हमारे  कई  दोस्तों  ने  भुवनेश्वर  की  बात

 कहो  है  ।  मैंने  देखा  है  कि  सन्त  विनोबा  जी
 ने  कहा  था  कि  ज।  भ,  करना  है,  वह  जल्दी
 करों--अगर  समाजवाद  के  रास्ते  पर  आगे

 बढ़ना  है  प्रौढ़  पूर्जवाद  पर  कुछ  अंकुश  रखना

 है,  तो  यह  काम  तेज  से  क  रो  शौर  भ्रमर  यह  काम
 तेजी  से  नहीं  किया,  दो  तीन  साल  में  इस
 बारे  में  कोई  कदम  नहीं  उठाया,  तो  फिर  आप
 को  पश्चाताप  करना  पड़ेगा  ।  मैं  बड़े  भ्र दब  के
 साथ  कहना  चाहता  हूं  कि  आज  हमारे  सामने
 क्रिटिकल  कंडीशन  है  ।  अराज  हम  पर  इस
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 इस  बात  की  जिम्मेदारी  है  कि  हम  देश  की

 सुरक्षा  की  व्यवस्था  करें  और  विकास  के  पथ
 पर  आगे  बढ़ें।  इन  दोनों  कामों  के  लिये  बहुत
 टैक्स  लगाये  जाते  हैं  ।

 प्रदान  यह  है  कि  यह  जो  वैल्थ  टैक्स  है,
 क्या  हम  उस  में  आधे  से  ढाई  फ़ीसदी  तक  ही
 जा  सकते  हैं  ?  हम  उस  में  पांच  दस,  पन्द्रह,
 बीस  फीसदी  तक  क्‍यों  नहीं  जा  सकते  ?  आज

 हमारे  देश  में  पूंजीपतियों  की  जो।  सम्पत्ति

 है,  वह  तो  पांच,  दस,  बीस,  पचास  फीसदी
 के  हिसाव  से  साल-पर-साल  बढ़त॑  रहती
 है,  क्या  हम  यह  नहीं  जानते  हैं  ?  जो  कल
 एक  मोटर  रखता  था,  राज  वह  दो  चार  मोटरें
 रखता  है  ।  जो  कल  एक  बंगला  रखता  था,
 आज  वह  दो  चार  बंगले  रखता  है  -  जो  कल
 एव  कारखाना  रखता  था,  आज  वह  दो
 चार  कारखाने  रखता  है  -  और  यह  सब

 बढ़ता  ही  रहता  है  -  सरकार  दस  बीस  फीसदी
 कर  लगा  सकती  है  और  भी  पूंजीपतियों  को
 सम्पत्ति  साल-पर-साल  बढ़त:  रहेगा  और
 ग्राखिर  में  इस  की  वजह  से  उस  में  कोई  ज्यादा
 फर्क  नहीं  होगा  ।

 मगर  मेरे  दिल  में  इस  बात  का  दर्द

 है  कि  हमारे  र्थ  मंत्री  जी  बातें  तो  बड़ी  करते
 हैं,  इक्वालिटों  को  बात  करते  हैं,  आ-
 थिक  उसमानता  को  दूर  करने  का  बात  बड़े
 ज़ोर  से  करते  हैं,  लेकिन  आर्थिक  असमानता
 का  निवारण  करने  के  लिये  जो  ठोस  कदम
 उठाना  चाहिये,  उस  को  वह  नहीं  उठाते हैं  tv
 मैं  कहता  हूं  कि  यही  एक  समस्या  है,  हमारे
 सामने  यह  एक  बड़ा  कूट  प्रश्न  है  a  हम  को
 आगे  चलना  होगा,  नहीं  तो  हम  पीछे  हटेंगे  ।

 गिफ्ट  टैक्स  को  भी  कोई  ज्यादा  नहीं
 बढ़ाया  गया  है  ।  थोड़ा  सा,  सिर्फ  दो  कोटि,
 बढ़ाया  गया  है  |  डाइरेक्ट  शर  इन-डायरेक्ट
 कर  में  इस  साल  जो  फर्क  रहा  है,  वह  नए
 साल  में  भी  रहा  है।  इन डाइरेक्ट  टैक्सिज
 २४  कोटि  बढ़ाये  गये  हैं,  जब  कि  डायरेक्ट
 टैक्सिज  सब  मिला  कर  १५  कोटि  ही  बढ़ाये
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 गए  हैं  7  इस  से  मेरा  यह  ख्याल  पक्का  हो  जाता

 है  कि  इस  साल  में  भो  कोई  आश्वासन  मिलने
 वाला  नहीं  है  और  भावों  में  कोई  कटाई

 होने  वाली  नहीं  है  ।  मैं  तो  यह  सोचता  हूं
 कि  अर्थ  मंत्री  जी  ने  देश  के  सामने  जो  बजट
 रखा  है,  उस  से  जीवन  की  ज़रूरी  चीजों  के
 दामों  में  और  भी  बढ़ोत्तरी  हो  जायगी  और
 जनता  का  जोवन  और  कष्टमय  हो  जाएगा  |

 मंहगाई  के  बारे  में  बहुत  सी  बातें  हमारे
 अर्थ  मंत्री.  ज॑  ने  कही  हैं  ।  मगर  मंहगाई
 में  कटौती  किस  तरह  से  हों,  इस  के  बारे  में
 उन्होंने  कोई  बात  नहीं  बताई  है,  कुछ  सोचा
 नहीं  है  |  कंट्रोल  किया  जाय  या  न  किया  जाय,
 यह  अलग  बात  है,  लेकिन  उन  को  कोई  रास्ता
 तो  बताना  चाहिये,  जिस  से  मंहगाई  कुछ
 कम  हो  सके  ।  मंहगाई  किस  तरह  से  कम  हो  ।
 वह  कहते  हैं  कि  काले  धन  के  कारण  बाजार
 में  दाम  बहुत  बढ़ते  हैं  ।  क्या  उन्होंने  उस  के
 बारे  में  कोई  बन्दोबस्त  किया  है  ?  हमारे
 भाई,  श्री  खाडिलकर,  ने  यह  सुझाव  रख
 दिया  कि  जो श्राज  के  नोट  हैं,  वे सब  रह  किए
 जायें ।  और  नये  नोट  छपाए  जायें  ।  एक  दिन
 मैंने  भा  यह  सोचा  था  कि  हमारे  अर्थ  मंत्र!
 ज॑।  बड़े  हुशियार  हैं  और  वह  बजट  में  ऐसा  कोई
 प्रबन्ध  करेंगे,  ऐसे  कोई  बात  हमारे  सामने
 पेश  करेंगे  ।  मगर  मुझे  अफ़सोस  है  कि  ऐसा
 कोई  ठोस  कदम  उठाया  नहीं  गया  है  ।
 काला  धन  तो  सारे  हिन्दुस्तान  में  बढ़ता  ही
 रहता  है  और  इस  से  भावों  में  बढ़ोत्तरो  होती
 है,  स्पैकुलेशन  होता  है,  सट्टेबाजी,  होती
 है,  जमाखोरों  होती  है,  शर  इससे  जनता
 को  बहुत  नुकसान  होता  है  7  लेकिन  काले  धन
 को  पकड़ने  के  लिये,  उस  को  रह  करने  के  लिये

 कुछ  इस्लाम  नहीं  किया  जाता  है,  यह  बड़ी
 शोचनीय  बात  है  ।

 मंहगाई  जो  बढ़ती  है,  उस  का  असर
 ज़रूर  सारी  जनता  पर  पड़ता  है  ।  देहात  के
 ज़ो  कोटि  कोटि  लोग  हैं,  किसान  हैं,  बेत-

 मज़दूर  हैं,  ग़रीब  हैं,  .कारीगर  हें,  इन  सब
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 लोगों  को  बड़ी  मुसीबत  हती  है  ।  इस  लिये
 यह  बजट  देख  कर  निराशा  हती है  1

 सरकारी  कर्मचारियों  के  लिए  सिफ  एक
 लफ्ज़  हमारे  र्थ  मंत्री  जी  ने  कहा  है  ।
 उन्होंने  १०  कोटि  रुपये  का  प्रबन्ध  किया  है  |
 दा  हजार  कोटि  का  सरकार  का  यह  बजट

 है  और  उस  में  सिर्फ़  qo  कोटि  वह  रखती
 है  अपने  कर्मचारियों  के  लिए  ।  सरकार
 जानती  है  कि  महंगाई  कितनी  बढ़ी  है,  लेकिन
 फिर  भी  वह  अपने  कर्मचारियों  के  लिए
 सिर्फ़  दस  कोटि  रुपये  रखती  है  ।  इस  से
 केन्द्रीय  कर्मचारियों  के  दिलों  में,  जो  कि
 सारे  हिन्दुस्तान  में  सेवा  करते  हैं,  बहुत  रोष
 और  रंज  है  और  मुझे  ऐसा  लगता  है  कि  केन्द्रीय
 कर्मचारी-वर्ग  में  इस  कारण  ज़रूर  बहुत
 आन्दोलन  होगा  और  सरकार  को  फिर  इस
 बारे  में  सोचना  पड़ेगा  ।

 हिन्दुस्तान  के  ग्रन्थ-तंत्र  में  जो  सब  से

 महत्वपूर्ण  चीज़  है,  हमारे  भाथी  मंत्री  जी  ने
 उस  का  ज्यादा  विस्मरण  कर  दिया  है  |
 उन्होंने  औद्योगिक  प्रगति  के  लिए  इन्वेस्टमेंट,
 सम्पत्ति,  की  बात  बताई,  कंट्रोल  की  बात
 बताई  और  मैनेजमेंट,  व्यवस्था,  की  बात
 बताई  ।  लेकिन  उस  का  चौथा  पैर  है  कामदार,
 कर्मचारी,  और  उस  को  वह  भूल  गए  ।
 रेलवे  बजट  में  रेलवे  के  कर्मचारियों  के  लिए
 कुछ  इन्सेन्टिव  दिया  गया  है  -  लेकिन
 अर्थ  मंत्री  जी  ने  केन्द्रीय  कर्मचारियों  के  लिए
 कुछ  भी  इन्सेन्टिव  नहीं  दिया  है  ।

 जो  कामदार  सारे  हिन्दुस्तान  के  छोटे-
 मोटे  कारखानों  में  काम  करते  हैं,  उन  के
 लिए  भी  कोई  प्रबन्ध  नहीं  किया  गया  है  ।
 अपने  मालिकों  के  साथ  उनकी  लड़ाई  हमेशा
 चलती  रहती  है  1  कोई  मालिक  देता  है  और
 कोई  नहीं  देता  है  और  उस  से.  संतोष
 पैदा  होता  है,  काम  बन्द  होता  है,  हड़ताल
 होती  है।  ग्राम  जब  हमारे  प्रति  मंत्री
 जी  सारे  हिन्दुस्तान  की  औद्योगिक  प्रगति
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 के  लिए.  इतनी  चिन्ता  करते  हैं,  तो  क्‍या
 वह  कामगारों  के  बारे  में  कुछ  नहीं  सोचेंगे  ?
 प्राविडेंट  फंड,  ग्रेविटी,  हैल्थ  इन्शयोरेंस,  आदि

 बहुत  सी स्कीम्ज़  हैं  ।  केन्द्रीय  सरकार  कुछ
 ज्यादा  रुपया  उन  के  लिए  क्‍यों  नहीं  दे
 सकती  ?

 जब  आप  कामगारों  से  अपेक्षा  करते
 हैं  कि  वें  सहकार  करें,  औद्योगिक  प्रगति
 को  गे  बढ़ने  के  लिए  अपना  पूरा  सहकार
 दें,  तो  आपका  यह  भी  फर्ज  हो  जाता  है  कि
 श्राप  कामगारों  की  भलाई  के  कामों  में
 काफी  पैसा  खर्च  करें  ।  तब  कामगारों  को

 यह  संतोष  होगा  कि  उनकी  भी  इस  देश  में
 कोई  कीमत  है,  उनको  भी  आप  पहचानते
 हैं,  हमारे  बर्थ  मंत्री  उनके  महत्व  को  भी
 स्वीकार  करते  हैं  और  तब  वे  और  तेज़ी  से
 कौर  जोश  के  साथ  काम  करेंगे  ।

 ग्रामीण  में  एक  बात  मैं  कह  देना  चाहता
 हूं  ।  जब  हमारे  अर्थ  मंत्री  ने  इस्तीफा  दिया
 था  तो  उन्होंने  कहा  था  कि  मानव  भक्षी
 यानी  मै नई टर  उनके  पीछे  पड़ा  है  ant
 क्या  हालत  है  ।  जिस  को  उन्होंने  मैन-ईयर
 कहा  था  उसी  की  तरफ  उन्होंने  लक्ष्य  किया

 है,  सारी  बजट  स्पीच  में  शुरू  से  लेकर  आ्राखिर
 तक  उसकी  ही  चिन्ता  उनके  दिल  में  रही  है,
 यही  उनका  लक्ष्य  रहा  है  कि  किसी  तरह
 से  उद्योगों  में  ज्यादा  पैसा  ये  पूंजीपति  लोग
 लगायें,  इनकी  तरफ  से  ही  उद्योगों  के  लिए
 ज्यादा  से  ज्यादा  पैसा  मिल  जाए  ।  मैं  अदब
 से  श्री  करना  चाहता  हूं  कि  आज  हिन्दुस्तान
 के  पूंजीपतियों  की  सहायता  के  लिए  विदेशों
 के  पूंजीपति  भी  श्री  रहे  हैं  और  आप
 भी  दोनों  का  सहकार  कभी  पसन्द  करते

 हैं  प्रौढ़  उनके  लिए  आपने  दरवाज़ा  भी  खुला
 कर  दिया  है,  लेकिन  श्राप  समझ  लीजिये  कि
 राज  देशी  ही  नहीं  विदेशी  भी  मैन-ईयर

 हैं,  ये  भी  इनके  सथ  पूरा  गए  हैं  शौर  दोनों
 मिल  कर  ऐसी  एक  मुसीबत  हिन्दुस्तान  में
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 बेदा  करेंगे  कि  सारे  देश  में  असन्तोष  की
 लहर  दौड़  जाएगी  |  मैं  चाहता  हुं  कि  कुछ
 इस  तरफ़  भी  र्थ  मंत्री  महोदय  ध्यान  दें,
 इस  पर  भी  सोचें  ।  अगर  उन्होंने  नहीं  सोचा
 तो  फिर  ऐसा  आन्दोलन  होगा.  कि  हमारे
 अर्थ  मंत्री  तो  क्‍या,  यह  सारी  हुकुमत  ही
 खतरे  में  पड़  जाएगी  ।  इसलिए  मैं  बिनती
 करता  हूं  कि  इस  पर  गम्भीरता  से  वह
 विचार  करें  कौर  इसका  कुछ  प्रबन्ध  करें  ।

 Shri  T.  Abdul  Wahid  (Vellore):  I
 join  the  chorus  of  encomiums  paid  to
 our  abie  Finance  Minister  for  the  most
 scientific,  rational  and  at  the  same
 time  socialistic  Budget  which  he  has
 presented  to  this  House.  The  taxation
 policy  which  he  has  proposed  has  been
 -welcomed  by  every  section  of  the  peo-
 ple  of  this  country,  and  also  of  this
 House.  The  reliefs  he  has  given  to
 the  lower  income  groups  and  trade
 and  industry  will  have  a  great  effect

 in  the  development  of  the  industry  of
 this  country.  The  steps  that  the  hon.
 Finance  Minister  has  taken  and  pre-
 sented  will,  at  the  same  time,  imple-
 ment  the  policy  of  the  Congress  Party
 of  achieving  a  socialistic  pattern  of
 society  and  breaking  the  concentra-
 tion  of  wealth  in  a  few  hands,  which
 ‘are  supported  by  the  overwhelming
 Majority  of  the  people  of  this  country.
 His  proposals  regarding  Estate  Duty,
 ‘Wealth  Tax  and  Expenditure  Tax  will
 definitely  break  up  concentration  of
 economic  power  and  wealth  in  the
 country.

 There  has  been  some  criticism  of
 his  proposals  encouraging  develop-
 ment  of  industries  and  inviting  foreign
 capital  to  this  country,  but  we  must
 know  what  the  position  of  the  coun-
 try  is  at  present.  The  country  needs
 an  immediate,  vast.  industrial  deve-
 lopment,  and  with  our  small  resources
 and  meagre  foreign  exchange,  we  can-
 not  undertake  this  vast  expansion.  We
 therefore  require  foreign  capital,  so
 that  they  can  bring  their  know-how
 and  also  foreign  exchange  which  will
 ‘be  of  much  use  to  this  country.  The
 ‘smai!  reliefs  that  he  has  given  to  the
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 smal]  industrialists  will  go  a  long  way
 in  the  development  of  industry.

 There  has  been  criticism  of  the
 private  sector,  but  private  sector  does
 not  exist  by  itself,  it  is  part  of  the
 public  sector  inasmuch  as  by  our\taxa-
 tion  jaws,  regulations,  Companies  Act
 and  various  measures  we  are  having
 for  strict  control  of  the  private  sector.
 As  the  Finance  Minister  pointed  out
 in  his  Budget  speech,  in  the  corporate
 sector,  the  major  portion  of  the  capi-
 tal  belongs  to  the  LIC  and  the  people.
 As  such  it  is  almost  a  public  sector.
 The  expansion  of  the  public  sector
 wi!l  be  a  slow  process.  In  the  mean-
 time  the  development  of  the  country
 cannot  wait.  The  private  sector  is
 being  controlled  in  every  way  while
 the  country  also  benefits  from  the
 enterprise,  initiative  and  knowledge
 of  the  private  industrialists.  If  they
 create  wealth  in  the  country,  that
 wealth  is  taken  away  by  various
 taxes.  The  trade  unions  and  all  those
 things  can  take  away  all  the  benefits
 which  they  want  for  the  labour  class.
 In  these  circumstances,  I  do  not  think
 there  is  much  of  a  distinction  between
 the  private  sector  and  the  public
 sector.

 Regarding  the  payment  of  taxes,  I
 have  to  make  a  small  submission  to
 the  Finance  Minister.  The  proposal  is
 that  provisional  assessment  of  taxes
 should  be  paid  within  8  month  of
 the  submission  of  the  return.  Sir,  I
 think  it  will  cause  a  great  hardship
 to  the  business  community,  especially
 industrial  units.  The  profits  accrued
 in  a  year  are  all  ploughed  back  in
 expanding  the  industries.  If  the  tax
 assessed  is  to  be  taken  out  in  one
 lump,  it  will  retard  the  growth  of  the
 industry.  This  will  greatly  affect  the
 industries  manufacturing  purely  for
 exports.  They  expand  their  export
 commitments  on  the  strength  of  their
 enlarged  capital  formed  from  out  of
 the  profits.  Hence,  I  suggest  that  pro-
 visional  assessments  may  be  collected
 in  twelve  monthly  instalments.

 Coming  to  the  economic  develop-
 ment  of  the  country,  it  is  gratifying
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 to  note  that  industrial  production  has
 gone  up  by  ten  per  cent  in  9  months
 of  the  year  compared  to  8°5  in  1962-
 63.  The  export  performanee  of  the
 country  during  963  which  has  shown
 an  increas:  of  over  Rs.  00  crores
 over  962  is  also  a  matter  of  consider-
 able  satisfaction.  I  congratulate  the
 hon.  Ministers  of  Industries  and  Com-
 merce  for  the  excellent  performance
 and  I  am  sure  under  the  dynamic
 leadership  of  the  Minister  of  Inter-
 national  Trade,  we  will  be  able  to
 achieve  greater  results  in  1964.  One
 thing  we  have  to  watch  is  the  un-
 healthy  competition  which  threatens
 to  grow  from  Pakistan  due  to  their
 system  of  bonus  for  exports.  This  is
 enabling  Pakistani  exporters  to  quote
 considerably  lower  prices  and  under-
 sell  us  in  international  markets.  I  am
 particular:y  anxious  about  our  exports
 in  tanned  hides  and  skins.  Already
 our  tanners  are  undergoing  consider-
 able  difficulties  because  of  a  slump  in
 international  markets.  Now  I  have
 detailed  knowledge  that  Pakistani  ex-
 porter  is  under-selling  us  tanned  goat
 and  sheep  skin.  There  is  great  danger
 to  our  export  trade  and  Government
 should  come  with  some  kind  of  relief
 and  incentive  for  the  exports  of  tan-
 ned  hides  and  skins.

 In  the  international  scene  the  daily
 worsening  relationship  between  us
 and  Pakistan  is  really  a  matter  of
 greatest  concern  to  every  one  in  this
 country,  especially  to  the  Muslims  of
 India.  It  is  a  matter  of  greatest  con-
 cern  to  the  Indian  Muslims  that  Pakis-
 tan’s  attitude  towards  our  country  and
 specially  her  stand  regarding  Kashmir
 undermines  the  position  of  Muslims  in
 this  country.  I  do  not  mince  matters.
 It  may  be  that  the  country  was  parti-
 tioned  on  the  basis  of  religion  but  was
 it  a  right  thing?  It  was  the  result  of
 sheer  helplessness.  I  strongly  hold
 that  this  was  in  the  worst  interests  of
 the  Muslims  of  united  India.  Hundred
 or  more  millions  of  Muslims  with  five
 Muslim  provinces  would  have  been  a
 source  of  pride  and  strength  to  the
 whole  community.  Now.  we  are  more
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 than  50  million  left  here  with  a  new
 province,  that  is,  Kashmir,  in  which
 tne  Mus.ims  are  in  a  majority.  It  is
 a  matter  OL  satisfaction  or  even
 strength  to  the  Indian  Muslims  that
 they  at  least  have  a  province  where
 they  are  in  a  majority.  What  is  the
 population  of  the  Indian  side  of
 Jammu  and  Kashmir?  It  is  3°4
 million,  out  of  which  2:3  million  are
 Muslims.  In  the  rest  of  India  there
 are  over  50  million  Muslims,  Pakistan
 says  that  since  the  Kashmir  valley
 has  got  2°3  miilion  Muslims  in  one
 place,  it  should  go  to  them.  I  humbly
 ask  the  Muslim  rulers  of  Pakistan  and
 the  peopie  of  Pakistan  whether  these
 23  million  Muslims  are  the  only
 Muslims  whom  they  care  for.  We
 who  are  more  than  50  million,  spread
 a!l  over  India,—are  we  not  Muslims?
 (Interruption).  I  appeal  to  them  to
 have  consideration  and  sympathy  for
 us.  I  appeal  to  the  Pakistan  Govern-
 ment  and  the  Muslims  of  Pakistan  to
 have  consideration  and  sympathy  for
 us.  They  should  think  seriously  and
 deeply  how  they  are  weakening  our
 position  by  their  actions.  If  they
 persist,  as  they  have  all  along  been
 doing  in  their  policy  regarding
 Kashmir,  it  is  quite  clear  that  they
 want  Kashmir  not  for  the  sake  of
 giving  protection  to  the  Muslims  of
 that  State  but  to  possess  that  State
 for  their  strategic  purposes.

 This  is  a  simple,  logical  conclusion.
 If  that  is  so,—as  it  is—I  appeal  to  the
 great  world  powers  to  consider  who
 should  possess  that  valley.  “If  Pakis-
 tan  thinks  that  it  is  strategical  to
 them...

 Mr.  Deputy-Speaker:  Written
 speeches  are  not  allowed.

 Shri  T.  Abdul  Wahid:  I  am  only
 referring  to  the  points  which  I  have
 noted  down.  I  appeal  to  the  world
 powers  to  consider,  to  whom  the
 Kashmir  valley  is  more  strategical:
 is  it  to  Pakistan  or  to  India?

 The  other  day,  the  High  Commis-
 sioner  for  Pakistan  in  the  United
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 Kingdom,  in  a  press  interview,  was
 saying  that  when  Kashmir  goes  away
 to  them,  they  will  see  to  it  that  no
 enemy  passes  through  Kashmir  and
 invade  India.  My  reply  to  the  High
 Commissioner  and  the  Government  of
 Pakistan  is,  let  Kasmmir  remain  with
 us.  We  have  got  the  greatest  goodwill
 and  sympathy  for  Pakistan.  We  have
 never  had  any  idea  of  attacking
 Pakistan,  and  we  will  see  that  Pakis-
 tan  is  safeguarded  by  us.  We  will
 guard  Pakistan  and  they  can  be  sure
 and  certain  that  India  will  never
 invade  Pakistan.  That  is  absolutely
 sure  and  certain.

 I  now  proceed  to  refer  to  the  Indian
 Muslims.  There  is  a  sense  of  frus-
 tration  in  the  minds  of  the  Indian
 Muslims;  because  of  the  action  and
 attitude  of  Pakistan,  they  feel  that
 they  are  being  distrusted  and  suspect-
 ed.  It  is  because  of  Pakistan’s  aggres-
 sion  on  the  Hindus  in  East  Pakistan
 that  we  Muslims  in  India  are  suffer-
 ing.  Pakistan  should  have  considera-
 tion  for  the  Indian  Muslims.  They
 should  change  their  attitude  not  only
 towards  us,  not  only  towards  Kashmir
 and  India,  but  towards  her  minorities.
 They  must  see  that  the  minorities  in
 East  Pakistan  are  fully  safeguarded
 so  that  the  Muslims  in  India  will  be
 safe  and  respected.  I  do  not  have  the
 slightest  doubt  that  the  Hindus  in
 India  will  ever  retaliate.  Just  now,
 Shri  Raghunath  Singh  has  said  that
 the  Hindus  in  India  will  not  retaliate
 because  some  mad  people  in  Pakistan
 were  harsh  to  their  own  minorities.
 But  still,  good  treatment,  human
 treatment  of  the  minorities  will  have
 a  great  effect,  will  have  a_  salutary
 effect,  on  the  attitude  of  the  Hindus
 towards  the  Muslims  in  India.

 I  appeal  to  the  Pakistan  Govern-
 ment  and  the  peop'e  of  Pakistan  to
 be  considerate  to  their  minorities  and
 to  treat  them  in  the  way  we  are  being
 treated  in  this  country  in  a  secular
 State,  where  we  are  enjoying  the  same
 status  as  the  other  pcople  are  enjoy-
 ing  here.  But  still,  there  is  a  feeling
 in  the  minds  of  the  Muslims.  I  cannot
 hide  it;  it  will  be  hypocritical  on  my

 PHALGUNA  13,  885  (SAKA)  Budget—General  3658
 Discussion

 Part  to  say  that  the  Muslims  are  com-
 plete.y  satistied.  They  have  a  sense
 of  frustration,  but  it  is  because  they
 feel  that  the  Hindus  distrust  them.  !
 am  a  realist.  I do  not  think  that  the
 distrust  which  the  Hindus  have  got
 are  justified.  After  partition,  after  all
 that  has  been  happening  in  Kashmir,
 the  Hindus  naturally  have  developed
 some  kind  of  suspicion  and  distrust  of
 the  Mus!ims  in  India.  This  is  because
 of  the  attitude  of  the  Pakistani  Mus-
 lims  and  what  happened  in  947  when
 the  country  was  partitioned’  But  my
 submission  to  the  Muslims  in  India  is
 that  they  should  be  patient;  things
 will  change.  This  is  only  a  passing
 phase  and  this  distrust  and  suspicion
 wil]  disappear.  At  the  same  time,  I
 plead  with  the  Hindus  here  and  the
 Government  to  be  more  generous  to-
 wards  Muslims.  I  can  assure  you  that
 Muslims  are  as  patriotic  as  anybody
 in  this  country.  I  know  it  from  my
 personal  experience.  I  have  talked  to
 many  Indian  Muslims.  They  love
 their  country  as  much  as  anybody  else.

 To  me  my  country  is  dearest.  I  am
 an  Indian  first  and  an  Indian  to  the
 last.  J  was  born  in  this  country  and
 the  place  where  I  was  born  is  dearest
 to  me.  For  all  the  wealth  of  the
 world,  I  will  never  leave  my  home-
 town.  My  motherland  where  I  was
 born  and  the  soil  that  has  brought  me
 up  is  dearest  to  me.  Every  Indian
 Muslim  !oves  this  country  very  much.
 I  know  so  many  Muslims  went  to
 Pakistan,  but  they  were  disguested
 with  the  treatment  they  got  and  they
 came  back  to  India.

 I  know  a  big  Muslim  industrialist  in
 Madras.  He  is  a'so  a  good  friend  of
 our  Finance  Minister;  I  do  not  want
 to  name  him.  T  was  astonished  when
 he  told  me  that  not  only  should
 Kashmir  remain  with  us,  buf  even
 Pakistan  should  come  back  to  us.  It
 is  a  natural  feeling.  Anybody  born
 in  this  country  would  like  to  remain
 in  India.  That  is  why  I  feel  that  it
 is  the  biggest  crime  which  Pakistan
 is  committing  in  driving  away  the
 Hindus  of  East  Pakistan.  The  Hindus
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 of  East  Pakistan  were  born  there  and
 to  them  that  land  is  dearest.  So,  to
 drive  away  the  Hindus  from  there  is
 the  biggest  crime  against  humanity
 which  Pakistan  is  committing.

 l  appeal  to  the  Hindus  here  not  to
 have  any  kind  of  distrust  or  suspicion
 against  the  Indian  Muslims,  They  are
 one  with  them  in  the  love  of  their
 motherjand.  Take  the  fight  that  is
 going  on  between  Malaysia  and  Indo-
 nesia.  Both  are  Islamic  countries.  It
 is  a  political  fight.  So  aiso,  in  the
 matter  of  Kashmir,  it  is  a_  political
 fight.  That  does  not  mean  we  should
 support  Pakistan.  There  are  as  many
 as  40  Is!amic  countries.  Does  it  mean
 that  we  want  to  support  every  Islamic
 country?  We  were  born  in  India  and
 the  soil  which  brought  us  up  is  dear-
 est  to  us.  We  will  serve  this  country
 and  we  will  die  in  this  country,  which
 is  dearest  to  us.  Pakistan  cannot
 change  our  views  in  thfs  regard.

 Shri  Ramanathan  Chettiar  (Karur)
 Sir,  while  I  welcome  the  speech  and
 the  budget  proposals  of  my  hon.
 friend,  the  Finance  Minister,  I  would
 like  to  make  © few  observations.  He
 has  made  a  dynamic  approach  and
 very  boldly  framed  the  proposals  this
 year.  He  did  not  have  a  short-term
 view  in  his  mind  while  he  prepared
 the  proposals.  He  has  taken  a  long-
 term  view,  i.e.  the  needs  of  the  coun-
 try  not  for  the  fourth  and  fifth  year
 of  the  third  Five  Year  Plan,  but  also
 the  earlier  part  of  the  fourth  Five
 Year  Plan.  The  budget  proposals
 reveal  our  Finance  Minister  to  be  a
 very  practical  man,  who  understands
 the  psychology  and  the  feelings  of  the
 people.  I  would  like  to  congratulate
 him  on  some  of  the  bold  steps  that
 he  has  taken  this  year,  specially  the
 removal  of  the  much  criticised  com-
 pulsory  deposit  scheme.  There  may
 be  some  criticism  that  for  five  years
 this  amount  will  not  be  _  refund-
 ed.  But,  all  the  same,  after  1963-.
 64  this  scheme  will  be  replaced
 by  the  ar:viity  deposit  scheme
 for  which  the  limit  is  also
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 raised  and  it  applies  only  for  income
 earners  above  Rs.  15,000  per  annum.
 It  means  he  has  taken  j:ff0°  account
 only  those  people  who  after  meeting
 their  legitimate  expenses  would  be  in
 a  position  to  put  back  some  savings  in
 this  annuity  deposit.  He  has  also
 said  that  there  will  be  a  small  rate  of
 interest  and  that  it  could  be  paid  in
 instalments  over  a  period  of  ten  years.
 This  is  really  a  welcome  measure.

 The  other  important  feature  of  his
 proposals  which  he  mentioned  during
 his  speech  is  about  the  appointment  of
 a  commission  of  enquiry  into  the
 monopolies,  as  mentioned  in  the
 speech  of  the  Congress  President,
 Shri  K.  Kamaraj  at  the  Bhuvaneswar
 session  of  the  Indian  National  Con-
 gress.  It  is  in  keeping  with  the  policy
 of  the  party  to  which  my  hon.  friend
 the  Finance  Minister  and  I  have  the
 honour  to  belong.

 There  is  a  lot  of  criticism  that  this
 budg-t  has  not  proceeded  far  on  the
 road  to  socialism  as  adumbrated  in  the
 resolution  that  was  passed  at  Bhuvan-
 eswar.  I  would  like  to  reply  to  such
 of  those  critics,  that  it  is  only  the
 beginning  on  the  road  to  socialism,
 but  our  socialism  is  not  the  kind  of  or
 the  mixture  of  socialism  of  the  party
 of  which  Shri  Gopalan  is  the  leader
 or  the  party  to  which  my  hon.  friend
 Shri  Masani  belongs.  Our  socialism
 is  based  on  democracy.  It  is  based  on
 democratic  principles.  To  usher  in  a
 socialism  of  that  pattern  it  will  have
 to  grow  gradually  and  changes  cannot
 be  brought  overnight.

 I  am  glad  the  Finance  Minister  has
 a  word  or  two  to  say  about  the  far-
 mers  in  this  country,  and  also  suggest
 in  his  speech  that  they  should  be
 given  a  fair  price  for  what  they  pro-
 duce.  The  agricultural  community
 form  more  than  two-third  of  our
 population  and  the  economy  of  our
 country  is  dependent  to  a  large  extent
 on  that  sector.  He  has  rightly  stressed
 that  they  should  get  a  fair  deal.  I  am
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 ‘sure  he  and  his  colleague  the  Minister
 for  Food  and  Agriculture  would  be
 able  to  bring  home  to  the  Chief
 Ministers  of  the  States  the  importance
 of  this  and  see  that  a  fair  and  econo-
 mic  price  is  given  in  respect  of  the
 procurement  that  is  to  be  launched
 very  soon  for  wheat  and  rice.  After
 al!,  the  farmer  has  to  meet  his  daily
 requirements  and  he  should  be  given
 a  fair  price  for  his  labours.  He  has
 also  to  educate  his  children.  All  these
 things  have  to  be  taken  into  account
 by  the  Government,  and  I  hope  a  fair
 ‘deal  will  be  given  to  the  farmer.

 Coming  to  the  taxation  proposals,
 the  Finance  Minister  has  taken  a
 rational  stand  and  he  has  streamlined
 both  the  direct  and  the  indirect  taxes.

 He  has  clipped  the  frills  of  some
 of  the  customs  and  excise  duties  and
 has  modified  to  some  extent  the  in-
 come-tax  and  the  super-tax  at  all
 levels.  He  hag  not.  discriminated
 one  ciass  of  income  earners  from
 another;  he  has  done  it  in  such  a
 way  that  the  effect  of  his  proposals
 wil]  be  beneficial  to  all  the  income-
 tax  payers.  There  may  be  criticism
 that  he  has  not  brought  down  the
 level  of  taxation  on  the  higher  slabs.
 That  may  be  so;  but  in  a  developing
 economy  like  ours  and  in  the  face  of
 criticism  by  not  only  Shri  Gopalan
 but  some  of  our  friends  in  the  Con-
 gress  Party  also  who  think  that  the
 hon.  Finance  Minister  has  got  a  soft
 corner  only  for  big  business,  he  could
 not  but  retain  the  tax  below  the  level  at
 which  he  has  retained  it  now  for  the
 highest  slab  of  income  earners.  But  by
 these  Budget  proposals  he  has  infused  a
 modicum  of  saving  among  the  _  in-
 come-tax  pavers  and  this  is  8  step
 in  the  right  direction.  We  should
 appreciate  the  efforts  of  the  hon.
 Finance  Minister  in  this  respect.

 Even  though  he  has  been  able  to
 cover  less  than  a  quarter  of  the  shortfall
 which  is  about  Rs.  76  crores—Rs.  25
 crores  by  way  of  indirect  taxation.
 Rs.  5  crores  by  way  of  direct
 taxation  and,  as  he  expects,
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 Rs.  50  crores  from  the  annuity  de-
 Posits—I  would  like  to  give  him  a
 friendly  suggestion,  that  is  the  Price
 Cell  in  the  Planning  Commission  and
 his  advisers  in  the  Finance  Ministry
 have  to  keep  a  watchful  eye  on  the
 price  question  ang  see  that  prices
 do  not  rise  unduly  high  Why  I  am
 saying  this  is  because  already  the
 cost  of  living  is  going  up  from  day  to
 day  unless  prices  are  kept  under
 check,  I  am  afraid,  whatever  reforms
 or  steps  we  may  take,  it  wil]  not  be
 beneficial  to  the  masses  in  our
 country.  This  point  I  would  like  to
 bring  home  to  the  notice  of  the  hon.
 Finance  Minister  and  I  am  sure,  he
 woulg  bear  this  in  mind  and  see
 that  the  price  level]  does  not  rise
 very  high.

 There  are  One  or  two  points  that
 I  would  like  to  mention  in  regard  to
 some  of  the  pending  projects  in  my
 State.  There  is  the  Noyyal  River
 irrigation  scheme  jn  Karur  Taluk.
 This  has  been  pending  for  gq  long
 time.  I  do  not  know  why,  for  some
 reason  or  the  other,  this  was  not  in-
 cluded  in  the  Third  Five  Year  Plan.
 It  costs  about  Rs.  34  crores  and  if
 this  scheme  js  taken  up,  it  will  irri-
 gate  large  tracts  of  dry  lang  in
 Karur  Taluk  of  Madras  State.  I
 would  like  the  hon.  Finance  Minister
 to  look  into  this  and,  if  possible  and
 if  it  is  not  too  late,  to  have  the  same
 included  in  the  Third  Plan  itself,  or
 if  that  is  not  possible,  at  least  to
 have  it  included  definitely  in  the
 Fourth  Five  Year  Plan.

 Then  there  is  another  small  scheme
 the  Kodaganar  irrigation  scheme
 nearby.  That  is  in  the  Trichinopoly
 District  adjoining  Madura  District.
 If  that  scheme  also  could  be  taken  up,
 it  could  irrigate  some  of  the  dry
 lands  in  the  Kulitalai  Taluk  of
 Madras  State.  Both  these  river
 schemes  fall  within  my  parliamentary
 constituency  ang  I  would  like  these
 two  schemes  to  be  taken  up.  I  am
 sure,  through  the  good  offices  of  the
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 hon,  Finance  Minister  and  the
 Planning  Commission,  these  schemes
 will  be  taken  up  soon  so  that  those
 dry  areas  could’.  be  _  benefited.

 Then,  there  is  the  Sethusmudram
 project  which  has  already  been  sanc-
 tioned.  I  would  only  urge  upon  the
 Finance  Minister  to  allot  sufficient
 funds  and  complet.  this  scheme  in  the
 Fourth  Five  Year  Plan  itself.

 There  is  only  one  other  matter  to
 which  I  would  like  to  refer  and  that
 is  that  the  oi]  has  been  found  in  the
 Cauvery  basin  near  Pattukkottai  taluk
 in  the  Tanjore  district  and  that  the
 Finance  Minister  should  see  that  the
 scheme  is  taken  up  in  right  earnest  so
 that  our  petroleum  and  other  needs
 could  be  met.

 With  these  words,  I  would  like  to
 say  that  I  support  the  Budget  propo-
 sals  whole-heartedly  and  I  thank  you
 Mr.  Deputy  Speaker,  Sir,  for  having
 given  me  an  opportunity  to  participate
 in  this  debate.

 श्री  पाराशर  (शिवपुरी)  :  उपाध्यक्ष
 महोदय,  मैं  भी  चाहता  था  कि  अभी  अभी
 जो  सज्जन  बोल  रहे  थे  उन्हीं  के  समान  मैं
 भी  यह  कहता  कि  मैं  सम्पूर्ण  हृदय  से  इस
 बजट  का  स्वागत  करता  हूं  ।  मैं  उम्मीद  कर

 रहा  था  कि  इस  बजट  का  स्वागत  करने
 के  लिए  मुझे  तैयार  रहना  चाहिये  v
 लेकिन  मुझे  मुसीबत  ञ्  गई  और

 वह  मुसीबत  यह  झा  गई  कि  बजाय
 स्वागत  करने  के  मैं  इस  बजट  में  क्‍या  देखता

 हूं  ?  मेरी  प्रतिक्रिया  इस  बजट  के  सम्बन्ध  में
 यह  है  ।  भारतवर्ष  में  एक  प्रथा  है।  उस  का
 सजीव  चित्र  मुझे  यह  बजट  प्रतीत  होता  है  ।

 वह  प्रथा  क्‍या  है  ?  जब  किसी  की  मृत्यु  होती
 है  तो  गाजे  बाजे  के  साथ  उस  के  शव  को
 शाल  दुशाले  में  लपेट  कर  उसे  शमशान  घाट
 ले  जाते  हैं।  इस  बजट  में  मैं  समाजवाद
 का  जनाज़ा  देख  रहा  हूं  ।  यह  समाजवाद  का
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 जनाज़ा  गाजे  बाजे  के  साथ  और  शाल  दुशाले
 में  लपेट  कर  शमशान  घाट  ले  जाया  जा  रहा
 है।

 ग्राम  हमारे  खाडिलकर  साहब  ने

 कहा  कि  इस  की  कोई  क्रेडा.  साइड
 है  लेकिन  वह  क्रेडिट  साइड  नहीं  है  बल्कि  वह
 तो  शाल  दुशील  हैं  जोकि  शव  पर  डाल  दिये
 गये  हैं  जिससे  कि  हम  भुलावे  में  पड़  जायें
 कि  यह  बजट  बड़ा  समाजवादी  बजट  है  ।  मैं
 जब  बजट  के  लास्ट  पेज  को  देखता  हूं  ।  स्पीच
 बी०  के  आखिरी  पेज  २०  पृष्ठ  पर  जब  यह
 बताया  गया  कि  ऐक्सरपंडीचर  टैक्स  लगाया
 गया  है  तो  मैंने  समझा  कि  यह  बजट
 बड़ा  समाजवादी  और  क्रान्तिकारी  बजट  है  t
 लेकिन  जब  मैं  उस  २०  पृष्ठ  को  उठा  कर
 देखता  हूं  तो  उसमें  क्‍या  पाता  हूं  ?  पहले
 ऐक्सपेंडीचर  टैक्‍स  १७  था  और  जब  ५  पर
 ग्रा  गया  है  1  जब  केवल  ५  हैं  रह  गया  है  ।

 मुझे  पता  नहीं  कि  क्‍या  बात  है  लेकिन  जो  मैं
 उसमें  आंकड़े  देखता  हूं  तो  १७  की  जगह
 मैं  उसमें  ५  देखता  हूं  ।

 श्री  रवीन्द्र  वर्मा  :  १५०  लाख  है  ।

 श्री  पाराशर  :  मैं  तो  ५  ही  देख  रहा

 श्री  रवीन्द्र  वर्मा  :  आप  एक  बार  और
 देख  लें  ।

 तो  पाराशर  :  रवीन्द्र  वर्मा  जी  को!  बड़ी
 फिक्र  है  क्योंकि  उन्होंने  इस  बजट  का  भ्रनुमोदन
 किया  था  a  लेकिन  मुझे  तो  फिक्र  है  कि  यह
 जो  समाजवाद  का  जनाज़ा  निकल  रहा  है,  मैं
 किसी  तरह  से  यह  देख  सकूं  कि  कहीं  समाज-
 वाद  में  कुछ  दम  बाक़ी  रहता  है  ताकि  उसका
 जनाज़ा  मैं  न  उठने  दू  ।  मैं  भी  इसे  देख  लूं
 कौर  दूसरे  भी  देख  लें  कि  कहीं  इसमें  जान
 तो  नहीं  बाक़ी  है  क्योंकि  कभी  कभी  ऐसा
 हो  जाता  है  कि  मुर्दा  समझ  कर  लोग  शमशान
 घाट  में  जनाज़ा  ले  जाते  हैं  शौर  वहां  पहुंच  कर
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 वह  हाथ  पैर  हिलाने  लगता  है  और  जिंदा  हो
 जाता  है  1  मुझे  इस  की  पूरी  पूरा  उम्मीद  है  कि
 समाजवाद  का  जनाज़ा  नहीं  निकलने  पायेगा  ।
 जिन्होंने  भुवनेश्वर  में  प्रतिज्ञा  ली  है,  आवाज़
 में  प्रतिज्ञा  ली  है  शर  जिन्होंने  इस  बात  की
 प्रतिज्ञा  ली  है  कि  हम  अपने  देश  को  ऐसा
 बनायेंगे  कि  न  केवल  अपने  यहां  अ्रपितु  सारे
 संसार  में  शांति  स्थापित  करने  वाला  बने,
 शौर  हमारे  पूज्य  बापू  की  जिस  प्रतिज्ञा  रूपी

 धरोहर  को  लेकर  हम  लोग  इस  पालियामेंट
 में  आये  हैं,  हम  उस  समाजवाद  वा  जनाजा
 कदापि  नहीं  निकलने  देंगे  ।  यह  इस  बात  को

 हम  पुरज़ोर  शब्दों  में  कह  देना  चाहते  हैं  ।

 अब  मैं  बजट  में  क्या  देख  रहा  हूं  ।  बजट
 के  आंकड़ों  को  अगर  न  देखूं  तो  फिर  किस
 को  देखें  ?  बजट  के  आंकड़ों  को  देखिये  तत
 उसमें  उद्योग  का  खूब  भरपूर  जिक्र  है।  उसके
 आंकड़े  हमारे  सामने  मौजूद  हैं  ।  उसमें  क्‍या
 जिक्र  है  ?  उद्योगों  का  जिक्र  है,  विदेशी  पूंजी
 का  जिक्र  है  लेकिन  उसमें  क्‍या  कहीं  पानी  का  भी'
 कोई  जिक्र  है  ?  सन्‌  १६६२  की  अपनी  बजट
 स्पीच  में  मैंने  शासन  को  यह  याद  दिलाया  था
 कि  पन्द्रह  वर्ष  के  बाद  भी  वह  अपनी  जनता
 को  पानी  नहीं  पिला  सका  है।  आज  तो  १७
 वर्ष  हें।  चुके  हैं  |  दो  वर्ष  बौर  निकल  चुके  हैं  1
 मैं  एक  बात  और  कह  देना  चाहता  हूं  कि  सन्‌
 ६२  में  मैंने  हैल्थ  मिनिस्टरी  में  रूरल  वाटर
 सप्लाई  स्कीम  के  अन्तर्गत  अपने  क्षेत्र  के  उन
 स्थानों  का  जिक्र  कया  था  जहां  महिलाएं
 अपने  बच्चों  को  बगल  में  लेकर,  सिर  पर  पानी
 का  भरा  घड़ा  रख  कर  ७  मील  जाती  हैं  कौर
 रास्ते  में  उन्हें  शेर  और  चीतों  का  भी  मुकावला
 करना  पड़ता  है  |  मुझे  मालम  है  कि  वहां  पर
 कया  हालत  है  और  हमारे  द्वारा  वहां  पर
 व्यवस्था  करने  के  लिये  कहने  पर  भी  क्‍या
 बना  है  |  जब  कंसलटेटिव  कमेटी  में  मैं  इस
 प्रशन  को  उठाता  हूं  तो  उसका  उत्तर  यह
 गाता  है  कि  इस  गवर्नमेंट  ने  मध्य  प्रदेश  की
 गवर्नमेंट  को  लिखा  है  और  ए  रिहाई  ज
 वेटेड,  सर  ।  मई  १६६२  के  चिट्ठी  गई
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 हुई  है  लेकिन  मध्य  प्रदेश  गवर्नमेंट  से  भ्र भी
 जवाब  शाना  बाक़ी  है  ।  इसका  मतलब  है
 कि  हमारे  बाक़ी  के  ३  साल  भी  जवाब  के
 इंतज़ार  में  ही  गुजर  जायेंगे  ।  और  हम  वहां
 की  पानी  की  आवश्यकता  को  भी  पूरी  नहीं  कर
 पायेंगे  ।  मैं  साफ़  साफ़  कह  देना  चाहता  हूं  कि
 यह  बजट  इस  देश  की  समाजवादी  शक्तियों
 के  लिए  एक  चुनो  है  भर  हमें  यह  चुनौती
 स्वीकार  करनी  चाहिए  और  उस  चुनौती  को
 स्वीकार  करके  उसका  हमें  उत्तर  चेना  चाहिए  |

 श्री मन,  इस  बजट  में  पानी  का  जिक्र
 नहीं  है  ।  प्राइसेस  का  जिक्र  है  कि  वह  बढ़
 रही  हैं  ।  मेरे  साथियों  ने  उसका  जिक्र  किया
 है  मैं  उसका  जिक्र  नहीं  करूगा  |  लेनी  यह
 जो  हर  एक  स्पीच  में  कहा  गया  है  कि  हम  उन
 को  कंट्रोल  करने  की  कोशिश  करेंगे  वह  कंट्रोल
 आज  तक  नहीं  किया  गया  है  ।  मैं  दशहरे  पर
 गल्ले  वाली  दुकान  पर  स्वयं  जाता  था  और
 १६  रुपये  का  मन  भर  गेहूं  लेता  था,  ४  आने
 उसकी  सफ़ाई  के  लिए  देता  था,  १२  आने
 उसकी  पिसवाई  के  देता  था  और  ४  आने  घर
 पर  उसे  पहुंचाने  की  मैं  मजदूरी  देता  था  और
 इस  तरह  से  मैं  सवा  २०  रुपये  वा  मन  भर
 आटा  लेता  थ्री,  वही  आटा  आज  मैं  ३०रुपये  का
 मन  भर  लेता  हूं  ।  श्राप  कहते  हैं  कि  मूल्य  केवल
 ७  परसेट  बढ़ा  है  1  मैं  देहाती  इलाक़े  से  आता

 हैं,  देहाती  आदमी  हुं  और  मैं  आंकड़ों  को  हाथ
 में  गिनता  हूं  ।  मैं  दफ्तरों  में  बैठे  हुए  ग्लिसरीन
 जो  आंकड़े  फाइलों  में  से  दे दिया  करते  हैं  उन
 पर  मैं  विश्वास  नहीं  करता  हूं  ।  मैं  तो  प्रैक्टिकल
 आदमी  हूं  और  अपने  स्वयं  के  अनुभव  के
 आधार  पर  यह  कहना  चाहता  हूं  कि
 सात  परसेंट  जैसाकि  कहा  जाता  है  बढ़ा  है
 उससे  कहीं  ज्यादा  बढ़ा  है।  इसलिए  प्राइसेस
 बढ़ने  की  तो  यह  बात  रही  ।

 इस  बजट  में  एजुकेशन  यानी  शिक्षा  के
 नाम  का  कहीं  जिक्र  कहीं  मिलेगा  ।  इस  बजट
 में  श्राप  को  कोई  ऐसी  एक  क्रान्तिकारी  योजना
 नहीं  मिलेगी  जिसको  कि  देख  कर  इस  देश  का
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 [at  पाराशर]
 जनमानस  तड़प  उठे,  प्रफुल्लित  हो  उठे  और  वह
 यह  समझे  कि  समाजवाद  की  ओर  फलां  क़दम
 उठाया  गया  है  1  लेकिन  इसमें  कोई  ऐसी  चीज़

 नहीं  दिखाई  देती  है  सिवाय  इसके  कि  यह
 दीखता  है  कि  हम  ने  रक्षा  में  3००  और  कुछ
 करोड़  रुपया  खर्च  किये  हैं  -  वह  भी  मुझे  शब्दों
 का  एक  बहुत  बड़ा  गोरखधंधा  नज़र  आता  है  |

 वह  भी  शब्दों  की  बाजीगरी  है।  आप

 लिए  उसमें  क्‍या  है  ?  आपने  पहले  जो
 बजट  बनाया  था  लास्ट  इयर,  उसमें  रक्षा  संबंधी
 कार्यो  में  ७६  करोड  रुपया  इस  देश  में  कम
 खर्च  हुआ  है  ।  आपने  जो  योजना  बनाई  थी

 पिछली  बार,  पिछली  बार  जा  आपने  ऐस्टिमेट
 दिया  था  कि  रक्षा  में  हम  इतना  खर्चा  करेंगे
 तो  उसमें  ७६  करोड़  रुपया  आपने  कम  खर्च
 किया  |  अब  ७६  करोड़  में  तो  एक  मोर्चा
 महीने  या  पन्द्रह  दिन  लड़ा  जा  सकता  है  ।
 आप  यह  कह  देंगे  कि  हम  उसे  खर्च  नहीं  कर
 सके  ।  इस  का  साफ़  मतलब  यह  कि  अपने
 देश  को  तैयार  करने  के  लिए  वह  तड़प  आप  में
 नहीं  थी  जिसकी  कि  देश  श्राप  से  तमन्ना
 करता  है  वरना  यह  ७६  करोड़  रुपये  का
 सरप्लस  हम  शो  नहीं  करते  ।  आपको  तो  और
 उलटे  एडिशनल  ग्रांट  लेनी  चाहिए  थी  ७६
 करोड़  की  ।  आप  कहते  हैं  कि  हम  क्या  करें..

 हमारा  काम  चलता  नहीं  है  इतनी  तेजी  के
 साथ  हम  रक्षा  व्यवस्था  को  बढ़ा  रहे  हैं  हम
 को  ७६  करोड  रुपये  और  दिये  ।
 अगर  आप  सप्लीमेंट्री  बजट  लाते  तो  हम
 आपको  इसके  लिए  मुबारकबाद  देते  और
 आपको  उसके  लिए  पुष्पमालाएं  पहनाते  |  यह
 खेद  का  विषय  है  कि  रक्षा  के  मामले  में  ढील-
 ढाल  चलती  है  |  हमारी  योजनाओं  को  सफल
 बनाने  के  लिए  बहुत  बातें  की  जाती  हैं  ।  बातें

 हम  काफ़ी  सुन  चुके  हैं  ब्रोकर  सुन  कर  एक  से
 अधिक  बार  बेइज्जत  हो  चुके  हैं  ।  अरब  हमें
 ग्रोवर  अधिक  बेइज़्ज़त  नहीं  होना  है  ।

 यहां  के  नौजवान  जान  हथेली  पर  लेकर  मोचें
 पर  जाते  हैं  और  जब  वह  मोर्चे  पर  जाते  हैं
 तो  उनके  लड़ने  के  लिए  जिन  चीज़ों  की
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 ज़रूरत  होती  है  वह  उन  को  वहां  पर  मिल
 नहीं  पाता  ई-अत्र  होत।  क्या  है  ?  है

 दूसरों  से  उसके  लिए  भीख  मांगते  हैं  कि  हमें
 हवाई  जहाज  दे  दीजिये  ताकि  हम  मोर्चे  पर
 अपनी  फौज  को  आवश्यक  सामान  वगैरह  वक्‍त
 पर  पहुंचा  सकें  ।  मैंने  सन्‌  ६२  में  भी  यह  कहा
 था  और  मैं  फिर  कहता  हूं  कि  निक्कर  साहब
 की  जो  हमारे  पास  डिफेंस  की  थ्योरी  है  उसमें
 साफ  कहा  है  कि  केवल  हथियार  से,  केवल
 नौजवान  से  ग्र!  केवल  सितरा ही  से  श्राप  देश  की
 रक्षा  नहीं  कर  सकते  हैं  ता वक्ते  कि  आपकी
 जो  आन्तरिक  कम्युनिकेशन  की,  ट्रान्सपर्ड
 अर्थात्‌  यातायात  की  व्यवस्था  है  वह  इतनी

 मजबूत  न  हो  कि  वह  कठिन  से  कटिन  परि-
 स्थिति  में  स्टेंड  कर  सके  ।  मैं  साफ़  साफ.  आप
 को  कहना  चाहता  हूं  कि  आप  को  जो  बड़ी
 कम्यूनिकेशन  लाइंस  हैं  जैसे  उत्तर  से  पश्चिम
 शौर  पश्चिम  से  पूर्व  को  जो  जाती  है  उस  को
 ही  डवलप  करने  से  काम  नहीं  चलन  वाला
 है  ।  सारे  देश  में  आप  क.  रेलें  खतरे  के  रास्ते
 से  गुजरते  हैं  लेकिन  आप  उन  की  सुरक्षा  के
 लिए  कुछ  सोच  नहीं  रहे  हैं  ।  दुर्गम  पहाड़ों  के
 बीच  म॑,  जंगलों  के  बीच  में  दौर  खंदकों  केवल
 में  आपके  रणबाँकुरा  से  न  जोकि  आपके  देश
 का  गौरव  रहे  हैं,  जोकि  लोहा  हाथ  में  लेकर,
 तलवार  हाथ  में  लेकर  दुश्मनों  के  दांत  खट्टे
 करने  वाले  रहे  हैं  और  जिन्होंने  कि  वीरता-
 पूर्वक  शत्रुओं  से  लोहा  लिया  है  और  जिन्होंने
 कभी  विदेशियों  से  हार  नहीं  मानी  है,  आप
 को  चाहिए  कि  आप  उन  तमाम  स्थानों  को
 यातायात  की  दृष्टि  से  विकसित  कर  दें,  वहां
 पर  कम्युनिकेशंस  व्यवस्था  डेवलप  कर  दें  ।
 उत्तर  प्रदेश  को  फौरन  सीधे  पंजाब  से  जोड़ें,
 राजस्थान  से  जोड़ें  ताकि  आपको  यदि  उत्तर
 के  मोर  "र  लड़ना  पड़े,  पश्चिम  से  पूर्व  को,
 या  उत्तर  से  दक्षिण  के  मोर्चे  पर  शत्रु  से  लोहा
 लेना  पड़े  तो  श्राप  हर  दिशा  में  जहां  भी  ज़रूरत
 पड़े  तत्काल  अपने  जवानों  को  ध्ावदयक
 साज़  सामान  मुहैय्या  कर  सकें  ब्रोकर  उसको
 भेजने  के  लिए  श्रमिकों  विदेशियों  का  मुंह  न
 ताकना  पड़े  ।  लेकिन  मुझे  अफसोस  है  कि
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 ग्रुप  उसके  लिए  सोच  ही  नहीं  72  हैं।  हम  यद

 सुरक्षा  के  हेतु  कोई  स्कीम  देते  भी  हैं  तो  वह
 अरण्यरोदन  होकर  रह  जाती  है,  जैसे  जंगल  में
 कोई  रोये  तो  उसको  कोई  नहीं  सुनता  है  |
 दीक  वही  हालत  इस  बारे  में  हो  रही  है  ।  मैं
 नहीं  चाहता  कि  इस  तरह  को  कोई  खोज
 दागे  से  हो  ।  हम  अपनी  बातों  का  जवाब  चाहते
 हैं,  उत्तर  चाहते  हैं  ।  अलबत्ता  अगर  हम  कोई
 ऐसी  बात  कहते  हैं  जोकि  न  करने  काबिल  है
 तो  कृपा  कर  Te  o  समझाने  क,  कोशिश
 तो  की.  ।क  वह  क्यों  नहीं  अमल  में  लाई  जा
 सकती  है  लेकिन  श्राप  कुछ  नहीं  कर  रहे  हैं  ।

 मैं  श्राप  से  यह  भी  निवेदन  करना  चाहता
 हैं  कि  जब  तक  देश  की  आन्तरिक  व्यवस्था
 शान्ति  और  सख  की  नहीं  लगी,  तब  तक  हम
 बाहरी  दुश्मनों  का  मुकाबला  नहीं  कर  सकते
 हैं  ।  हमारी  आन्तरिक  व्यवस्था  ठीक  न  होने
 के  कारण  ही  तो  हमारे  दुश्मन  उत्साहित  हा।
 जाते  हैं  और  उन  को  यह  सोचने  का  मौका
 मिल  जाता  है  कि  इस  देश  में  तो  बड़ी  गड़बड़ी
 है,  हम  इस  पर  हमला  कर  सकते  हैं  1  चोरी
 यहां,  डकैती  यहां  ।  रास्ते  पर  चलने  की  बात
 तो  छोड़िये,  जिले  के  हैडक्वार्टर  पर  चोर  जायें.

 ट्रक  में  बैठ  कर,  गंग  का  लीडर  ट्रंक  चलाता
 हो  और  वह  सेठ  को  बोरे  की  तरह  उठा  कर
 रख  ले  कौर  ले  जाये,  डेढ़  महीने  तक  सारी  पुलिस
 गौर  सार  छानबीन  करने  वाले  उस  का  पता
 न  लगा  सकें,  जब  मैं  चीफ  मिनिस्टर  से
 कौर  पुलिस  के  लोगों  से  पूछ  पूछ  कर  परेशान
 हो  जाऊं,  तो  कहा  जाये  कि  इन्तजाम  हो  रहा
 है  भ्र ौर  दो  महीने  के  बाद  उस  की  सूखी  लाश
 जंगल  में  मिले,  ऐसी  बात  राज  हमारे  देश  में  हो
 रही  हैं  ।

 क्षेत्रों  क ेविकास  का  यह  हाल  है  कि  कहीं
 तो  पैसा  प्रताप-शनाप  खच  किया  जा  रहा  है,
 पानी  की  तरह  बह  रहा  है  श्रौर  कहीं  जिस
 क्षेत्र  का कोई  कहने  वाला  नहीं  है,  वहां--एक
 कौडी  भी  ख  नहीं  की  जाती  है  |  डेढ़  सौ  मील
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 ia  एक  ऐसा  द्षोत्र  है,  जहां  सरकार  ने  एक
 भी  स्कीम  नहीं  चलाई  है,  जहां  रेल  पर  एक
 लाख  रुपया  भी  खर्च  नहीं  किय।  है,  न  सड़क
 पर  किया  है,  न  बिजली  पर  किय.  है,  न  माता-
 यात  पर  किया  है,  न  अस्पताल  पर  किया  है,
 किसी  चीज  पर  नहीं  किया  है  ।  वह  इलाका
 ऐसा  है,  जहां  तांतिया  टापे  ने  फांसी  पर लटक
 कर  अपना  जीवन  इस  देश  के  लिए  दिया  ।
 आखिर  सरकार  उन  क्षेत्रों  के  बारे  में  सोच
 क्यों  नहीं  रही  है  a  सरकार  को  उन  क्षेत्रों  के
 बारे  में  विचार  करना  चाहिये  ।  उस  को  य
 काम  करने  होंगे  और  अगर  वह  नहीं  करेगी,
 तो  वह  अपने  कर्तव्य  से  च्यूत  रहेगी  ।

 मैं  चाहता  हूं  कि  मैं  पुरजोर  शब्दों  में
 माननीय  मंत्री  जी  का  समर्थन  करूं  कौर  समर्थन
 कर  के  कम  बेकम  अपने  हृदय  के  उदगार

 निकालूं  लेकिन  दो  बरस  के  इंतजार  के  बंद
 राज  मुझे  मजबूर  हो  कर  ये  शब्द  कहने
 पड़  रहे  हैं  कि सरकार  ग्रसना  कर्तव्य  नहीं  कर

 रही  है,  वह  भ्र पने  कर्तव्य  से  च्यूत  हो  रही  है  |

 सरकार  हम  को  देती  कया  है  ?  उस  ने
 मोटर  का  टैक्स  घटाया,  साबुन  का  टैक्स
 घटाया  कौर  ग्रामाफोन  रिकार्ड  का  टैक्‍स  घटाया  |
 क्या  हमारे  फिनांस  मिनिस्टर  साहब  यह  सोचते

 हैं  कि  हिन्दुस्तान  के  श्रीदेवी  भ्रच्छे  धुले  कपड़े
 पहनें,  मोटर  में  बैठें,  ग्रामोफोन  के  रिकार्ड

 सुनें  और  घूमते  रहें  ?  उन्हों  ने  इस  बजैट  में

 हम  को  ये  तीन  वरदान  दिये  हैं  7  वह  चाहते  हैं
 कि  धोबी  के  यहां  कपड़े  भेजने  के  बजाय  अपने

 यहां  धो  लो,  स्वावलम्बी  बनों,  क्‍योंकि  साबुन
 सस्ता  हो  जायेगा  |  और  मोटर  भी  शायद
 सस्ती  हो  जायेगी  ।  मोटर  में  बैठो

 कौर  उस  के  बाद  श्रीराम  से  ग्रामाफोन  के

 रिकार्ड  सुनते  हुए  बेफिक्र  हो  कर  रहो,  रक्षा
 की  सारी  व्यवस्था  सरकार  करेगी  ।  मैं  कहना

 चाहता  हूं  कि  हिन्दुस्तान  श्याम  ऐसी  बातों  में

 जाने  वाला  नहीं  है  ।  भर  ऐसी  बातें  सुनने
 को  तैयार  नहीं  है  ।  राज  हिन्दुस्तान  कुछ
 शौर  चाहता  है  हिन्दुस्तान  कोई  क्रान्तिकारी
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 [at  पाराशर  J
 कदम  चाहता  है  |  हम  रिवोल्यूशनरी  कदम
 चाहते  हैं  7  हम  नहीं  चाहते  कि  मिनिस्टर  साहब
 इस  तरह  की  बातें  कहें  ।

 को  भागवत  झा  प्रासाद  (भागलपुर)  १
 कमीशन  बिठाया  है  ।  और  क्या  चाहिये  ?

 श्री  पाराशर  इस  में  लिखा  हा  है  कि
 सरकार  ने  एग्रीकल्चरल  इम्प्रूवमेंट  क ेलिए  एक
 कमीशन  बिठाया  है  ।  और  उस  कमीशन  का
 अध्यक्ष  कौन  होगा  ?  सरकार  ने  सोचा  कि

 कहीं  पालियामेंट  के  मेम्बर  नान-प्राफिट
 अध्यक्ष  के  लिए  न  कह  दें  कौर  इसलिये  उस  ने

 पहले  से  हूं,  ve  fear  टे-पाबन्दी  कर  दी  है
 कि  अध्यक्ष  होगा  सरकारी  अधिकारी  ।

 खुदा  के  वास्ते  क्षमा  कीजिए,  सरकारी  अधि-
 कारी  और  कृषि  सम्बन्धी  कमीशन  का  भअ्रध्यक्ष!
 अगर  सरकार  तेली  का  काम  तम्बोली  से
 लेगी,  तो  फिर  देश  की  दुर्दशा  नहीं  होगी,
 तो  क्‍या  होगा  ?

 मैं  कहना  चाहता  हैं  कि  सरकार  इस
 कमीशन  का  अध्यक्ष  बनाए  किसी  किसान  को,
 ५५  साल  के  किसी  किसान  को,  जिस  ने  अपनी
 जमीन  के  एक  एक  एकड़  में अनाज  की  पैदावार
 को  पांच  मन  से  पच्चीस  मन  कर  के  दिखाया

 हो  in  इस  देश  में  ऐस  नौजवानों  और  ब्द्धों
 को  कमी  नहीं  है  ।  सरकार  उस  को  पूछे  कि
 उस  ने  यह  काम  केसे  किया  है  और  उसी  को
 अध्यक्ष  बनाए  इस  कमीशन  का  7  मैं  ने  रूस
 आर  चेकोस्लोवाकिया  में  स्वयं  अपनी  प्रांतों
 से  देखा  हैं  कि  उन्हों  ने  ऐसे  ही  लागों  को
 इस  प्रकार  के  काम  सौंपे  हैं  ग्रोवर  उसी  क।  नतीजा
 यह  है  कि  वे  लोग  प्रैक्टिकल  स्टेप्स  ले  कर
 अपने  देश  की  तरक्की  कर  रहे  हैं  -  लेकिन  यहां
 पर  हम  को  कहना  पड़  रहा  है  कि  सरकार  ऐसा
 करे  ।  ये  इस  सरकार  के  काम  करने  के  तरीके
 हैं।  इन  से  देश  की  तरक्की  में  बाधा  पड़ती
 है

 इस  बजट  में  कहा  गया  है  कि  सरकार  ने
 व्यवस्था  पर  २५  करोड़  रुपये  ज्यादा
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 खर्च  रखा  है  और  सिविल  साइड  में  989
 करोड़  रुपये  ज्यादा  खर्च  रखा  है  ये  आंकड़े
 मैं  रिवाइज्ड  एस् टी मेट्स  के  दे  रहा  हूं,  जो  कि
 पेज  २०  पर  दिये  गये  हैं  |  मैं  सरकार  से  यह
 उम्मीद  करता  था  कि  वह  रक्षा  के  लिए
 १६१  करोड  रुपये  ज्यादा  रखती  कौर  सिविल
 साइड  के  लिए  कुछ  कम  रखती  ।  हम  परेशान

 रह  सकते  हैं,  हम  दुखी  भी  रहने  को  तैयार  हैं,
 हम  को  चीज़ें  महंगी  के  भी  शिकायत  न  हो
 लेकिन  हम  चाहते  हैं  कि  हम  प्रिया  मृतक
 गौरव  के  साथ  उठा  सकें  और  यह  दिखा  सकें

 कि  इस  दुनिया  में  हिन्दुस्तान  पर  उंगली
 उठाने  वाला  कोई  नहीं  है  ।

 ग्राम  हम  देखते  हैं  कि  पाकिस्तान  हमारे
 सिपाहियों  को  पकड़  कर  ले  जाता  है  और  हम
 प्रिन्ट  नोट  भेज  दिया  करते  हैं  ।  पाकिस्तान

 धड़ाधड़  हमारे  यहां  ग्रामीण  भेज  रहा  है
 और  हम  उसके  बारे  में  कुछ  भी  नहीं  सोच

 रह  हैं  -  मैं  कहना  चाहता  हूं  कि  शब  वह
 समय  आ  गया  है  कि  हिन्दुस्तान  को  यह  कह
 देना  चाहिए  कि  अगर  एक  भी  रिफ्यूजी  आयेगा,
 तो  उसके  लिए  हम  घर  मांगेंगे  और  अगर

 एक  करंड  आदमी  आयेंगे,  तो  जमीन  मांगेंगे---
 भज  दीजिये  आदमियों  को,  हम  बसाने  को
 तैयार  हैं  ।  पाकिस्तान  को  ये  शब्द  कहने  की
 ज़रूरत  सामने  न  रही  है  -  वह  वक्‍त  ञ्
 गया  है  कि  हम  पुरजोर  शब्दों  में  पाकिस्तान
 को  कह  दें  कि  अगर  वहां  से  रिफ्यूजी  आयेगा,
 तो  उस  को  बसाने  के  लिए  पाकिस्तान  को
 ज़मीन  देनी  पड़ेगी  ।  इस  से  सारी  समस्या  हल
 हो  जायेगी  ।  सरकार  को  यह  बात  हिम्मत
 शौर  ताकत  के  साथ  कहनी  चाहिए  ।

 जब  हिन्दुस्तान  के  पास  रोज़  नहीं  थी,
 हवाई  जहाज़  नहीं  थे,  विज्ञान  नहीं  था,  तब

 हम  ने  अंग्रेज  से  कह  दिया  था  कि  निकल
 जाओ  ।  हमारे  बापू  ने  कहा  था  कि  निकल
 जायं,  क्योंकि  उसके  पास  ताकत  थी---नैन
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 छिन्दन्ति  शस्त्राणि  नैन  रहती  पाक:”  ।

 हम  “सत्यं  शिवं  सुन्दरम्‌---शाश्वत,  शुद्ध,
 सनातन,  सत्य  पर  विश्वास  करके,  परम्‌  पिता
 परमात्मा  का  भ्राशीर्वाद  ल ेकर,  उस  का  नाम
 ले  कर,  आगे  बढ़े  कौर  हम  ने  स्वराज्य  प्राप्त
 किया  ।  वह  सारी  शक्ति  हम  भूल  गये  ।
 ब्लैक-मार्केटिंग,  चोर  बाज़ारी,  भ्रष्टाचार
 द्रोह  तरह  तरह  की  बातें  करने  वाला  प्राप्ति
 गये  के  साथ  श्रागे  नहीं  बढ़  सकता  है  एवं  के
 साथ  वही  चरागे  बढ़  सकता  है,  जो  निष्कलंक  हो,
 निष्कपट  हो  कौर  जो  हिम्मत  के  साथ  परमात्मा
 पर  विश्वास  करता  है  ।  मगर  किचन  भी
 होगा,  तो  भी  वह  श्रागे  बढ़ेगा  कौर  कहेगा  कि
 जिस  में  ताकत  हो,  वह  मेरा  मुकाबला  करे  I
 यह  सरकार  भी  वैसी  ही  बने  और  अपने  सामने
 वाले  दुश्मनों  को  हिम्मत  के  साथ  कहे  कि  यह
 देश  झुकने  वाला  नहीं  है,  इस  देश  ने  कभी
 हार  नहीं  मानी  है  सनौर  न  मानने  वाला  है  1

 फ़ारेन  एक्सचेंज  की  हालत  के  बारे  में
 मैं  क्या  कहूं  ?  भगवान्‌  का  ही  नाम  है  ।

 गूंगे  के  गुड़  के  समान  मामला  है  ।  जो  गंगा
 गुड़  खाता  है,  वह  बता  नहीं  सकता  है  कि
 क्या  दिक्कत  है  मैं  भी  बता  नहीं  सकता  कि
 क्या  दिक्कत  है  ।  इसलिए  मैं  कुछ  नहीं  कहना
 चाहता  हूं  ।

 फिनांस  मिनिस्टर  साहब  से  मैं  यह  कहना
 चाहता  हुं  कि  वह  अब  भी  बजट  में  क्रान्तिकारी
 परिवर्तन  कर  के  हमारे  सामने  रिवाइज्ड
 रूप  में  लायें,  ताकि  हम  उन  को  हार  पहनायें
 शौर  हमारे  हृदय  उत्सुकता  से  आगे  बढ़ें  और

 हम  ने  समाजवाद  की  जो  कल्पना  की  है,  जो
 प्रतिज्ञा  की  है,  उसको  पूरा  करने  के  लिए  हम
 जागें  कदम  बढ़ायें  |

 इन  शब्दों  के  साथ  मैं  भ्र पना  स्थान  ग्रहण
 करता  हूं  ।

 श्री  रामेश्वर  टाटिया  (सीकर)
 उपाध्यक्ष  महोदय,  मैं  एक  बात  कहना  चाहता

 हूं  ।  एक्सपेंडीचर  टैक्स  का  रीयलाइज़ेशन
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 १५०  लाख  है,  ५  लाख  नहीं  है  7  माननीय
 सदस्य,  श्री  पाराशर  ने  शायद  भूल  से  ऐसा
 कहा  है  ।

 योजना  मंत्री  (क्रि  ब०  रखा  भगत)  :
 ऐसे  ही  सारा  बजट  पढ़ा  है  ।

 श्री  भागवत  झा  आजाद  :  माननीय
 सदस्य,  श्री  पाराशर,  यह  करेक्शन  मान  लें  ।

 श्री  पाराशर  :  बरच्छा,  मान  लिया  ।

 श्री  स०  मो०  बनर्जी  (कानपुर)  :
 उपाध्यक्ष  महोदय,  मैं  समझता  था  कि  चूंकि
 पिछले  साल  इतने  जबरदस्त  टैक्सिज  लगाये
 गये  थे,  इसलिए  कम  से  कम  इस  मतंबा  बजट  में

 कुछ  छूट  दी  जायेगी  ।  हमारे  मंत्री  महोदय  ने
 कोशिश  यह  की  है  कि  वह  किसी  तरह  लोगों
 को  यह  समझायें  कि  आज  कुछ  न  कुछ  कन्सेशन
 मध्यम-वर्दियों  को  दिया  गया  है  |  जहां  तक
 अनिवार्य  बचत  योजना,  कम्पलसरी  डिपाज़िट
 स्कीम  की  बात  है,  मैं  यह  समझता  हूं  कि  उसके
 ख़त्म  करने  से  लोगों  को  कुछ  सहारा  मिला  है
 लेकिन  उसके  साथ  ही  साथ  राज  हमें  यह
 देखना  है  कि  जिन  लोगों  की  कमर  टैक्सी
 ने  तोड़  दी  थी,  क्या  वाकई  उन  को  कुछ  रिलीफ़
 मिला  है  या  नहीं  ।  मेरे  पूर्व वक्ताओं  ने  यह  भी
 कहा  है  कि  चीज़ों  के  जो  दाम  बढ़ाये  गये  थे,
 क्या  वे  वाकई  घटाये  गये  हैं  या  नहीं  ।

 माननीय  मंत्री  जी  ने  अपने  भाषण  में
 बेकारी  का  ज़िक्र  नहीं  किया  ।  दूसरी  पंच-
 वर्षीय  योजना  में  यह  कहा  गया  था  कि  हमारे
 देश  में  ८०  लाख  आदमियों  को  नई  नौकरी
 मिलेगी  ।  दूसरी  पंच-वर्षीय  योजना  के  ख़त्म
 होने  के  बाद  देखा  यह  गया  कि  co  लाख  लोगों
 को  काम  नहीं  मिला,  इतना  ही  नहीं,  बल्कि
 लगभग  एक  करोड़  आदमी  बेकार  हो  गये  1
 तीसरी  पंच  वर्षीय  योजना  में  कहा  गया  है  कि
 उसके  दौरान  १,१०  लाख  आदमियों  को
 नौकरी  मिल  जायेगी,  लेकिन  उसके  खत्म  होने
 के  बाद  १,२०  लाख  आदमी  बेकार  हो  जायेंगे  |
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 राज  हमें  यह  देखना  है  कि  यह  बजट
 किस  का  बजट  है।  पहले  हम  लोग  यह  समझते
 थे  कि  वाकई  रूलिंग  पार्टी  में,  कांग्रेस  में,  भी

 कुछ  व्यक्ति  ऐसे  हैं,  जो  समाजवादी  दृष्टिकोण
 से  अपने  भ्रामक  ढांचे  को  बनाना  चाहते  हैं  ।

 भुवनेश्वर  के  बाद  कम-हज्ज-कम  यह  तो  मालूम
 हुआ  था  कि  समाजवाद  की  आपकी  परिभाषा
 क्या  है।  वहां  पर  जो  भाषण  लोगों  ने  दिये  थे
 उन  को  पढ़  कर  हम  लोगों  के  दिलों  में  भी
 अरमानों  की  किश्ती  कुछ  झूमती  सी  नज़र
 शाने  लगी  थी  और  मैं  समझ  रहा  था  कि
 अरब  कम-से-कम  वे  ताकतें  जो  समाजवाद  को

 Discussion

 पूंजीवाद  या  सामन्तवाद  की  तरफ  ले  जाना
 चाहती  हैं,  उनको  कमज़ोर  किया  जायेगा  और
 समाजवाद  की  स्थापना  करने  की  एक  शिला,
 एक  फाउंडेशन  तो  डाल  ही  दी  जायेगी  |

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  continue  tomorrow.

 17.01  hrs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Wednesday,
 March  4,  964/Phalguna  14,  885
 (Saka).
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